Tuesday, August 25, 1981
Bhadra 3, 1903 (Saka)

Seventh Series, No. 7

LOK SABHA
DEBATES

Sixth Session
(Seventh Lok Sabha)

LOK SABHA SECRETARIAT

New Delhi
Price- Rs 4.00



CONTENTS

CoLUMNS
No. 7, Tuesday, August, 25, 1981/Bhadra 3, 1903 (Saka)
Pral Answers to Questions:
*Starred Questions Nos. 121, 122, 124 to 126, 128, 130, 132, 135
and 136. 1 —36

Beritten Answers to Questions:

Starred Questions Nos. 123, 127, 129, 131, 133, 134 and 138 to 140  37—49

»

wenstarred Questions Nos. 1201 to 1255, 1257 to 1268, 1270 to 1350 and

_ 1352 to 1400. 49—286
P. Question of ?-Q}ivxlegc . . .. . . . 286—289g
PapersLaid ontheTable . . . . . . . 2Pg—aga

Calling Attention % Matter of Urgent Public Importance :

Reported detection of ‘Hawala’ racket involving bogus transaction in
Bombay

! Shri Harish Chandra Singh Rawat

292, 294-295
Shri R. Venkataraman . J , . ' 202204, 205—

297, 298-299, 300-301
Shri Janardhana Poojary - . . . . . 297-298

Shri Ajit Kumar Saha . . . . . . 299-300

Shri Sontosh Mohan Dev « « - . . . 301—303

Shri Krishna Pratap Singh - . . . . . 304~305
hatters Under Rule 397

i) Corruption and malpracticesin National Agricultural Co-opera-
( tive Marketing Federation of India (NAFED)

Dr. Vasant Kumar Pandit . . . . *  gob-g
(ii) Strike by workers of Hissar Textile Mills
Shri Mani Ram Bagri . . . . . . 308

-

* The Sign--marked al.ove the name of a Member indicates that the’questio
was actually asked on the floor of the House by that Member.



(id)

CoLuMNS

(iii) Alleged harassment of non-Mizos in Mizoram
Shri Sontosh Mohan Dev . . . . . .
(iv) Relief measures for drought-affected districts of Bihar

Prof. K.K. Tewary . . . . . . .

(v) Permanent affiliation of St. John’s Medical College at Bangalore
with  Bangalore University

Shri George Joseph Mundackal - . . .

(vi) Need for resolution of Maharashtra Karnataka boatder issue hy
implementing Mahajan Commission Report

Shri T. R. Shamanna - . . . .

(vii) Crisisin tea industry and need for implementation of a compre-
hensive package of relief measures
Shri B. K. Nair . . ’- . . . .

(viii) Need for abolition of contiactual system of Safai Kaiamcharis
and other labourers in Air India, Bombay

Shri Mangal Ram Premu . . . . . .

Essential Commodities (Special Provisions) Bill
and

Prevention of Blackmarketing and Maintenance of Supplies of Essential
Commodities (Amendment) Bill . ) . )

Motions to consider
Shri Brajamohan Mohanty - . . . . .
(i) Essential Commodities (Special Provisions) Bill
Clauses 2 to 11 and 1

Motion to pass
Shri Kamla Mishra Madhukar . . . . ;
Shri Ramavatar Shastri . . . . .
Shri Satyanarayan Jatiya . . . . . .
Rao Birender Singh . . . . . .

308-309

309-310

glo-3II

311-312,

312-313

313-314

315

315—322

346—349
349—352
352—354
354—359



(i)

(ii) Prevention of Blackmarketing and Maintenance of Supplies of
Essential Commodities (Amendment) Bill

Clauses 203 and 1
Motion to pass
Rao Birender Singh . . . .

Shri G, M. Banatwalla - . . . . .

Shri N. K. Shejwalkar - . . . .

Statutory Resolution Re. Disapproval of Compulsory Deposit Scheme
(Income Tax Payers) Amendment Ordinance—(Negatized)

and

Compulsory Deposit Scheme (Income-Tax Payers) Amendment Bill

Motion to consider

Shri Satyanarayan Jatiya
Shri R. Venkataraman

Prof. Rupchand Pal . . . . . .

Shii G. L. Dogra - . . . . . .

Prof. Madu Dandavate - . . . . .

Shri Phool Chand Verma . . . . .

Shri Girdhari Lal Vyas - . . . . .

Shri Ramavatar Shastri - . . . . .

Shri P. Namgyal - . . . . . .
Clauses 2to4and 1
Motion to pass

Shri R. Venkataraman » . . . . . .

Shri Jyotirmoy Bosu . . . . . .

Statutory Resolution Re. Disapproval of Custom Tariff (Amendment)
Ordinance

Shri Jyotirmoy Bosu . . . . .

Papers Laid on the Table—contd. | , o e . .

CoruMn

365—373
373—374
374—376

377—380,
404—406
380—382,
403-404
382—386
386—388
388-389
389—392
392—396
396—399

399—493

409
409—414

415418
419~422



LOK SABHA DEBATES

LOK SABHA

Tuesday, August 25,
1803 (Saka)

—

The Lok Sabhe met at Eleven of the

Clock.
[MR. SpEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Foreign Finance for Power Projects

,+.
*121. SHR* JANARDHANA
POOJARY:
SHRI CHINTAMANI
PANIGRAHI:

Will the Minister of ENERGY be

pleased tp state:

(a) whether same foreign countries
have agreed to finance power projects

in the country; and

(b) if so, what are the details in
this regard?

1981/ BMQm 3,

THE MINISTER OF STATE IN THE
M NISTRY OF ENERGY (SHRI
V.KRAM MAHAJAN): (a) and (b).
Yes Sir. The list of power projects
currently being financed partly
through Dbilateral agreement with
foreign countries ijs given in the state-
ment attached tq this answer. Besides
this, certain power projects are also
being financed with assistance from
multi-lateral financing institutions like
the World Bank and OPEC Special
Fund,

Statement

Foreign Finance for Pouer Projects

Country extending credit

Projects against which credit is

Amount of credit

— given committed
1 2 3
T —— — ——— -
[ .
. . . . . Nagarjuna Sagar HEP Paithon
Japan HEP Western Yamuna Canal )
HEP Chandrapur TPS--3 lr Yen 32 92 l:nlhon
-electric projects (to be
nalised). J
United Kingdom .+« . Amarkantak, Chmdrapura, |
- Band-rl, Kolaghat, Durga | £ 50.03 million
N Project, Gas Furbines® P ot S (85.45)
WESEB, Titagail
Mobile Gas Turbines fur Assam
Nagarjunasagar RB Canal
Kuwa'l . . . . . . Kalinadhi HEP US 8 143 .10 million
Kopli HEP (125.69)
An area ‘d’ TPS
Saudi Arabi . . . . Srisailam HEP US § 130,00 million
Nagarj ar HEP (114.18)
Koel Karo P

1478 LB—1,
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1 2 3
AbuDhabi . . . . . Garwal-Rishikesh ChillaHEP. . US § 117.50 million
(15.37)
Federal Republic of Germany . . Trombay TPS
Singrauli TPS

Neyveli Second TPS
(including mining )}

Waidhan STPP

USSR | . . . . .

USA . . . . .

Canada . . . . .

rates)

. Rural Electrification .

Idukki HEP

Chamera
HEP Investigation
(Figures in brackets indicate the equivalent amount of Rupeesin crores based on current exchange

DM 356.00 rmllion
} (132.19)

. 520 million roubles
for all sectors—Sepa-
rate allocation for

this project not
decided.
(489.5)
US § 58.00 mullion
(50 94)

C § 59.55 mullion
(43 .80)

SHRI JANARDHANA POOJARY:
Sir, it has been stated that the World
Bank has been pressurising India to
increase the tariff as ine power pro-
jects in India are not commercially
viable and the tariff is less than the
actual cost of generation. May I know
on what terms the assistance has been
given by the World Bank and what
is the actual amount that has been
barrowed from tie World Bank and
also from the OPEC Special Fund?

SHRI VIKRAM MAHAJAN: We
have no informatjon about any pres-
sure and so far as the quantum
borrowed from the International
Development Association is concerned
the details are: rate of interest is 0.75
per cent; grace period is 10 years and
repayment period is 50 years and the
amounts are 131, 263 176, 351, 174
197, 131 and 153 crores,

Thepn there is International Bank
for Reconstruction and Development—
it is also part of World Bank—the
details are: grace period § Years; re-
payment period is 20 years; the rate
of interest is 7.35 to 9 per cent and
the amount which has been given to
us so far is about Rs. 175 to Rs. 200
crore s,

SHR: JAGANATH RAO: What
about raising the tariff?

SHRI VIKRAM MAHAJAN: No rise
in tariff.

SHRI JANARDHANA POOJARY:
As per the statement laid on the Table
it has been mentioned that Kuwait has
given about Rs. 125.60 crores as as-
sistance to Kalinadhi-Kopli and other
projects. May 1 know from the 'nan.
Minister what is the actual amount
that has been earmarked for Kalinadhi

~mroject out of this amount of Rs. 125.69

lakhs?

SHRT VIKRAM
Rs. 43.32 crores.

MAHAJAN:

o forx gty fey st waw
L] s ¥ geaw R/
MAA H&Y S § quAr Wiger £ fe
gards  famen & Wik 9 wrde
f®a1 mar § wAwEw, TRQR, IEW
atfk Awamt & fg 85 37 %o
ar 98 WU ¥ X Wy § Wik I8 W
ag v § 7
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o fwer wgrea < A Pefewr 3R
i fear amt ag oz, sawr A A
g fafaowr ¥ § Wi A miw W
g
SHRI K. LAKKAPPA: B8ir, the
IM.F. assistance has been nrgamsed
for various power projects. The finan-
<ial assistance for these power pro-
Jects including Kalinadni in South
and other projects in other parts at
the country has been delayed. I
would like to know whether the Gov-
ernment of India has put forth any
efforts 1n organising these loans for
the implementation of these projects
tarough the World Bank. 1 would
also likke 1o know whether all these
projects have been taken yp far im-
plementation according to the time-
bound programme. If these projects
have been taken up for implementa-
tion kindly give the year in which
they have been taken up and the
amount allocated for each project.

SHRI VIKRAM MAHAJAN: So far
s the projects which are to be im-
plemented are concerned, I have given
them in the Annexure to the main
answer, as also the projects which are
going to be financed by countries
other than the World Bank as such.
So far as the World Bank is concern-
ed, they have two types of institutions
—"DA and IB.RD. I have
-given details about the I.D.A. for
whica the interest is 0.75 per cent,
grace period is ten years and the re-
payment period is 50 years. In this
category we have Singrauli I and II,
Korba T and II, Ramagundam I and
I, Farakka I, Power Trans-
mission IV and Rural Electrifi-
cation Project-IT, Trombay TPS,
Ramagundam STPS I and Farakka
STPS I gre get assistance from the
IBRD (Waor Bank). So far as
Kalinadhj is concerned, it is being
financed by the Kuwait Fund  The
total amount earmarked for this pro-
ject is Rs. 43.92 crores. So far as
the schedules are concerned, the Min-
istry of Energy would consider them
in the Power Ministry’'s Conference.
“If there are any problems we will

—eonsult them first and we will try to

‘Oral Answers

fihd ways and means solve the
probiems, o

SHRI KRISHNA CHANDRA
HALDER: Sir, the hon. Minigter in
his reply has stated that we are
getting about 50.03 million pounds
from the United Kingdom for Chan-
drapura project, Bandel project. Kola-
ghat project, Durgspur projects, Gas
Turbines of WBSEB and Titagarth
project. I want to knaw what will
be the rated capacity of these pro-
jects and when the work will be
started. The hon. Minister may also
state when the projects will be com-
missioned and when the power will
be available for use in the State,

SHRI VIKRAM MAHAJAN:
Though it does not came under the
purview of this question, 1 will give
the answer. For Santhaldi-III and IV
projects, the amount involved is
about Rs. 109.71 crores. The capa-
city is 2X120. The first unit is
supposed to come into operation in
1980-81. But it is delayed. Bandel
extension: Rs. 77.32 crores. It was
supposed to come in 1980-81. Then,
Kolaghat: Rs 250 crores.

MR SPEAKER: You can send this
information in writing to the hon.
Member.

Response from Forélgn Firms for Oil
Exploration

+
*122, SHRI RAM VILAS PASWAN:
SHRI RASHEED MASOOD:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTIL'ZERS be
pleased to state:

(a) whether it is a fact that res-
ponse from foreign firms to Govern-
ment’s invitation to step up oil ex-
ploration in the country has been
poor;

(b) if so, details thereof stating the
reasons therefor;

{c) whether his Ministry offered 32
blocks to foreign companies but only
a T8% had shown willingriess to give

their consent;
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(d) if so, whether negotlations are
stil in progress with some foreign
countries;

(e) by what time a fina]l agreement
in this regard is likely to be reached;
and

(f) the steps contemplated by Gov-
ernment in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, CHEMI-
CALS AND FERTILIZERS (SHRI
DALBIR SINGH): (a) to (f). Nego
tiations are in progress with g nub-
ber of foreign companies that have
made offers in respect of certain
blocks.

It will not be in the public interest.
to disclose further details at this
siage.

st v faomw wrmatw ;. smaw
A2y, I WA N WM 34, faerw
at% § w1 7@ ¥ Tar ¥ i Agr & o
Poa® Tredre A A wamE a1 andy
g ?

7 WY WP A AFAT G G
war ag @@l § o faa sl & F@Er
fafes oxt & amr @ 67 7 &, ow
& ¥ AT A fRaY F For mm &
fam=or avsama 4@ frar aar sl sur
3g wEr ¢ fa fadely w0l g @it ord
WG W ATHIT F) AT D § 7
kg, AT T A wF EeleraTaET
ey i ¥ swwre fafw AT
#Y aTRTI & ¥) @ ara ¥ A/ $T
HeElakg, DI IME?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): What we have

the names of those compenies with
e are negotiating at present,
wants to know

feb
;
|

AUGUST 25, 1381
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Az far as the blocks are concerned,
32 blocks were carved out; 17 were
offshore gnd 15 onshare. About 38
companies out of the 67 cdmpanies
who had come were shortlisted. Out
of these shortlisted companies, only
24 companies showed interest and took
away tae documents that were re-
quired to give the final lid. Out of
these 24 companies again, the number
of companies which have given the
final bid 1s much less and the negotia-
tions are in progress. It is not possi-
ble to say at this stage as to what
will be the outcome of the negotia-
tions because they are almost in the
finigshing stage.

ot vw fawte quemw @ frad
W Fawam I @ @7

ot stwrw e &% - daw AfwT
W aram A swdm gE @) W ¥
T ¥ OB STH-STE 1-~F POAT
e o fogr @ T & wody A
e §9¥ TI9 § 3 @A gfeay-
difms 14 =1 &3t @ ¥ dure
DA ) Avaggtaareia % agh
Na@THT LT v g aefor
*Y O i Fawr Aifenw w5 & F1A A
JoT, 30 FTHA B FH 630 @y =fed,
foa & 5 w0 fafiaq aee &< a@
4 | °A T M FE@ i W@
q¥l, TH IvEAr §

st uw fawe wrewin (w7 ag
vt & f& Mo o o Yo &
Adaw AT 31 WE X ¥ arw
250%0 drareu? §, A dd 200Fe
aurca # ¥ ? ¥m w) Forivs sk & forg
w7 w1 FAfega armfaal 2 amaz @
§ 7 afe ug oY & A, woX aay
frar T g RMra@ar <X § ?

SHRI P. C. SETHI: Although this
Mnd‘oﬁ!nﬂt!ﬂﬂeoufofthil*
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L § tﬁkhﬁﬂmﬁaﬁhma o 1o
* fog frod ¢ fory 4 o g7 oow-
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. question. and it is a separate question,
if you permit me, 8ir, I have no

objection to answer,

gt an A T K1 AFCS 3,
€& AWL 400 A I X (AWM ¥
fed 1T g Aew ¥ A, fam @
AT T AT HT TEwRA IR N M
gar I ¥ SWRA A § T
120 $f & IR ¥ Iergwand
WM Zo TEo QAo UKo #Y FWA
T4 419 Ar1a g ¢ W1 WMo TAe
e @e ¥ Uw IW s & G
areT 7 & fav ww o W &, fad
8 & ¥ %T 10 m1w ¥ forg wide
T 1 Tn F 120 gAT B A
WY Y ATY *Q F ET § | 0O FHT R
w2 EHAwA a1 & aarew § Fdife
9a ¥ geaman fasww a Al gor &
Afpa sa @ marg 79k, 1980
AN 4 A F A FW ¥ fag
b1 é’ﬂ!ﬁn Tqo Sto do & fawmr
4, faa & 4 wwfqdl & fgear fuar
lﬂ'(?ﬂ*#l"ra'%:-—

¥

M/s. Helliburton, U.S.A,;
M/s. Schlumberger, France;

M/s. B. J. Services, US.A.; and

M/s. Nowasco, Canada,

TH H HATET |1 WG 77 ¥ AF HTAv
AT § W 5,81 FUT WA I IAT
A F AT SARIRT S T A og R
FOT T TWIANT T T I AT
w0 w03 v 150 30 | R
gra w@rqae feg s

SY Ty AEE ¢ TNET amEm,
WY 32 3MF AF Y § vHgeEIdw &
forg w1 35 Fwfagi N Y nies o
&, gard ofeen & marfas @
qdwEa Ag ur @ § s 7 s
® fag elibarg w¥ § 1+ wav ag Y
¥ f arge o wmfat w9 am 9T o

WX $, I ¥ A g9 Wy T4 %)
fer g 1w 2 af § @ faak
MWy Wo TAo Alo Hro 8 & =X
T RPAFTEAE?

Kol 1 Ognens 382y gp2]

ot & Ay ST g - oeale
L”Mr'o ”'é-’igrﬁ!wl#-‘l,
P 1% B WU R L I PN
P | ey eAsskaled plae £
ehtelaly] B3 5 paSl ¥ gyl yam
8 & pame g WS - gae S
m o =l ks S e
= Sl g S e oy o8
oy M -
=S oS pleald o & g U
20 o5 o Sl 4P e S
A 5 d pmsme & S - ol
@ gt il -yl Sl
[~ ol K 328 o yayd ol S B

i owmt e @51 : @ ¥ ag
& 1% N =13 e qro ofto dio § Wk
ame gfrear & fou fafma &y o
g S % § 7o T fawrer s fader
FEEY F1 2T FT qem fawroeT ad
1 T 32 TR &) tRwd ¥ A,
T2 =% E, 15 F Glo TAo Sito dle
R mow tfwor ) &, F wor arfew
ATgRT A FH F o oA HR
& araee F AR FT AT 1 vafag
T\ 32 WE F A e Ay
o TFo WYo iﬂ'ehb Wi mt
fawrer me faefy fadofy ot o) g
I W o € fea AL
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DR. SUBRAMANIAM SWAMY: Sir,
I would like ts know frem the Minis-
ter that in negotiating with foreign
firms, specially with the fareign
pnvate firms, whether the Govern-
meént is using the services of Commis-
sion agent and whether the govern-
ment has agreed to pay commission
in the event such a contract is sign-
ed. And if so, what is the percentage
of the commissjion?

SHRI P, C. SETHI: 8ir, we are
having no commission agents in these
negotiations. The negotiations are
being held directly with the company.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C M. STEPHEN): 8o,
he need not apply for one.

DR. SUBRAMANIAM SWAMY: 1
will apply for omission agent, not
commiysion agent.

SHRI P. C. SETHI: There is a com-
mittee consisting of Secretary (Petro-
leum), Secretary (Expenditure), Sec-
retary (Economic Affairs), Secretary
(External Affairs) and Chnairman of
ONGC. This Comittee would discuss
this directly with the companies and
their representatives,

DR. SUBRAMANIAM SWAMY:
Sir, 1 did not ask that. I asked whe-
ther you are using commission agents
and will the commission be allowed
in the cantracts?

SHRI P. C. SETHI: Sir, as far as
we are concerned, no commission is
involved in this.

WA AFAX : o TR, AW W
e WTgd § 7

o FHEWW earely : ;Y A
AT S, &<\ & am 3R

ot eret weirnt v - F mi ¥ AR
A oy o D Araar wgar £ & Y Aawy
R W@ Eoitde e AW,
W Wy INC R, gl u't‘tm L
X B WV AT X s ear Wt § 7

AUGUST 28, 1081
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S T W Wt : W o) var A
‘;rrkmqmmﬂﬁm ®T
WeE

SHRI JAGANNATH RAO: Sir, the
hon. Minister has said twentyfive
companies have shown interest. Of
these, do any of them insist in the
share of the oil produced apart from
the remuneration they get for the
services rendered and what is the
reaction of the government thereto?

SHRI P. C. SETHI: Sir, this Com-
mittee after having ap initial round
of talks with these companies came
tq the conclusion that sharing of oif
will probably be demanded by all the
companies which have come. Now,
the percentage may vary. But broad-
ly, this is the view taken by the Gov-
ernment, viz. that even if a percent-
age of oil share has to be given to
them, it should not be in the form of
oil. But whatever is their share of
profit oil, they can take money to
that extent and bring the oil here or
sell the Qil to India, so that Indla
becomes self-sufficient.

MR. SPEAKER: Now question 123.
Mr, Vikhe Patil is not here,

Inter-State power transmission lines

*124. SHRI B. V. DESAL: Will the
Minister of ENERGY be pleaseq to
state:

(a) whether construction of inter-
State power transmission lines under
the Central scheme js being consider-
ed by the Ministry for speedy deve-
lopment of the proposed National
Power Qrid;

(b) if so, whether the Centre is not
satisfied with the progress of laying
inter-State and regional power trans-
mission lines by the States;

(c) #f so, whether in spite 0f the
fact that 100 per cent loan' was pro-
vided ag assistance to the States they
have not been able to utillse the sid
provided se far in g regerd; and,
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(d) ig so, what action Union Gov-
ernment have taken against thy States
and what steps are proposed to be
taken to se> that inter-State power
lines are sst up at an early date?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
A Statement is laid on the Table of
the Hous>

Statement

(a) to (d). Government of Indig hag
been ext.nding loan assistancg to
State Governments for construction of
inter-State tran-mussion hacs by the
respective State Eleciricity Boards in
ord.r fo facilitate transfer of power
from one area tp another ang even-
tually to develop a National Power
Grid There, have, however, been
shortfally in the utilisation of funds
by the States; out of Rs. 93.50 crores
allocated for this programme between
1975-7¢ and 1880-81, the utilisation has
only been Rs. 64.28 crores. Besides
th2 provicion of funds, assistance is
provided by the Government of India
in making availablg essential inputs
such as aluminium conductgrs, Steel,
etc and hy providing technical advice
Wwhere pecessary.

In order to evacuate power from
Centrally owneg power stations, seve-
ral inter-State lines are being con
structeg by National Thermal Power
Corporation and Nationa] Hydro-
electric Power Corporation. The ques-
tlon whether the Centra) role in inter.
State transmission ¢ power should
be enlarged, is receiving attention.

SHRI B. V. DESAI: It ig agreed
on all gides—by the States ag well as
the Cenire—thati for the maximum
mtilization of gemerated power and
gptimum use of the power so gene-
kated, the regional grids and Central

are suppased f{o by egsential.

d Government of India ig taking

& in thig yegard. In the game way,
Natignal Pegpatch  Centre

also iy essential. In the cas, of
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regional grid also, they are taking
steps. May I know what effective
steps ip Government taking in {his
regard, so 85 to establish the Nationul
Power Grid as well as the National
Load Despatch Centre?

THE MINISTER OF ENERGY
(SHR1 A. B. A. GHANI KHAN
~CHAUDHURI): The Conference of
Btate Powzr Ministers held at New
Delhi on 20th and 21st June 1980
recognized the role of the Central
Government in transmission projects;
and it was generally agreed by all
States that the concept of Centrally-
owned national grid would be useful.
A Committee on Power headed by
Mr. V. G. Rajadhyaksha in ity report
submitted to Government in Septem-
ber 1980 hae also recommended inte-
grated gperation of transmission lines,
and to achieve this, tha Committee hag
recommended ownership and control
of the lines by the Centre. The
National Grid ig an evolutionary pro-
cess, requiring appropriat: inter
connection and strengtheamiug of
various State systems.

We are now trying to g.t the con-
sensus of all tha States to have this
Unlsss we get the consensug on this,
it 1s very difficult to operate because,
in law, all the transmission is ownec
by _ the State Governments. Now,
when we are thinking of a nationai
grid syystem which will be operated
by the Central sector, naturally the
Statg Government hasg to agree to
this. For this purpose, we are think-
ing of having another roung of talks
with the Powsar Ministers, ang just
after the Parliament session, we are
thinking to have a Power Ministers
Conference and to get a consensug on'
the National Grid System.

SHRI B. V. DESAI: What sbout
the Nationa] Load Despatch Centre
also—which ig supplementary to this?

SHRI A. B, A. GHANI KHAN
CHAUDHURY: There also  the
ppsition is the same as in this. That
alto wi'l have to have the cohsensn
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of the State Governments, Otherwise,
we cannot operate it.

SHRI B. V, DESAI. The statement
laid on the Table of the House says
that the question whether the Central
role in' inter-State transmission of
power should be enlarged, ig receiv-
ing attention. I would like to know
from the Minister whether Govern-
ment is seriougly thinking in terms of
enlarging the Central control over
the National Power Grid, and
National Load Despatch Centre.

SHRI A. B. AL GHANI KHAN
CHAUDHURI: WQ must havye the
concurrence of the State Government.
Otherwise, we cannot operate,

SHRI B. R. NAHATA; It has been
said in answer ty part (c¢) of the ques-
tion that in spite of the fact that the
Central Government has given 100 per
cent. assistance, there have been ghort-
fall in utilization by the States. Which
are the States concerned, and to what
extent have they not utilizeg the
assistance. And, against the States
which havg not utilized it, what steps
is the Centra] Government going to
take to ensurg the implementation of
the scheme?

SHRI A B. A, GHANI XHAN
CHAUDHURI: There are shippages
I do not have the nameg of the States
with me, but there are always slip-
pages. It ijs a national disease. With
regard t, construction of transmission
lines, construction’ of power stations,
whenever you examine them you will
find that the each plan there are 30
to 40 per cent of slippages.

Post Offices In Tdukki District, Kerala

*125. SHRI M. M. LAWRENCE:
Wil1 the Minister o COMMUNICA-
TIONS be pleased to state:

(a) how many post offices are there
i Idukki district of Kerala;

(b) whether Government propose
to take steps to open more post offices
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m%u obviate the difficulty ex-
by the pzople of that area;
and

(c) whether Government have re-
ceived any representation Ifi thig re-
gard?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL). (a) There
are 254 post offices inv Idukki district
o¢ Kerala.

(b) Yes, Sir.

(c) 80 representationg have been re-~
ceived by the Postmaster-General,
Kerala Circle, Trivandrum,

SHRI M. M, LAWRENCE: Will the
hon. Minister tell the nameg of the
places from which representations
have been received? Will the hon.
Minister also let us know the time
limit for opening of these post offices
in those places? As there jg no sort-
ing office in this area, much delay is
caused in the delivery of letters and
other materials. Will the Govern-
ment consider Openll'lg up a sorting

office in ¥dukki or in the vicinity of
that area?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): This
Idukki District is a very small District,
This is a hilly and  forest
area. I would say that it hag got a
very good network of post offices. As
I have already explained, it has got
250 post offices. There are 42 villages
out of which 40 are G.P. Villages and
all of them have post offices. Again
there are 12 branch post officeg in the
rural area served by mobile post
offices. The District has 963 letter
boxes of which 883 are in the rural
areas. The population and area gerv-
ed by each post office in this Idukkd
District is 3014 and 20.02 sq, kms
respectively. Ag against this, in the
neighbouring district, Kottayam has
got an area of 1578 sq. kms. and &
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population of 5148, In Kerala cir-
cle gn average population served by
each Past-Office is 4662 and it has an
area of 8.47 sq. km. There are six
proposalg for the opening of post offi-
ceg which have already been sanction.
ed and four gre likely to be opened.
For 1081-82, we have an all India
target for the next five year plan.
There are 1600 post offices and out of
them 50 post offices fall to the share
of Kerala. So far as his proposal for
opening a sorting office ig concerned,
it wil] be looked jnto.

SHRI M. M. LAWRENCE: The
hon. Minister gaid that Idduki is a
small District in Kerala, But the hon.
Minister Mr. Stephen was having
his constituency there earlier. Can
he say that it is a small district? Un-
fortunately, the Minister 1s misin-
formeq and he has to go through the
census and the geographica] map of
Kerala. It is one of the biggest dis-
tricts in Kerala and one of the biggest
constituencies in India.

SHRI KARTIK ORAON: So 4ar az
my contention 1s concerned, I have
#aid that this small district hag got
a population of 765 lakhs. But as
against this, we have district ie.
Ranchi and Santhal Parganas of 26
lakh population and above. There-
fore, I say this.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C, M. STEPHEN): Of
course, I wag a member representing
this constituency here. There is noth-
ing much to say Smallnesg is a com-
parative concept. Every district in
Kerala is comparatively small com-
pared to districts outside. So, small.
ness is a comparative concept; and if
you compare it with other districts,
them, of course, this is not that small.
It is fairly a large district in Xerala
as compared to others. As to the other
question when' it can b done and all
that, there agre 50 post officeg allowed
in Kerala for thig périod and out of
which 10 will be for the Idukki Dis-~
trict. It ig fairly well served ang 10
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post officeg will be opened in this
year itself,

SHRI M. M. LAWRENCE. Please
mention thosz names.

MR, SPEAKER:
to him.

Send the names

SHRI C. M. STEPHEN; 1 will give
it to you. They are, Parapuzha, Ma-
mathikanan, Mamalakandan, Nel-
lopara, Vattapara and AracKa city.
All these are there,

SHRI M. K. LAWRENCE. You
have given only six names.

MR. SPEAKER: You cannot have
a dialogue.

I cannot allow the House 1o be re-
placed by these telephone headaches.

(Interruptions)

SHRI JAMILUR RAHMAN. Hon.
Speaker, 1 would like to” Khow one
thing from the hon. Minister, The
Government have stated that each
Panchayat will have at least one Post
Office all over India. What ig the
latest position? Hag the Government
taken a decision, or done any survey
ag to how many Panchayats have been
provideq with Post Officeg ang if not
how many have been left oul?

SHRI C. M. STEPHEN, This is a
matier of detail for which notice is
necessary. But I must concede that it
is not claimed that gll the Panchayats
have been provided with Post Offices,
but there are so many Panchayats
which still have to be provided with
a Post Office.

SHRI JAMILUR RAHMAN: “Has
a gsurvey been made?

SHRI C. M. STEPHEN: Survey is
yet to be made,

SHRI GEORGE JOSEPH MUNDA-
CKAL: Considering the difficulty ex-
perienced in Idukki district ang the
terrain there, so many people have
offered their buildings for opening ot
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Post Offices. Considering that people
have to go to travel even up to 10
kilometres for posting letters, will
the Minister give priority for open-
ing of Post Officcs there?

SHRI C. M. STEPHEN: We do not
Eo by the standard og the availability
of buildings for opening of post offi-
ces. Of course, the buildings, wher-
ever offered are gladly welcome; but
even in the other areas we have a
programme of acquiring land. But
that joes not mean that we will imme.
diately start the Post Offices there.
There are standards of population,
standard of distance and  distance
from one Post Office to another Posts
Office and i¢ these standards are con-
formed to, we open the Post Offices.
If they are not confirmed to, even if
a multi-storeyed building is available
we wil not open a Post Office.

Capacity of Janpath Telephone
Exchangg

*126 SHRI KRISHNA PRATAP
SINGH. Will the Minister of COM-
MUNICATIONS be pleaseg to state:

(a) what is the capacity of the Jan-
path Te.ephone Exchange, (31, 32, 34);

(b) how many telephone connec-
tions are working under thig tele-
phone exchange;

(¢) how many personsg are op the
waiting list for telephong connections
under thiz exchange in each category;
and

(d) when the telephone connections
are likely to be provided to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMUNICATIONS
(SHRI VIJAY N. PATIL): (a) to (c).
Janpath Telephone Exchange at Delhi
consists of four units coded 31, 32, 34
and 35. The required jnformation as
gn 1-7-81, relating to thiz exchange
is indigatid below—
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Capacity 10,600 1iws
Working connections 8,64h

Waitine Iist oYT 279
Total

Special 31
1200

General 840

(d) It is expected that a majority of
the applicants on the waiting list &t
this exchange would be provided
telephone connectiong progressively
uptp 1883-84 on completion of expan-
siong of the exchange by 1,000 lines
and 2,000 lines during 1982-83 and
1583-84 respectively.

oft oot W Ty : 9Awr oFe
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Demand for Supreme Court Bench in
the South

+
*128. DR. VASANT KUMAR PAN.
DIT:

SHRI ATAI, BIHARI VAJ-
PAYEE.

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that there
is a great demand for setting up a
bench of Supreme Court in the South;

(b) what is the total number of
caseg pending before the Supreme
Court from the Southern States,
compared to the Northern States;

(¢) whether Government are con-
sidering feasibility to set up a bench
of Supreme Court in the South; and

BHADRA ¥, 1008 (S4KA)
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(d) whether Government have-
referreq this matter to the Southern
State Government, if so, the reaction
of the State Governments thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR): (a) Demands
have been made for establishment of
a bench of the Supreme Court in the
South.

(b) Statements (I) and (II) are
attached which show the number of
different kindg of caseg pertaining to
the Southern States of Andhra Pra-
desh, Kerala, Karnataka and Tamil
Nadu and the total number of cases
for the yearg 1973 to 1978 a5 intimat-
ed by Registry of the Supreme Court

(c) and (d) Article 130 of the Con-
stitution provides that the Supreme
Court shall git in Delhi or in such
other place or places, as the Chief
Justice of India may, with the
approval of the President from time
to time, apvoint. No proposal 1n
this connection has been received
from the Chief Justice of India.

Statment I
The percentage of Civil and Criminal appeals filed in tle Sugieme Court from the Seuthern Stotes of
percentage of Andhra Pb’ades;; K'ﬂ{fa, Karnataka and Tamﬂﬁ.ﬂu’m.
Year Tota] No. of Appeals filed in the No. of Appeals from the Sou- 9% of
Supreme Court from all over the thern States of Andhra Pradesh, Col. 7
the count. Kerala, Karnataka and Tamil over
Nadu. Col. 4
Civil Criminal Total  Cwil  Crimina Total
—— — — Wt e e v ——
1 2 3 4 5 6 7 8
1973. 2018 289 2307 703 45 748 32.42
1974 2006 453 2459 754 44 798 32.05
1978 1960 406 2366 577 i 648 27.34
1976. 1911 596 2507 782 128 910 36.29
1977 293 517 3430 965 84 1049 30.58
1978. 2559 534 3093 672 67 739 28.88

Noie s=o Figures of Civil and Criminal Appeals arising frcm Southern States for the year

1978 are not awilable.
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Statement I
anwm«mm{aw and Criminal) and Writ Petitions (Under Article 32)

Jrom the Southern Karnataka, Kerala and Tamil Nadu over the Total
mbarofmbhhmo SLPs and Writ Petitions (Under Articls 32 ) from all over the Country.
“Year Total No. of SPLs and W.Ps  No. of SPLs and WP filed 9/ of Col.

filed in Supreme Court in the Supreme Court from 7 over
from all over the Country Southern States of Andhra  Col. 4
Pradesh, Kerala, Karnataka
& Tamil Nadu.
SPLs WPS SLPs WP Total
(Civil & (Article (Civil &  (Article
Criminal)  32) Total Criminal ) 32)

1 2 3 4 5 6 7 8
1973 4236 3631 7867 883 3712 1257 15.97
1974 . 4819 925 5744 527 148 675 11.75
1975 . . 4588 2574 7162 573 283 856 11.95
1976 5191 556 5747 613 63 676 11.74
1977 6811 4260 11071 735 573 1308 11.81
1578 8998 8299 17297 986 857 1843 10 65

DR. VASANT KUMAR PANDIT: cuss thi: matter personally. This

‘The statement itself reveals that the
number of appealg from the Southern
Stateg is much larger and is increas-
ing at a faster rate than the number
of appeals from the other States.
Sometime ago there was a move that
even the Lok Sabha session should
be held in the south for the sake of
national integration., The Govern=-
ment is already committeg to the
policy of giving quicker and cheaper
justice at as near a place to the liti-
gantg as possible. In view of this,
may I know whether the Government
on their own will bring a proposal
that the south should have g Supreme
Court bench and hold ronsultations
with the Chief Justice of India?

SHRI P. SHIV SHANKAR; I agree
that the Government is committed to
providing cheaper and quicker justice.
T had addressed the Chiet Justice of
India in the matter and the matter is
engaging his attention. He has
expressed that he would like to dis-

matter may be sorteq out after we
enter into discussions,

DR. VASANT KUMAR PANDIT:
In this connection there have been
certain talks with the Chief Justice
of India. We would like the hon.
Minister to take the House into con-
fidence and tell us what particular
modalities are now being worked out
in thig connection, whether the entire
matter is still at the ab iritio stage
or whether it has taken some shape.

SHRI P. SHIV SHANKAR: I will
take the House into confildence to this
extent that there were some proposals
from the States of Tamil Nadu and
Andhra Pradezh and I had requested
the Chief Justice of India to kindly
consider those proposals, The Chief
Justice of India, after taking into con-
sideration all the aspects, desired that
the various modalities have to be
personally discussed. Even though a
couple of days back he hag himself



25 Oral Answers BHADRA 3, 1903 (SARA)

chme out at Aurangabad that a bench
of the Bupreme Court should be get
up In the south, still unless and until
we discugg the matter and he comes
forth with the proper modalities, it is
not possible for me to specifically
say whether we are going immediate-
1y to have a bench in the south,

SHRI ATAL BIHARI VAJPAYEE:
The Law Minister has mentioneq that
the Chief Justice has openly come out
that he ig in favour of setting up a
bench in the southern and northern
parts of the country. I would like to
know why the Law Minister has not
taken note of the Chief Justice's pub-
lic statement. Is it the policy of the
Government to ignore what the Chief
Justice says in publie?

SHRI P. SHIV SHANKAR: I take
note of the statements of the Chief
Justice of India in public ag much as
I take note of the statements that my
friend Vajpayeeji makes. (Interrup-
tions). As I said, the Chief Ju-tice
would like to discuss the various
modalities. Those modalitieg are a
matter where we have to go a
little deeper. Unlesg he himself
comes to the conclusion that he
is ready for discussion and
unless we divwuss the matter
with him, we cannot reach any con-
clusion. Az I gaid, I have referred
the proposals that have come from
Tamil Nadu and Andhra Pradesh to
the Chief Justice of India. He has
necessarily to take into consideration
various aspectg like whether the
Stateg are going to provide the build-
ings, library and so on and so forth,
All these matters have to be consi-
dered. Until he completes the
modalitie; no discussion will take
place. I woulg discuss with him
when he i3 ready.

SHRI K. MAYATHEVAR: We are
happy to know from the hon. Law
Minister that he is having dialogue
with the Chief Justice of the Supreme
Court for getting up a Bench of the
Supreme Court in the South, We
have been demanding it for a very
long time. It is well known to the
hon. Houge and the Central Govern-
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ment that article 130 of the Indian
Constitution provideg certain powers
to the Centra] Government to initiate
action to have Bencheg of the Sup-
reme Court. I am sorry to note that
the hon. Minister mentioned that the
Government of India are awaiting
the completion of the modalities by
the Chief Justice of the Supreme
Court. We are the persons who are
demanding a Bench of the Supreme
Court in Madras, Bangalore, Trivan-
drum or Hyderabad. So far ag I am
concerned, it is immaterial whether
it is situated in any of these four
places, Therefore, irrespective of the
initiative taken by the Chief Justice
of the Supreme Court, I want to
know whether the hon. Minister and
the Government of India will take
further initiative to set up a Bench
of the Supreme Court in the south
and, if <o, by what time it will come
to fruition?

SHRI P. SHivV SHANKAR. Ags far
ag articie 130 is concerned, the Chief
Justice of India, with the prior
approval of the President, from time
to time has to spot out the place or
places where he suggests a Bench
ha: to be sot up. I never said that
the entire initiative has been left to
the Chief Justice of India. After all,
this is a question of mutual consulta-
tions. Various modalities have got to
be finalized. He is also a constitu-
tional guthority. I never said that
the entire initiative is left to him; it
is at both ends. What I meant was
that this is a matter which has to be
sorted out by mutual -consultation.
It is not as though we are bereft of
responsibility. But we have got to
function within the province of
article 130. We shall certainly do it.

MR. SPEAKER: Next Question,
Shri G. Y. Krishnan—absent. Next
que-tion, Shri Mukunda Mandal. It
has been discussed this morning
nothing more need be discussad.

SHRI .\MUKUNDA MANDAL. Sir,
it is a different question.

MR. SPEAKER: It is all right. T
have passed on to the next question.



.27 .Oral Answers

‘This has already been discussed.
‘There was a lot of discussion on this.
Why go on repeating all that? Next
questipn, Shri Madhavrao Scindia.

SHRI MUKUNDA MANDAL. Sir,
why do you want to drop this ques-
tion?

MR. SPEAKER: Why do you want
“to take the time of the House?

Agreements with the* US.SR. for
Exploration and Development of Oil
and gas Deposits

+
*130. SHRI MUKUNDA MANDAL:

SHRI NAWAL KISHORE
SHARMA:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether the Soviet Union under
the agreements signed will explore
and develop oil and gas deposit areas
and will assist in extending repairs
of about 400 wells not in operation
by which our country will be able to
obtain an additional one million ton-
nes of oil annually; ang

(b) if so, the region in which
Soviet Union would be asked to ex-
tend cooperation and the terms and
conditions and the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
*(b). Yes, Sir. The number of sick
wells presently proposed to be repair-
ed is 120.

At this stage it is not possible to
~estimate accurately the quantity of
oil that can be produced annually
through the commissioning of the
ceased wells,

The areas in which the Soviet Side
*will extend cooperation in explora-
-tion in terms of the agreement dated
110th December, 1980 will be chosen
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by mutual agreement between ﬂn
Indian and Soviet Sides. Details
regarding the terms apd conditions
etc. will be worked out at the time of
finalising the relevant contracts.

SHRI MUKUNDA MANDAL: What
are the regions of the country ear-
marked for oil exploration work?
Has the Sunderban area been includ-
ed for this purpose? Secondly . ..

MR. SPEAKER: Only one question.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): The question of
Sundarbans does not arise out of this.

SHRI MUKUNDA MANDAL: No,
Sir. My question is; What are the
regions in the country that have been
included?

MR. SPEAKER: No. Seconq Sup-
plementary if there is any.

SHRI MUKUNDA MANDAIL: Sir,
the question is: What are the regions
that are included?

MR. SPEAKER: That ig all right.
Second Supplementary.

(Interruptions)

SHRI MUKUNDA MANDAL: When
is the Government going to enter
into a new contract with the USSR
for locating gas wells in different
regions in India? In the reply it is
stateq that the number of sick wells
proposed to be repaired is 120. May
I know from the hon. Minister the
State-wise break-up of these 120
wells? ’

SHRI P. C. SETHI.: All these wells
which are sick wells are located in
Gujarat.

Ag far as West Bengal is concerned,
West Bengal iz receiving separate
attention. In the 10-year programme
it will be taken up by the Soviets
angd the Indians.
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Expansion of Coastil Reéfimeries

*132. SHRI M. RAM GOPAL
REDDY: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether Government have
approved expansion programme of
coastal refinehies; and
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"(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR_SINGH): (a) Yes
Sir.

k{1

(b) Details of the approveg expan-
sion programmes of Coastal refineries
are given below:—

Refinery

S —— ———— T ——— i {— . o

Cochin Refinaries 1id., Kerala

Bharat Petroleum Corporation, Bombay .

Madras Refinery Ltd., Tamil Nadu . .

Hindustan Petroleum Refinary, Vuakhapat:mm,
Andhra Pradesh . . . .

Expansion (in Installation  of
Million Tonnes Additional Facility
___per Annum) _
From To
33 3.5 Fluid Catalytic Cra-
cking Unit with
associated facilities.
5.25 6.00 0.6 MTA Fluid
Catalytic Crack-
ing Unit.
. 2.8 5.60 Do.
. 1.50 4.50 Do.

SHRI M RAM GOPAL REDDY:
Sir, it is very good of the Minister to
have trebled the capacity of the Hin-
dustan Petroleum Refinery at Visa-
khapatnam, Andhra Pradesh. T want
to know how much time he is going
to take to complete this.

THE MINISTER OF
CHEMICALS AND
(SHRI P. C. SETHI): Sir, we have
given the answer for the expansion
of Cochin Refinery, Bharat Petroleum
and Madras Refineries and Visakha-
patnam Refinery, Now, Visakhapat-
nam refinery is being expanded from
1.50 million tonnes to 4.50 million
tonnes. A revised cost estimate has
come and that is being looked into.
The revised feasibility report est.mat-
ed the cost at Rs, 119.12 crores with
a foreign exchange component of Rs.
15.27 crores because the cost has
gone up by almost about Rs. 53 crores.
The difference between the original
cost as approved by the Government
and the revised cost estimate is Very
high, It is receiving close scrutiny.

PETROLEUM,
FERTILIZERS

SHRI M. RAM GOPAL REDDY:
Sir, before sanctioning expansion, the
Government mught have taken all
these things into consideration. When
once it has been cleared, now you
say that so much money is required
and you are considering about it. Is’
it correct on the part of the Govern-
ment to say it at this stage?

SHRI P. C. SETHI: I have not
said that we would not take up the
expansion of the refincry. What we
are trying to do is *hat in view of
the fact that the feasibility report
has increased the cost of the project,
we have sent the proposal again to
the Public Investment Board and once
it gets clearance from there, the Go-
vernment's clearance wil' be given.

SHRI XAVIER ARAKAIL: If you
refer to the figure, Sir, the Cochin
Refinery’s expansion is from 3.3 mil-
lion tonnes to 3.5 million tonnes

" wheregs in respect of B.P.C. it/is
from 5.25 to 6.00 million tonnes, in
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respect of Madras Reflnery it j5 from
2.80 to 5.60 million tornes and in
respect of Hindustan Petroleum
Refinery it is from 1.50 to 4.50 million
tonnes.

(a) May I ask why the Cochin
Refinery's expansion is confined to .02
million tonnes whereas the other
refineries have very large expansion
programme?

(b) is, there is a proposal...
MR. SPEAKER: Only (a).

SHRI XAVIER ARAKAL: Only
one I will put two, let him choose
to answer any one.

(Interruptions)

SHRI XAVIER ARAKAL: So. I
shall confine myself to this: Why and
how much money is allotted to this”

SHRI P. C. SETHI: The Corhin
Refinery, besides thig expansion of
.02 million tonnes which has a'ready
been approved, has also submitted a
further addition of 1 million tonnes
Here also the original cost estimaie
wag Rs, 30.90 crores. But the revis-
ad cost estimate sent by the Refinery
is Rs. 87.140 crores which 1s higher
by Rs. 56.24 crores. Therefore, this
is also again going to PIB and i« also
being scrutinised thoroughly. But
this expansion of 1 million tonnes in
Cochin will be taken up.

News Item Captioned “False Entries
in Books—DESU Cheated”

*135. SHRI R. L. P. VERMA: Will
the Minister of ENERGY be pleased
to refer to the news items in the
‘Indian Express’ dated the 3rd June,
1981 captioned “False Entries in
Books—DESU cheated” and to state:

(a) what steps are proposed to be
taken in this direction besides the
steps to be taken to clear the back-
log of electricity bills;

(b) how many cases have come to
notice during the last one year where
the Meter Inspectors visited the houses

subscribers, threatened disconnec-
tion of electricity and misbehaved
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with the ladies, even though no bill
wag outstanding for payment; and

(¢) what action was taken to check
recurrence of such cases? )

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢). A
statement ig laid on the Table of the
House.

Statement

(a) Government have geen the
news item appearing in the ‘Indian
Express’ of 3rd June, 1981. DESU has
reported that some cases of false ent-
ries made in the account books re'at-
ing to consumer accounts have come
to their notice; all these cases have
been investigated by their Vigilance
Department and necessary complaint
is being lodged with the poilce One
Assistant Accouvnilant and one Junior
Clerk have also been suspended and
disciplinary proceedings against one
Superintendent Accounts have also
been initiated. DESU have also issued
suitable instructions to all the district
engineers to exercice more superv sion
and vigilance to avoid recurrence of
such cases.

As regards clearance of the back-
leg of electricity bills, DESU hag al-
ready initiated steps to expedite the
preparation of bills to the consumers.

(b) DESU has reported that no
such specific case has been brought
to their notice.

(c) In view of the reply against
part (b), this question does not arise.

Wt ‘A qEw wwi o nen
qrlea, et oY & o wrara fear § aw
g 74 & vafag F smmar wgar £ fa
faeehr fagg werT deam & aadar
fwm ¥ WY ® weR Y &
fra® wrey oty firg Wit o § § faea®
72 arfra g3 ?
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=it faww wgrom 11 FRF Ve
firg T fya ¥ 12,500 & fav wrew
Sfez frarnarg Tw ¥ fag gead o
affaa e & af &1 AT OF wfwd=
THIIER ATEIT HT 0% IFhaT wad
FT 9 ave s fRarsar g1 @Y
ag gav, faar mifee s §
aa ¥ fag Efeinr o e faar §
AT wias gafawa F fag fxmra
S s R 1agragraar g
fafan & fac s vardfon, & forg
Rz qufada 7

DR. SUBRAMANIAM SWAMY: He
misbehaved with the ladies.

MR. SPEAKER: Let Shri Verma
put the question,

DR. SUBRAMANIAM SWAMY: He
misbehaved with the ladies. Does he
know that?

o fawn agrm - w=1F Afafew
F@rFY A Arar 1 Wiy IEry *
fad

A QAR FRT : w787 AEA,
arend ¥ fzeet & 12 B1¢  ITRTHFAIAT
1 T FAATX AGA AT HF E, T W
fawe feasdez sy A auet W
Ffeq 7@ oF Fnafadi ¥ o wmE@)l
€I T @Y § | ;W A S FAER
f& azmr foee § faaft a9 a9
ﬁaﬂﬁ!ﬁ'%ﬂm‘éﬂtm% gt
W & fau #14 ¥ Frove Sym fag
aw g7

ot forwm wgrete : 97 FAT F 7o
feeirisiin § fafrr ¥ iy ¥, e
fedaza 3 ar ¥ ar ey g ¥ A ¥
wE A 2 %0¥ 37 ATY TIC LA
& forad & wQa 80 wTw war T
goefizaer 3o gy frwew 91F 9T
Fam F 30

1478 L.S.—a.
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Telecast of Malarum Ninaivugal
from Madrag T.V, Station

*136. SHRI A. NEELALOHITHA-~
DASAN NADAR: Will the Minister
of INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether any feature ‘Malarum
Ninaivugal' has been telecast from the
T.V. Station at Madras;

(b) what is the basis on which the
() artistes and (2) interviewers are
selected; and

(c) the remuneration paid to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING JKUMARI
KUMUDBEN M. JOSHI): (a) Yes,
Sir.

(b) (1) Film personalities of out-
standing eminence are featured in
this programme.

(2) Persons well versed with the
film industry and gifted with art of
communication are selected as inter-
viewers,

(¢) Normally a fee of Rs. 100 is
paid to the artiste presenteq and
Rs. 75 to the interviewer.

SHRI A. NEELALOHITHADASAN
NADAR: May I know  whether
the Government of India has received
any complaint regarding the selection
of artistes or interviews as per its
programme and, if so, what are the
details of complaints?

THE MINISTER OF INFORMATION

AND BROADCASING (SHRI
VASANT SATHE): I have not
received any complaint of this
nature,

SHRI A. NEELALOHITHADASAN
NADAR: How much amount has been
spent during the last flnancial year
as per this programme?

SHRI VASANT SATHE: As stated,
the normal fee paid is Rs. 100 and

Rs. 75. I do not have the total figure.
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But I will get the information and
pass it on to him,

MR. SPEAKER: Will you consider
Mr. Nadar to be included in the
category of selection of artists?

SHRI VASANT SATHE: I will be
quite glad if he qualifies in that cate-
gory.

SHRI C. T. DHANDAPANI: Just
now, the hon, Minister has stated
about the selection of artistes for the
programme. Ag far as selection, is
concerned, I am very sorry to differ
with him that the selection is not
made from the artistes of the film
industry. I myself brought it to the
notice of the Minister about a partti-
cular case that even though a parti-
cular artiste has got some exper-
ience. ..

DR. SUBRAMANIAM SWAMY:
He or she?

PROF, MODHU DANDAVATE: 1t
is highly objectionable.

MR. SPEAKER: I treat my mem-
bers at par.

SHRI C. T. DHANDAPANI: 1t is
“He”. It is an artiste; it is a common
gender,

As far ag the selection is concerned,
the officers concerned are taking some
partisan attitude I brought it to the
notice of the Minister and I must
thenk him also that he rightly took
some action in this regard.

SHRI A. NEELALOHITHADASAN
NADAR: Earlier he stated that he
had not received any complaint.

SHRI C. T.. DHANDAPANI: I am
talking of some other instance, not
thic one, This is a different program-
me. I would like the Minister t6 take
proper steps. What are the steps go-
ing to be taken to rectify the mis-
takes which are prevailing in Madras
T.V. Station,

SHRI VASANT SATHE: This is
something like ‘Gt faed & merrsy e’
which comes from Bombay. This is
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a programme of that type. May I tell
you, in 1980, these were the eminent
artisteg selected:

Shri S. V. Subbiah

Shri M. N, Rajam

Shri Pattuketai Kalyan Sundaram

Smt. C. R. Vijayakumari

Maj. Sundarajan Rajnikant

Shri Kamalahasan—one
young actors.

Shri V, K. Ramaswamy,

of the

They were interview by people like:
Shri S. P, Sahasranami
Smt. Vijaya Lakshmi
Shri Shyam Sunder Ramsey
Shri Panduranga Rao
Kumari Bhanumat

Obviously, people can differ about the
selection that some persons should
have been taken and some should not
have becn taken. This is a continuous
process If you have 5 liking for a
particular artiste, yo1 ran =uggast tiv
me and I will try to sec that

WRITTEN ANSWERS TO QUESTIONS

Gag racket

*123. SHRI BALASAHEB VIKHE
PATIL.: Will the Minister of PETRO-
LEUM, CHEMICALs AND FERTILI-
ZERS be pleased to state:

(a) whether a gas racket has heen
unearthed recently;

(b) if so, whether it is a fact that
some employees of the Indian il
Corporation are involved in the
racket, and what jg their ‘number;

(c) the number of gag connections
issued in varioug parts of the country
by these persons;

(d) whethe, Government have held
any enquirieg into the matter;

(e) if so, what are the details in
thiz regard; and
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(f) what steps Government have
taken to check such illegal trade un-
ning in league with the employeeg of
Indian Qil Corporation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C, SETHI): (a) to (e) Yes,
Sir, It has been reported by the
Indian 0i] Corporation (I0OC) that
during a 1aid by the customs oficials,
the rubber stampg of 46 LPG (Cooking
gas) disiributorg and 5 fake subscrip-
tion voucher book were localed in a
house in Patel Nagar, in Delhi. In
thig connection the police arrested the
owner of the house along with the
manager of the Indane agency M/s.
Vikags Gag Agency, New Delhi. These
persons were allegedly involved in a
fake termination voucher racket. They
were reportedly issuing fake termina-
tion vouchers from forged termination
voucher bookg printed in the names
of the various distributors of the
Indian O1l Corporation, During the
interrogation of the arrested persons
by the police, the involvement of an
employee of the IOC in the racket wag
also alleged As the investigation by
the police is not yet complete, it is
not possiblg {0 give the nameg of the
persong actually involved and the
number of bogug gas connecticns
issueg by them in different partg of
the coulntry.

(f) Action will be taken by the IOC
ag per ruleg against such employees
ag are proved to be involved in this.
In the meantime the IOC hag issued
instructiong to all its distributors to
carry out ‘a thorough scrutiny of the
termination voucherg brought to them
and also to verify the identity of the
persong presenting the termination
vouchers. The distributors have also
been instructed to take action for the
transfe; of connectiong only on receipt
of g writien confirmation from the
issuing distributor. The flelq staff of
the 0i] companies have been directed
to intensify their supervision in this
regard,

Zeiwre wiw firedt & wire awa ®awr

*127. %1 W R qfwr ¢ w17
HUTC Helt ag &AWy Fqr w4 6
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wrar ¥



39 Written Answers
Number of Drug and Cosmetic manu-
facturing Units

+129. SHRI G. Y, KRISHNAN,; Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to lay a statement showing:

(a) what wag the number of licens-
ed drug ang cosmetic manufacturing
units in the country state-wise in
January, 1976; and

{(b) whethey there hag been any
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tion of pharmaceuticals and cosmetics,
and if 50, to what extent, at present?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) There were
118 drug manufacturing unifs and 33
cosmetic manufacturing units on the
rolls of the Directorate General of
Technica] Development. The State-
wise break up of these unitg ig given

subsantial increase in the  produc- below:—
Sr. State/Union Territory No. of units engaged in
No. Drugs & Cosmetics
P eaticals
1. Andhra Pradesh . 7
2. Bihar . . . . . . 1
3. Chandigarh (U.T.) .
4. Delhi (UTD . . . . . . . . 2
5. Gujarat . . 17
6. Haryana . . . . . . . 1
7. Karanataka . . . . . . . 4 1
8. Kerala . . . 1
9. Madhya Pradesh . . . . - . . 2 .
10. Maharashtra . . . . . . . . 55 17
11. Punjab e . 2
12. Pondicherry . . . . . . . . . 1
13. Rajasthan . . . . . . . . . 1
14. Tamil Nadu . . . . . . . . . 6
15. Unar Pradesh . . . . . . . 4
16. West Bengal . . . . . . . . 16
[ ——
118 33

(b) The value of production of
bulk drugg by all units including
unitg in the small scale sector is
estimated to have increased from
Rs. 150 crores in 76-77 to Rs. 240
crores in 80-81. In the case of drug

formulations the increase during the
smae period was from Rs, 700 crores
to Rs. 1200 crores. Production of
major cosmetics by units on the
DGTD rolls increased from 14655
tonnes in 1875 to 21604 tonnes in 1980.
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Fertllizer plants at Talchar and
Ramagundum

*131. SHRI MADHAV RAO SCIN-
DIA; Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state;

(a) whether the Fertilizer Corpora-
tion of India has taken a lead ir com-
missioning of the coal-based projects
with argon recovery plants at Talchar
and Ramagundum;

(b) what iz the present require-
ment of argon gas in the country at
present and what ig the estimated
excess capacity for the gas; and

(c) how the excess gag ig proposed
to be utilised?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The argon
recovery plant at the Ramagunduin
Fertihzer Plant started production
from February 1981. The argon — re-
covery plang at Talcher ig wseady to
start production.

(b) the present requirement of
argon gag in the country is estimated
to be about 8 lakh cubic metres per
annum. The demand is expected to
grow to about 16 lakh cubic metres
Per annum by 1983-84. The total
installeg capacity in the country for
production of argon gag wag about
8.8 lakh cubic metreg per annum in
1980. Thig hag now gone upto about
57 lakh cubic metres per annum.

(¢) In view of the surplug capacity
available, further avenueg for use of
argon gas within the country ag well
ag for export to other countries are
being explored,
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Power projecty of U.P, ganctioned and
awaiting sanction

*133. SHRI TRILOK CHAND: Will
the Minister of ENERGY be pleased
fo state:

(a) the number of power projecls
submitted by the U.P. Government for
Centre’s approva] to meet the increas-
ing demand in the State;

(b) the number of power projects
that have sanctioned by Government
stating the financial implicationg in-
volved and the extent of the Central
Assistance proposed to be given for
the implementation of the projects;
and

(c) the reasons for not sanciioning
the remaining power projects?

THE MINISTER OF ENERGY
(SHRI A. B, A. GHANI KHAN
CHAUDHURY): (a) Feasibilitv re-
portg for 15 generation projects 1n
Uttar Pradesh have been with Govern-
ment of India since the commence-
ment of the Sixth Plan.

(b) Out of these 15 projerts, 5 pro-
jects have already been accorded
techno-economic ¢learance by the
Centra]l Electricity Authority. 2 of
these projects have also been accord-
ed investment approval.

In the Sixth Plan of Uttar Pradesh,
there is a provision of Rs 1251 crores
for on-going and new power genera-
tion projects. Centra] assistance to
Stateg is given for the Plan outlays as
a whole and not separately for differ-
ent sectorg or projects.

(e) The present status of the re-
maining 10 schemeg may be seen in
the statement annexed. .
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Details of Power Generation Schemes of Uttar Pradesk for Which Prcliminary|Detailed Project Reports
have been submitted to the Ceniral Electricity Authority and P esent Status of Exammation

Name of the Scheme

Proposed
installed
capacity
(MW)

Estinatel

Cost (R..

lakhs) Present Status
as por po-

ject R

port

HYDEL

1. Lakhwar-Vyasi Multipurpose project

2. Khara H. E. projcct

3. Kishau Dam Multipurpose project

4. Koteshwar Dam .E. Project

5. Kotlibhel Multipurpose Project

THERMAL

6. Rosa TPS (Shahjahanpur District) .

4. Anpara ‘C’

8. Dohrighat . .

g. Parichha TPS Extension .

10. Jawaharpur (Etah).

3X 100 |-
2x60=
420

3xa7=-81

4 X 150=
6oo

47X 45=
180

4 X 260=

3xX210

3 X 500

2X210
(3% 210)

2x210
(4> 210)

X210
5% 210)

14097 Awaiting examinatin of the
FPR  Technical Gummittee of Ge ural
Water Commission.

6074 C-rtain Int-r-State inis with
Haryana have t) be s=uled.

45984 Inter-Statc assues with  Huna-
chal Pradesh are uader
Examination.

5825 Only the preliminary Report
has been submitted by UPSEB.
Investigation are yet to be
completed and the  detailed
Project  Report yet to be
received in Central electricity
Authority.

6oooo Do.

26103 Certain  issues relating to the
" .
projuct such as coal linkage,
water availabllity and environ-
mental clearance are under
consideration.

56517 Coal linkage for the pruject has
not been confirmed  upto
1989-go. The scheme/project
Report  has, accordingly been
returned to UPSEB with the
request that it may be sub-
mitted to CEA at a later
date for consideration beyond

1989-g0.
15621 Do.
17545 Do.
26457 Do.




45
ghearu ¥ Tdow wreg® ot sqrqan

134. &} wAL YW WARTEY : FA
dRrM R, TAHA Wi IATE AT A
FAA Fr g ¥& fo o

(%) #ar sesre Fr fra wAqU

A W HreA F IATEl 9T wyia

F o 34<a SREmI $AM wawr FIRA
¥ wafae <& ¥ §; W<

(&) afzer @ ag a5 warfaa
faar s ?

3 /A, TI@A W 4w HaAl
(s sxmaz &) : (F) qar AN
TEIT AT F frqividia 7 o

(&) wva =¥ 93ar

Ied+ FaX o) ageielt HFw-doiwm
qradw wr glaar

*13%. =) wed wrcra wizar @ Far
W HT 4g qT7 Hr FA47 74 fw e

(%) #arwer newr § I
Y gWY qgdiel § gH-SArRR  gFEEa
%t ghaarg famwm §;

(=) afe =€, @ Far It
¥ QWY qEdia-rEal ¥ dw-3rEm
TFIAST FY TqIOAT FA F1T ME QAT
i:ﬁt afg gf, @ adadr AT w1 r

(w) oot fodr & Ppa-fea el
92 §¥ §ug WIArmT  gEaso wy
gfaar Sowem @ W T gaEdw fRa-
fax i ¥ B g §;

(%) w1 SMeT faamr ) ¥
oty & g eqTY &, Y Fdwr Ew-2efrH
e & oF gy &, 2 W frwrad
arew g€ & & Sew oREw
Sere & o aff R g Wk

Writéen Answers BHADRA 8, 1903: (SAKA) Written Answers 45

© (®) afz g, o feq eqral & A
fiarad wrex g€ § =i 91 o F 1
DAAE FroAra Fqr g ?

A Har (st qo #EI%T) :
() seda fa% £t avit o agdral &
AR FAFT q4 I TRAR F R
waar gy, faa § & & agdre geareat
& gearfya g ae § 7 H4r w2m
srefr & 1

(=) st «df 1 3o q7q ;A wE
NwAr AEY & F ow drer qgarer eurar
# gx waas sqriag feq sd

(w) s fr & A e ax
IH-IART FEAS TG FC @ &,
A7 7 o—

(i) s=ia
qEIAT )

(ii) aare (Fgdta q&areq),
L8

(ili) =mwar

(fs=r we wgdrer

T qAFIAT & Y EZ AT A
s dam fager § fzar war & 1

() v &

(%) I9d, AE@YT, ARTET A
arka ¥ fafga fasEd sra g of |
@ fosmal & ayfea sefad g
i 3 7§ | TG SR ¥ D AR
I eara far war I AT @16
1 ag wAw faq wq § fr wgh s
wEAEE A SyMFaIE & a9 forse
AT FL |

faaow

I oY w1 AT WY FSHA AT~
wreslt Amar Fe-geRdw @ W9
e wgge &



47 Written Answers
(%) wda 3w wrraw Frsfafaa

T & U oET gur ¥ o—

1. ¥R 2. w8

3. «H 4. JE

5. ®OT 6. qWTAT

7. WS 8. gqAr

9. FRAIX 10. SR

11. wrarge 12, 7Aoo
13. ARG 14. ST

15. s 16 fear

17. 9g=T 18. J9YT

19. 9gA®  20. ATTCIR
21. F4r 22. fadr
23. fastqas wsr 24. =W

25. gra«r 26. gaTieaTasT

(=) 7 afesi g TR
FF RS & 979 T T F | -

1. TR 2. SSAT
3. XA 4. TAHIT
5 fanHgr 6. qRETAX
7. Cr 8. TFTG
9. TAFTH 10. a1
11. faeser 12. &

13. Fafear

(w) &a = wfrS gro amEr
¥F qFEES & U 8 WE & A9
€8 ¥ § —

1. &% 2. TRR
3. @R 4. IvHa
5. MTHE 6. ANT
7. 8. g YT

L igcs
9. WX AT 10. wgwge fadr
11. ¥ET 12. drza

13. & 14. fE A

AUGUST 25, 1981

Written Anewers 48

Delay in Transmission ang Delivery
of Telegram

*139. SHRI SATYAGOPAL MISRA:
Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) what steps Government have
taken to minimise the delay in trans-
mission ang delivery of telegrams;
and

(b) it so, the delails thereof?

THE MINISTER O COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
(a) and (b). The major steps taken
by the Government to minimise the
delay in transmission and delivery
of telegrams are—

(i) Shortages in the operative
staff ate being met by the deploy-
ment of short-duty personnel,
Action has already been taken on
top priority for filling up the
vacancies in the opecrative ag well
as to build up a veserve pool

(iiy Operationa] procedures stand
amendod to essure that delays at
the point of transmi-rion, gumming,
circulation ang delivery in tele-
graph offices are eliminated.

(iii) Procedure for bandling pri-
vate personal clasg of telegrams
has been evised to ensure expedi-
tious handling of such category at
al] stages.

inter-regional routes
exhibiting low  efficiencie direct
long distance circuits are being
added to provide improved -circuit
availability.

(ivy On

(v) Standby engine alternators
are beisg provided at all depart-
mental telegriph offices to meet
the power failure conditions, Pro-
vision of statie invertors for smaller
offices is under trail.

(vi) Intensive trails on the gen-
tex network has been conducted
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and after due ansalysis expansion
of the same is being taken to
minimige the transits so that delays
are reduced.

(vii) An experimental Store and
Forward Scheme utilizing modern
technology of telegraph switching
system is being planned with a
view to reducing transiting of mes-
sages and consequent delays.

Book on Purushoitam Dass Tandon

*140. SHRI UTTAMBHAT H.
PATEL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to lay a statement showing;

(a) whether the Hindi Sahitya Sam-
melan has urged the Centre in a
meeting/conference helg at Delhi
during the last week of July, 1981 to
write or bring out detailed books on
Rajrish1 Purushottam Dass Tandon;

(b) if so, the details of the request
made by them to Government and the
resolutions passed in the matter; and

(c) the action taken by Government
thereon?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SIIRI
VASANT SATHE): (a) No, Sir.

(b) and (c¢) Does no arise,

Meeting with Chief Vigilance Officers
of Coal Companies

1201, SHR} SUBHASHH CHANDRA
BOSE ALLURI: Will the Minister of
ENERGY be pleased {o state;

(a whether it is a fact that he had
recently a meeting with Chief Vigil-
ance Officers of the Coa] Companies;
and

(b) if so, the outcome of the meet-
ing?

THE MINISTER OF ENERGY

(SHRI A. B. A. GHANI KHAN
CHAUDHURY): (a) Ys, Sir.

(b) The Coal Companies have been
instructed, inter alia, to ensure that
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the gystem of free Bale of coal recently
introduced by the Government works
effectively without any harassment to
the consumers. They have been
instructeq to streamline and sitreng-
then their vigilance organisations to
make them more effective instruments
for fighting corruption and to set up
vigilance teamg consisting of officers
of Markeling and Vigillance Depart-
mentg of Coal India Limited.
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Expansion Programme for Telephone
System in Delhi

1204. SHRI BHIKU RAM JAIN:
Will the Minister of COMMUNICA-
TIONS be pleaseq to state:

(a) the details of the new schemes
and expansion programme for tcle-
phone system in Delhi;

(b) the size and extent of waiting
list in Delhi; and

(c) when it is likely to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
tentative details of new exchanges and
expansion of existing exchangeg are
as under:—

New Fxchanges .

Expansions

(b) The break-up of waiting list as on 1-7-81 is as under:—

(i) OYT
(ii) General .
(iii) Special .
(iv) S.8.

Total

1981-82  1982-83  1983-8¢
T T (in linew T
22,000 5,000 33,600
1.000 26.100 8,200
T 23000 3nico  angeo
0,112
64,371
3.572
336
77591

(¢) It is anticipated to clear the
-existing waiting list progressively by
1984-85 except for a few pockets like
Shahdara, Rajouri Garden etc,
Electrification of Villages in Gujarat

1206. SHRI MOHAN BHA] PATEL:

Will the Minister of ENERGY be
pleased to state:
(a) the total number of villages

electrifieq i Gujarat during 1980-81
.and the total amount spent; and

(b) the tota] number of villages
proposed to be electrified in Gujarat
during 1981-82 and the amount ear-
marked for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Out of a
total of 18,275 inhabited villageg in
Gujarat, 12,515 villages have been
electrified upto the end of March,
1981. During the course of the year
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1980-81, 1,848 villages were covered.
The total amount spent in respect
thereof upto March, 1980-81 was
Rs. 4650 crores.

(b) For the year 1981-82, a target
of elecrification of 1,025 villages has
been fixed. An outlay of Rs. 8.00
crores comprising Rs. 4 25 crores under
the Normal Development Programme
of the State, Rs. 5.15 crores under
REC financing and Rs. 0.50 crores
under the Revised Minimum Needs
Programme has been allocated by the
Planning Commussion to undertake
the programme in the State,

Proposal for Opening of more P.Os.
in West Bengal

1206 SHRI SUBODH SEN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) how many post oifices are there
in West Bengal, district-wise;

(b) whether there is any proposal
to open more post offices in West
Bengal this year to remove the diffi-
culties of the people; and

those places,
thereof ang ex-

{c) if so, names of
district-wise details
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pected time of the opening of the
post office?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) The required information is given
in the Statement—I,

(b) Yes, Sir.

(¢) During the annual Plan 1981-82,
100 post offices are proposed to be
opened in the rural areas of West
Bengal. The names of the places
district-wise where post  offices are
likely to be opened have not been
finanlised yet. Proposals for opening
post offices in the rural areas are
examined, sanctioneq and opened as
a continuous process Within the tar-
get allotteq to the Circle, It has, how-
ever, been ascertaineq that 7 post offi-
ces have been opened in the rural
areas and another 7 have been sanc-
tioned for opemung. Names of these
offices are given in the  Statement
—II All the targeted post offices
will be opened by 3lst March 1982,
Besides, post offices will also be
opened in the wurban areas outside

ihe Plan targetg as per tarffic re-
quirements and if the  proposals
salisfy prescribed departmental
norms,

Statement—I

Divruct-wice information regardmg the Number of Post Offiwes in West Bengal as on 15-8-81

TSl. No. Name of the Distt,

1 o _—2 ________________
i. Burdwan . . . . .
2. Bankura . . . . .

Birbhum . . . .

3
4. Cooch Behar . . . .
5

Darjeeling
6. Hooghly . . . .
9. Howrah . . . .

No. of Post Offices

. . . . 326
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1 2 3
8. Jalpaiguri . . . . . 254
g. Midnapore . . . . . e . 1290
10. Malda . . . . . . . . . . . 273
11, Mourshidabad . . . . . . . . . . 498
12. Nadia . . . . . . . . . . . 418
13. Purulia . . . . . . . . . . . 403
14. West Dinajpur . . . . . . . . . 298
15. g4-~Parganas . . . . . . . . . . 1229
16.' Calcutta . . . . . . . . . . . 247
Total 7748
Statement—II

Information regarding the Names of Villages where Post Office have already been opencd and
where Post Office have been sanctioned for ppening during the Year 1981-B2 under plan T get

SL. No. Name of the Village District

Part-A. Places where post offices are already opened

1. Bamunari . . . . . . . . Hooghly

2. Ulladabri . . . . . . . . Jalpaiguri

3. Banjethia . . . . . . . . Murshidabad
4. Chursambhunagar . . . . . . Nadia

5. Digh . . . . . . . . . Nadia

6. Panchberia . . . . . . . . 24 Parganas
7. Maheswara . . . . - . . . 24 Parganas

Part-B. Places where post offices have been sanctioned

1.  Akandadanga . . . . . . . « Nadia
2. Scakulberia . . . . . . . . Burdwan

8. Brahmanandihi . . . . . . . Birbhum
4. Noapara Mahadipa . . . . . . . Birbhum
5. Sarachi . . . . . . . . 24 Parganas

6. Madhupur . . . . . . . . West Dinajpur
7. Baradurai . . . . . - . . West Dinajpur




57 Wriftbn Answers

Opening of New Post Offices, Tele-
graph offices and Telephone Exchanges
in Punjab

1207, SHRI R. L. BHATIA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the particulars of the new
Post Offices, Telegraph Offices and
Telephone Exchanges to be opened in
the Punjab State during the current
year:

(b) the particulars of Telephone
Exchanges proposed to be automatis-
ed in Punjab during the current year;
and

(¢) what other measures are pro-
posed to be taken to improve the
existing tele.communications in this
border State?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK -ORAON):

(a) 12 new post offices are propos-
ed to be opened in Punjab State
during the current year. Telegraph
services are proposed to be opened in
25 post offices. Subject to timely
availability of equipment from pro-
duclion units, it is proposed to open
Telephone Exchanges at 30 places in
the Circle. Particulars of places where
post offices, telegraph offices and tele-
phone exchanges are proposed are
given at statements I, IIT and II res-
pectively,

(b) No exchanges are proposed to
be automatigsed in Punjab during the
current year,

(c) It ig proposed to expand the
telephone exchange and telex facili-
ties as also the transmission media in
this State, About 3000 additional
lines by way of expansion of the
existing telephone exchanges are pro-
posed top be provided subject to the

availability of equipment. In addi- .
distance public tele- -

tion, 25 long
phones are also proposed t0 be
opened in the rural areag of the
State.

BHADRA 3, 1908 (SAKA)
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Statement—)

Particulars of mew post offices to ba
opened in Punjab State during the
year 1981-82.

1. District Ferozepur

(i) Dastur Sahib

(ii) Ruknewala

(iii) Dhandi

(iv) Fattuwala

(v) Chhaggarya Utad
(vi) Khairpur

2. District Gurdaspur
(i) Khozepur
(ii) Gazmipur
(iii) Dianpur

3. Hoshiarpur District
(i) Delowal Kalan

4. Bhatinda District
(i) Kheewakhurd

5. Chandigarh Union Territory
(i) Dhanas

Statement—II

Names of Places in Punjab State
where Telegraph Offices are proposed
to be opened during 1981-82,

Aklia

. Talwandi Manis '}Since opened
Baluna J
Narot Mehra

Gho

Darhari

Rajina

Khosa Randhir
Mudki

Jandwala Harwante
Dewan Khera
Siddu Gullu

Kishen Pura

. Manuka

Tahmot

Lakhan Ke Pore

L O

Bt b e e e
SOh®wdES 0@
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17. Talwandi Choudharian
18, Meghpur

19, Kotha Guru Ka

20. Matti

21, Behala

22, Jalladiwal

23. Bham

24. Kullar

25, Chhannanwal.

Statement—III

List of Exchanges proposed to be
opened in Punjab during current year
subject to avdilability of equipment.

1. Balbera

2, Dakala

3. Sadhugarh

4. Ganguwal

5. Dhaula

6. Gulzarpura

7. Jogiana

8. Hathoor

9. Kala-Affgans
10. Deepsinghwala
11. Urang

12. Parowal

13. Jaito Sarja
14. Wadala Bangar
15. Kacha-Pacca
16. Basantpur

17. Bhagsay

18. Mudhir

19. Sathiala
20.”Shahbazpur
21. Virk

22. Dallewal

23. Nagar

24, Taragarh

25. Kotli

26, Kahluwar

27. Bachgana

28. Bodiwala

29. Kanwar-Singhwala
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80. Jog-Tahalsinghwala
31. Ratta-Khera.

Bhimkund Project

1208. SHRI HARIHAR SOREN. Wili
the Minister of ENERGY be pleased
to state:

(a) the total MW capacity of elec-
tricity on implementation of the pro-
posed Bhimkund Project of Orissa;

(b) whether it ig a fact that the
above multipurpose project jg pro-
posed to be taken up during the 6th
Plan period; and

(¢) if so, the progress made so far
in implementing the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (¢).
The revised Project Report of Bhim-
kund Project Stage-I received in
August, 1980 envisages installation of
383 MW (3x1154 3x16 MW). The re-
vised proj)ect report has been examin-
ed in the Central Electricity Authority
and Central Water Commission and
comments were sent to Project autho-
rities, Replies tq these comments are
awaited. Being a multi-purpose
scheme, the Bhimkund Project would
have to be cleared by tne Technical
Advisory Committee of the Planning
Commission first and clearance of
CEA would be accorded thereafter.

The scheme woulg be considered for
implementation after itg technical
feasibility and economic viability are
established.

SAX Telephone Exchange in Jukhala
in District Bilaspur, H.P.

1209. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether the SAX (Telephone
Exchange) hag been sanctioned for
Jukhala in Distt, Bilaspur in Hima-
chal Pradesh;

(b) if so, the date of sanction of the
Project;
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(c) the likely date by which it
would be installed;

(d) if not, the reasong therefor in
view of the fact that the deposits for
the telephone connections were made
by the people 3 yearg ago; and

(e) the likely dateg for sanction (ii)
installation of the Exchange?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). No, Sir.

(¢) Question does not arise,

(d) Trunk line to Jukhala Exchange
passeg in the vicinily of 400 KV elec-
tric power lines. The case has been
referred to Central Power-Telecom-
munication Coordination Committee
for clearance, which is awaited.

(e) The sanction will be taken up
after clearance ig available and instal-
lation may be expected in about 24
months thereafter.

Power projects in West Bengal, Kerala
and Tripura

1210. SHRT ANANDA PATHAK:
Wilil the Minister of ENERGY be pleas-
ed to state:

(a) detaily regarding the number of
projects under completion, under con-
sideration, under construction of the
National Thermg] Power Corporation
at present in the States of West Ben-
gal, Kerala and Tripura; ahd

(b) the State-wise detailg of total
number of NTPC projects in the coun-

try?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN); (a) NTPC is
implementing a project for the setting
up of Super Thermal Power Station
at Farakka in West Bengal. There are
no projects of NTPC in the States of
Kerala ang Tripura. The S.T.P.S. are
being constructed op coal pit heads.
Kerala and Tripura do not have coal
mines, Consequently STPS cannot
be constructed.

62.

The Ministry of Energy hag how-
ever written to all Chief iﬂinisters to
permit execution of one project in
each State especially which have inter-
State problem, The response of Kerala
Government hag not been favourable.

(b) NTPC is currently implement-
ing the following super thermal
stations:—

1. Singrauli in Uttar Pradesh.

2. Korba in Madhya Pradesh,

3. Ramagundam in Andhra Pradesh.
4. Frrakka in West Bengal.

Survey of rivers to assess total capacity
of power generation

1211. SHRI MANMOHAN TUDU:
Will the Minister of ENERGY be
pleased o state:

(a) whether his Ministry has g
proposal to make a survey on the
rivers flowing in various States fo
know the tota] capacity of electricity
that can be generated from those
rivers;

(b) whether such a survey is pro-
posed to be conducteq by the Centre
or by the States;

() the names of the riverg of Orissa
where such survey work ig gomg to
be conducted; and

(d) the detailg abouy the programme
of Government ip thi, regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) ang (b).
The reassessment of the hydro poten-
tial in the country on the basis of
topographical and hydrological data
is being carried out by the Central
Electricity Authority.

() All the river nasins, such as
Mahanadi, Brahmani, Baitarni and
tributaries of Godavari lying in Orissa,
and smaller rivers such ag Vamsa-
dhara, sre proposed to be included in
this Suvey,

(d) In its prelimirary report, the
Central Electricity  Authority has
agsessed the hydro nciehtial in  the
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country at approx, 75 million KW at
60% load factor.

Foreign collaboration i, techuology in
telephone instrumentg

1212. SHRI ARJUN SETHI.
SHRI CHINTAMAN] JENA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Indian
Telephone Research Centre has invit-
ed the technology of some foreign
companieg to test instiumentg of tele-
Phone ag per oup loca] conditions;

|b) if so, the names of foreign
companies who have shown their
interest regarding their technology
in respect of telephone instruments;

{c) the names of the companics
whose technology in telephone instru-
mentg have beepn found suitable; and

(d) whether our Government would
also like to collaborate with forcign
companies regarding theip technology
to become self sufficient jn thig regard?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir. There is no Centre hav-
ing thig name. However, M/s. Indian
Telephone Industries Ltd., Bangalore
a Public Sector Undertaking under
the Ministry of Communications, in
consultation with the P&T Depart-
ment, had invited offers of collabora-
tion for manufacture of telephone ins-
trumentg of modern technology and
design suitable for use in Indian net-
work in itg two fuctorieg at Naini and
Bangalore, The Telecommunication
Research Centre under the P&T Dir-
ectorate wag associated in the evalua-
tion of the Telephone Instruments
supplied by the tenderers.

(b) to (d). M/s. FACE Standard of
Italy and M/s. Siemeng of the Federal
Republic of Germany have submitted
tenders for the transfer of technology
and know-how for manufacture of
telephone instruments. The fina] selec-
tion of the collaborator jy yet to be
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made., It ig expected that with the
setting up of manufacturing capability
in the ITI, as indicate above. the
country will become  self-sufficient
in the matter of manufacture of tele-
phone instruments of modern tech-
nology.

Phased programme to construci and
commission the auto-telephone ex-
change at Ulhasnagar, Maharashtra

1213. SHRI R. K. MHALGI: Will the
Ministey of COMMUNICATIONS be
pleased to state: |

(a) what wag the original schedule
of the Phased »rogramme to construct
and commission the Auto-telephone
exchange at  Ulhasnagar (Distt.
Thane), Maharashtra;

(b) what jg the revised schedule of
the saig phased programme;

(c) what are the various reasons
that necessitated the revision in the
schedule;

(d) the original/revised cosl of the
project; and

(e) the stepg Government have
taken/propose to take to ensure that
the project would now be completed
ag per the revised schedule?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The schedule for provisigy of
auto exchange at Ulhasnagar was as
follows:—

(1) Construction of building dur-
ing 1981—83.

(ii) Supply of imporied equipment
during 1982-83..

(iii) Commissioning of exchange
in 1983-84.

(b) There is a slight chanhge as
below:—

(i) Construction of building dur-
ing 1983,

(ii) Suply of imported equipment
during 1082-83..
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(iii) Installation of exchange in
1983-84.

(iv) Commissioning of exchange
by end of 1984,

(c) There hag been some delay due
to special approval of P&T Board
needed to sanction thig scheme on loss
basis.

(d) The estimated cost of the entire
project is around Rs. 5.15 crores, No
revision is yet needed.

(e) By continuous monitoring and
persual, efforts will be made to com-
plete the project by end of 1984,

Taking over of sick units by muiti-
nationajg and large industrial houses

1214. SHRI SANAT KUMAR MAN-
DAL; Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether applicationg from cer-
tain multi-nationals and large indus-
trial Houses for merger within them
of some of the sick units are pending
with Government ag on 31st July,
1981;

(b) if so, the particularg thereof;
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(c) how Government propose to
dea] with them; and

(d) whether Government propose
ensuring that no monopolistic trade
practices or concentration of power
teke place in these mergerg and that
these mergerg are genuine/and hot due
to squandering away of resources of
the so-called sick units by their erst-
while Board of Directors?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) and
(b). A statement indicating the details
of applications under Section 23(2) of
the MRTP Act from 1ihe companies
covered under the said Act for merger/
amalgamation of sick uhitg pending as
on 31-7-81 ig annexed. None of the
applicant companies ig a FERA com-
pany.

(¢) and (d), The pending applica-
tions are at varioug stages of conside-
ration. The proposalgy are examined
in the light of the objectives sought
to be subserved by the MRTP Act,
socio-economic policies of the Gov-
ernment and the varioug considera-
tiong laid down under Section 28 of
the Act.

Statement
Details E£ the applications under Sectwon 23(2) of the MRTP Act, 1969, from companiss covered

the Act for merger|amalgamation of sick units

pending ar on 31-7-1981.

SL Name of the applicant company Date of Proposal
No. receipt of
application-
1 2 3 4

1 M/s. Brooke Bond India Limited .

M/s. Indian Metals and Ferro
2 . | e Alloys

3 MP. Indo-Swiss Synthetic Gem Manu-

acturing Company Limited.

20-2-1 Merger of Mjs. Centron
oo Industrial Alliance Lamited
with M/s. Brooke Bond

India Limited.

2g-2-1 Amalgama ion of M/s. Kali
gra-1980 Tubes l"ml.itrn?)t‘jcl :ﬁ

M/s. Indian Metals and
Ferro Alloys Ltd.

11-7-1 Amalgamation of M/s. Intrac
71980 o ticals Lim";ted with
M/s. Indo-Swiss Synthetic
Gem  Manufacturing Gom-

pany Limited.

1478 LS —3
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4 M|s. Indian Hume Pipe Company Limited.

5 M{:;i New Standard Engineering Co. Limi-

6 M{fi Guijarat Machinery Manufacturing

mi

13-11-1980 Amalgamation of M/s. Nation-
al Rifles Limited with
M/s. Indian Hume Pipe
Company Limited.

§-2-1981 Amalgamation of M/s. Shree
Vrajesh Textile Mills Pri-
vate Limited with M/s.
New Standard Enginecring

20-3-1981 Amalgamation of M/s. Electri-
cal Instruments Manufac-
turing Company Limited
with M/s. Gujarat Machin-
nery Manufacturers
Limited.

Increase in the price of Emglish dailies

1215. SHRI S. M, KRISHNA. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether it ig a fact that almost
all English dailies appearing in the
capital ang other State capitals have
recently raiseq their price;

(b) whether these paperg have also
substantially raised their advertise-
ment charges;

(¢) whether any ratio hag been pres-
cribed by Government for the space
to be covered by the news including
editorials, other featureg and write-
ups vis-a-vis advertisements and if so,
what; and

(d) if not, the reaong therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE); (a) Yes, Sir.

(b) Yes, Sir,

(c) and (d) No, Sir. The Supreme
Court had declared the Newspaper
(Price ang Page) Act, 1956 ang the
Daily Mewspaperg (Price and Page)
Order, 1860 as un-constitutional and
void,

For the growth of a healthy press,
it is necessary to have a reasonable
ratio between news and the advertise-
ments. Though the object ig laudable,
itg attainment jg not free from legal/
constitutiona] difficulties. The matter
will be pursueq further on receipt of
the view of the Presg Commission.

Working of Udyogmanda) Fertilizer
Plant

1216. SHRI XAVIER ARAKAL: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it has come to the
notice of Government that FACT of
Udyogmandal hag very old equipment
and itg life span ig over;

(b) the reasons why this fertilizer
unit was not moderniseq in itg equip-
ment;

(c) what ig the tota] amount spent
on modernisation of fertilizer facto-
ries in India and the amount, name
of the factory and the year; and

(d) do Government plan for moder-
nization of FACT, if so, at what cost,
equipment ang the year of comple-
tion?
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THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (b)
The fertilizer plant at Udyogmandal
Wwag set up in 1947. From time to time
renewals, replacementg and modifica-
tion involving change of feedstock

BHADRA 3, 1903 (SAKA)
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scrapping of obsolete plantg etc. have
been made in this plant.

(c) Fertilizer plantg spend money
every year on replacementy and rene-
wals of plant and equipment ag the
plant growg old. However, specific
“modernisation” schemes involving
change of feedstock were undertaken
at the following plants:—

—_——— — ——

S. No. Name of Plant Approxi- Date of Remarks
mate commissioning
cost
Rs. crores
M/s. Sindri Modernisatio 1831 October, 1979 %Eln—dmnge over

1 fs. Sindri roisation 3’ 19 P
Oul.

2 Sindri Rationalisation . . Go-yy October, material
for the manufacture of
ammomum sulphate,

3 Trombay Feedstock change 5- 6o October, 1979 Feedstock change over

over scheme.

4 Neyveli Feedstock change over 1705

Scheme.

Rourkela Additional Naphtha 18- 6o

Reforming Plant.

from naphtha o gas*

July, 1979 Feedstock change over
from lignite to fuel oil.
Feedstock change over
from coke oven gas to

naptha.

January, 1981

(d) A proposa) for diversification of
the Udyogmanda) plant by setting up
a caprolactam plapt ig being processed
for an investment decision.

Proposa] to hold Election in some
Stateg

1217. SHRI K. MALLANNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
stato;

(a) whether it ig a fact that Central
Government have sought the opinion
of the Election Commission to hold
electiong in some States; and

(b) if so, the names of gsuch States
and the details regarding the opinion
of the Election Commission expressed
in thig regard?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SH?I P, SHIV SHANKAR): (a) No,
Sir.

(b) Doeg not arise.

Rehabilitation of persong affected by
Hydel Projects

1218. SHRI GIRDHAR GOMANGO:
Will ‘*he Minister of ENERGY be
pleased to state: :

(a) is it a fact that the responsibi-
lity t» bear the cost of compensation
and rehabilitation of Central and State
owney Hyde] Power Projects ig that
of the State Government;

(b) *¢ so, whether the concerned
States are able to provide the com-
Pensationg and .rehahilitation to the
affected people due to these construc-
tions;

(c) it not, the reasong therefor;
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(d) is it true that due to the past
experience of the people of existing
Hyde] Project areas of the States, in
recent monthg and years, objection
hag been raised by the likely sub-
merged and affected areas’ people not
to go ahead with construction until
the planning and provision for com-
pensationg and rehabilitation are not
fully assesseq and included ag one of
the compopents of the project; and

(e) if so, the nameg of the projects
and the Stateg therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Earlier,
the cost of the compensation was in-
cluded in the project cost. Now, the
cost of rehabilitation ig also generally
being included.

(b) and (e) It is normally the res-
ponsibility of the concerneq State
Government to make the lang avail-
able, and undertake rehabilitation
measures.

(d) and (e) There hag been some
registance initially from persong whose
land ig to be acquired. Experience hag
shown that after they are assured of
a fair treatment, the resistance is
generally withdrawn. Thig has been
the experience in respect of most of
the projects where submergence of
land and displacment of persons is
involved,
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Agreement with Mexican Company for
conducting Seismic Survey in
Saurashtra

1220. SHRI K. PRADHANI: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it i3 a fact that Oil and
Natural Gas Commission and the
Mexican Oil Exploration Company
have drawn up a programme for con-
ducting seismic survey in Sauraghtra
off-shore Block No. I; and

(b) if so, the details regarding the
agreement in this regard?
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THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) No, Sir.

(b) Question does not arise,
ALR. Centre at Rourkela

1221. SHRI CHRISTOPHER EKKA:
Will the Minister of INFORMATION
AND BROADCASTING pe pleased to
state:

(a) whether Governmeni have a
proposal to open an All India Radio
Centre at Rourkela during the 6th
Plan period; ,

(b) if so, the progress made so far
in this regard; and

(¢) the details about the implemen-
tation of the proposal?

THE MINISTER OF INFOR-
MATION AND BROADCASTING

(SHRI VASANT SATHE): (a) No,
Sir,

(b) and (c). Do not arise.
Commercial Powers of General

Manager and Additional General
Manager of Delhi taken away by
Minister

1222. SHR VIJAY KUMAR
YADAYV:
SHRI RAJESH KUMAR
SINGH:

Will the Minister of COMMURI-
CATIONS be pleased to state:

(a) whether it is a fact that the
General Manager and the Additional
General Monager, Delhj Telephones
have been deprived of their certain
‘Commercial Powers';

(b) if so, the details; and
{c) reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir. The powers have beep partially

reduced not only in Delhj but all over -

the country.
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(b) and (c). Temporary telephones
are meant for purely temporary needs
and the nreduction of the powers
would enable a larger number of per-
song needing temporary felephones to
avail of this facility. The overloading
of majority of the exchanges has
been another factor which necessitated
this step, by which the loading of
exchanges could be kept within
permissible limits,

Inter-Statg Transmission Lines pro-
mpomsed 10 pe imstalled between Orissa
and other States .

1223, SHRI A. C. DAS: Will the
Minister of ENERGY be pleased to
state:

(a) the name of the Inter-State
transmission lineg which are proposd
to be installed between Orissa and
other States during the 6th Plan
period;

(b) the progress made so far for
the completion of those lines; and

(c) the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIERAM MAHAJAN): (a) The
following Inter-State Transmission
lines between Orissa and other States
are proposedq for construction during
the Sixth Five year Plan (1980—85):

(i) Joda (Orissa)—Jamshedpur
(DVC) 220 KV S/C transmission
line-141 Km (Orissa Portion-21 km
and DVC portion-120 km).

(ii) Kolaghat (West Bengal)—

Talcher (Orissa) 400 KV 8/C
line-360 km (Orissa portion-210
km and West Bengal portion-150
km)—to be initially charged gt
220 (KV).

(b) and (c). The Joda Jamshedpur
220 KV S/C line i targeted for
completion in 1984; work on this line
is being taken up this year. In regard
to the Kolaghat-Talcher 400 KV 8/C
line, the detailed survey of the Orissa
portion has been completed. The
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Orissa State FKlectricity Board hag al-
ready invited tenders for tower steel
ang other line material. The preli-
minary survey of the West Bengal
portion of the line has been comple-
sted. The construction work ig yet to
be taken up, Thjs Hne ig scheduled
for completion in 1986-87,

Postal Clerks Compelled to Retire

1224, SHRI BAPUSAHEB PARU-

LEKAR: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) are Government aware that 80
per cent of postal clerks are compel-
led to retire as clerkg alone on the
same pay asg Dprevioug to 18 years
without single promotion in higher
grade for want of adegquag promo-
tional avenues;

(b) if so, is there any proposal to
grant at least two lime bound promo-
tions in entire gervice to such em-
ployees; and

(c) whether Government propose
to take any steps in thig connection?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) It is not o fact that 80 per cent
of Postal clerks are compelled to
retire ag clerks alone on the same
pay without a single promoiton in
higher grade for want of adequate
promotiona)l avenues, Posta] clerks
are elegible for promotion as Lower
Selection Grade officialy with further
avenues of promotion to  posts in
Higher Selection Grade—II anq !
and ten percent of the Group ‘B’
posts of Postmasters,

(b) and (c). A proposal for grant
of two time bound promotions to
P & T employees in their entire
Service ig under consideration of the
Government,
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of more Poat in
Miuapore Didric of Woat Bengal
1225. SHRI MATILAL HASDA:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) how many post officeg are there
in Midnapore district of West Bengal;

(b) so tar steps taken by the
Government to open moOre post
offices this year to remove the diffi-
culties of the people of that area?

THE MINISTER OF STATE IN
THE MINISTRY CF COMMIUNI-
CATIONS (SHRI KARTIK ORAON):
(a) 1200 post offices are functioning
in Midnapore district,

(b) with a view to extend postal
facilities in the rural areag of
Midnapore aistrict, 8 more post
offices are proposed to be opened
during the year 1981-82,

Demang for

1226. SHRI SONTOSH MOHAN
DEV: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

LP.G, Connections

(a) the total demand for LPG in
the country; ang

(b) the number of gae connections,
proposed to be provirded in the next
two years?

THE MINISTER OF PETROLEUM,
CHEMICALS ANp FERTILIZERS
(SHRI P. C. SETHI): (a) No definite
estimates are available,

(b) A total number of 12 lakh
connections are proposej to be re-
leaseq between the first quarter of
1981 and March 1982, The enrolment
ig expected to be at the rate of 8
lakh per annum in  the next two
years thereafter,
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wwwm
' of Lignite '

1227, SHRI CUMBUM N. NATARA-
JAN: Will the Minister of ENERGY
be pleased to etate:

(a) the capital investment of
Neyveli Lignite Corporation, {Ney-
veli, Tamil Nadu);

(b) the lignite production at
Neyveli in 1980 mg compared with
production of lignite in the last &
years; Lo

(c) the profits earned by the Ney-
veli Lignite Corporation in 1880 as
compared with profits earned during
last 6 years;

- Lignite - Corporation

78

(d) whether it is a fact that sur-
plig lignite available with "NL.L.
is -propesed to be  diverted to- the
¢ement planis; ang

(e) whether the Neyveli authori-
tles are ‘examining the feasibility of
converting the lignite into hard coke,
if so the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The total
investment made so far in Neyveli
is Rs. 33688
croreg ag equity.

(b) and (¢). The lignite production
and profit earned by the Corporation
during 1980-81 as compared to last
8 years are as under:

Year Production  Profit(+)/
(lakh ton-  Loss (—+)
nes) Rs. in

lakhs

197475 - 29" 40 —1177- 08
1975—76 30" 27 —414° g0
1976— 77 40° 17 +1425° 12
1977—78 35 8o +844- 40
1978—79 33+ 00 +360- 69
1979~ 80 28-97 +558- 55
1980—81 . . 4801 +1798- 71
(Provisional)

(d) No, Sir, The anticipateg pro-
duction of lignite is proposed to be
utilised exclusively for the Power
and Loco plans.

(e) No, Sir.

wecXiefte are fawta wrdw & fag
aa<ifa
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Departmental Tralning of Workers In
BOOL.

1231. SHRI A. K. ROY: Will the
:t&:nisberotm Y be pleased to
te:

(a) details of Departmental Train-
ing of the workerg in Bharat Coking-
Coal Limited;

(b) total numbers of workers
trained so far;

(¢) the policy and procedures for
sending the workerg for training;
and

(d) percentage of Scheduled Caste,
Scheduled Tribe and workers {rom
local people so far trained?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRIL
VIKRAM MAHAJAN): (a) to (d).
The information is being collected
snd will be laig on the Table of the
House.

Ghazipur Telephone Exchange remaing
out of order

1232. SHR] ZAINUL BASHER:
Will the Minister of COMMUNI-
CATIONS be pleaseq to state:

(a) whether it js a fact that only
trunk route is available to the Ghazi-
pur Telephone Exchange through
Varanasi and this line Trequently
remaing out of order;

(b) whether it is under the consi-
deration of the Department to connect
Ghazipur directly to Mauy Nath
Bhanjan by an alternative route;

(¢) if so, how
completed?

early it will be

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] KARTIK ORAON):
(a) The performance of the
Varanasi-Ghazipur trunk line has
been satigfactory. The efficiency of
this trunk line from March to July,
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\

1981 hag been above 80 per cent on
the average, '

(b) There are approved plans to
connect Ballia, Ghazipur and Varanasi
by a Microwave system and Azam-
garh Maunath Bhanja, and Ghazipur
by a UHF Radip System,

(c) The schemes are scheduled to

materialise during the 6th Plan
period.
frsat ¥ famal 2 fegr wret

1233. wd WaEm ¥}W : RWT
FAt HAT 3E aay #F Fur I
fs .
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Pctro-Chemical Complex at Maldia

1235. SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
OF PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether he has received a
letter from the Chief Mijnister of
West Benga] requesting a firm deci-
sion from the Government of India
for the proposed Petro-Chemical
Complex at Haldia regarding both
the project and participation by the
Union Government in the equity
base; and

(b) if so, steps Government have
taken in this matter?

THE MINISTER OF PETROLEUM,
CHEMICALS ANp FERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) No final decision has yet been
taken with regard to the equity
participation by the Central Govern-
ment in the proposed Haldia Petro-
chemical Complex.

Production of Methy] Parathion
Technical M/s. Bayers (India) Ltd.

1236. SHR] E. BALANANDAN: Will
the Minister of PETROLEUM,
CHEMICALS ANp FERTILIZERS
be pleased to state:

(a) the licensing capacity of M/s.
Bayers (India) Ltd. for producing
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Methy] Parathion Technica]l which is
a vital raw material for manufac-
turing' agricultural pesticides;

(b) whether he is aware that the
cost of imported Methyl Parathion
Technical after paying 75 per cent
custom duty is far below the indige-
nous materials; and

(c) if so, why this multinational
Co. (M/s. Bayers India Litd.) is being
allowed to charge exorbitant rate?

THE MINISTER OF PETROLEUM,
CHEMICALS ANpD FERTILIZERS
(SHRI P. C. SETHI): (a) The
licensed  capacity of M/s, Bayers
(India) Limited for the manufacture
of Mathyl Parathion Technica] is
1700 tonnes per annum, In addition
to M/s. Bayers (Indii) Limiteq M/s,
Rallis India Limited are also manu-
facturing Methy] Parathion with an

approved capacity of 150 tonnes per
annum.

{b) The price of indigenous Methyl
Parathion is higher than the landed
cost of the imported material by
about 22 per cent,

(c) As with most Chemicalg and
Pesticides, the higher price of indige-
nous Methyl Parathion Technical is
due to the higher cost of indigenous
raw-materials and pscking materials.

Opening of LP.G. Distribution Agen-
cies in Mathura

1237. SHRI DIGAMBAR SINGH:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whethtr it is a fact that there
is no LPG  Distribution agency In
Mathura/Mathura Cantt., if so, the
reasong thereof;

(b) whether in view of the fact
that Mathura is a great pilgrimage
centre and a growing industrial town,
he proposes to consider the necessity
of opening some LPG  Distribution
agencieg there; and
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(c) if so, how long will it take
and if not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) Yes, Sir.
Due to limited availability of LPG and
Jogistic problemg it hag not been
possible to extend LPG sales facili-
tieg to Mathura, in the past

(b) Action has already been ini-
tiateg for setting up a gas agency at
Mathura.

(c) Selection of a  distributor is
being done., It is expected that the
agency will be commissioned jn about
six months from the appointment of
the distributor,

Post and Telegraph office in Janak-
pll.l‘i; New Delhi

1238. SHRI HIRALAL R. PARMAR:
Will the Minister of COMMUNTI-
CATIONS be pleased to refer to
reply given in Unstarred Question
No. 8703 on the 4th August, 1980
regarding Past & Telegraph Office in
Janakpuri, Delhi ang state;

(a) whether the echedule of ac-
commodation for a Post and Tele-
graph Office is A-3 Block, Janakpuri,
Delhi has since been approved and
other formalities completed;

(b) whether the said P & T Office
is one of those which are proposed
to be opened in Delhi during the
current year;

(¢) whether the financia]l provision
for the construction of the saig p & T
Office building this year has been
made; and

(d) if so, the date by which the
construction of the building is likely
to be taken up and completed and
if not, the reasons therefor especially
when the P & T Officeg in the area
are working in rented buildings?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] KARTIK ORAON):
(a) Schedule of accommodation for
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the Post and Telegraphs Office in A-3
Block Janakpuri to the extent of
about 2,357 8q. £t. ha; €inCe been ap-
proved. The Sr. Architect, P & T
New Dehli has been asked to pre-
pare preliminary drawings, The
drawings are still awaited. On re-
ceipt of preliminary drawings neces-
sary action for completion of ofher
formalitieg of approva) of preliminary
drawings, preparation of vprelilminary
estimate and issue of Administrative
Approval and Expenditure Sanction
as also action regarding obtaining of
approval in regard to building Plan
from New Delhi Municipal Commit-
tee/Municipal Corporation of Delhi
will be taken.

(b) No, Sir
(e) No, Bir,

(d) The construction of the build-
in is still at planuing stage. 'The
ccmpletion of formalities ig likely to
lake time, Tt is, therefore. not possi-
bie at this stage to state the date
by which the construction work will
be taken-up, Effortgs are, however,
being made to complete the formalities
ag early as possible go that construc-
tion work jg taken up.

Demiind and Supply of Life-Saving

Drugs
1239. SHRI A, T. PATIL: Wil
the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS
be pleased to state:

(a) the intensity of imbalance in
tne demand anq supoly of base life-
saving drugg in the country; and

(b) schemesg and programmes
undertaken by Government to reduce/
remove thg imbalance?

THE MINISTER OF STATE IN
THE MINISTRY OF PEIROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH):;: (a) and
(b) Except for some essential and
lite saving formulations like some
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anti-cancer drugs, the country is more
or less self-sufficlent in respect of
formulations. However, with regard
to some esseniial and life saving
bulk drugs there is 2 gap between
the estimateq demand angq the pro-
duction. This gap is due to the fact
that in cases of some  drugs like
Dapsone, Tetracycline, Streptomycine
Sulphate, Chloroguine Phosphate etc.,
the indigenous production is not ade-
quate while some other drugs like
Methyl Dopa, Vitamin-B8 etc. are
not being presenily produced in the
rcuntry at all

Ag a long term measure Govern-
ment have issued lefters of intent/
industrial licenses for production of
such essertial and life saving drugs
in reancet of which there §g a short-
fall in demand ang availability. Govt.
alsp monitors the wrogress in the
implementation of non-implemented
industrial approvals, In cases where
it ig established that the companies
concerned are not interestegq in
implementing the industria] ap-
provals, action is taken to cancel/
revoke such approvals, The capacily
thus released would be approved in
favour of new applicants. Simulta-
neously, steps are takep to grant ad-
ditional capacities for manufacture of
hulkk drugs and formulations within
the frame work of the New Drug
Folicy. -

As short term measures imports
are alloweq to filiI the gap between
the demand ang availability. Govern-
ment also arranges needed imports
of the canalised drugs,

Proponltoreviswlrﬂouofbrun

1240, SHRI R. P. GAEKWAD: will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
Pleased to state:

(a) whether it is a fact that Gov-
ermn::nt propose to review or re-
éxamine the prices o¢ drugs; and

(b) it s0, the detalls thereof?
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THE MINISTER OF STATE IN

THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) snd
(b). Priceg of 153 bulk drugs have
been fixed|revised go far involving in-
creases in some cases and decreases in
others. The manufacturerg can seek
review of the prices under paragraph
27 o the Drugs (Prices Control) Order,
1978. Some manufacturers have al-
ready sought review of the prices.

There is no proposal for general
review or re-examination op the
prices of drugs.
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Using of Off-Shore Gas for Fertilizer
Production

1242. SHRI JAGDISH ‘TYTLER:
Wiwn the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether it is a fact that Gov-
ernment are thinking of using the off-
ghore gas for fertilizer production; and
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(b) if go, whether Governinent pro-
pose to do to implement the recom-
mendationg of the Satish Chandra
Commitee on the utilisation of off-
shore gas?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI);: (a) The present
policy of thy Government is that, as
far ag practicable, gas ghould be uti-
liseq ag feedstock for the production
of fertilizers, petrochemicals gnd for
extraction of LPG, etc. To the extent
the gag cannot be used immediately
for these purposes it can be diverted
for other purposes such as power
generation, etc.,, purely as a fall-back
arrangement on a temporary basis
till the fertilizer and petrochemical
plants are ready to utilise it fully.

(b) The recommendationg have been
accepted by the Government and are
being implemented
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Central participgtion in Haldia
Complex

1244. SHRI PIUS TIRKEY. Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to gtate:

(a) whether Government have gone
through the news appeared in the
Statesman dateq 28th July, about the
Central participation in Haldia Com-
plex;

(b) if =0, what will be the total
quantum ang the Central Govern-
mentlg ghare, the complete details may
be given; and

(e) by what time thig scheme will
be implemented?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI); (a) Yes, Sir.

(b) The total cost of the Haldia
Petrochemical Complex wag estimated
by the West Bengal Industirial Deve-
lopment Corporation Ltd. at Rs. 428
crores on the basig of mid 1980 prices.
No decision has yet been taken on the
question of centra] participation in
the Haldia petrochemical complex,

(c¢) It is too early to indicate the
precise implementation gchedule.
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Manufacture of Phosphoric Acid

1246. SHRI GEORGE FERNANDES:
Wil} the Minister gf PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) what is the installeq capacity
of Phosphoric Acig 85 per cent of the
country;

(b) what is the demand for the pro-
duct in thg country;

(¢) how much of the capacity jg in
the large scale sector and how much
jn the small scale sector;

(d) whether Government have re-
ceived representation from the small
geale gector about the encroachment
of the large scale gector in the manu-
facture of phosphoric Acid 85 per cent;
and

(e) if so, the action taken thereon?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The instgl-
led capacity of phosphoric aeid of 85
per cent strength ig 7400 tonnes,
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(b) Since phopshoric acid of 85
per cent strength js not a targetted
industry, the demang for it hag not
beert estimated,

(c) Out of the total capacity of 7400
{onnes, 5500 tonnes are in the organise
ed sector and 1900 tonnes are in the
small scale sector.

(d) Government hav, received a re-
presentation from a small scale unit
about the permission granted to Mis
Ballarpur Industries for the sale of
phosphoric acid.

(e) Mjs| Ballarpur Industries Ltd,
have ap integrated plant for the manu.
facture of 49500 TPA of Caustic Soda,
14520 TPA of phosphoric acid and
24,000 TPA op Sodium Tri Poly Phos-
phate (STPP) at Karwar in the State
of Karnataka. In January, 1981, they
were granted flexibility to sell phos-
phoric acig which is in excess of their
requirement for the production of
STPP. This flexibility was granted
so that they can maximise the pro-
duction of Caustic Soda regardlegg of
the fluctuations in the demand for
STPP. If they produce the ful] capa-
city of STPP, they will not haye any
phosphoric acid for sale. As the manu-
facture of phosphoric acid is not re-
served for exclusive development in
the small scale sector, the question of
encroachment doeg not arise.

Abolition of Ceurt Fees

1247. SHRI S. B, SIDNAL,
SHRI MANMOHAN TUDU:
SHRI BHOGENDRA JHA,

N SHRI BHIKU RAM JAIN.

SHRI S. M. KRISHNA:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased fp state:

(a) whether it is a fact that Gov-
ernment proposed to abolish Court
fees;

(b) whether aldlr'meate Government

have expressed culty in thg mat-
ter;
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(c) if 50, the details thereof; and

(d) the reaction of Government
thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR). (a) The Con-
sultative Committee attached tp the
Ministry of Law, Justice and Com-
pany Affairg has endorsed the view of
itg Sub-Committee containeq in its re-
port to abolish Court fees. Court fees
is a State subject and accordingly the
States are being addressed in the
matter.

(b) Occasion has not arisen,

{¢) and (d), Do not arise.

Construction of ONGC’s Off-shore sup-
ply base ang fabrication Plant at
Nhayg

1248, SHRI RAJESH KUMAR
SINGH:

SHRI CHANDRA DEO PRA-
SAp VERMA,

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the work on the cons-
truction of ONGC’s off-shore supply
base and off-shore fabrication plant
at Nhava islandg has been delayed by
at least a year;

(b) if so, thy reasong therefor;

{c) the estimated rise in the cost
anticipated ag 5 result thereof; and

(d) the steps taken by Government
to remove the bottleneck?

THE MINISTER OF PETROLEUM,
CHEMICALS AND TFERTILIZERS
(SHRI P. C. SETHI): (a) Yes, Sir.

(b) The reasons briefly were delay
in the receipt of clearance from
Bombay Port Trust, labour problems
in the equipment guppliers’ factorles,
agitation by local people over com-
pensation for the land acquired, objec-
tions raised by the environmentalists,
ete,
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(¢) The estimated rise in the cost
todate is expected to be about 14 per
cent of the project cost of November,
1978.

(d) Clearance from the Bombay
Port Trust has been obtained. State
Government has started paying com-
pensation’ for they acquired land from
the middle of July, 1981.

In case of delay in supplies of
equipment, orders have been offload-
ed to other vendors.

In order to protect the environ-
ment, etc., Central and State Gov-
ernment have get up minitoring com=-
mittees,

News-item captioned “Country’g First
ever Private Sector Power Plant”

1249. SHRI QAZI SALEEM:

SHRI SANAT KUMAR MAN-
DAL

Will the Minister of ENERGY be
pleased to state:

(a) whether the attention of Gov-
ernment has been drawn fo the re-
ported news of ‘Patriot’ Delhi of 2nd
August, 1981 that the country's First
ever Private Sector large thermal
power plant outside Bombay may be
set up in Western U.P., probably at
Gaziabad by a consortium of indus-
trialists including the house of Modi;

(b) whether the detaily for the
same are now tp b, workeg out by
the State Electricity authorities, the
Centra] Energy Minister, Central
Electricity Authority and the Plan-
ning Commission);

(c) it so, the details of th, said
plant;

(d) how much financial and other
types of assistancy ig expected ‘Yrom
the Centre;

(e) whether any guch maove is pro-
poseq to be considered for establith-
ment of such plants in Maharashtra
and particularly in Aurangabad area
being the backward area; ang
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(f) i¢ not, the reasong therefor?

THE MINISTER OF STATE IN THEW
MINISTRY OF ENERGY (SHRI VIK-'
RAM MAHAJAN). (a) and (b). No
proposal hag been received by the
Centra] Electricity Authority for set-
ting up of a therma] power plant in
U.P. by the private sector. However,
a reference wag received from U.P.
State Electricity Board by Central
Electricity Authority forwarding
proposal of the U.P, State Industriai
Development Corporation Ltd. for ins.
tallation oy captive generating gets of
2x30 MW capacity. Thigs plant was
proposed to be jointly promoted by
UPSIDC and the industria] wunits in
Bulandshehar area. Since the propo-
sal lacked in essentia] details, it was
referreq back to U.P. State Electricity
Board by Central Electricity Autho-
rity. Revised detailed proposa] has
not vet been received from U.P. State
Electricity Board.

(c) anq (d). Do not arise.

(e} and (f). Mls. Tata Electric Com-
pany have sent to the Maharashtra
State Government a proposal tg instal
one more set Of 500 MW at their
Trombay thermal power station. The
proposal is under congideration of the
State Government and ho decision has
yel been taken hy them. There ig no
proposal to ocstablish privat, thermal
plants in Aurangabad area.

Views expressed by Soviet Oil Expert
on availability of Ojj ang Gas in India

1250. SHRI SUSHIL BHATTA-
CHARYA. Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the view
expressed by world famoug Soviet oi
expert, Professor N. A, Kalinin that
on the basis of calculationg and long-
term forecasts, India can' extract oil
upto 35 million tonneg and gas upto
37 billion Cu. metreg yearly and main.
tain this level g¢ extraction for 25
Yyears; ’

1376 L.S.—4,
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(b) whether Government are aware
that Professor Kalinin noted that the
land prospects are very good, especi-
ally in West Bengal regions of Bodhra
and Professor Canning, junction point
Mymensigh-—with vault reefs and
delta formations, in the Cambay basin,
region of Ankleshwar at depths not
exceeding 5000—8000 m., in Punjab
at Mesozoic-Cainozoic deposite in the
limitg of Jwalamukhi and Dharam-
sala;-

(c) if so, what stepg have been taken
in this matter; ang

(d) the details of the work so far
done by the ONGC in these areas?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The Gov-
ernment ig aware of the opinion ex-
pressed by Professor N. A. Kalinin.

(b) Government is also aware of
Professor Kalinin's viewg regarding
hydrocarbon prospects in Bodra and
Port Canning areag of West Bengal,
deep mesozoic prospecty of Jawala-
mukhi and Dharamsala arcas of Hima-
chal Pradesh,

(¢) An exploration ang production
programmg has been drawn up by =a
team of Indian and Soviet Experts for
all the onshore basins. This envisages
a production of 5.80 million tonnes of
oil and 1000 million cubic metres of
gas per annum by ONGC from the On-
shore areas bv the end of 1984-85.

(d) ONGC hav, conducted surveys
in these areas and have also drilled
(as on 1-7-1981) a total of 6 wellg in
West. Bengal, 1270 wells in' the Cam-
bay Basin, 2 wells in Punjab and 8
wellg in Himacha] Pradesh.

Telephone faults in Calcutta area

1251, SHRI SUNIL MAITRA. Wil
the Minister of COMMUNICATIONS
be pleaseg to state:

(a) how many telephone faultz
were reported in the area covered by
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Calcutta Telephones in the period
between January 1981 and July, 1981;

(b) how many of these faults could
be corrected within one day|one week|
one month|two months|three months;

(¢) what steps Government have
taken to prevent such appallingly in-
creasing number of faults; and

(d) what steps Governmen{ have
taken tp rectify the faultg speedily
after they were reported?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) A total of 4,42,964 faultg were re-
ported in the areas covered by Cal-
cutta Telephones during the period
between January, 1981 to July, 1981

(b) Out of these faults, 37.67 per
cent were cleareq within one day.
84.49 per cent within ong week, 96.78
per cent within one month. 99.14 with-
in two months and 99.97 per cent could
be cleared within three months

(c) The following steps have been
taken to prevent faulty and to im-
prove the network performance.

(i) gas pressurisation of main un-
derground cables;

(ii) construction of underground
cable ducts;

(iii) replacement of
cables;

damaged

(iv) installation of cabinets and
pillars for underground telephone
cables;

(V) use of jelly-filleq cables in
the distribution net-work;

(vi) provision of microwave and
PCM functions between exchanges;

(vii) checking of telephone in-
struments and fittings and taking
remedial action thereon;

(vili) close coordination with
different utility agencies who are

performing digging operations,
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(d) Externa} plant maintenance has
been reorganised ang exclusive cable
maintenance division under D.E.
(Cables) hag been formed in each
main exchange area ‘for speedy repawr
of the cable faults. Another Divi-
sional Engineer looks after the re-
maining part of external line plant
of such exchange areas. The faults
position js monitored every day at
varioug levels of the Calcutta Tele-
phones Organisation.

DVC’g supply of power to Calcutta

1252. SHRI R. P. DAS: Will the
Minister of ENERGY be pleased to
state:

(a) whether Government are aware
that the claim of DVC authority in
respect of its steady rate of gowth in
power generation does not at gll cor-
respond to the erratic supply to the
Calcutta area during the last three
months; and

(b) whether Government have any
proposa] to make the DVC commer-
cially viable and thereby enable the
DVC authority to honour the agree-
ments that it had entereg into?

[

' THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
average daily generation in DVC has
shown 1mprovement. The average
supply to Calcuita has been approx.
1.632 M.U. per day during the last
three months. Calcutta city jis sup-
plied not only by the DVC, but by
the Calcutty Electricity Supply Cor-
poration ang by the other generating
stations of the West Bengal State
Electricity Board. Since DVC sup-
plies power in bulk to Calcutta, it is
not responsible for distribution with-
in the city

(b) The performance of DVC is
continuously under review and every
effort ig being made tg improye its
working.
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Use of Canadian Techunology gor Sick
Wells in Gujarat

1253, SHRI M. V. CHANDRASHE-
KARA MURTHY: Will thy Minis-
ter of PETROLEUM, CHEMICALS
ANp FERTILIZERS b, pleased to
state:

(a) whether O.N.G.C, iz going for
Canadian technology for stimulation
0p sick 0i] wells of North Gujarat
fields;

{b) whether an agreement between
O.N.G.C. ang NOWSCO of Canada for
technology transfer has been signed;

(e) if so, what are the main features
of the agreement; and

(d) whether it is a fact that Canada
is associating directly with oil pro-
duction in India for the first time?

THE MINISTER OF PETROLEUM,
CHEMICALS ANp FERTILIZERS

(SHRI P. C. SETHI): (a) and (b).
Yes, Sir.
(c) According to thg agreement,

M/s. NOWSCO will supply wvarious
equipment, spareg and gther materials
for wel] stimulation jobs worth Cana-
dian Dollars 6.83 million, besides pro-
cessing data for job and design for
10 wellg free of charge at their estab-
lishment in Canada. In addition, they
wil] depute three experts for a period
of one year for helping ONGC estab-
lishing its own stimulation set-up and
will also train 18 ONGC employees in
Canada for a period of four months
for job design and execution, ete,

(d) Thig is the first time that a
Canadian firm ig providing technical
knowhow and training facilities 1o
the ONGC. However, the Commis-
sion has purchased equipment from
Canadg in the past.

Unsatisfactory performance of Badar-
pur Therma] Power Plant

1254, SHRI K. M. MADHUKAR:
Will the Minister of ENERGY be
pleased to state: .

(a) is it a fact that the performance
of the Badarpur Thermal Power
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Plant during the last three years has
not been fu y satisfactory;

(b) what are the reasons of low
plant load factor in 1977-78 and 1878-
79;

(c) is it also a fact that during
1979-80 the plant load factor was
lower than the level of performance
achieved by a number of thermal
power stations in other States and
even that of the LP. Power Statiop in
Delhi; and

(d) whether reasong for poor per-
formance of the power Station have
been clearly identified and the action
taken to improve the quality of power
supply and capacity utilization of the
Station?

THxr, MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN). (a) The perfor-
mance of Badarpur therma) power
station has not been very gatisfactory
but there hag been a progressive im-
provement in its performancg gver the
last three years as would be apparent
from the figures of plant loag factor,
for these three year: as under:—

1978-79 1979-80 1980-81

Plant Load
Factor of Ba-
darpur Ther-
mal  Power
Station 33%  34% 46°,

The plant loaq factor during the year
1980-81 wag higher than the Al] India
average of about 45 per cent.

(b) The plant load factor during
1977-7T8 and 1978-79 was low dug to
high outage rate (forced and plan-
ned combined) resulting in low ope-
rating availability during these years.

(c) Yes, Sir. The Plant load ‘factor
of Badarpur Thermal Power Station
during 1979-80 wag lower than 1P.
Station and #lso a number of other
power stgtions in the country,
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(d) Yes, Sir. The reasons for some-
what unsatisfactory performance of
Badarpur Power Station have been
identified and necessary steps have
been and are being taken to improve
both the quality of power supply as
also the capacity utilisation of the
plant.

Per capita availability of Power in
various State,

1255. SHRI BHOGENDRA JHA:
Will the Minister of ENERGY be
pleased to refer to the replieg given
U.S.Q, Nos, 6628 and 7464 on T7-4-1881
and 14-4-1981 respectively regarding
per capita availability of power in
various States and Union Territories
ang state:

(a) what ig the latest figurg avail-
ablg as to per capita power availabi-
lity for the whole of India, whole of
Bihar, North Bihar and rest of Bihar
separately;

(b) what gpecific steps are being
taken to overcome the exceptional
power shortage in North Bihar; and

(c) what steps are being taken for
implementing the Multi-purpose High
Dam over river Kosi during the Sixth
Plan period to make Bihar surplus in
power generation?-

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN); (a) and (b). A
statement showing the figures for per
capila power availability for all the
Stateg including that of Bihar and
Union Territories in the country to-
gether with all India average for the
year 1979-80 is enclosed. No separate
figures for per capita availability mn
respect of North Bihar and rest of
Bihar for 1979-80 are available, How-
ever, the per capita availability of
electricity (utilities and non-utilities)
for North Bihar and rest of Bihar for
the vear 1978-79 was 23.60 Kwh and
188.80 Kwh, respectively. Lower per
capita availability of electricity can
be attributed largely to the level of
backwar Inesg in industrial, commer.
cial and agricultural activitieg in the

AUGUST 25, 1081

Written Answers 104

area concerneg and the higher popu-
lation density in the State. A num-
ber of power projects are under exe-
cution in Bihar and this is likely to
increase the per capita availability
of power,

(¢) The scheme wil] be implement-
ed after an agreement hasg been reach-
ed between the Government of Nepal
ang Government of India.

Statement
Per Capita Availability of Power during
1979— 80*
(Utilities  only)
Name of the Region/State Per Capita
Availabi-
[KlWH)

Northern  Region :

1. Haryana 281 14
2. Himachal Pradesh 150 30
3. Jammu & Kashmir 146- 98
4. Punjab 405° 32
5. Rajasthan 136- 22
6. Uttar Pradesh . . . 93- 61
4. Chandigarh 444 14
8. Delhi 421 29
Torat Northern Region 154 36
Western Region :

1. Gujarat . . . . 279" 1t

2. Madhya Pradesh . . 110° 40

3. Maharashtra . . . 265: 77

4. Goa, Daman & Diu . . 820- 29,

5. Dadra & Nagar Haveli . 78 95
TorAL Western Region . . 21I'gr
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1 2
Lastern Region :
1. Bihar . . . . 77" 34
2, Orissa . . . 109° 28
3. West Bengal . . 123 04
4. A. & N, Islands 50° 00
5. Sikkim . . . . 19' g6
ToraL EastErRN REGION . g9t 21
Southern Region :
1. Andhra Pradesh 119' 89
2. Karnataka 187 17
3. Kerala 200 G2
4. Tamii Nadu 222 Bi1
5. Pondichery 240° 08
6. L akshadweep . . . 30+ 86
ToiaL SournerN REGioN 165 17
North Eastern Region :
1. Assam . . . . 40 Lz
2. Manipur . . . . 13- 64
3. Mrghalaya 249 18
4. Nagaland . . . . 30° 09
5. Tripura . . . . 19 23
6. Arunachal Pradesh . . 18 50
7. Mizoram . . . . 9 26
ToraL NorTH-EASTERN Rscr:m 33 72
Au o . . .. ise40
(*) Provisional —

Coal find in Bihar by G.SI.

1257. SHRI N. E. HORO. Will the
Minister of ENERGY be pleased to
state:

(a) whether it is g fact that a re-
serve of coal hasg been found in the
State o¢ Bihar by the Geological Sur-
vey of India; and
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(b) i so, the reaction of Central
Government thereto and the details
of the plan to make Use of it?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI VIK-
RAM MAHAJAN). (a) GSI is at pre-
sent engaged in regiona] exploration
in Jharia, North-Karanpura, South-
Karanpura, East Bokaro, West Bokaro,
Sharjuri, Auranga, Hutar ang Raj-
mahal Coalfields of Bihar. As a resulg
of exploration during field season
1979-80, coal reserves of about 438
million tonneg have been estimated.
Besides, from the Gulsidabar area of
Sharjuri Coalfields, additional poten-
tial of about 250 million tonneg of
power coal has been estimated.

(b) Before any investment decisions
are iaken, dctaileg information rc-
garding nature of thy coa) deposit, its
quality and geological featureg are rc-
quired. New coal mining projects are
being taken up in areas where such
data is availablg after obtaining
neccssary clearances.

Direct Telephone Line between
Mandwi and Yeotmal via Ghatamji

1258. SHRI UTTAM RATHOD:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that the
people of Mandwi in Nanded district
have demanded the laying of a direct
telephone line, between Mandwi and
Yeotmal via Ghatamiji;

(b) whether it is also a fact that the
8 lines repeater system is to be intio-
duced on Nanded-Adilabad Section;

and

(c) ig so; what is the progress?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) Yes, Sir.



107 Mritten Answers

(¢) Reconstruction of the present
line to make it suitable for installa-
tion of the 8 channel gystems, is
necessary, Two estimates for the re-
construction of the entire route (185
Kms.) have already been sanctioned.
Reconstruction work in Nanded-
Mukhed section hag already com-
menced.

Association of ONGC with Foreign
Companies

1259, SHRI AJOY BISWAS: Will
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleasey to state why ONGC wag made
only a party to the agreement with
foreign companies instead of being
closely associated with the operations
of foreign companies in the past?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): ONGC was
closely associated with the operations
of foreign oil companieg in the agree-
mentg signed in 1974, 1975 through
ity membership of operating and
management committee and by having
either the initia] participatory interest
or ‘carried interest’ or both.

Scrutiny of Cost Structure of Bulk
Drugg

1260. SHRI HARINATH MISHRA:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that there
are long delays between scrutiny of
the cost structure of each bulk drug,
fixation of fair price, itg notification
and implementation;

(b) if the answer to (a) be in the
affirmative, what concrete steps Gov-
ernment propose to take to minimise
these delays;

(c) whether Government are aware
that the complex system of drug price
controls continues to do more harm
than good unless the machinery
o administer them is streamlined; and
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(d) if the answer to part (c) be in
the affirmative, what measureg Gov-
ernment propose to take to stream-
line Government machinery?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and
(b). No, Sir. After the policy and
procedure for allowing price revisions
were approved by the Government in
August, 1980, prices of 153 price con-
trolled bulk durgs, out of total of
nearly 200, have already been
announced. Steps are being taken to
revise the remaining prices expedi-
tiously.

(c) and (d). The Drugs (Prices
Control) Order, 1979 provides a
simple mechanism for rationalising
the prices of bulk drugs and formu-
lations. The Order provides for a
mark-up of 40 per cent over the ex-
factory costs on Category I formula-
tions, mark-up of 55 per cent on Cate-
gory II formulations and a mark-up
upto 100 per cent on Category III
formulations. There is no price
control on the remaining formulations,
The overall profitability on formula-
tiong in alsp subject to the ceilings
specifieq inv the Order. The prices of
bulk drugs and formulations are
worked out for the Government by

the Bureau of Industrial Costs and
Prices.
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Cooking Gas Racket in Capital

1262. SHRI SUBHASH YADAYV:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether it ig g fact that a mas-
sive cooking gas connectiong racket in
the Capital hag been unearthed;

(b) if so, the getails thereof;

(c) whether some employeeg of his
Ministry or the Indian Oil Corpora-
tion have also been founy involved in
it; and

(d) it so, the details thereof and what
action has been taken against the
persong involved in it and also against
the persong who purchased these un-
authorised gas connections?

“'THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI);: (a) and (b).
During a raid by custom officialsg of a
house in Patel Nagar, New Delhi, the
rubber gtamps of 48 distributors of
the Indian Oil Corporation and a fake
gubscription voucher boock were
located. In this connettion the police
had arrested the owner of the house
along with the managar of the Indian
Agency M/s. Vikag Gasg Agencies,
New Delhi, 'These persons were
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allegedly involved in the fake termi-
nation voucher racket. wens
reportedly issuing fake termination
voucherg from forged termination
voucher books printed in the names
of the various distributors of IOC.
During interrogations, the above per-
sons had glleged the involvement of
an employee of IOC also in the racket.

(¢) ang (d). Ag the police are yet
to complete their investigation in the
case, it is not possible, at this stage to
state the names of the persong actual-
ly involved and the action proposed
to be taken against them.

Decision on Thein Dam Project

1263. SHRI CHIRANJ] LAL SHAR-
MA: Will the Minister of ENERGY
be pleased to refer to thg reply given
to Starred Question No. 218 on 3rd
March, 1981 regarding sharing of
power for Thein Dam and state:

(a) whether the final decision fo
sharing power benefits accruing from
the Thein Dam Project has been
taken; and

(b) if so, details of the decision

taken?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) and (b).
The Thein Dam Project is being exe-
cuted by the Government of Punjab.
Under the Agreement seitled by the
Government of Punjab with J&K and
HP. the following is the share of
power among the States involved in
the Agreement:

20 per cent at cost price to J & K;

48 per cent to H.P. free of cost
and the balance to Punjab.

The Planning Commission hag not
taken fina]l decision.
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DVC’s fallure to gupply adequate
Power to West Bengal

1264. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
ENERGY be pleased to state:

(a) why DVC (Damcdar Valley
Corporation) is failng to supply
adequate power to West Bengal; and

(b) per day supply by the DVC to
‘West Bengal for the last 3 months?

THE MINISTER OF STATE IN
THE MINISTRY OF I NERGY
(SHRI VIKRAM MAHAJAN): (a)
and (b). Average per day supply of
power by the Damodar Valley Corpo-
ration to West Benga] for the months
of May, June and July 1981 was 5370,
5.360 and 5.614 million units respec-
tively as agamnst 3.702, 4134 and 4.514
million wuniits for corresponding
period during 1980, which showg an
improvement.

Schemes to Finanlce Film in Regional
Language

1265 DR. KRUPASINDHU BHOI:
Will the Minister of INFORMA-
TION AND BROADCASTING be
pleaesd to state:

(a) what are the details of the
schemes available to finance regional
language films;

(b) how many films in each re-
gional language was financed by the
Film Finance Corporation during the
year 1980-81; and

(¢) whether Government are satis-
fied about the refund of Joans sanc-
tioned for such purposes?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b). Pro-
duction of films ijs in the private
sector. Production and exhibition of
films as a subject comes within the
purview of State Governments. The
Central Government through the Na-
tiona] Film Development Corporation,
provides loans on easy terms for

production of good quality films fr-
résp&tieg’ of the ‘language in which
film ig produced. The Corporation
granted/sanctioned loans to 3 feature
filmg and one documentary fllm in
regional languages i.e. languages other
than Hindj during the financial year
1980-1981, Out of three regional fea-
ture filmg the Corporation has now
decideg to produce one film on iis
own.

(¢) Of the four regiona]l filmg for
which loang were sanctioned by the
Corporation, production of only one
film has started whereas production in
two other cases has not yet Started.
Loang in these three cases have not
fallen due for re-payment. As the
fourth film is now being produced by
the Corporation on jts own, the
question of recovery of loan does not
arise.

Loss of Bag Containing Registered and
Insured Letter

1266, SHRIMATI PRAMILA DAN-

DAVATE: Will the Minister of
COMMUNICATIONS be pleased to
gtate:

(a) whether it hag been brought to
his notice that a bag containing re-
gistered and insured letters carrying
money amounting to Rs. 60,000 was
lost in the Dadar Post Office; and

(b) if go, what action has been
taken in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
No, Sir.

(b) Doeg not arise,

Ailr Qoverage to Tribal Populations of
North Eastern Region

1287. SHRY CHINGWANG KON-
YAK: Will the Minister of INFOR-
MATTON AND BROADCASTING be
pleased to state:

(a) whether it ig a fact that the
All India®Radio hag formulated a
programme for extending its coverage
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to the tribal population of the North-
Fastern region;

(b) whether a high power trans-
mitter will be established for this

purpose; and
(¢) if so, the details thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Yes Sir.

(b) and (c). There is an approved
scheme in the Sixth Plan (1980—85)
to establish a high power 100 KW
Mediumm Wave Transmitter at Ita-
nagar in Arunacha]l Pradesh. In addi-
tion, the Zollowing projects have also
been approved for more coverage in
the North-Eastern Region including
tribal areas;

(i) Upgrading the power of high
power Medium Wave Transmitter
from 100 KW to 300 KW MW al
Dibrugarh (Assam) and installation
of 3 high power 100 KW MW
Transmitter at Shillong (Megha-
laya);

(ii) Upgrading the
Short Wave Transmitter at Gauhali
(Assam) from 10 KW to 50 KW;

(iii) Installation of a High Power
50 KW Short Wave Transmitter at
Shillong for an integrated service
for North-Eastern Region;

(iv) Establishment of new Radio
Stations with 20 KW MW medium

power Of'
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power Transmitter each at Gangtok
(Sikkim) end Tura (Meghalaya):

(v) Setting up of g local Radio
Station at Diphu (Assam) with a
low power 1 KW MW Transmitter.

Policy to provide Telecommunications
facilitieg in the Rural Areas

1268. SHRI B. D. SINGH: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) what is the existing policy to
provide telecommunications facilities
in the rural areas;

(b) how far the present policy has
proved rationaj for the development
of rural communications;

(c¢) whether in view of the experi-
ence gained, Government propose to
bring about changes in the exicting
policy to make it more rational to
achieve the objective; and

(d) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON;:
(a) As stated in the Statement,

(h) Notwithstanding the financial
and material constraints, the present
policy has resulted in considerable
expansion pf telecommunication in
the rural areas of the country,

(c) and (d). Whily no immediate

change has been proposed, the policy
is reviewed from time to time.

Statement
Policy for Provision of PCOs & COs on loss C.alc sories of Stations

1. District Headquarters.

2. Sub Divisional Headquarters.
3. Tehsil Headquarters.

4. Sub Tehsil Headquarters.
5. Block Headquarters,

6. Places with a population of 5000 or more in ordinary areas and 2500 ar more in hackward or

hilly areas.

Condition for provision of Public Cal] Offices.

Condition for provision of Combined offices

will I‘;c"providcd progressively irrespective of los
ions of minimum reve-

and without any conditions
nue.

Will be provided progressively irrespectively
of loss and without any conditions of mini-
mum revenue.
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7. Places with Police Stations under the charge of an officer of the rank of a Sub Inspector of Police

Condition for provision of Public Call Offices. Condition for provision of Combined Offices.
The anticipated revenue should be at least 25%, of The anticipated revenue should be at least 25
the (Annual Recurring Expenditure) in of the ARE (Annual R i 'turzg
i areas,and 15% of ARE in backward in ordinary areas, and 159, ﬁ in back.
areas, and 109 of ARE in hilly areas. ward areagand 10 of ARE in hilly areas.
8. Qut of the way places.
Condition for provision of Public Call Offices Conditiod for provision of Combined Offices

(a) Should be beyond 40 kms. (radial distance) (a) Should be beyond 20 kms. radial distance,,._
from an existing cxchange. from an existing Telegraph office.

(b) The anticipated revenue should be at least 25% (b) The anticipated revenue should be at-
of ARE in ordinary areas, 159, of AREin least 25% of ARE in ordinary areas, 159,
backward areas, and 10%, ARE in hilly areas. of ARE in backward areas, and 10% of

ARE in hilly areas.

(c) The anticipated loss should not exceed Rs.

p-a. in ordinary areas and Rs. 5000/~
p.a. in backward/hilly areas.

9_ Tourist/pilgrimage centres/agriculturalfirrigation/power project sites/townships.

Condition for provision of Public Gall Offices Conditi n for provison of Combined Offices

(a) The anticipated revenue should be at least 259, (a) The anticipated revenue should be at least
of ARE in ordinary areas, 159, of ARE in back- 25% of ARE in ordi areas, 1597 of ARE
ward areas and 10 of ARE in hilly areas in backward areas, 10%, of ARE in

hilly areas.
(b) The anticipated loss should not exceed

Rs. 2000/- p.a. in ordinary areas and Rs.
5000,‘-1).:{. 1?;1 backward/hilly areas.

10. All other Stations.

On the batis of financial viability or in the case of On the basis of financial viability or in the case
loss on rent & guarantee basis. of loss on rent and guarantee basis.

Note: 1. a. For considering the population figures, the population of the town or village alone
should be taken into account and not that of a group of towns or villages except in the
case of tribal areas where a group of villages within a radius of 10 kms. from each other .

b. When identif&ng important central villages for provision of Public Telephones, pre~
ference will be given in the following order:—
(i) Tribal Development Block Headquarters.

(ii) Places where LAMPS (Large sized Multipurpose co-operative societies) are esta~
blished; and

iii} Centres identified by the local Tribal Development Departments for development
th of rural industries at:zyd.'or irrigatioh projects for intensive agricultural development.

2. NoTel aoffice should be opened on foss if another tolegraph office is already working
° %mm&mwm .
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Protesi against Bombay Doordarshan
Kendra for repeat telecast of Hindi

Filmg

1271.DR. SUBRAMANIAM SWAMY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) whether it ig true that recently
Doordarshan Kendra, Bombay has
been telecasting feature filmg in Hindi
which have already been telecast
before;

(b) if so, whethey it is true that the
Bombay  viewers have protested
agamnst such repeat telecast;

(e) if so, why are Hindi films
repeatedly telecast; and

(d) what stepg (Government propose-
to take not to telecast these flms
again?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE); (a) Yes, Sir.

(b) Protests from some viewers
have been received. Although some
viewerg did protest, majority of the
viewers have been wanting repeat
telecast and appreciated the same.

(c) and (d). Fealure films are gene-
rally not repeated on TV, and if there
i a repeat telecast on viewers’ de-
mand, there ig reasonable time gap
between the two telecasts. Recently,
in the series “Film Retrospective”, 13
outstanding filmg were telecast, some
of which had been telecast earlier
from Bombay and some other kendras
Similarly, some feature films telecasi
earlier from Bombay have been re-
peated under the gerieg of filmg on the
theme of ‘Love' telecast from that.
Kendra,
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Teang at specia] rates to newspapers
periodicals

1272. SHRI GHULAM MOHAMMAD
KHAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether it i a fact that the
{ndian Languages Newg Papers Asso-
siation “had suggested that the news
papers and periodicals should be ad-
vanced loan with a flxed special rate
of interest 1o meet the financial crisis
createq by the increase in the price
of newsprint;

(b) whether the Associatiop had
also demanded special rateg for tele-
phones, telegrams, railway and air
freight; ang

(c) whether 3 demand had also been
made for taking steps for the growth
of small, medium and language news-
papers, if so, the details thereof and
the reaction of Government thercto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): \a) to (c). Some
suggestions have been receiveq from
the Indian Languages Newspapers As-
sociation for the growth and develop-
ment of newspapers.

Regarding Bank Loans, as per deci-
sion of the Industrial Development
Bank of India to grant financia] assis-
tance of the newspaper industry on a
selective basis, it is possible for the
newspaper industry to approach the
financia) institutiong for such assist-
ance. Further, advances to news-
paperg small scale industrial units
conforming to the definition of small
scale industry are covered by guaran-
tee of Deposit Insurance Credit Guar-
antee Corporation under the Small
Loans (Smal] Scale Industries) Guar-
antee Scheme, 1981.

Certain facilities ang concessionsg to
small and medium newspaperg have
already been provided in the news-
pring allocation policy and advertis-
ing policy announced some time ago.

AUGUST 25, 1981
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Shortage of essential drugs

1274, PROF. RUP CHAND PAlL:
Will the Minister of PETROLEUM,
CHEMICALs AND FERTILIZERS be
pleased to state:

(a) whether it ig a fact that some

essentia] drugs are chronically in
shortage;
(b) if so, what are the reasons

thereof; and

(c) what stepg Government propose
to take to make available essential
drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): Government
monitorg the availability of essential
and life-saving drugs on the basis of
the reports received from the State
Drug Controllers, Zonal Offices of the
Central Drugs Standarg Contro]} Orga-
nisalion ag well as the public com-
plaints,

During the past threec months, per-
sistent shortageg of specific brandg of
essential ang life-saving drugs like
Adelphane tablets, Adelphane Esidrex
tablets, Brinerdin tablets, Alkeran
tablets, Myleran tablets, Tubariy In-
jection, Dapsone tablets were reported
from some parts of the country, In
several of these cases. however, equi-
valents are renorted]y available.

(b) There are a number of reasons
for shortages For example, the
ghortages of Adelphane and Adelphane
Esidrex tablets manufactured by
M/s. Ciba-Geigy were due to the
closure of their factory because of
industrial unrest. M/s. Ciba-Geigy
have, however, resumeqd their produc-
tion now. Similarly, shortages of
Alkehan and Myleran tablets were
reportedly due to powercut which
affected the production and supply of
M/s., Burroughgy Wellcome. Shortages
of Tubarin Injections are reportedly

»
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due to internationa] scarcity of the
requireq raw material ie. tubocurare
roots,

(c) On receipt of shortage reports
of specific brands of essential and
life-saving drugs, Government ad-
viseg the manufacturers of the drugs
reported in shortage as well ag the
manufacturers of equivalent formula-
tiong to rush stockg to the areas from
where such shortages are reported.
Government also arranges needed im-
ports of canalised bulk drugs. In
specific cases of problems of indus-
tria] unrest, powercut, Government
takes up the matter with the concern~
ed State Governments.

Discovery of oil

1275. SHRI CHITTA MAHATA:
Will the Minister of PETROLEUM,
CHEMICA LS AND FERTILIZERS be
pleased to state:

(a) the nameg of the placeg where-
Government have found oil;

(b) the names of the places where
Government propose to make g search
for oil; and

(¢) whether a study in this regard
hag been completed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C SETHI): (a) Since its
inception upto 1-7-81, the ONGC have
discovered oi]l in the onshore area at
38 places in Gujarat, 8 placeg in Assam
and 1 place in Nagaland ag dectailed
below:—-

8. State Names of places where
No. oil has beem discoverec

1 2 3

1. Gujarat 1. Cambay
2. Ankleshwar
3. Kalol

4. Sanand

5. Kosamba

6. Wavel

22

v
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1 2 3 1 2 3
7. Nawagam 2. Lakhmani
8. Kathana 3. Rudrasagar
9. Bakrol 4. Geleki
10. Dholka 5. Borholla
11. Ahmedabad 6. Charali
12. Mehsana .
7. Amguri
13. North Kadi
8. Demulgaon
. Soath Kadi
14. South Kad 3. Nagalend 1. Champang
15. Sobhasan i
16. Balol
In offshore, the ONGC have dis-
17. Dabka covered oil in Bombay High. Recent
18. Kanwara discoverieg of oil/gas are in Mid
Tapti, Godavari Offshore, Cauvery
19. Jhaloia Offshore anq Andaman Offshore,
20. Santhal
21, Indwia O.LL. is producing o1] in itg mining
2.1 lease areag in Naharkatiya, Hugrijan,
- Lanwa Moran and Dum Duma areas in Assam.
23. Linch Oi] has also been discovered in Khar-
. sang area in Arunachal Pradesh. Re-
24. Asjol. cently, they have discovered oil 1n
25, Sywa’ Bogapani area 1n Assam
26. Sannohhurd
. AOC ig producing oi] from itg dep-
<>
#7. Nandasan leting fields in Digboi in Assam.
28. Bhandut
29. North Kathana (b) anq (c). During the VIth Plan,
30. Padr in on-shore, exploration work is to be
. a intensified in Assam-Arakan, Krishna-
31. jotana Godavari ang Cauvery basins. The
e pace of exploration in Cambay Basin
32, Viraj will be maintained, Exploration in
33. West Sobl West Bengal, Ganga Valley, Hima-
@8 obhasan layan foot-hills, Rajasthan, Orissa
34. Wasna Coast and other areag ig proposed to
be suitably stepped up. Some of the
35, ‘e "
Motwan promising areas, like shoals . and
36. West Motwan estuaries, which could not be taken
_— up hitherto, due to logistic problems,
- fansar will also be exploreq by engaging
38. Lohar wherever necessary, specialised con-
. tracting agencies. The total explore-
39. Sisodra tory drilling envisaged by the ONGC
2. Amsm 1. Lakwa and OIL in the on-land baesing is of

the order of 300 welis comprising
882,700 metres.
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2. In respect of off-shore, Oi] India
is expected to  continue their ex~
Ploratory programme in the Mahanadi
Delta area. ONGC wil] continue ex-
ploration in Bombay Offshore Basin,
extending the limits to deeper waters.
They also propose to explore the
structures offshore of Saurashtirg in
Gulf of Kutch, Andaman & Nicobar
Shelf as well ag the East Coast
Basins, like Philk Bay and Krishna-
Godavari Basins. ONGC plan to in-
crease the number of off-shore rigs
deployed so ag to dril] about 95 ex-
Ploratory wellg in different offshore
areas during the Plar period.

3. Besideg the full development of
Bombay High Field, development of
other structures, namely, R-12, South
Bassein and North Bassein fields, B-37,
B-39 structures, woulq also be carried
out during the Plan period.

4, In order to supplement the efforts
of ONGC and OIL, selected blocks
are proposed toc be leased oug to
reputed foreign oil companieg on
suitable terms. Oi] exploration pro-
gramme jg formulateg taking info ac-
count factorg like geologica] assess-
ment and priorities, logistics, struc-
ture delineation by geophysical sur-
veys, preparation of site, inter-pro-
ject rig movement schedule ete, as
well as the available infrastructure
and facilities in the regions and faci-
lities. These reviews are a continuos
process.

Rura] Electrification in Orissa

1276. SHRI K. P. SINGH DEO: Will
the Minister of ENERGY be pleased
to state:

(a) the total number of villages of
Dhenkanal district in Orissa electrified
so far under the Rural Electrification
Programme;

(b) whether any recent survey has
been conducted by the Rural Electri-
fication Corporation to know about
the number of villageg of various dis-
tricts of Orisss which have remained
without electrification;

(c) if so, the total number of vil-
lages of Dhenkanal district in Orissa
yet to be electriied;
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(d) how many of them are proposed
to be given electric connection during
the Sixth Plan period; and

(e) the progress mad, so far in
this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) There are
in all 2,606 inhabited villages in Dhen-
kanal district of Orissa as per
1971 census. According to the latest
progregs report received from the
State Electricity Board, 1,227 vil-
lages constituting 43.2 per cent have
been eectrified in the district upto the
end of May, 1981.

(b) No specific survey to find out
unelectrified wvillages has been done
by Rural Electrification Corporation.
A Statement indicating the total num-
ber of villages, thoge electrified till
the end of May, 1981 and the remain-
ing villages to be electrified in various
districts of Orissa is enclosed.

(=) 1,479 villages in the district of
Dhonkanal remain to be electrified as
at the end of May, 1981.

() According to latest information
avii'able 13,179 villages are propozed
10 te electrified for the entire Siate
during the Sixth Plan period. Under
the REC financed projects in Dhen-
kanaj district in Orissa, 1089 villages
are covered for electrification of
whith 511 have been electrified; the
remaining 578 villages are expected to
be electrified during the Sixth Plan
period. In addition, some more vil-
lages are also expected to be elec*ri.
fied urder the fresh schemes as may
be sponsored by the Orissa State
Electricity Board for financia] assist-
ance from the Corporation during
the Sixth Plan and also under the
State Plan.

(e) Since the commencement of
Sixth Plan period viz. 1st April, 1980,
1,004 villages have been electrified in
the State as 35 whole upio the and of
May, 1981. Out of these, 64 villages
were covered in Dhenkanal Iﬁd:rlef..



129 Written Answers BHADRA 3, 1003 (SAKA)

st m wron sifes w2 ag W
¢ % 7w fagn Wt ara oy ofo 3
a7 derd s § 1 3@ e P
5 ¥ A gt fow ag D B
UCECTIIEC TR (1 G

g

Fraar 3 gearg #) feafa #) =
ATER  grT1 AE@grHIIEG AT
1 ar @ & arfs ag ghhfme T
At @ e taeew faga 3 &1 warca
arar ¥ 3 qoerer @ way A7
ArmT A S 9+ e fradt e R
A1 fxar @71 € 5 sem & waEt )
1T £ TITA H W@ wA F o
& wox sfiffEt 1 dam w7 1 frea
3 1 sfa MRawmr A Fd F)
gt gfafiwm #@ & fan e
Frafadi 7 o faga F=F o a9
afafafuzi #1 dam Far g

Request for Raising Quota of Kerosne
by West Bengal

1278. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased 1o state:

(a) whether the Chief Minister of
West Bengal requestd him on 31st
July, 1981 to raise the West Bengal's
keiosene guota for the month of
August; and

(b) if so, delails of aclion taken by
him on the Chief Minister's request?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI): (a) Yes, Sir.

(b) The kerosene allocation for
West Bengal for August 1981 has heen
increased by 1000 tonnes from {he
level of 29800 to 30800 tonnes.

1478L.8—5
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Caomstruction of Residential Quarters
"* " ¢rd ALR, Employees, Dharwar

1279. SHR] F. H. MOHSIN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to siate:

(a) whether there is a propoeal to
construct residential quariers for All
India Radio Employees of Dharwar;

(b) what ig the estimateg cost for
construction when are they cxpected
to be completed; and

(c) whether all the employees would
get accommodation there?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHR1
VASANT SATHE): (a) No, Sir.

(b) and (c). Do not arise.

Upgradation of Branch Sub.Post
Offices in Orisga

1280. SHRI RASABEHARI BE-
HERA: Wil] the Minister o COM-
MUNICATIONS be pleasey to state:

(a) the names of branch post offices
which are proposed to be upgraded as
Sub-Port Offices in Ocisa  during
1981-82; and

(b) the names of Sub-Post Offices
which are proposed to be upgraded
as Head Post OMce. in Orisca during
this period?

THE MINISTER OF STATE IN
THE MINSTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Names of the Branch Post
Office proposed to be upgraded as
Sub Post Offices 1 O-issa  Jdurirg
1981-82 arc:—

1. BALIGOCHHA

2, KUSUMBANDHI

3, NUAPATNA

4. BIIMDA
5. CIHTAKKAPAD
6

. KENNABHATA
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Request for Raising Quota of Kerosne
by West Bengal

1278. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) whether the Chief Minister of
‘West Bengal requestd him on 31st
July, 1981 to raise the West Bengal’s
kerosene quota for the month of
August; and

(b) if so, details of action taken by
him on the Chief Minister's request?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P C. SETHI): (a) Yes, Sir.

(b) The kerosene allocation for
West Bengal for August 1981 has been
increaged by 1000 tonnes from the
level of 20800 to 30800 tonnes,

2478L 8.—5
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‘!m!murm
1279. SHR1 F. H. MOHSIN: Will

the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether there is a propesal teo
construct residential quarters for All
India Radio Employees of Dharwar;

(b) what ig the estimated cost for
construction when are they expected
to be completed; and

{c) whether all the employees would
get accommodation there?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE)* (a) No, Sir.

(b) and (c). Do not arise.

Upsradation of Branch Sub-Post
Offices in Orisga

1280 SHRI RASABEHARI BE-
HERA: Wil the Minister o COM-
MUNICATIONS be pleaseq to state:

(a) the names of branch post offices
which are proposed to be upgraded as
Sub-Port Offices mn Onsa dunng
1881-82; and

(b) the names of Sub-Post Offices
which are proposed to be upgraded
as Head Post Offices in Orssa during
this period?

THE MINISTER OF STATE IN
THE MINSTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Names of the Branch Post
Office proposed to be upgraded as
Sub Post Offices in Orissa during
1881-82 are:—

1. BALIGOCHHA
2. KUSUMBANDHI
8 NUAPATNA

4. BHIMDA

5 CHAKKAPAD

6 KENNABHATA
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(b) Heads of Postal Circles are
empowered tp upgrade 5 Sub-Post
Office to the status of a Head Post
Office on the basis of approved norms
in this regard. However, the upgra-
dation of Sub-Post Offices to Head Post
Offices has been held in abeyance
pending the review of the existing
norms by a Committee whose report
iz expecld to be available shortly,

Deletion of a portion of Film
“Baisaki Megh” by Censor Authori-
ties

1281 SHRI JYOTIRMOY BOSU:
Will the Minicster of INFORMA-
TION AND BROADCASTING he
pleased to state-

(a) whether il ;= a 'fact that Film
Censor authoritic; haye deleted a
portion puported . he Swamy Vive~
kananda's speech on socialism depict-
ed in a DerZali film litleg “Baicaki
Meghh; -

(b) if so, details thereof ang

(c) if so, reasons ther.of?

THE MINISTER OF INFORMA -
TION ANp BROADCASTING (SHRI
VASANT SATHE): (a) to (c). The
applicant gf the film “Baisaki Megh*
(Bengali) was, at his request grant-
ed an opportunity of meeting the
members of the Revising Committee..
During this meetine on 19-2-81 the
applicant indicated that he would
modify the court scene towardg the
end of the film. Accordingly, Ilater,
he submitted certain deletion from
the scene, to the Board deleting part
of statement of Mohit Mitra in'  the
Court.

On Modern India given in Volume
IV of the Complete Works op Swami
Vivekanardg the Swamiji says as
follows'—

“Yaichyas have, how gaineg their
end ... A time will come when
thare will he the rising of the
Shudra class with their Shudra-
hood .... A time will come when
th, Shudra of every country will
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gain absolute supremacy in every
society.”

The same thought in essence was
mentioned in part of Mohit Mitra's
statement before the Court. The
Board of Film Censorg had absolu-
tely no objection tg it.

Openin' of new Mines

1282. SHRI NIREN GHOSH. Wil
the Minister of ENERGY be pleased
to state what steps he hag taken re-
garding opening of hew mines/pro-
jects in Raniganj-Asansol area in-
cluding Nimcha Open Cast Mine?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): Of the 15
mine projecls in Raniganj Coalfield
expected to be taken up during the
Sixth Plan protect reports in res-
pect of seven have been received anr!
ar, under examination Nimcha OCP
has been approved in March, 1976
and is already in production,

Non use of Licence by any firms

1283. SHRI P, K. KODIYAN; Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether it is a fact that a num-
ber of companies to whom industrial
licences and letters of intent for
production of bulk drugs had been
issued have faileq to utilise them;

(b) whether this situation in turn
has necessitated import of these life-
saving drugg in the current year;

(c) #f so, the total value of such
imports in the current year; ang

(d) what action has been taken
against the companies which had fail-
ed to utilise th, licences ang letters
o¢ intent issued to them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
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(SHRI DALBIR SINGH): (a) Re-
view of implementation of Industrial
Licenceg issued between 1-7-72 and
30-8-77 and Letters of Intent issued
between 1-1-T3 to 30-8-78 hag been
completed. Th, details as on August,
1979 were given in reply to part (a)
of Lok Sabha Unstarred Question
No. 9028 answered on 28-4-1881, The
position agbout implementation of
thegse industria] approvals hag been
reviewed further ang it ig Yound that
as on 20-8-81 the number of Indus-
tria] Licences and Letters oy Intent
which are yet to be implemented are
as follows.

(i) Number of yet to be
impiemented Industrial  Li-
cences | .. - .. 19

(ii) Number of Letterg of
Intent yet tg b implement-
ed (ie. to be converted into
Industrial Licence) 23

(b) and (c¢). Imports of all the
bulk drugs inio the couniry cannot
be dircetly attributed to such indus-
trial licences having remained un-
implemented. During 1979-80 out
of total imports of about Rs. 93
crores, the share of such drugs as are
coverad by the un-implemented in-
dustrial licences wag less than Rs. 9
crores, ie, less than 10 per cent of
the total imports.

On the whole, the imports of cer-
tain drugs have been mnecessitated in
order to make up the gap between the
demand ang the production. Also,
in certain caseg due to production
constraints like power-cut, water
problem, equipment break-down In
some units, industrial unrest ete. the
ful] capacity utilisation’ was not pos-
sibhle and hence imports became
necessary. Besides, it ig difficult for
any country to attain a gtage of total
or absolute self-sufficlency in the
field of drugs because of newer and
newer drugs being discovered as 8
result of massive research and deve-
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lopment going on in other parts of the
world in thig fleld. The rate of obso~
lescence in the drug industry is also
very high.

(d) The progresg of implementa-
tion of wun-implemented industrial
approvals is monitored. Where it is
established that th: companipcg con-
cerned are nol interesteq in imple-
menting the industriai  apncovals,
action 1g taken to cancel or revoke
the same and to utilise the capacity
thus releaced for being licensed to
new entrepreneurs,

Transfer of Assety without removal
of deficiencies by Dandakaranya
Development Authority

1284. SHRI SAMAR MUKHERJEE:
Wil) the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether his attention hag been
drawn to the apprehension that the
proposeq transfer of assctg without
removal of deficiencies by th, Danda-
kararanya Development Authority
might affect the interests of the dis-
placeq persons; and

(b) if so, his reaction thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P. K
THUNGON): (a) Yes, Sir.

(b) Although no final decision has
yet beenr taken about the transfer of
assetg created by the Dandakaranya
Development Authority to the State
Government concerned, arrangements
will be made for making good the
deficiencieg in the event of such
transfer.

Supply of poor quality Coal to Obra
Thermal Station

1285, SHRI R. N, RAKESH. will
the Minister of ENERGY be pleased
to state:

(a) whether th, State of Uttar
Pradesh hag approached the Cen-

tral Government regarding supply
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of poor quality coal to the Obra Ther.
mal Station; :

(b) whether Government have
foung some persons responsible for
this; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI1
VIKRAM MAHAJAN). (a) to (c).
The U.P. Thermal Power stationg re-
celved 21,17,000 MT of coal during
April—July, 1981 as against 19,30,000
MT during the corresponding period,
last year. Despite this improvement,
the actual quantitics received have
been only 75 per cent of the quanti-
ties allocated to them. The shortfall
has been mainly on account of the
low rate of release of wagonsg by some
of the power stations and the posi-
tions hag been brought to the notice
of the UP. State Government for
taking remedia] steps.

In regard to the difficulties expres-
seq by the State Government about
the quality oy coal, as a Special case,
coal linkages in respect of some of
the U.P. thermal stationg haye been
suitably modified in consultation
with the U.P. State Electricity Board.
Further, to ensure that coa] ig sup-
plied as per specifications, the power
stations have been askeq to post their
representatives at the loading points
to supervise the loading operations.
Coal India have algg posted their
officers at Panki, Harduaganj and
Obra to monitor the daily quality of
coal gupplied to the power stations.

The thermal generationp in U.P.
during April—July, 1981 was 2,745
million anitg as compared with 2,602

AUGUST 25, 1081
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million units during the correspond-
ing period, vear. The total gene-
ration in the State has recorded a 22
per cent jncrease during the corres-
ponding periods. Even though addi-
tions to the generation capacity are
planned on a continuing basis to
match the anticipated increaseg in the
overall demand for power, the State
continues to face power shortages,
largely due to delays in the commis-
sioning of new plantg and under uti-
lization of capacity of existing plants.
The construction of ney projects is
being monitored te minimise delays in
execution, The performance of the
existing units is being reviewed to
improvg their overall operational per-
formance. Special stepy are also
being taken to improve voa)] delivery
of suitable quality to these power
stations,

Radio Stations in Gujarat

12886, SHRI DAULATSINHJI
JADEJA. Will the Minister of IN-
FORMATION AND BROADCAST-
ING be pleased to state:

(a) the detail of the Radio Sta-
tiong functioning in Gujarat State;

(b) whether there js any proposal
to set up mor, radio stations or re-
laying centre in Gujarat State during
the Sixth Five Year Plan; and

(¢) if so, the location selected?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) A statement
is enclosed.

(b) No, Sir,

(¢) Does not arise,
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Statement
The existing facilites at varioys stations in the Gujarat Stats are as follows—

S.No. Location

-

Power of the transm tier

1. Ahmedabad
2. Baroda

3. Bhyj

4. Rajkot

50 Kw mw Transmitter (Main ‘*chmelg
1 Kw mw Transmitter (VB/Commercial
Permanent Studios Receiving Centre.

1 Kw mw Transmitter. Permanent Studios
(Relaying main channe] programme of
AIR  Ahmedabad)

10 Kw mw Transmitter. Permanent Studips
Receiving Centre.

20 Kw mw Transmitter (Main t.harm%
1 Kw mw transmitter (V' 3/Commercia!
Permanecnt  Studios.
Receiving Centre.
1000 Kw mw transmitter (for External
services)

Demand for a Private Sector Power
Plant by Gujarat

1287. SHRI NAVIN RAVANI: will ~

the Minister of ENERGY pe pleased
to state:

(a) whether there is any demand to
Centre by Gujarat Government as
well ag by some industrialists of
Gujarat to have a private sector
power plant, such as One recently to
be set up in U.P. which are under the
discussion and consideration of Central
Energy Ministry, Central Electricity
Authority ang the Planning Minister;

(b) if so, the detailsy thereof and
the action taken by Centre thereto and
when the said plants are expected to
come into existence;

(c) whether the centre proposes
considering for such plants in private
sector or in joint sector consisting of
Gujarat Government, private and
public sector ete. considering the
acute shortage of power ang intermit-
tent break of energy which affects the
Industry and labour problemg fre-
quently in Gujarat; and

(d) if so, what types of encourage-
ment i» proposed to be glven/offered
by Centre to Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1
VIKRAM MAHAJAN): (a) and (b).
The Ahmedabad Electricity Company
hag forwarded a project report for
replacement of the existing old apd
smeller units (totalling 90 MW) with
a larger unit of 110 MW, The scheme
has been techno-economically approv-
ed by Central Electricity Authorify
subject to final confirmation of cpal
linkage. The Central Governmenh
has not received any other proposals
from Gujarat Government or any
other industrialists of Gujarat to set
up private sector power plants,

(e) and (d). The Industrial Policy of
the Government does not prerlude the
possibility of power plantg being get up
in the private sector or in the joint
sector. Fach  such proposal when
received ig considered  strictly on
merits,
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Release of Commemorative Stamps by
P & T Department

1289. SHR] AMAR ROYPRADHAN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of commemorative
stamps that have been so far, released
by the P & T Department-year-wise
figures;

(b) the name
whose name
released;

of the persong in
thege stamps were

(¢) whether Government proposg to
renew these stamps now;

(d) if not, the reasons therefor; and

(e) the criteria for releasing these
commemorative stamps?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Year-
wige flgures of commemorative and
special stamps issued from 1947 till
date are in Statement I.

(b) The personalities on whom
these commemorative stampg were
issueq are listed in Statement II.

AUGUST 25, 1881
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(c) and (d). As a matter of policy,
no commemorative stamp is re-issued.

(e) The guidelines for issuing com-
memorative stamps are in Statement
III.

Statement X

Year-wise  figures of Commemorative|speciai
stamps issued from 1947 to till date e

Year No. of
v
T T 2
1947 3
1948 5
1949 4
1950 4
1951 3
1952 6
1953 5
1954 6
1955 . . . . . Nil
1956 3
1957 9
1958 . . v . . 8
1959 4
1960 7
1961 . . . . . 16
1962 . . . . . 15
1963 . . . . . 14
1964 . . . . . 16
1965 . . . . . 13
1966 . . . . . 16
1967 . . . . . 17
1968 . . . 23
1969 . . . . . 24
1970 . . . . AN 25
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1 2
w1 . . ... 18
1972 . . . . . 17
973 . . . .. 34
1974 . . . . . 28
1975 . . . . . 43
96 . . . . . 37
1977 . . ... 37
918 . . . . . 34
979 . . . . . 22
980 . . . . . 39
1981 (tn31-7-81) . . . 17
Statement- Jy

Personalities on whom commemora-
tive postage stamps have been issu-
ed since 1947 to 1881,

SLNo. Name of personality

1. Mahatma Gandin
2. Kabir
3. Swmdas
4. Tulsidas
Ghalib

Mreera

5

6.

7. Tagore
8. Buddha

9. Bala Gangadhar Tilak
10. D.K. Karve

11. Bipn Cnandra Pal

12. J. G. Bose

13. Jamsetjee Jeejeebhoy
14. Thiruvalluvar

15. Kalidas
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Subramama Bharat:
M. Vicvesvaraya
Tyagaraja
Shivaj
Motilal Nehru
Rabindranath Tagoic
P.C.Ray
V. N. Bhatkhande
Madan Mnhan Malavia
Bhikaiji Cama
Dayanand Saraswati
Gane-h S 1uok ir Vidyarthy
Rajendra Prasad
Ramaba: Ranade
Srinivasa R amanujan
Vivebananda
Dadabhay Naoroji
Annie Besant
Copabandhu Das
Purandaradasa
Subhas Chandra Bose
Sarojint Naidu
Kasturba Gandhi
W. M. Hafllkine
Jawaharlal Nehiu
Asutosh Mookerjec
Aurobindo

Rammohur Rov

St. Themas

. Jannety N, Tata

Lajpat Ra1
Abrahani I in¢oln

. Jawaharalal Nehru
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49 Govind Ballabh Pant 83. Ardaseer Gursctiee Wadia

50, Vallabhbhai Patel 84. Zakir Hussain

5. Chittaranjan Das 85. Laxmanarao Kirloskar

52, Vidyapati 86. Mahatma Gandhi

53. Lal Bahadur Shastri 87. Gury Navsk Dev

54 Kambar 88. Vasvani

55. B.R. Ambedkar 85. Thakkar Bapa

56. Babu Knnwar Singh 90. C.N. Annadwrai

57. Gopal Krishna Gohhale

58. Mahavir Prasad Dvivedi 91. Newal Kishore

$9. Ranjit Sirgh 92. Shradhanand

60. H.].Bhabha 93. V.I.Lenin

61. Abdnl Kalam Azad 94. Sher Shah Suri

62. Rama Tirtha 95 . V.D. Savarkar

63. Gaobind Singh 96. Maria Montessori

64. Nandalal Bose 97. Jatindra Nath Mukherjee

65. Basaveswara 98. V. 9. Srinivasa Sastri

66. Narsinha Mehta 99. Ishwar Chandra Vidyaragar

67. Maharana Pratap 100. Valmiki

68. Narayana Guru

69. S.Radhakrishnan 101. Jamnalal Bajaj

70. Rash Behari Basu 102. Namdev

71. Maxim Gorky 103. Ludwigvon Beethoven

72. Ganganendranath 1agore los Ravidas

73. Lakshminath Bezbhar a1

74. Bhagat Singh 105. C.F. Andrews

75. Sister Nivedita 106 Narendra D-v

76. Marie Gurie 107. Ramana Maharshi

77. Bankim Chandra C! atteriee 108. Ravi Verma

78. Bhagavan Das 109. Dadasaheb Phalke

79. Martin LutLer King _

20, Ghalib 110. Abanindranath Tagore

81. Rafi Abmed Kidwai 111. Virjanaud

82. Kainadhuni Nageswara Rao Pastulu 112.  Cyrus the Great
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113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
124.
125.

126.
127.
128.

129.
130.
131.
132.
133.
134.

135.
136.
137.

138.
139.
140.
141.
142.

143,
144.

14s.

C.V.Raman

Aurchindo

V. O. Chidambaram Pillai
Vemana

Bertrand R ussel

T. Prakasam

Bhai Vi: Singh

Vikram Sarabhai
Ramakrishna Pramahamsa
Kumaran Asan

B. R. Ambedkar
§t.'Thomas

Michacl M adhusudan Dutt
Vishnu Digambar Paulskar
D. G. Armeuarhansan
Nicholas Copernicus

A. O. Hume

Gandhi and Nekru
Romesh Chander Dutt
K. S. Ranjit Singhji
Vithal Bhai Patel
Syed Ahcrmad Klan

C. Rajagnpalachari
Shivaji
Maithalisaran Gupta
Jainarayan Vyas
Madhusudan Das
Veerasalingam Panthulu
Tipu Sultan
Max Mueller
Kamala Nehru

V. V. Giri

Nicholas Roerich
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146.
147.
148.
149.
150.
151.
152.
153.
154.
155.
156.
157.
158.
159,
160.
161.
162.
163.
164.

166.
167.
168.
169.
170.
171.
i72.
173.
174.
175.
176.
177.
178.
179.

2

Mahavira

Marconi

8t. Francis Xavier
Michelangelo Buonarroti
Arunagirinathar
Ahilyabai Holkar

Mr. Anecs

V. K. Krishna Menon
Ameer Khusrau
Bahadur Shah Zafar
Vallabhbhai Patel

N. C. Bardoloi

Guru Tegh Bahadur

L. N. Mishra

Jim Corbett

Alexeandar Graham Bell
Muthuswamm Dikshitar
K. Kamrsaj

Subhadra Kumari Chauhan
Harishchandra

Sarat Chandra Chatterji
Agrasen

Surya Kant Tripathi ‘Nirala’
Hirala] Shastrj

Hari Singh Gaur

Tarun Ram Phookan
Yogananda

Faklruddin Ali Ahmed
Narottam Morarjee
Makhanlal Chaturvedi
Vallabhacharya

Ananda K. Comaraswany

Ganga Ram
Ram Manohar Lotia

——p ——— —— ———
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180. Kittur Rani Channama
181. Senapati Bapat
182. Jyotiba Phule
183. XKamta Prasad Guru
184. The Mother-Pondicherry
185. Naml lal Dalpatram Kavi
186. Surjya Sen
187. Rubens
188. Ctarlie Chaplin
189. Deendayal Upadhyaya
190. Syama Prasad Mockerjee
191. E.V.Ramasami
192. Uday Shankar
193. Leo Tolstory
194. Vallathol Narayan Menon
195. C. Rajagopalachari
196. Mohammed Ali Jauhar
197. Franz Schubert
198. Bhai Parmanand
199. Albert Einstein
200. Shahu Chhatrapati
201. Mahendra Pratap
202. Jatindra Nath Das
203. Guru Amar Das
204. Welthy Fisher
205. K.C.5en
206. Shivaji
207. N, M. Joshi
208. Ulloor S. Parameswara Iyer
209. & M. Zamin Ali
210. Helen Keller
211. Prem Chand
212. Mother Teresa
213. Mountbatten
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214. Raja Aonamala’ Chettaiar
215. Jayaprakash Narayan

216. Dhyan Chand

217 M. A. Ansari

218. Mazharul Hague

219. G.V.Mavalankar

220. Heiarica Von Step han
221. Nilmoni Phukan

222. Sanjay Gandhi

Statement-11

Guidelines for Lhe Issue of Com-
memorative/Special Postage stamp
from 1981 onwards.

1. Proposals may be taken up well
in advance, say about a year before
the proposed date uf ifsue, to enable
proper examination, designing, ap-
proval, announcement, printing and
supply of stamps as part of a plan-
ned programme,

2. A stamp commemorating a living
personality may not ordinarily be
issued.

3. Not more than one stamp on a
personality may be 1ssued, save an
exceptional cases. In such cases, the
proposals may be considered by the
Government on ithe recommendation
of the philatelic Advisory Committe2.

4, The personalities on whom com-
memorative stamps ars issued may
be of nationa] or internationa] im-
portance and the occision should be
ordinarily birth centenary or 10th/
25th/50th/100th death  anniveraary.
Commen.orative stamps may be issued
on the first death anniversary of the
personality, only in very exceptional
cases,

5. No stamp may ordinarily be is-
sued commemorating an institution

unless the occasion ig its centenary.
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8 Eventg of very important
national or international character
may only be considered for issue of
stamps, occasionsg of lesser importance
may be commemorated by providing
specia]l cancellation,

7. Commemorative/special  stamps
issued in a year may be about 40
and of these, stamps on eminent per-
sonalities may be about 10.

Discussion of Koel-Karo Hydel Project

1290. SHRIMATI MADHURI SINGH.
‘Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
Koel-Karo hydro-electric project was
discussed with a Chief Minister of
Bihar;

(b) if so, the details thereof;

(c) the estimated cost of the project
and the possible amount of power
generation therefrom;

(d) the agehcy entrusted with the
execution of the project; and

(e) the steps proposed to be taken
for speedy execution of the project?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (e). The
Koel-Karo hydroelectric project is
being executed in the Central Sector
by the Nationa] Hydroelectric Power
Corporation (NHPC). Iig installed
capacity is approximately 710 MW
and the estimated cost about Rs. 444.67
crores. The main bottleneck 1s the
availability of land. The Chief Mm-
ister of Bihar in the coursc of dis-
cussiong held recently about this pro-
ject, has assured all help in this
regard.

Cooking gas connection facility in
towng of Rajasthan

1291. SHRI RAM SINGH YADAV:
‘Wil] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) in how many towng of the State
of Rajasthan, cooking gas connectichs

facility hag been provided till now?
and

(b) whether Government propose
considering that a town with 3 popu-
lation more than 50 thousand of per-
sons may be provided with the facility
of domestic Gas connections?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI); (a) Cooking gas
ig currently being marketed in six
towng of Rajasthan.

(b) Yes, Sir. Towns having a popu-
lation of over 50.000 will be taken up
for providing LPG facilities after all
district headquarterg and towng hav-
ing a populalion of over one lakh ar
covered,

Agreement with foreign companieg for
drilling oil in blocks

1292. SHR1 CHITTA BASU: Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether any agreement has
since been entered into by Govern-
ment with any foreign company for
drilling o1] mn the 32 blocks which
were offered by Governmeni to the
foreign companies;

(b) if not, whether Government
propose to allow the ONGC to sort
drilling in these blocks; and

(e) if not, the reasons therefor?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C¢. SETHI: (a) No Sir.

(b) and (¢). ONGC and Oi] India
were at no time debarred from drilling
in the blockg that have been offered.
Exploration effort by them will con-
tinue except in areag in which suitable
arrangementg are made with outside
Parties.
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Telephone faulty in Burdwan District
between January, 1981 and July, 1981

1284. SHRL SAIFUDDIN CHOU-
DHURY: Will the Ministey of COM-
MUNICATIONS be pleased to state:

(a) how many telephongg faults
were reported in Burdwan district in
the period between January, 1981 and
July, 1981;

(b) how many of thege faults could
be corrected within one day, one
week, one month or so on;

(c) steps taken by Goverhment to
prevent faulls and to rectify the
faulty speedily after they were re-
ported?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
The total number of faultg reported
in Burdwan district between January,
1981 to July, 1981 ig 46810.

(b) Faultg rectified:—
within one day: 75% of total faults

reported.

within one week: 24% of total faulty
reported.

within one mohth: 1% of total faults -
reported.
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(¢) The following stepy are being
taken to prevent faults and to speedi-
ly mify them:

(i) Aluminium house wirings are
being changed by copper wires.

(ii) Drop wiregs are being used
for over-head alignments upto 4
spans.

(iii) Close supervigion of the fault
restoration work by daily analysis
of faulty lines,

(iv) Replacement and overhay] of
worn out components in the tele-
phone exchange equipment,

Inconsistency of certain existing lawe
with the concept of the freedom of the

press

1205. PROF. MADHU DANDA-
VATE: Wil] the Minister of INFOR-
MATION AND BROADCASTING be
pleued to State:

{a) whether it is true that an
indepth study undertaken by the
Indian Law Institute at New Delhi at
the request of the Presg Council of
India has pinpointed provisions of
certain existing laws including the
Official Secretg Act ag being inconsis-
tent with the concept of freedom of
the press in India;

(b) if so, which are these provisions
of existing laws; and

(c) what steps are taken to amend
these provisions that feiter press free-
dom?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI
VASANT SATHE): (a) to (c). As a
part of the Press Council’s research
project to undertake an indepth study
on the impact of various relevant acts
end laws, the studies have been con-
ducted by the Indian Law Institute.

The Presg Council is yet to formu-
late ity views op the studies,
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Working of Fertilizey Plants in Assan.

1206, SHRT HARISH KUMAR GAN-
GWAR; Will the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state:

(a) has the situation in Assam and
transport improved;

(b) have the Fertilizer plantg start-
ed receiving adequate supplies of raw
materials and hag there been an in-
crease in the Plants’ output; if so, the
extent thereof; and

(c) whether Government have exa-
mined the feasibility of connecting the
plantg with underground pipe-lines to
convey the crude ang petroleum pro-
ductg rather than depend on an un-
reliable and undependable railway
service which cannot utilise itg reso-
urces to optimum extent?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (b).
Consequent upon the improvement in
Assam situatipn the fertilizep plants of
Namrup in Assam have started re-
ceiving adequate quantities of natural
gas. Because of thig the production
at the Namrup planig during the first
quarter of 1981-82 wag 22,800 tonnes
of nmitiogen compared to the produc-
tion of 4,900 tonnes of nitrogen during
the same quarter of the previous year.

(c) Since notuia]l gas ig supplied to
the Namrup planig through pipe-lines
thig question doeg not arise.

fgrgean anmie HwiT gRER WTE!
&7 afart griw
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firadfr dfaa zifq gf &
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Seftlemeni of Tibetan refugees

1300. SHRI ARVIND NETAM: Will
the Minister of SUPPLY AND REHA~
BILITATION be pleased to state:

(a) whether i{ is a fact that thou-
sandg of Tibetan refugeeg are likely
to be settled in Bastar District of
Madhya Pradesh;

(b) if so, what will be the extra
facilities ag well ag assistance to be
provideq by the Central Government
in order to meet the burden of these
exirag people specially on the econo-
mic and other existing conditions in
Bastar District; and

(c) the detailg thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI P, K. THUN-
GON): (a) No, Sir.

(b) and (¢). Do not arise,

Subsidy given by Electricity Board for
Rura} Electrification during jast § years

1301, SHRI B. R. NAHATA: Wil
the Minister of ENERGY be Dpleased
to state the subsidy given by each
Electricity Board to schemeg of Rural
Electrification during the last 5 years
in each State and what were the
schemes of subsidies in existence dur-
ing these years?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRIL
VIKRAM MAHAJAN): A statement
baseq on the information made avail-
able by the State Electricity Boards is
annexed, The information in respect
of 1880-81 ig not available.
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t6o

mwmfmu»wwmmmm for the years 1976-77 1979-80 for R.E.

obher schemaes elc.

{Ra. in crores.)

‘Isql;' Name of the SEB. _ Years
197677 1577-78  1978-79  1979-80
1. Andhra Pradesh . . . . . . . 4-24+«  4-33+ 9-46*
2. Asam e e e, . .. (Accounts not rece-
ived)
MEa e e Y
4. Gujarat . . . . . . . (=)0-63¢ 0-04 0-04+ 0:04¢
5. Haryana . . . . . . . . .
7. Jammu & Kashmir . . . . . Accounts not Received
9. Kerala . . . . . . « 3-26+ 5-00e 5-37* Acctts.
10. Madhya Pradesh . . . . . 8-10 10-70 19-06 2510
11. Maharashtra . . . . . . 0-70 0-33(—) 026  23-60
12, Meghalaya . . . . . . . .. .. .. Acctts,
not rece-
ived.
13. Orissa . . . . . . . 670 5-00 1-90 11-90
14. Punjab . . . . . . . .. 17-12 1429 46-16
15. Rajasthan . . . .. . . 13:90 25-14 16:76 20-00
16. Tamil Nadu . . . . . . 31-40+ 21-69+ 26-41+* 30-G0*
17. Uttar Pradesh . . . . . . . . 101 00
18. West Bengal e e 3:23¢  6-55¢ 544  16-96%
Toran . . . 6666 95-81 151-84 310-32

* Subsidy has not been classified, may include subsidy for RE etc.

ived by adjustment against loan from State Govt. for RE for the years 1975-76—Rs. 13.30

crores, 1975-77—!13 12-20 Crores & Rs. 12-30 crores for 1977-78,
$Latest figures given from the Annual Statement of Accounts for 1979-80.
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Removing gas from cylinder at
delivery time

1302. DR, A, U. AZMI: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether of late a scandal of
removing gas from the cooking gas
cylindery meant for supply to the
customers in Delhi hag restarted
thereby further adding to the miseries
of the huusewives whose budget has
already been upset by ihe steep rise
in prives of al] itemg and more &0
because of their non-availability;

(b) if so, doeg he propose to make
it obligatory to weigh the cylinderg at
the time of doorstep delivery to ensure
non-pilferage; and

(c) alw extend free service [for
cleanmg the Burnerg etc. as wag the
practice hithertofore?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) Thig Min-
istry has not received reports of any
scandul regarding removal of cooking
gag (LPG) from LPG cylindergs be-
fore supplieg are made to the consu-
mers in Delhi. However, complaints
regarding uhderweight cylinderg are
occasionally receiveq in thig Ministry.

(b) LPG cylinders are weighed at
the filling plantg of oil companies and
at random in the godownsg of the LPG
distributors, It ig not considered pos-
sible to weigh the cylinders at the
time of their delivery to the con-
sumers, in view of practica] difficul-
ties. The weight of the cylinder is
indicated on the cylinderg and the
cylinderg are sealeq to prevent tem-
pering. The customers can check
whethey the sealg are intact before
accepting the cylinderg from the dis-
tributors.

(c) While the distributorg offer
free services with reference to the
equipmentg owned by the oil compa-
nieg like the LPG cylinders, pressura
regulators efc. a nominal amount I

1478 LS—86.
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charged for servicing the hurners ’
which are owned by the consumers
themselves. There ig at present no
propesal to modify this procedure,

M/s, Sandoz India Limited

1303. SHRIMAT]I KISHORE SINHA,
Wi]] the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) what was the initia] equity
participation in M/s. Sandoz India
Ltd, by Sandoz of Switzerland;

(b) broad features of agreements
entered into, if any, at the time of
start of Sandoz (I) Litd.;

(c) what were the items of manu-
facture envisaged initially and the
details of the changeg made after-
wards;

(d) Board of Directors of Sandoz,
their privileges and show cause hotice
issued to them;

(e) whether Government propose {o
regularise Calcium and Intestopan a3
high technology drugs; and

(#) if so, reasong for the same?

THE MINISTER OF STATE IN°
THE MINISTRY OpF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH). (a) The
initia] equity participation in M/s.
Sandoz India Ltd, by M/s, Sandoz ot
Switzerland was Rs. 10 lakhs.

(b) The company started in 1947,
Details of agreement, if any, at the
start are being ascertained.

(c) After 1956, they were licensed
to produce the following items:—
Calcium Gluconate
Calcibromate
Calcium Lactobinnate
Calcium Lactate
Gluconate

Ferroug Gluconate

Galactose
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- Fructose

Ferrous Fumerate

Magnesium Gluconate

Active principley of Podophyllum
Active principles of Senha and

Belladona
Digoxin B. P.
Intestopan substance (S.E.)
And varioug types of drug formula-

tions such ag tablets, capsules and in-
Jectableg etc.

(d) Names of Directorg of Sand@
are as under:

(a) Mr. S. Ranganathan (Chair-
mahn)

(b) Dr, J. N. Banerjee, Managing
Director

(¢) Mr. W. Staub

(d) Dr. S. K. Bhuttacharya, Whole
time Director

(e) Mr. Y. N. Desai, Whole time
Director (Proposed)

(f) Dr. R. A, Boisonnag

(g) Prof. Dr, Botond Borde
(h) Dr. M. Moret

(i) Mr. D. S. Patel

(j) Dr. H. Winkler

(k) Mr. Burno Stelder,

Privileges: (a) Mr. S, Ranganathan
(Chairman) ig entitled to reimburse-
ment of water and electricity charges
incurred by him at his residence,

(b) Government approved the reap-
pointment of Dr. Banerjee as M.D. of
the company for five yearg w.ef. 10-3-
1976 on a salary of Rs. 7,500/- p.n.
plug 0.25% commission on net profits
subject to a maximum of Rs, 10,000/-
p.a. plug usual perks. The application
for the period beyond 10-3-1881 s,
however, pending,

(c) Mr, Staub has beéen approved a
salary of Rs. 6000/- p.m. plug 0.25%
commission subject to ceiling of
Rs. 10,000/ p.a. plus usual perks.

AUGUST 28, 1981
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(d) Government approveg the re-
appointment of Dr. S. K. Bhattacharya
ag whole-time Director of the company .
for five years w.ef 1-6-1876 on a
salary of Rs. 5,000/- p.m. plus 0.25%
commission subject to a maximum eof
20% of the salary plug other usual
perks, o

(e) Application for the appcintment
of My, Y. N. Desai as whole-time
Director ig pending and as such his
remuneration ig yet to be decided.

(f) The remaining Directorg are
entitled to a sitting fee of Rs, 250/-
Per meeting.

Information relating to show-cause
notice, if any, issued to the Directors
of the company ig not available, How -
ever, one show-cause notice was issv-
eq to M/s. Sandoz India Ltd. in April
1979 for producing Santevini in ex-
cess of the approved capacity and also
because a part of the production was
without valid approval unde; the
I(D&R) Act. In pursuance of the said
show-cause notice Government decid-
ed to restrict the supply of canalised
raw materialg required for Santevini
s0 as to contain its production to the
approveq level. Thig ban still conti-
Nues to be in force pending finalisa-
tion of their case relating to regula-
risation/recognition of excess capacity,
under the Drug Policy of 1978 ang the
Policy of August 1980 relating to re-
cognition of installed capacity,

(e) and (f). The Committee on High
Technology constituted by Govern-
ment considered the manufacturing
processes of Caleium Gluconate and
Intestopan Substance and came to the
conclusion that both involve high
technology,

Survey of Sea Bed Soi] in Godavari
Basin

1304. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the O.M.G.C. has de-
cided to carry out detailed sea bed
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soil investigations and resolution shal-
low seismic surveys in Godavari basin;
and

(b) if so, when?

THE MINISTER OF PETROLEUM,
CHEMICALS & FERTILIZERS
{SHRI P. C. SETHI): (a) and (b).
Yes, Sir. Detailed sza bed soil inves-
tigations and high resolution gparker
surveys are already in hand. During
1980-81 field season shallow bores
were drilled in gix locations. In
June—July, 1981 560 Kms. of sparker
and 290 Kms, of high resolution
sparker data wag collected. The work
wil] continue during the field season
1981-82.

Restoration of Sick Oil Wells

1305. SHR1 JAGPAL SINGH: WwWill
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) the number of “Sick” cil wells
in the country stating the names of
the Stateg and the expenditure being
incurreq on these oil wells;

(b) whether there is any possibility
to restore the “Sick” oil wells; if <o,
to what extent; and

(c) how far these “Sick” oil wells
would be economically viable after
their restoration?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The details
of sick wellg are given below:

Assam 143

Gujarat 325

Arunachal Pradesh 1
Total: 469

In addition to above Assam Qil
Company have shut down 263 non-
producing wells in Digboi fields and
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Oil India Limited have rested 24 poor
producing wells.

Expenditur, incurred on repairs of
these wells can be known after carry-
ing out the same.

(b) A large number of these wells
are capable of giving oil/gag produc-
tion after necessary repairs.

(¢) The economics can be worked
out after the wells are repaired and
tested for production rates.

Telephones out of order in Greater
Bombay

1306. SHRI G. M. BANATWALLA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are
aware of the large number of tele-
phones in Greater Bombay being per-
sistently “out-of-order” recently and
the complaints remaining unattended
to; and

(b) whether the attention of Gov-
ernmnt hag been drawn to the ad-
journment of the meeting of the
Bombay Municipal Corporation held
on 6th August, 1981 to protest against
the “callous yorking of the Telephone
Department” with hundreds of tele-
phones in Greater Bombay out-of-
order and the Department doing
nothing to attend to public com-
plaints?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Due to monsoon raing a number
of telephones went out of order.
These were restored within the
ghortest possible time.

L 3

(b) Press report had appeared
about the five-minute adjournment of
the meeting of Bombay Municipal
Corporation on 6-8-81. The fault
position is constantly being kept
under watch and corrective action is
being taken.
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Production of Soda Ash

1308. SHRI V. P. YADAV: Wil
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to state:

(a) whether the domestic produc-
tion of sods ash ig sufficient to meet
the current demands in the country;
and

(b) if not what steps .Government
propose to take to guarantee regular
supplies to the small scale sector in
the country?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The demand
for soda ash in 1980-81 was estimated
to be 6.30 lakh tonneg and in 1981-82
6.80 lakh tonnes. As against this de-
mand, the production in 1980-81 was

AUWUUDL 49, (vol
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5.63 lakh tonneg ang in the first four
montig of 1981-82 (April-July) 2.09
lakh tonnes. The prcduction in the
first four months of 1981-82 was
higher than that in the corresponding
four months of 1980-81 by 24.7 per
cent. If thig trend continues it is
likely that producticn would meet the
requirements of the country. Soda
Ash is now easily available in the
market at prices more or less ©on a
par with the manufacturers’ price.

(b) With the improved availability
position. there would not appear to
be any difficulty jor smai] scale units
to procure soda ash.

Setting up a Bench of Kerala High
Ccurt in Trivandruyg

1309. PROF. P. J. KURIEN: Will
the Minister of LAW, JUSTICE AND
COMFANY AFFAIRS be pleased to
state:

(a) whether Government have re-
ceived any proposal to establish a
Bench of the Kerala High Court at
Trivandrum; and

(b) if so,
thereto?

Government's reaction

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P, SHIV SHANKAR): (a) and
(b). The State Government sent a
proposal or the establishment of a
Bench of the Kerala High Court at
Trivandrum in September, 1971. They
were addressed in July, 1973 for com-
pleting certain statutory consulta-
tions. The State Government inti-
mated in June, 1978 that the matter
was still engaging their attention. No
communication has been received
from them thereafter.

Setting up 5 Supreme Court Bench
ay Madras

1310. SHRI C. CHINNASWAMY:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether there is any proposal
to set up a Supreme Court Bench at
Madras; and
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(b) if o, the details thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Article 130 of the Constitution pro-
vides that “the Supreme Court shall
sit in Delhi or in such other place or
places, ag the Chief Justice of India
may, with the approval of the Presi-
dent from time to time
appoint.” No proposal in this connec-
tion has been received from the
Chief Justice of India.

(b) Doeg not arise.

MR.T.P. Companies

1311. SHRI K. RAMAMURTHY:
Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) how many applicationg for
modernisation of plant and equip-
ment from MRTP companies are

_— L
=
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pending before the Company Law
Board and sine when; and

(b) steps being taken to expedite
approval of modernisation schemes
of MRTP companies? -

THE MINISTER OF LAW, JUS-
TICE AND COMFANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a) A
statement showing the details of appli-
cationg under Section 21 of the
MR.T.P. Act in regard to the moder-
nisation proposals from MRTP com-
panies pending as on 20-8-1981 is
annexed.

(b) The pending applicationg are
at various stages of consideration. The
M.R.T.P. Act being an economic legis-
lation with far reaching implications,
the proposalg are to be examined in
depth from the various connected
angles in consultation with other
concerned Govevrnment Depart-
ments but no efforts are spare to dis-
pose of the applicationg within the
quickest possible time.
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SHRI CHINTAMANI
PANIGRAHI:

Will the Minister of ENERGY be
pleased to state:

(a) whether Gcvernment are con-
templating to increase the prices of
different kindg of coal in the near
future and hag formulated a scheme

in that connection (full details be
given);
(b) the reasons for the proposed

increase in the prices of the aforesaid
varieties of coal;

(c) how much loss all different
Government  and Private Coal
Undertakings have suffered during
the last five years (year-wise); and

(d)Y whether Government have pro-
posed to acquire foreign technology to
increase the output of coal from im-
portant collieries if so, full detailg be
given?

THE MINISTER OF STATE IN
THE  MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN): (a)
No, Sir.

(b) Does not arise.

(¢c) As all the coal mines except
those owned by the companies engag-
ed in the production of iron and
steel, have been nationaliseq there is

Challierieg nc  private  coal undertaking in
existence. The loss incurred by CIL
1313. SHRy MOHD. ASRAR and SCZL during the last five years
AHMAD: is as follow:—
Years * CGIL SCCI.
1 2 3 4
(Rs. in crores)
-
1976-77 83 07 2-66 (excludinz Investment allowance Reserve of
Rs. 0 ot crore).
1977-78 138 78 9- 10 (excluding Investment allownces Rescrve of

Rs. 2 11 crores)

* Ilpures furribod albov

irclude prior period adjustment.
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1 2 4
1978-79 . . . . 248 6o (excluding Investment Allowance—Rese’
" rve of Rs.  1-83 crores)

1979-80 . - . % 90° 30 18: 52  (Including a loss ofRs. 0- 62 crores on codl
chemicals complex and excluding Invest:
ment  Allowance—Reserve of . Rs. 380
crores)

1980-81 o . . . 62-76 o 21:07 (Including aloss of Rs. 2*29 crores on coal

(provisional)} (provisional) chemicals complex—Investment Allowance

1981-82 . . . . ..

not provided).

‘Both the companies are expected te make
profits.

(d) It is proposed to acquire
foreign technology from USSR, UK,
France, Pooland, West Germany and
Romania to increase output of coal
from selected collierieg and for estab-
lishing new production -capacities.
Agreements have already been signed
with-the USSR for new underground
mining technology, design of large
opencast mine projects and washeries,
modernisation of coal washeries and
mine construction. Agreements have
also been signe with Polani for
transfer of knowhow in design of
shaft sinking, vertical and horizontal
transport, mining technology, project
construction and monitoring etc. The
agreements also provide for training
of Indian specialists in Poland. A
Memorandum of Understanding has
been signed with the French Gov-
ernment to provide the technical
assistance in designing and planning
of coal mines. UK assitance ‘is - being
availed of for introduction of mecha-
nised longwall mining in underground
mines.

Setting up Fertilizer Plant in M.P.

1314. SHRy "PRATAP BHANU
SHARMA: Will the Minister of PET-
ROLEUM, CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether the technical commit-
tee for selection of site of a gas based
fertilizer plant in M.P. has submitted
its report to the Ministry;

(b) if so, thé%lié@éils thereof; and

(c) if not, the reasons for delay and
how many days-are further requirec
to complete. Wiy work?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND - FERTILIZERS

SiiR1 DALBIR:SINGH): (a) to (C).
The ~State. Selection Committee ap-
pointed tp recommend optimum loca:
tion of the “proposed six gas-based
fertilizer plantg hag not yet given
final recommendation. It ig expected
that itg final recommendations would
be available by September, 1981.

Indian National Satellite for States

1315. SHRI JAI NARAIN ROAT;
Will the Minister of INFOEMATION
AND BROADCASTING be pleaseg to
state:

(a) whether it is a fact that Gov-
ernment have approved an outlay for
television and radio programmes de-
signed to utilise the Indian National
Satellite for the States; and

(b). if so, the amount of outlay and
the name of States approved by Gov-
ernment to cover this programme?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) and (b) Yes,
Sir, it has been decided to utilise the
First Indian National TV Satellite for
limited TV and Radio coverage. For
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Television,, . certain districtg of six
States, namely, Andhra Pradesh,
Orissa, Bihar, Maharashtra, Gujarat
Z;id Uttar Pradesh are proposed to be
covered through INSAT. As regards
Radio Coverage, a Scheme has been
approved for utilisation of INSAT I
for distribution of All India Radio’s
centrally originated services like news

BHADRA 3, 1903 (SAKA)
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and programmes of all-Indiz im-
portance to cther statéions all over the
country.

The approved outlay on TV
coverage and radio net-working for
the entire INSAT gcheme, in so far
ag Informataion and Broadcasting
Ministry is éOncerned‘is ag under:

e e e . . — —

TV coverage 5 . .
Radio
Training
(@ FTII . . . . . . .
(b) SAC . . . . .
Total

Capital cost Recurring

Rs. 63 50 crores Rs. 6- 88 crores
Rs. 2 93 crores Rs. 0- 32 crores
Rs. 2 38 crores Rs. 0 42 crores
Rs. 0- 75 crores Rs. 0- 42 crores
Rs. 6g- 61 crores Rs. 8 o4 crores

During the Sixth Plan period, the outlay of this Ministry woulq be:

(Rupees in  Grores)

Ministry of Information and Broadcasting.

(a) Television , . . . . .

(b) Radio . . . . . .

(c) Training

@ FTII . . . « . .

i) SAC . . . . . .

Sub Total 3 s . .

Capital Recurring Total
Expendi-
ture
. 31-07 527 36° 34
. . 2-98 0 32 3 30
. . 2-38 0- 42 2- 80
. z 075 042 1-17

— g e et - —— st —

. . 3718 6-43 4361
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No. of Refugees from Neighbouring
Countries

1317. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SUPPLY
AND REHABILITATION pe pleased
to state: -

(a) the number of refugees who
have come from the neighbouring
countries and are residing in India
as on 1st August, 1981;

(b) to which countries these re-
fugees belong and what is their
number, country-wise;

(c) since when they are living in
India;

(d) how many of them have been
registered with the United Nation’s
Office in India;

(e) who bears the expenditure of
these refugees; and

(f) what is Government’s policy
about their stay in India?

THE DEPUTY MINISTER IN
THE MINISTRY OF SUPPLY AND
REHABILITATION (SHRI P. K.
THUNGON): (a) to (c). A statement
is attached.

(d None.

(e) Expenditure on their relief and
rehabilitation has been/is being
primarily borne by the Government
of India, as per approved pattern in
each case, with some supplementation
from voluntary agencies in case of
Tibetan refugees.

(f) They have been allowed to
stay in India,

Statement

— e et . A —t — —— o ——— — ——

(1) West Pakistan (now Pakistan)

(2) Displaced persons from West Pakistin who
came during 1971 Conflict. ;

(3) East Pakistan (now Bangladesh) G

Number of Period of migration
persons who

migrated to’

India
2 3
47,40,000 1947—50
53,000 19 7 I
41,17,000 1947-—31-3-1958

I1T1,14,000 1-1-1964—25-3-1971
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(4) Repatriates from Sri Lanka

(5) Repatriates from Burma

(6) Refugees from Paljistan Occupied Kashmir

(7) Tibetan Refugees . . -

.

3,65,472 1964 to 1-8-1981
2,08,959 1963 to 1978
1,35,000 1947

64,562 1959— 1979 -

Damage to Underground Cables due
Construction -

WORK OF ASIAN GAMES
T -

1318. SHRI G. Y. KRISHNAN: Will
the Minister of ENERGY be pleased
to state:

(a) whether it is a fact that the
lack of coordination between different
agencieg engaged ip construction work
in South Delhi for Asian Games has
resulted in damage to wunderground
cables of the Delhi Eleciric Supply
Undertaking;

(b) whether it is also g fact that
during the last few months; Six ILKV
feeders have been buried in the
road-widening operation by the Cent-
ral Public Works Department with-
out laying alternative feeders; and

(c) whether it is also a fact that
nearly 20 cables have already been
damaged which costs between Rs.
10,000 and 1,000 to repair & cable and
at znd near fhe construction sites,
cables can be seen lying exposed, en-
dangering human life?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a): No, Sir.

(b) 3 Nos., of ILKV Cables laid over
20 years back are reported to have

been left buried wunder the road
during widening operations being
carried out by P.W.D, Delhi Ad-

ministration at Asian. Gameg construc-
tion sites, as it was considered un-
economical to reclaim them. Alter-
native arrangments for distribution.of
electricity were, however, made in

the areag which were fed from these
cabls.

(c) DESU have reported that 5
cables were slightly damaged at the
various construction sitegs of Asian
Games. The cost of repair of each
cable wag about Rs. 2500|- and charged
to PWD, Delhi Administration. No
cable is, however, reported to be lying
exposed.
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Coal quota allocated to Punjab and
demand therefor

1322. SHRI R. L. BHATIA. Will
the Minister of ENERGY be pleased
to state:

(a) the quota of coal allocated to
the State of Punjap during the cur-
rent year; and

(b) how dozs it compare with the
demand of that “State?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
- Allocation of coal is not made State-
wise. Dcmand of coal in Punjab in
1981-82 is assesieq at about 3.6 mil-
lion tonres. Subject tg the avail-
ability of transport, all efforts would
be made to meet this demand in full.
There are adequate coal production
and stocks at the pitheads to meet
the demand of Punjab in full during
1981-82.

Allocation for Thermal and Hydro
Power Generation in 2Punjab

1323. SHRI R. L. BHATIA: Will
the Minister of ENERGY be pleased
to state:

(a) the amount allocated to the
State of Punjab during the current
year for therma] and hydro power
generation including transmission;
and

(b) the projects involved therein?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The
amount allocateq to the State of
Punjab during the current year for
thermal and hydro power generation
end transmission is ag follows:—

- (Rs in lak ks
Generation thermal ; i 2025
Generation hydro . : = 6038

Trasmission . . - . 2650
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(b) The projects for which alloca-
tions have been made are as follows:

Outlay for 1981-82
(Rs in lakhs)

Thermal
GNDTP Extn. Unit III & IV 225
Ropar : 3 ’ : 1800
< e
2025
Hydro
Beas Project Unit [ 1 . + 101
Beas Project Unit I (Extn.) . 590
Beas Project Unit II : . Fl1a
Beas Project Unit II (Extn.) . 49
Shanan Renovation | . e 450
Shanan Extension . . . 210
Anandpur Sahib 7 4000
Mukerian
Thein Dam . : : : 1000
UBDC Stage I renovation . 19
6038
Transmission & Distribution
400[/z20 KV BCB works . 5 331
200 KV PSEB works g : #1873
132/66 KV 5 4 X 846
33 KV and others : : S 600
2650

AUGUST 25, 1981

Written Answers

Hydel Projects sanctioned for Hi
chal Pradesh and Jammu & Kash

1324. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY b, pleased ty state.

(a) the names of hydrg
project which have been sanctioned
or are under investigation in the
States of Himachal Pradesh and
Jammu and Kashmir, alongwith the
cost of construction and the esti-
mated capacity of power generation
for each one of the projects;

(b) the date since which each one
of these projects has been canctioned/
is under investigation and the likely
date by which each ong of them
would be completed;

(c) whether the estimateg cost of
construction for any one of has been
revised since inception;

(d) if so, the nature thereof; and

(e) the likely cost of production
of one unit of electricity in each one
of them?

THE MINISTER OF STATg IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) tg (e).
The details of hydroelectric projects
under construetion in' Himachal Pra-
desh and Jammu and Kashmir are
given at Statement-I.

In addition, the details of hydro-
electric schemes under consideration/
examination and investigation in the
States of Jammu ang Kashmir and
Himachal Pradesh are given at
Statement II and III respectively.

Statement-I
Hydro Electric Schemes which are under Construction in Himachal Pradesh and Fammn and Kashmir

‘Scheme Installed Estimated Date of  Revised  Cost of Tentative
Capacity Cost sanction by Cost Energy date of =
(MW)  (Rs. crores) planning (Rs. crores) Genera- commission
Commis- (Year) ation P/  ing
sion Kwh
1 2 4 5 6 7

A: HYDRO ELECTRIC PROJECTS IN HIMACHAL

1. Bhaba . 3 X 40

55° 84

7-7-78 12° 16 86— 87

electric

L
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1 2 3 4 5 6 7
2. Andhra . . « 3X5 9' 74 21-g-76 .o 159 B4--8s
3. Binwa . . . 2x3 4.32 2r 9.76 . 17 83--84
4. Rongtong . . . 4X0'5 2:81 21-g-76 - 167 84—p5

B: HYDRO ELECTRIC PROJECTS IN FAMMU AND KASKMIR
1. Salal (Gentral Sector) 3K 115 55 15 1970 nfz 156) 12-72 87—-88
197
2. Stakna . . . . 2x2 2 31 1968 16 44 84 83—84
(1981)
3. *Kargil .+ . 3X128 .. 6 47 36 83—8¢
(1981)
4. *Karnah ., . . 2X1 .. 1 74 22 B3— 84
(r977)
- - —— e

*The onginal cost of these two schemes was less than Rs. 1 crore. Accr-lingly, th=az schemes
were approved by the State Government However, the revised esimates have bzea recaved in the
central Electnicity  Authority and are currently under examination

Statement-II
Hvdro Electric Projects in Himachal Pradesh and Jammu and Kashmur under Consideration| Examination

Nam-~ of Schem: Install tsumated Revised Costof  Present Status
Capacity Cost (Rs  cost (Rs. Energy

{MW) crore) crore) generation s
(P/Kwh)
e e st A e et e w— . - —
1 2 3 4 5 6

A: HYDRO ELECTRIC PROJECTS IN HIMACHAL PRADESH

Nathpa Jakhri . 1020  453.13 . 11.01 This scheme has been cleared by
the Central Electricity Autho-
rity in June, 1981. ipartite
arrangment between the States
of Haryana and Himachal
Pradesh and Central Goverp-
ment for the implementation of
the scheme has been finalised.

Baner. . . 6 7.2 . 29 The Schemes has been cleared by
the Central Electricity Autho-
nty in  June, 1981 and has
been recommended to the

. C F for

Thirot . . 3 4.35 .. 23 The Scheme has been cleared by
the Central Electricity Autho-
Oenranca "% Deparement  of

earance t

Environment 12 awaited.
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1 -2 3
Renuka Dam . 40 44.62
Power
ortion)
Gaj . . . 15 15.34
Neogal . . 6 1,51
(1973)

14.2 'This scheme has been receved in
CEA 1n June 1981 and is under
examination in CEACWC

37 Do.

52 Project report received in April
1973 was cxamined in &A
& CWC and comments gent
to Project authonties. Revised
report has not been received
80 far.

B: HYDRO ELECTRIC PROJECTS IN JAMMU AND KASHMIR

Ut . . . 480  266.05
Dulhasti . . 39  138.22
Upper Sindh St.I1 )1 105 76.7

Lower Jhelum Unit, IV~ 35 12,58

11.07 Scheme has been cleared by
CEA in March, 1980 and also
by the Deptt. of Irrigation
recently.

8.24 ‘This Scheme has been clearcd by
CEA in May 1979. Recently,
the scheme has been approved
by the Cabinet fur exccution in
the Central Sectot  through
NHPC.

19.6 Project report was teccived
in December, 1980 and
was cxamined in CFA and
CWC and coninents were sent
to the Proect  authorities.
Replies to these comments have
been rcceived recently and ar
under examination. '

14.32 Project report was received in
Fcbruary, 81 and was exammed
in CEA and CW(' and commen-
ts were sent to the Project
authoritics. Replies to dae
comments have been received
recently  and are under ex-
amination.

Statement-I11

Hydro Eleciric Projects under Intestigation in Huraclal Prodesh and Jammu and Kashmir

—— ——

Scheme Tentative Installed
Capacity (MW)

HIMACHAL PRADESH

Koel Dam®* . N . . . . . . N 600

*Under Investigation by NHPC
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‘Scheme Tentative Installed
Capacity (MW)

Malana . . . . 50

Bamsi St. ITI . . . . . . ’ 60

Lariji. . . . . . 140

Baspa. N . “. . . 250

Parbati . . . . . . . . . . . 1150

FAMMU AND KASHMIR

Dumkar . . 2

Kirthai Naunatu . . 400

Sewa . . . 100

Bichleri . 18

Parnai v

Chenani St. II & III 2:544

Lower Kalnai 25

Augmentation of Ganderbal . 3

Parkhach-Panigar 20

Lidder 150

Sonamarg . . 60

Gangbal - . 70

Sawalkot@ . . . . . . . . . . 400

Ratle@ . 170

Baghlihar@ . . . . . 400

Bursar@ . 600

Pakhal Dul@ . . . . . . 625

@Investigated/Under Investigation by CWC

Total electrification of Kangra
District of H.P.

1825. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
ENERGY be pleased to state.

(a) whether any gpgcific drive has
been launched for thy total electri-
fication of Kangrg District in Hima-
chal Pradesh;

(b) if so, the percentage of (i)
houseg (ii) populationr provided
electricity ag on 31-3-1981 in each
1478 L.B.—

-

one of the community Development
Blocks of thig district; and

(c) the salient features of the
drive for total electrification and
whether any priority is being given
to the C.B. Blocks with low percent-
age of electrification?

THE MINISTER OF STATE IN
THr MINISTRY OF ENERGY (SHRI ,
VIKRAM MAHAJAN): (a) to (c).
In order to acceleraty pace of rural
electrification, it was decided in the
meetings held between Rural Elec-
trification Corporation sand the
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various State Electricity Boards/
State Governmenty that th State
Electricity Boards would select cer-
tain pockets for electrification of all
the villages in such pockets. In pur-
suance of the above policy the Hima-
chal Pradesh State Electricity Board
has selected to take up electrification
of all the villages in Kangra District.
Out of a tota] of 3,974 inhabited
villages in Kangra District of Hima-
cha] Pradesh, 2,262 villages constitut-
ing 5692 per cent ccvering a
rural population of 71.27 per cent
have been electrified as on
31-3-1881. Ag on 31-3-1980, 50.17 per
cent of the villages were electrified
covering a population of 65.9 per
cent. The Block-wise statistic are
“not available. The schemes are
planned and implemented by the
Himachal Pradesh State  Elecy.
Board. The Rural Electrification
Corporation as a general policy has
been advising al] State Electricity
Boards to give priority to develop-
ment of backward areas.

AUGUST 25, 1981

Written Answ:rs 1gb

Fundy sanctioneg for Rural Eleotri-
fication in West Bengal, Kerdla and
Tripura

1326. SHRI ANANDA PATHAK:
Will the Minister of ENERGY be
pleased to state:

(a) whether the Rura] Electrifica-
tion Corporation hag sanctioned
funds for rural electrification gchemes
in West Bengal, Kerala and Tripura;

(b) if so, the names of the
schemes; and

(c) the amount sanctioned for these
schemes ang the progresg achieved
till date, including probable date of
completion of th. gchemeg?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN). (a) Yes, Sir.

(b) Rural Electrification Corpora-
tion has upto the end of July, 1981
sanctioned 254 schemes in West
Bengal, 77 schemes in Kerala ang 21
schemes i Tripura. The nameg of
the schemes are indicated in the
Statement.

(c) The detailg in regard to finan-
cial assistance sanctioned, financial
assistance disbursed, progress of vil-
lage electrification and pumps.t
energisation under REC financed
schemes in West Bengal, Kerala and
Tripura are as follows:

State Financial Financial Achievemtnts upto 31-3-81
assistance assistance — — — — —— — — — — — .
sanctioned disbursed Village Pumpsct

(- electrified  energised

(Rs. in crores)

WestBengal . . . . . 106:10  68+08 8083 13242

Kerala . . . . . . 16:06  12-62 151 14882

Tripua , . .. 8:73 5-10 743 134

The schemes are implemented by
the States through their Eleetricity
Boards|Departments and are normally
phased for completion over a
periog upto five yearg from Com-
mencemint. The loan assistance is

released in instalments on the basis
ot the phasing of the construction
programme ang progress achieved in
respect of each scheme. The above
schemeg are expected to be com-
pleted by 1986-87,
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..  Statemet

‘Names  of schemes, sanctioned

by rurad elactri= -

Sication in Wesi Kerala and T
upto  31st Fuly, l9ﬂ' ‘
Sl. Name of Scheme District
No.
KR
West Bengal
" 1. Debral . Midnapur
2. Habra . . 24 Parganas
3. Khanal . . Hongly
4. Rampurhat , . Birbhum
5. Bonjora . . Bankura
'5. Murshidabad Murshidabad
7. Beldanga . - Murshidabad
8. Sumnderban . 24 parganas
9. Burdwan . Burdwan
10. Karimpur . . Nadia
11. Raghunathpur . Purulia
12. Harish Chandrapur Malda
13. Debra-I1 . . Midnapur
14. Belurfhat . . Dinapur
15. Budge-falta . . 24 parganas
16. MWD dists. ST W. Dinajpur
- . Malda
17. Tamulk . M dnapur
18. Udaiparwanpur Howrah
19. Bognan . . Howrah.
:20. Jangipur . Hoogly
21. Nakasipura Nadia
22, Bankura Hoogly ST Hoogly
23. Bagmundi . . Purulia
24. Raina . . Burdwan
25. Polaba . . Hoogly
~%6. Kurseong . . Darjeeling
27. Buishanpur . ¢ 24 Parganas
28. English Bazar « Milda
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29. Bankura . . Bankura
30. Nabagram . . Murshidabad
31. Midnapore ST . Midnapur
32. Kalichak . . Malda
33. Joka ST . « 24 Parganas
34. Mal . . . Jalpaiguri
35. Hamtabad . +  W. Dinajpur
36. Kharba . . Malda
37. Gajol . . Malda
38. Nanur . . . Birhhum
39, Cooch Behar Cooch Behar
40. Kumarganj . W. Diunajpur
41. Kamalpur . Howral:
42. Shahtipur . . Murshidabad
43. Tapan . - W. Dinajpur
44. Joypur . . Bankura
45. Arsha . . . Puruha
46. Panmkauri HC . Jalpaigwi
47. Pandua . + Hoogly
48. Shantipur . . Nadia

49. Chapra . Nadia

50. Galsi . . Burdwan

51. Katwa . Burdwan
52. Singur . Hoogly

53. Nadia S8 . Nadia
54. Bhatnu . . Burdwan
55. Kalimpong . Darjecling
56. Bharatpur . « Mursmdabad
57. Kalna . . Burdwan
58. Habibpur . «  Malda
59. Kerala . . Burdwan
60. Jhargram . + Midnapors
61. Jajan . . « Murshidabad
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-
g‘;r?"“—'cm'd Jalpaiguri 96. Katwa . . Burdwan
. pura |, . . i
peigur 97. Habra SPA . . 24 Parganas
63. Mchammed Bazar  Birbhum
64 2% P 98. Haringhata . « Nadia
. Degana . . ATganas
99. Singur-Haripal ST  Hoogly
65. Memari . Burdwan i P ook
100. Panchala . . Howrah
66. Bagada .« 24 Parganas
101. Gaighata SPA 24 Parganas
67 . Bangeshari . . W. Dinajpur
68. Badwri 24 P 102. Kardi . . . Murshidabad
. uria . . arganas
103. Chakadaha . . Nadia
69. Chanditala . « Hooely
) 104. Kaliganj SPA . Nadia
70. Murshidabad ST. . Murshidabad
105. Malda ST . . Malda
71. Purbasthali . Burdwan 106 ST Hoogl
. Jangipara .
72. Nutanhat . . Burdwan s 8y
107. Ausgram MH Burdwan
73. Malda ST Malda )
108. Kumaragram . Jalpaiguri
74. 24 Parganas ST . 24 Parganas ad Jalpaiguri
109. Uluberia Howrah
75. Malda . Malda
110. Swroopnagar 24 Parganas
76. Schara Bazar Burdwan
111. Swroopnagar ST . 24 Parganas
77. Bhun Monza HC . Burdwan .
112. Uluberia ST Howrah
78. Kharakamattani HC Midnapur
113. Mangalkote Burdwan
79. Mayureshwar . Birbhum
114, Domkal . Mourshidabad*
80. Falataka « Jalpaiguri L W. Divai
81. Sukapera HC . Jalpaiguri 115. Karandighi ST . Dinajpur
82. Khandagost Burdwan 116. Keshiary ST . Midnapore
83. Ketugram . Burdwan 117. Tarakeshwar . Hoogly
84. Pandua . Hoogly 118. Sagardighi ST . Murshidabad
85. Kalna . . Burdwan 119. Mathabhanga ST . Cooch Bchar
86. Dhaviakhali . Hoogly 120, Magrahat MG . 24 Parganas
« Bud- . .
87. Bolpur . . Birbhum 121. Bud-bud Burdwan
88. Chotabankadaha Bankura 122. Nakasipura SPA Nadia
89. Burdwan ST Burdwan 123. Alipur Duar . . Jalpaiguri
90. Murshidabad ST. . Murshidabad 124. Dubarajpur . . Birbhum
91. Mynapuri . .+ Jalpaiguri 125. Sainthia . . Birbhum
92. Amdanga . . 24 Parganas 126. Sainthia SPA . Birbhum
93. Rajnagar (M) . Murshidabad 127. Manbazar SPD . Purulia
94. Farakka . Murshidabad 128. Kanksa . . Burdwan
95. Amta . . . Howrak 129, Sitalkuchi ST . Cooch Behar
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130. Xhariasol . . Birbhum - 165. Gangarampur . 'W. Dinajpur

166. Raiganj « .« W.Dinajpur
167. Egna . - . Midnapgre

131, Jalangi . . Murshidabad
132, Jamuria MH . Burdwan

133. Bhangar MH . 24 Parganas 168. Jhalda . . Purulia
134. Kalchini . . Jalpaiguri 169. Sutahata . . Midnapore
+135, Kashipur ST . Purulia 170. Murari . . Birbhum
136. Kusumundi ST . W. Dinajpur 171 Lobhpur . Birbhum
137. Calcutta LTC . Calcutta 172. Chandra . . Midnapore
138. Ramoagar ST . Midnapur 173. Toofanganj . Cooch Behar
139, lllabazar . . Birgbhum 174. Mohanpur . Midnapore
140. Baraset . . 24 Parganas 175. Birbhum ST-I . Birbhum
141. Swi . . . Birbhum 176. Bhagwanpur . Midnapore
142. Bhutni. . . Malda 177. Simlapal . Bankura
143. Alipur Duar I1 . Jalpaiguri 178. Goalpukhur . . W. Dinajpur
144, Haroa . . 24 Parganas 179. Birbhum 8T 2 . Birbhum
145. Mantiswar SPD . Burdwan 180. Daspur . . Midnapur
146. Jalpaiguri . . Jalpaiguri 181, Khatra . . Bankura®
147. Dhupguri . . Jalpaigur: 182. Rampurhat . Birbhum
K B DT o e
150. Ranaghat SPA . Nadia 184. Dinkata . . Cooch Behar
151. Kishnagar . . Nadia 185. W. Dinajpur ST . W. Dinajpur
152. Ausgram - Burdwan 186. Jhalda . . . Purula
153. Jamalpur . . Burdwan 187. Idampur . . W. Dinajpur
154. Bamongola . Malda 188. Dakshin Gunai . Midnapore
155. Ranaghat . . Nadia 189, Itahar . . . 'W. Dinajpur
+ 156. Gazole . . Malda 190. Rajnagar (B) . Birbhum
157. Kisihnanagar . Nadia 191, Salsa ST . . W. Dinajpur
158. Kalyani . . Nadia 192. Kumarganj ST . W. Dinajpur
159. Puruliaetc. . . Purulia 193. Midnapore . Midnapore
160. Midnapur « Midnapore 194. Kaligang ST . W. Dinajpur
161. Birbhum etc. , Birbhum 195, Nirmal Bazar ST . Midnapore
462. Burdwan etc. . Burdwan 196. Ghatal . . Midnapore
163. Singur Coop. -. Hoogly 197. Mahisadal MG . Midnapore

164. Ithar . . . W. Dinajpur 198. Garbecta . Midoapore
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'rvg:‘ W& . Darjecling 232. Bhatar ST Burdwan
200, Kumargram ST Jalpaiguri 233. Shantipore . . Nadia
s01. Jarandighi . W. Dinajpur 234. Phansidowa . . Darjeeling
202, Garbeta ST . . Midnapore 235. Habibpur . . Malda
208. Mathabhanga . Cooch Behar 236. Salboni . . Midnapore
204. Purulia ST . Purulia 237. Hura « . Purulia
205. Keshiary . Midnapore 238. Bhimpur . . Midnapore
206. Bolpur . Birbhum 299. Ratua + .+ Malda
207. Sitalkuehi . . Cooch Behar 240. Jaiganj . . Mourshidabad
20B. Ramnagar . . Midnapore 241, Bashirahat . . 24 Parganas
209. Kusumundi . . 'W. Dinajpur 242. Raina . . . Burdwan
e10. Kashipur I . . Purulia 243. Bhatar . .+ Burdwan
211 Digha . . Midnapore 24¢. Raghunathganj . Murshidabad
g12. Kusumundi II . W. Dinajpur 245. Illambazar ST . Birbhum
213. Kashipur II . Purulia 246. Kotulpur SPA . Bankura
214. Bhutni AddlL . Malda 24%7. Nanoor SPA . Birbhum
215 Nanoor ST . . Birbhum 248. Salboni . . Midnapore
216. Tahatta SPA + Nadia 249. Barasat . 24 Parganas
217, Raipur SPA . . Bankura 250. Beldanga SPA . Murshidabad
218, Muhammad Bazar  Birbhum 251. Bhagwangola Murshidabad
219. Malda SI . . Malda 252. Purvasthali ST . Burdwan
220. Sabang SPA . Midnapore 253. P. Chandipur . Malda
221, Banskura SPA . Midnapore 254. Lalgola . . Mourshidabad
g22. Raghunathganj SPA Murshidabad
g23. Galsi . . Burdwan II-KERALA
224. Magrahat MH . 24 Parganas 1. Trichur . . Trichur
g25. English Bazar . Malda 2. Palghat . . Palghat
226, Raina 1 . . Burdwan 3. Ernakulam . Ernakuls
227. Karimpore . . Nadia 4. Taliparamba . Cannonore
228, Salboni ST . . Midnapore 5. Tellicherry . . Cannonore
229. Binpur ST . . Midnapore 6. Kasargode . Cannonore
s30. Kaliganj . . Nadia 7. Trivandrum . . Trivendrum
283 Rainn IT . . Burdwan 8. Ernad . . Mallappuram
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II. Kerala— Contd
9. Hosdurg . . Cannnore 42. Kodangallur »  Trichur
10. Koshikode . Kozhikode 43- Mallappuram ST . Ma'lappuram
1. Quilon Quilon 44 Manjeri I . . Mallappuram
12. Tdukki .  Tdukki 45. Idukki . Tdukki
13, Tirur . . Mallappuram 46. Alleppey . Allepey
14. Perinthalmanna . Malappuram 47. Vaikom 1 . Kottayam
15. Koovapady . Ernakulam 48. Mavelikkara I . Alleppey
16. Talappilli . . Trichur 49. Addor I . . Quilon
17. Kasargode SU . Canninore 50. Pallom I . . Kottayam
18, Moovattupuzha . Ernakulam 51. Ponnani Mallappuram
19. Kodakara . Trichur 52. Tiru ST Mallappuram
20. Kollengode . Palghat 53. Varkala ST . . Trivandrum
21, Ottappalam . Palghat 54. Trichur L.TC. Trichur
22. Vellanad . Trivandrum 55. Kottayam ILTC . Kottiyam
23. Thodupuzha . Idukki 56. Lalam Kottayam
24. Kasargode MF Cannanore 57. Kuthuparamb1 SPA Ciananore
25. Vellangallur . Trichur 58. Irinjalkuda SPA Trichur
26. Manesjwar . Cannanore 59. Chalakudi SPA Trichur
27. Trichur ME . Trichur 60. Lalam Kottavam
28. Irinjalakuda . Trichur 61, Kozakottam SPA Trivandrum
29 Kunnamkulam ., Trichur 62. Nedumngad SPA . Trivindrum
g0. Kasargode ME Cannanore 69. Trithala SPA Palghnt
31. Cannanore Cannanore 64. Vaikkom SPA Kottiyam
s2. Alwaye . Ernakulam 65. Trivandrum NH Trivandrum
33. Moovattupuzha Ernakulam 66. Palghat HB . Palghat
94. Nedumangad . Trivandrum 67. Kottayam Quilon HB
35 Attingal . « Trivandrum 68, Trichur HB Trichur
36. Palghat ME . . Palghat 69. Alleppey HB . Allepp-y
37. Chittoor . Palghat yo. Koovapady SPA Ernakulam
8. Tellichery MB . Kozhikode 71. Kalpeta SPA Konzhikode
39. Kozhikode ME . Kozhikode 72. Alathur SPA. . Palghat
40. Pattambi . Palghat 73. Mukundapuram SP Trichur
41. Mannarghat . . Palghat 74 Ettumannor SPA . Kottayam




111, Tripura

1. Belonia ST
2. Dharamnagar
3. Udaipur .
4. Balonia .
5. Khowai

6. Tripura South

7. Meclagarh .

8. Tripura West ST

g. Bishalgarh .
10, Jirania .

11. Tripura South ST

12. Bishalgarh ST
13. Chamanu .
14. Kanchanpur

15. Selema-Damburnagar North Tripura

.

16, North Tripura ST.

17. Panisagar .
18, Kailashahar .
19. Rajnagar .
g0, Udaipur .

21. Kamalpur ST

21, Agartala .
ag. Sabroom ST
24, Jirania ST .

25. Dharam Nagar

26 Kamalpur

29, Dharam Nagar

28. Sonamura

South Tripura
Tripura South
Tripura South
Tripura South
Tripura West
Tripura South
Tripura West
Tripura West
Tripura West
Tripura West
Tripura South
‘West Tripura
North Tripura
North Tripura

North Tripura
North Tripura
North Tripura
South Tripura
South Tripura
North Tripura
West Tripura

South Tripura
West Tripura

North Tripura
North Tripura
North Tripura
West Tripura
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I Keralo— Comtd 2g. Sabroom . . South Tripura

v y g0. Sharamnagar . North Tripura
%V ) + Konayam g1, Sadar . . West Tripura
». Ankamoly SPA . Emakulam _

Proposa]l to set up Polyester Unify in
States

1327. SHRI ANANDA PATHAK:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether therg is a proposal fo
set up polyester units jn various
States;

(b) if so0, the areas selected in West
Bengal, Kerala and Tripura for the
project; and

(c) amount sanctioned and progress
achieved so far in these projects?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) and (b).
Five State Industria] Development
Corporationg have been granted
letters of intent for setting up polyes-
ter staple fibre units in the States
of Karnataka, Madhya Pradesh,
Orissa, Punjab and Uttar Pradesh.
The Bongaigaon Refinery & Petro-
chemicalg Ltd. (BRPL), are setting
up a polyester staple filbre unit in
Assam. Letterg of intent/industrial
licences have been issued to four
parties, including Petrofils Coopera-
tive Ltd. (PCL), for expansjon/set-
ting up new units for polyester flla-
ment yarn in the States oy Maha-
rashira, Gujarat and Rajasthan.

(c) The approved cost estimates
for the polyester units under imple-
mentation by BRPL: and PCL are
Rs. 54.06 crores and Rs. 17.75 crores
respectivelyy. No other unit i3 being
put up in the Central Public Sector.

The polyester staply fibre unit of
BRPL and the polyester filament yarn
unit of PCL and those in the privele
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sector are at various stages of imple-
«mentation. The lettery oy intent to
the State IDCs for polyester staple
fibre have been jssued recently,

Rehabilitation of Bangladesh Refugees
jn West Bengal

1328. SHRI SANAT KUMAR MAN-
DAL: Will the Minister oy SUPPLY
ANp REHABILITATION be pleased
to state:

(a) what is the number of refugees
who have entered West Bengal from
Bangladesh during the last two years
and are still awaiting rehabilitation;

(b) what arrangements Govern-
ment have made in thig behalf; and

(c) the funds made available to
the Government of West Bengal in
this behalf?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI P, K. THUN-
GON): (a) No person has been
registered as refugee during this
period.

(b) and (c). Do not arise.

Telecast oy Regional Filmg on Delhi
V.

1320. SHRI S. M. KRISHNA: Wwill
the Minister of INFORMATION AND
BROADCASTING b pleased tg state:

(a) what efforts have been made to
show more Regional films particularly
from the South on the TV in Delhi
ang other Stiations;

(b) what is the expenge incurred
on the exhibition of a Reglonal vis-g-
pig a Hindi feature film; and

(c) what is the expenditure incur-
red on the Chitrahar—the weekly
telecast op sequence of dances and
sgonge from regional and Hindi films
and whether the entire expenditure
op the Hindi Chitrehar is borne by
some advertising firm?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
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VASANT SATHE): (a) Regiona
films are telecast by Doordarshau
Kendras, Bombay, Lucknow, Calcutta,
and Madrag at a fixed frequency in
addition to their own State languages.
Other Doordarshan Kendrag are also
telecasting regional feature filmse
occasionally. Th, objective is to
ensure the utilisation and encourage
the viewing of regiongl feature films
including films from South. The tele-
cast of guch flllmg ig done on rotation
basis depending on their availability
to respective Kendras.

(b) The fee structure for telecast

vf the Hindi feature filmg is as
foYfows:
Rs.
(i) Film upto g year old 8,500/-
(ii) Film betwen g to § years_
old . . . . ?95001"'
(iii) Film betwween 5 to 7
years old 4,000/-
(iv) Film between 7 to 10
years old . 3,000/-
(v) Film above 10 years 2,500/-

The above rate structure is appli-
cably to the regiona] films also when
they are telecast from Doordarshan
Kendrag situated in the same langu-
sge region. However, the same
regional feature film is paid Rs. 2,000
only, if it is telecast from Doordar-
shan Kendry outside the language
region, The films, which have won
-Presidential awards or other national
or internationa] awardg recognised
by the Government are uniformly
paig Rs. 8,500 irrespective of their
language.

(¢) The Hindi “Chitrahar” pro-
gramme telecast from Delhj is spon-
sored by manufacturers of Topaz
blade w.e.f. August 1979 at a payment
of Rs. 10,000 per programme ag spon-
sorship fee. .The cost of the pro-
gramme is barne. by Doordarshan. The
flat fee of Rs. 250 per film sequence
upto a maximum duration of 15
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minutes irrespectiv, of the language
0¢ the film is paid for the sequences
included in the Chitrahar programme.

Extension of services of Adviserg in
Ministry

1330. SHRI S. M. KRISHNA. Will
the Minister of PETROLEUM, CHE-
MICALS AND FERTILIZERS be
pleased to refer to the reply given to
Unstarred Question No. 7395 on 14th
April, 1881 regarding interchange of
Adviser in Ministry and state:

(a) whether the 5-year tenure of
some of the Adviserg in his Ministry
drawn from the public sector (previ-
ously private sector in some cases) is
due to expire during this year and in
case of one it hag already expired last
month;

(b) whether they have been or are
being given further extension; if so,
by how many years and the reasons
therefor; and

(c) the reasong why has it not been
possible to induct {resh blood with
better qualifications and outlook as
the existing incumbents have been
dealing with the trade/industry very
closely for the last 5 years or so?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) The tenure
of one of these Adviserg was uplo
31-8-81; he reverted to his parent
organisation on 20-8-81. The other
Advisey was initially appointeq as
Officer on Special Duty for the period
28-7-76 to 15-9-76. He was appointad
ag Adviser from 16-9-76. His present
tenure ag Adviser therefore expires
on 15-9-81.

(b) There ig no proposal at present
for extengion of the tenure of the
above officers,

(c) Does not arise in view of (b)
sbove,

AUGUST 25, 1881
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Master Plan of Telecommunication
Network of Koraput Distriet (Orissa)

1331, SHRI GIRIDHAR GOMANGO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the telecommunication
centre, Orissa has prepared a master
plan of telecommuhication network of
Koreput district to provide better
telecommunication facilities by re-
Placing with the improved varietieg of
technica] instruments and submitted it’
for the approval to his Ministry;

(b) if so, the areag covered by the
scheme and the names of places pro-
pPosed to be linked ang provided this
facility;

(c) ig it a fact that gome pockets
of this district have been left out
while preparing the programmes par-
ticularly of Gunupur sub-division and
some interior pockets of the district;

(d) if so, the reasons therefor; and

(e) whether the areas which are not
included in this preparatory program-
me will be considered for inclusion?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes Sir,

(b) The area covered will be about
26,960 Sq. Km. i.e, the area of Koraput
District. The names of the places to
be linked under thig scheme for cover-
ing whole of the district are:—

1. Koraput
2, Sunebeda
3. Nandapur
4. Jeypore
5. Pottangi
6. Machakung
7. Kotapad

8. Boriguma

8. Nowrangpur
10. Umerkote
11. Malkangiri
12. Kashipur

-
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13, Mottu

14. Rayagada

18. Theruvali

18. Gunupur

17, Kodinga

18, Bissam Cuttack
18. Muniguda,

(¢} No, Sir. Gunupur has been in-
cluded and no pocket of Koraput dis-
trict hag beep left ocut.

(d) Does not arise,
(e) Doeg not arise,
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Loss in priority of LP.G, comnection
to Armegq Forces personnel om their
transfor

1334. SHRI NIHAL SINGH: Wil
the Minister of PETRO CHE-
MICALS AND FERT: S be
pleased to state:

(a) whether it iy g fact that Armed
Forceg personne] who get their names
registered for cooking gas at a certain
atation lose their senijority in the
registration after their transfer from
that station;

(b) whether Government will pro-
vide for maintaining priority of their

registration at theiy gtation of trans-
fer; and

(e) if not, the difficulties before
Government in maintaming their pri-
ority?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI); (a) Yes, Sir.

(b) and (c). It 1s not considered
possible to make any provision fur
maintaining priority of registration
for cooking gag (LPG) connectiong at
their stationg of transfer ip the case
of Army Officerg in isolation to the
other similarly placed Government/
Semi-Government transferable em-
ployees,

wraf g.f & wdwifedi & fog =1
wed wr faain

1335. it fegwe fag :  war
dfeem, amr Wl IEOw He
g g & wwial & forg @
wdd & frafor & are & 24 wrd,
1981 & warifea vws gmr 4887
& IUC ¥ TReT ¥ ug WA FY FAT
4 fa

(%) mar s gl F vt &
e wrdd & fawfor & ar § o
T AT esx vy Sl §; Wi
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Coal Distribution in South under
serious Strain

1336. SHRI B, V. DESAI: Will the
Minister of ENERGY be pleased to
state;

(a) whether Coa] distribution sys-
tem in the South was under serious
strain due to the continueq agitations
of the workerg of Singareni Collieries
Company in Andhra;

(b) if so, to what extent the coal
crisis were in the Southern States;

(c) what steps were taken by Gov-
ernment fo meet thig situation; and

(d) to what extent the position has
been improved nowy

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Coal sup-
Ply to the industrial consumers in the
South wag affected during April-June
’81, due to the continued agitationg by
workerg of Singareni Collieriey Com-
pany,

(b) The coal demand of Railways,
power houses and fertilizer plants
were met to a very large extent, but
there wag a substantiaj shortfal] in
the supply of coal tc cement and other
industrial units.

(c) Additional movement of coal
by rail from Raniganj, Talcher and
Chanda coalfields were organiseg to
mitigate the problem of the consumers
to a certain extent,

(d) The strike hag since been called
off. The coal loading i Singareni
since middle of June ’81 at a record
leve] and the coal demang ig being
substantially met.
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Acquisition of ghareg in Burmg Oil
Company

1337. SHRI B. V. DESAI: Wil] the

inister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to state:

(a) whether it ig a fact that bar-
gaining between the Government of
Indis and the Burma OQil Company
over the acquisition of 50 per cent
shareg have been decided upon;

(b) if g0, whether the Burma Oil
Company hag pitcheg its claim of
Rs. 40 crores whereag the Govern-
ment of India are ready to offer only
Rs. 26 crores;

(c) if so, whether any compromising
formula hag been reached; and

(d) if so, whether any legislation
regarding the acquisition of shareg of
wil will be introduced in Parliament?

.
t

THE MINISTER OF PETROLEUM,
HEMICALS AND FERTILIZERS
«(SHRI P. C. SETHI): (a) to (d).
Negotiations have been completeq and
agreement hgg been reached. A
ill is being iniroduced in the current
gession of Parliament and a]] the
Qetails relating to the take over will
be furnished at that time.

Setting up of a Refinery in Mangalore

1338. SHRI B. V. DESAI: Wil1 the
Minister of PETROLEUM, CHEMI-
CALs AND FERTILIZERS be pleased
to state;

(a) whether the proposa] for setting
up of a refinery in Mangalore has
been there for a long time, but no
follow-up action by hig Ministry has
so far been taken up;

(b) the main reasong for the same;

(¢) whether Government have
dropped the propcsal for the same;
and

(d) if not, when the Mangalore re-
finery is likely to come up?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,

Aubtusr 28, 1981
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CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (d).
The Expert Committee set up to
examine the additiona) refining capa-
city to be set up during Sixth Plan
Period, inter glia had recommended
Mangalore ag one of the sites for set-
ting up of a new refinery. Following
the submission of its Report in April
1980, 3 Site Selection Committee was
constituted. Thig Committee submit-
ted its report in February, 1981. A
decision regarding the location of new
grass root refineries is expected
shortly.

Operation of telephone exchange in
Bombay

1339. SHRI BALASAHER VIKHE
PATIL: Will the Minister of COMMU-~
NICATIONS be pleased to state:

(a) whether hig atte'ation hag been
drawn to a press report published in
the ‘Financia]l Express’, Bombay dated
23rd March, 1981 under the heading
“No Hope on Phone Front”;

(b) what iy the norma) life of tele-
phone exchange;

(c) the number of years for which
each telephone exchange in Bombay
have been in operation;

(d) whetheyr il is a fact that most
of the telephone exchanges have out-
lived their lives;

(e) whether the P and T Department
hag worked out any replacement pro-
gramme for these telephone exchangeg
and if so, what are the details; and

(f) what steps Governmeni have
taken or propose to take to improve
the telephone system in Bombay and
other party of the counfry?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, Sir.

(b) 35 years.

(¢) and (d). Except the 4 exchanges
namely Collaba, Central ‘Byculls and
Naigaun which have been installed
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prior to 1955, all cther exchanges are
operation for lesg than 25 years,
ihe normal life of equipment,

{e) Yes, Sir. A standing Commit-
tee for examining the al] equipment
hag been systematically inspecting the
old equipments in operation, The
equipment recommended by thig Com-
mittee for scrapping will be replaced
progressively ag and when available.

(f) The telephone system is being
improved by systematic upgradation
of interna] and external plant in
Bombay and other parts of the coun-
try.

Setting up Fertilizerg Plantg in
privaie Ssector

1340. SHR1] BALASAHEB VIKHE
PATIL: Wil) the Minister of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleaszed to state:

(a) whether there ig any proposal
under Government's consideration to
allow the private sector viz. big indus-
trial houses to set up Bombay High
Gas Based Fertilizer Plants;

(b) if so, what are the hameg of
such industria] houses;

(¢) when and where the gag based
Fertilizer Plants ore likely to be set
up;

T (d) what are the names of other
parties from whom Government have
received proposals for setting up gas
baseq Fertilizer Plsnts; and

(e) what action Government have
,taken on them?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) and (e).
The Sixth Five Year Plaa provides for
Setting up eight nitrogenous plants
including six gas baseg plants, In
order to reduce the burden on bud-
getary resources, il ig proposeg that
four plants will e &et up in Public
Seector, two in the Cooperative Sector
and two in the Private Sector. It is
Proposed to get up one gas baseq plant

in Madhya Pradesh, one in Rajasthan
and four in Uttar Pradesh.

(b), (d) and (e). Some companies
have shown interest in setting up
tertilizer plants. However, no firm
proposalg have been received so far.
No decisioln has yet been taken about
the ownership of the proposed gas
based fertilizer plants,

Villageg of Sundergarh District of
Orissa electrified

1541. SHRI CHRISTOFPHER EKKA:
Will the Minister of ENERGY be
pleased to state;

(a) the tofta] number of villages of
Sundergarh district in Orissa which
have been electrified during 1978-74,
1979-80 and 1980-81;

(b) whether Government have a
proposal for giving electricity connec-
tion to some additiocnal number of
villages of Sundergarh district during
1981-82; b

(c) if so, the total number of vil-
lages of this district earmarked for
bringing under the rural electrifica-
tion programme by Rural Electrifica-
tion Corporation for the current finan-
cla] pear; and

(d) the details about the implemen-
tation of the above proposal?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The num-
ber of villages of Sundergarh District
in Orissa electrified during the last 3
yearg is ag under:—

Year “No. of
villages electrified

1978-29 . . 42

1979-80 33

1980-81 33
(b) yes, S'r.

(c) #ad (d), The Rural Electritica-
tion Corporation hes sanctioned 14
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schemeg which wil} cover electrifica-
tion of 805 villages ipn Sundergarh
District in Orissa, These schemes are
being implemented by the Orissa State
Electricity Board and are phaseq for
completion over a period of time. The
loan ig released in instalments on the
basis of the construction programme
and the progresg achieved in respect
of each scheme. The above projects

AUGUST 25, 1981
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are at various stages of implementa-
tion and upto the end of Marech
1680-81, 374 villages have been elec-
trified. The schemewise details are
Eiven in the statement enciosed.
Aroung 150 villages are expected to
be electrified during 1981-82 under the
schemes financed by REC in Sunder-

garh District of Orissa,

Statement

Details of schemes sanclioned in  Sundergark district of Orissa Siale as on 31-7-1981.

Sl Name of Scheme No. of  No. of
No. villages  villages
electrified
March 81
- - e e o
1. Lahunipada 86 83
2. Talasara 63 62
3. Nandgeon . 76 73
4. Hemgiri 104 94
5. Bonaigarh . 56 ¥
6. Kuarmunda 49
7. Gurundia . 53 6
8. Lephripada 51 11
9. Rajganpur . 43 8
10. Lathikata . . . . 34
11. Koira 85
12. Lahunipara . . . . . . . . . 100
13. Sundergarh . . . . .
14, Rajgangpur . ’ 5
Torar . . . . . 805 374

Vacant Post at Ratnagiri Radio
Station

1342. SHRT BAPUSAHEB PARU-
LEKAR: Will the Minister of INFOR-
MATION ANp BROADCASTING be
pleased to state:

(a) how many C. G. II posts are
vacant out of total strength of em-
Ployees at AIR Station at Ratnmgiri;

(b) reasong for the same and action
taken to flll up the vacancies; and

(¢) whether any ad-hoc appoint-
ment in this category was made, ancd
if yes, the details?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE): (a) None.
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(b) Does not arise,

(¢) There are four ad-hoc appoint-
ments, Two of the ad-hoc appoint-
ments are against reserved posts for
Ex-Servicemen for which Staff
Selection Commission hag been ap-
proached for nominees, The other two
ad-hoc appointments have been made
berause the incumbents of the posts
have been promoted on ad-hoc basis
as C.G.IL
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News-them captioned “DESU FPower
Generation goes dawn”

1346. BHRI PIUS TIRKEY: Wil
the Minister of ENERGY be pleased
to state;

(a) whether hig attention hag been
drawn to the news-item appeared in
the ‘Indian Express’ dated 25th July
1981 captioned “DESU power gene-
ration goes down”;

(b) if so, what are the facts
which have come to light; and

(¢) what stepg ure proposed to be
taken for increasing the generating
Capacity of DESU?

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The Gov-
ernment has seen the news item.

(b) The total generation of DESU
during 1977-78 and 1980-81 wag 2006
MU and 1622 MU respectively, The
main reason for comparatively low
generation during 1980-81 was long
shut down of one or the other of the
three units nos, 2, 3, and 4 for car-
rying out repairg and modification of
electro-static precipitators of unit 4.
But on the whole the power supply
position of Delhi has improved with
the help of Central/Regiona] power
stations, Consequently, the power
position of Delhi has beep better so
far in 1981-82 over 1980-81 and
1980-81 was better than 1979-80.

The consumption of furnace oil has
comparatively increased as some oil
support is necessary to stabilize the
furnace when the units are operated
at comparatively lower loads, How-
ever, DESU is taking necessary
measures to reduce the oil consump-
tion to the minimum possible ex-
tent. Ag regards cost of generation,
the same hag increased due to in.
Crease in the cost of various inputs
]ﬁe cost of fuel, increasg in wages
ete,
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DESU is not a -partner in  the
Bhakra complex angd is, therefore,
normally not entitled to any shere
from the generation from the Bhakra
complex. BBMB, however, has agreed
to give assistance to DESU whenever
there jig shortfall in power availabi-
lity to fully meet the power require-
ments of 1hi,

{c) One unit of 210 MW ig sche-
duled to be commissioned by
December 1981 at Badarpur Thermal
Power Station. Proposalg for instal-
lation two more units of 210 MW
each in Badarpur ang one unit of
67 MW at Rajghat Power House are
receiving attention of the Govern-
ment.

Shifting Headquarters of BUCL

1347. SHRI CHINTAMAN] PANI-
GRAHI:

SHRI RAMAVATAR SHAS-
TRI:

Will the Ministey of ENERGCY be
pleaseq to state:

(a) whether Government are consi-
dering to shift Headquarterg of
Bharat Coking Coal Limted from
Dhanbad to some other place; and

(b) if so, the reasong therefor and
place where the Headquarters will
be located and total evpenditure in-
volved?

THE MINISTER OF ENERGY
(SHRI A. B. A, GHANI KHAN
CHOUDHURY): (a) No, Sir,

(b) Does not arise,
Electricity Supply by DESU

1348. SHRI RAM VILAS PASWAN:
SHRI RASHEED MASOOD:

Wil] the Minister of ENERGY be
pleased to state:

(a) whether it ig a fact that there
is certain  ‘undesirable’ element in
DIESU which has been Jisrupting the
electricity supply in varioug parts of
the Capital; and
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(b) it =g, details -thereot and the
measures taken by Government in
this regard?

THE MINISTER Of STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
DESU has reported that no case of
deliverate disruption of power aup-
ply by its employees has come to
their notice,

Import of Telecominunication Equip-
ment

1349, SHRI RAM VILAS PASWAN:
SHRI B, D. SINGH:

SHRI CHINTAMAN; PANI-
GRAHI:
Will the Minister of COMMUNI-

CATIONS be pleaseq to state;

(a) whether Government propose to
import telecommunication equipment
worth more than Rs. 300 croreg in
preference to the indigenous equip-
ment; and

(b) if so, details thereof, staling
the reasons for preferring import of
the telecommunications equipment to
domestic production?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):

(a) No, Sir. Import of telecommumi-
cation equipment is resorted to in
cases where there is no suitable
€quipment of indigenous make con-
forming to the Indian P & T require-
menty or where indigenous production
iy inadequate to meet the demands,

(b) Does not arise
Anti-Beelal Hiements in Bihar gna
West Bengal Coalfields

1350. SHRT RAM VILAS PASWAN:
SHRI RASHEED MASOOD:

Will the Minister of ENERGY be
Pleased to state:

(a) whether jt is a fact that, of
late, the anti-soeial elements  have
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stepped up their activities in Bibar
and West Benga) coal-fields making
thy situstion from bud to worse;

(b) if so, details thereof;

(¢) whether the anti-social ele-
ments have been identified; and

(d) if so, details thereof and the
steps taken by Governmen; in the
maiter?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) to (d).
Central Coalfieldg Ltd., Bharat Coking
Coal Ltd. and Eastern Coalfields Ltd.
are operating in Bihar ang West
Bengal, So far as the coalfieldg under
CCL and BCCL are concerned, there
has been no further detérioration in
the situation. In ECL, during the
period January-June, 1981, there
have been more law and order inci-
dentg as compared to the period
January-June, 1980, Also, in this
Company more man-days have been
lost and there has been more losg in
production during the period January-
June, 1981 as compared to the period
January-June, 1980. Government of
India is in constant touch with the
State Governmentg of Bihar and West
Bengal for the proper maintenance
of law and order in all the coal-
fieldg in Bihar and West Rengal. The
State Governmentg have beep re-
questeq to take effective steps against
the anti-socia)] elements, The situation
is also being reviewed from time to
time,

Ol and Natural Gag OCommission’s
Schemes for more Production

1352, 8HR1 B. V. DESAT: Will the
Minister of PETROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
to =tate:

(a) whether Ojl ang Natural Gas
Commisgion is makine gigantic
efforts to steer the country through
the crude 3nd  petroleum product
clsis it hag been facing because of
28-folq increase in prices in the past
eight years;
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(b) if so, whether the Commission
hag drawn up plans for stepping up
production  within the  stipulated
period; .

(c) if so, what are the schemes that
are being implemented or that are
being considered for achieving oll
needg in the country;

(d) whether it is a fact that
apart from 19 platforms already ins-
talled, orders have been placeq for
another 20 well platforms; and

(e) if so, by what timg the Com-
mission is likely to achieve this and
at what cost?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR] P. C. SETHI): (a) Yes, Sir.
ONGC is making earnest efforts to
step up the production of voil and
natural gas in the country.

(b) Yes, Sir.

(c) to (e). ONGC had submitted a
5 year Plan for the period 1980-85
envisaging a total production of 27.7
million tonnes of oil from onshore
and 51.3 million tonneg of oil from
offshore areag at an estimated cogt of
about Rs, 2975 crores. Subsequently,
ONGC has submitted an accelerated
plan for increasing production from
the Bombay High ang the adjoining
fields, The plan envisageg increased
production from 84 MT in 1981-82
to 19.12 MT in 1944-35. The accele-
rated plan envisages an investment
of about Rs, 2454 crores, ONGC is
also preparing plans for increasing
production in the North Eastern Re-
gion. In addition to the 19 platforms
already installed orders have been
placed for 20 platforms comprising
of one centra] process platform in the
Southern part of Bombay High, one
production-cum-wel] platform in each
of the fields Ratna snd Heera and 17
well platforms to be spread over all
the above three fields,
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Concentration of News Papers

1355. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) whether Government have col-
{ected full information regarding
concentration of Newspapers in im-
portant places from each State, if
60, the details thereof;

(b) how many Office-cum-Infor-
mation Centres under the Press In-
formation Bureau are now operaling
in M. P, Goa, Daman and Diu and
Lakshadweep areas; and

(c) how many new Information
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Centres would be opened during (i)
1981-82 and (ii) during the Sixth
Five Year Plan, Stale-wise break-up?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRI VASANT SATHE): (a) In-
formation with regard to important
places in the Hindi Speaking area
has been collected and is EBiven in
the statement. It may, however, be
explained that concentration of news-
papers is only one of the factors for
considering the location of Press
Information Bureau Office-cum-infor-
mation Centres.

(b) There are three Branch Offices
of Press Information Bureau in
Madhya Pradesh at Raipur, Bhopal
and Indore and another at Panaji in
Goa, Lakshadweep is being serviced
by Press Information Bureau Office
in Cochin. None of these Offices,
however, have Information Centres
attached to them.

(¢) Two Office-cum-Information
Centres will be ©Openeq during
1981-82—one at Gangtok in Sikkim in
the general side and another at Jabal-
pur in the Hindi Speaking Area,
During the Sixth Plan Period it is
proposed to open six Office-cum-In-
formation Centres In addition to one
each at Gangtok and Simla. Of these
three will be in tha general side and
the other three in the Hindi
Speaking area. As stated Jabalpur
will have one Centre in the Hindi
speaking area and with regard to the
other two Centres in the Hindi
speaking area, it is tentatively pro-

posed to locate them at Jodh
Centregs of Office-cum-Information Kanpur, e them at pur and
Statement
NEWSPAPERS ETC:
%o Station Hindi  English Other  Total
-— Languages
— 2 v ——— 3 4 5 6
l R hi M i_ e A S o — 4 S o e e S
'Wees;ly 3 !{Urd:.x? %

B e — —
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Hindi E-glish Other  Total
shin. Station Lo

balpur . . . . . Dail kX ] .- .. 33

2 Weekly 85 i - 86

119

. Gualior . Dail 14 . . 14

> ¢ Weelly 36 1 . 37
il g—

51

odhpur . . . . Dail 6 .- .. 6

*J ‘ Wee 16 o .. 16

22

5. Pali Dai e]]:] , 5 5
by

2

Kanpur Dail 10 .. 4(Urd 14

6 Weekly 22 2 SEUrdﬂ} 27
——— —

41

7 i . . . . . Dail 3 .. . 3

i Weelly 2 i 1(Urda) s

Release of New and Commemorative
Postal Stamps by P. & T,

1356. DR. VASANT KUMAR PAN-
DiT: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how many (i) New Stamp
serieg (ii) Special stamps, (iii) com-
memorative stempg angd others are
planned for release by the P, & T.

ent between 1st July, 1981 to
31st June, 1982;

(b) the list of each category and
the reasong or background for each
such stamp;

(¢) whether there ara specifle rules
and coaditions and normg set by the
Department te justify such stamps; if
so, whether a copy of such ruleg and
regulationg will be laid on the Table
of the House; and

(d) whether the Advisory Commit-
tee or new Issue of Stampg was
unanimous in gll the above cages of
new releases?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):

(a) and (b). Details are given in the
Statement-I.



237 Wrilden Answers BHADRA 8, 1908 (SAKA) Wrilten Answerz 238

(c) Yes, Sir. A copy of the guide- (d) All decisiong of the Philately

lines prescribed far issue of com- ) - . .
memorative gtamps ig at gtatement-II, Advisory Committee are unanimou

Statemeat-I -
Sl. Reason{background
No. Subject

1. COMMEMORATIVE STAMPS:

I.SLV.3 . . . . . . . To pay tribute to Indian Spact Rescarch
achievement.

2. IX Asisn Games . . ., To focus attention on IX Asian Games #6
be held in Delhi in 1982.

3. World Food Day . . . To high-light the problems of food and nutri-
Giomand the mead for. intersational o
operation 1n overcoming them.

4. Bellarry Raghava . . . . . In honour of a reputed stage artiste.

5. Children’s Day + « « « . Observancc of Children’s Day.

6. K.P. Jayaswal . . . . . Birth centenary of eminent Historian

7. Solidarity with the People of Palestine . . To express solidarity with the people of
Palestine.

8. Mahar Regiment . . . . . To commemorate Presentation of Colours
to the Regument.

9. Indian Navy « « « . . To highlight its rolc in India’s maritime
defence.

10. Henry Herma . . . « . In hono.rofrep.1ed Indologist.

11. Werld Cup Hockey . . . . To mask the World Cup Hockey Cham-
pionship in Bombay.

12. Telephone Services . + +« . Centeowry of inwoduction of Telephone
Services in Bombay, Madras  and
Calcutta.

13. Soil Science . . . ., . To mark the XXII International Conference
of Soil Science held in New Delbi.

4. IX Asiaa Games . . . To focus attention on IX Asian Games
to be held in New Delhi in 1982

15.JJ. Schoolof Arts. . . . . .| 125th Anniversary of the oldest Sthool of
art in the Country.

16. T.B.Bacills . . . . . . Centenary of Discovery of TB. Bacillus

17. Post Office Saving . . . . . Bank Centenary of Post Office saving
Batk,

18. Durgabai Desbmukh . . . . . 1stDeath Anniversary of an eminent Social
Warker,

19. Dazjecling Himalayan Railwayy . . . Centenary of the first mountain  Railway.

20. APPLE . . . . . . - 1st Anniversary of launching of APPLE
Satellite.

21. Pablo Picasmo. . . .. +  Birth Cemtenary  of renowned artmt.

2m0CcoM .., - - To mark the ingugurstion of the frst
Submarine Telephone Cable between
Madras and Penang,

e~
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81 Reason/Background.
No. Subject

11. SPECIAL STAMPS :
1. Flowering Trees . . . .

2. Butterflies . . . . . .
3. Himalayan Flowcrs

II1. DEFINITIVE STAMPS

1. Minor Irrigation
2. Dairying
3. Silviculture

]

To highlight the rich and varied flora of

India.
To highlight the richand varied fauna of
Indi

1a.
To highlight the richness of
of the Himalayan region.

the flora

To highlight the role of these in Agriculture
and Rural Development.

Statement-II
Guidelines for the issus of Commemorative|Special Postage Stamp from 1981 Onwards.

1. Proposals may be taken up well in advance, say about a ycar before the pr
to enable proper examination, designing, approval announcement, printing and

of issue,

date

supply of stamps as part of a planned programme,

2. A stamp commemorating a living personality may not ordinarily be issued.

7.

Award op consultancy serviceg to

Not more than one stamp on a personality may be issued, save in exceptional cases. In such
cases, the proposals may be considered by the Govcmmrnt on the recommendation of the
Philatelic =~ Advisory ittec,

The personalities on whom commemorative stamps are issued may be of national or inter-
national unporhmceand the occasion should be ordinarily birth centenary or 10th/25th/50th/
100th death i C rative stamps may be issued on the first death
anniversary of the peuummy, only in very cxceptional cases.

No stamp may ordinarily be issued commemorating an institution uuless the occasion is its
centenary.

Fvents of very important national or international character may only be considered for issue
ﬁfa stamps, occasions of lesser importance may be commemorated by providing special cance-
tion.

Commemorative/special stamps issucd in a year may be alout 40 and of these, stamps on
eminent itics may be about 10.

for consultancy serviceg for pumping
of Bombay High crude through the
Salaya-Mathura pipeline; and

snam Progetti

1357. SHRI MUKUNDA MANDAL:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
plersed to state:

(a) whether the Indian Oil Corpo-
ration (IOC) has

to Snam Progetti, ap Italish Company

(b) if so, the details of the con-
tract and the amount t{; be paid for
this consultancy?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS

awardeg, contract
(SHRI P. C. SETHI): (a) Ves, Sir.
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(b) IOC has engaged SNAM PRO-
GETTI, Italy, as Consultant to advise
and suggest any change necessary, in
the existing system of Salaya-
Virangam-Koyali-Mathura  Pipeline,
for transporting High pour point,
waxy Bombay High Crude oil
without imparing itsh efficiency. The
existing system was designed for
pumping Middle East low pour point
non-waxy crude oil as originally
planned.

SNAM PROGETTI will submit its
report by 31st December, 1981. An
amount of $ 1,40,000]- exclusive of
Indian Income-tax, will be Ppayable
to Snam Progetti.

Bombay-High Development Pian

1358. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Bombay-High deve-
lopment plan involving an aggregate
investment of Rs. 6,600 crore has
been drawn out for tapping the po-
tential of Bombay High to the full;

(b) if go, the detailg of the schemes
contemplated thereunder indicating
the cost of each of them; and

(c) the progress made So far in im-
plementing each of them?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) to (c).
ONGC hag prepared a plan for rais-
ing production from Bombay High
and Satellite fieldg which ig under
examination by the Government,

Powers to Stateg for Lang Acquisition
for New Coa} Projects

13590. SHR; MADHAVRAO SCIN-
DIA: Will the Minister of ENERGY
be pleased to state:

(a) whether Govvernment have re-
cently vested the State Governments

Written Answerg 242

with considerable autonomy in a bid
to expedite and simplify the process
of land acquisition for new Coal
Projects;

(b) if so, the details of the powers
vested in the State Goerernments;
and

(c) the extent of acquisition of
land since made for new Coal projects
in different States?

THE MINISTER OF STATE- IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) No, Sir.

(b) and (c). Do not arise,
Import of Crude Oil

1360. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of PET-
ROLEUM,  CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it ig a fact that India
has been offered and even contracted
for import of more crue oil than is
required for the current year; and

(b) if so, the extent of importg re-
quired and the extent of crude con-
tracted for the current year, country-
wise angd the details of the termg of
imports?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P, C. SETHI); (a) and (b).
The task of crude oil import planning
ig carried out on the basig of esti-
mated overall demand for petroleum
products, the expected availability of
indigenoug crude oil and the available
refining ecapacity in the country.
During 1981 some additional offers of
crude oil were received, over and
above the projected requirements of
about 16.00 mmt of imported crude
oil which could not be accommodated.
The present contractual arrangements
are guch that they would be adequate
to meet the requirements for 1981. It
would not be in public interest to
give further details in thig !'Egllﬂ
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Import of Crude From U.S.8.E.

1361. SHR; MADHAVRAO SCIN-
DIA: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether any] fresh ggreement
hag recently been signed with Soviet
Union for sdditional supplies of crude
to India;

(b) if s0, the details of the agree-
ment; and

(c) the total amount of Soviet
crude expected during 19817

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C, SETHI): (a) Yes, Sir.

(b) and (c). As per the under-
stahding reached between the Indian
Oil Corporation and the National
Oil Company of US.SR. 25 million
tonnes of crude ojl and 2.25 million
tonnes of petroleum products would
be supplied. The crude oil will be
supplied in normal circumstances
from the Gulf area, but in case of any
difficulty in this regard, crude oil will
be supplied directly from the Black
Sea. It §s not in public interest to
give other details in this regard.

Supply of Alcohol to Alcohol-Based
Chemical Industry

1362. SHRI M. RAM GOPAL RED-
DY: Will the Minister of PET-
ROLEUM, CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether aloohol-based chemical
industry in the counfyy hag pleaded
that there should be firm allocation
of alcchol between potable ang indus-
1:1;:11 requirementy of a national basis;
an

(b) it go, the reaction of Govern-
ment to it?

THE MINFA‘I‘]IR OF PETROLEU
CHEMICALS AND FER .
(SHR{ P. C. SETHI): (a) Yes, Sir.

AUGUST 35, 1061
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(b) The State Governments have
been advised to strike a proper ba-
lance between the demang for potable
use and the demand for idustrial use
so that revenue considerations do not
lead to the starvation of the chemi-
cal industry.
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New,y Items Captionsg “Bina Fulapa
Chadss Kasm Nahin”.

1365. SHRI R. L. P. VERMA: will
the Minister of INFORMATION AND
BROADCASTING be pleased to siate:

(a) whether Government’s atten-
tion has been drawn to the news item
captioned “Bina Pujapa Chadai
Kaam Nahin"” appearing in the Nav
Bharat Times of 9th July, 1981,

(b) if so, the reaction of Govern-
ment thereto;

(¢) what precautionary measuras
have been taken to ensure that the
jrregularitieg highlighted therein are
brought to check and flo not recur in
future;

(d) the reasong why prices of
magazines and periodicalg have not
been brought down when they con-
tain a large number of advertise-
mentg thereby earning huge profits;
and

(e) the reasong why all the papers,
magazineg and periodicals have not
been given equal share of Govern-
ment advertiSements?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KUMUD
BEN M. JOSHI): (a) Yes, Sir.

(b), (¢c) and (e). Release of Gove
ernment advertisements to news-
papers, periodicals ete. is regulated
in accoerdanve with the guidelines
based on objective criteria laid down
in the Advertising Policy of Govern-
ment. All the same, the Government
have looked into the allegations refer-
red to in (a) above and did not find
any substange therein.

(d) Newspapery are in the private
sector and any measures to regulate
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their sale price by Government would
jnvolve legal and constitutional
difficulties.

Film Artistes for Programme Mala-
rum Ninaivagal’

1366. SHRT A. NEELA LOHITHADA.
SAN NADAR: Will the Minister ol
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether only film artistes sare
selected under the programme
<Malarum Ninaivugal’ telecast from
the Madrag Centre of the T.V.
Station;

(b) if so, the details thereof;

{c) the steps taken to interview
legislatorg and parliamentariang and
public men under this programme;
and

(d) if not, the reasong thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): (a) Film artistes
ag well ag popular and eminent film
personalities connected with the film
industry feature in this programme.

(b) The details of programme te'le-
cast from Doordarshan Madrag during
1980 and 1981 are as under:—

1980

1. Shri S. V. Subbiah (Film
Artist) Programme presented pos-
thumously.

2. hri
Artist).
3. Shri Pattukotai Kalyan Sun-

daram (Lyricist) Presented pos-
thumously.

4, Smt. C. R. Vijayakumari (Film
Artist).

5. Major
Artist).

8. Shri Rajnikant (Film Artist).

M. N. Rajam (Film

Sundarapan (Film
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1981, .

1. Shri Kamalahasan (Film
Artist). ..

2. Shri V. K. Ramaswamy (Film
Artist).

(c) and (d), Since this programme
ig exclusively on popular film per-
sonalities, others do not fall in tne
gamut of thiz programme. However,
there are many other programmes like
Current Affairs’ and public affairs
programmeg in which Legislators,
Parliamentariang and other eminent
persong in different fleldg of speciali-
sation are inviteg to participate,

Releage of Postal] Stamps

1367. SHRI SATYAGOPAL MISRA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have
taken any decision to release any
postal stamp in the memories of (i)
Late Shri V. V. Giri, Ex-President of
India ang (ii) Late Dr. B. C. Roy,
Ex-Chief Minister of West Bengal;

- (b) if so, the details thereof; and
(c) if not, the reasong therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c) A commemorative postage
stamp hag already been issued in the
memory of late Shri V. V. Giri on
24-.8-1974. It hag been decided to
issue a stamp in honour of late Dr.
B. C, Roy on 1-7-1982. (1982)

Books and Literatureg on various
Leaders

1368. SHRI UTTAMBHAI H.
PATEL: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to lay a statement showing:

(a) whether the Hindi &ahitya
Sammelan has urged the Centre in a
meeting/conference held at Delhi
write or bring out detailed books on
during the last week of July, 1981 to
Rajrishi Purushottam Das Tandon;
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(b) whether Government propose
bringing out such bookg and litera-
ture on varioug Leaders, Litterateurs,
Artists religioug leaders, etc. belong-
ing to Adivasis, Harijans, Scheduled
Castes, Minority Communities of
Gujarat, UP. and Maharashira; and

(c) if so, when and if not, the rea-
sons thereof? -

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): (a) No, Sir.

(b) and (c) The Publications Divi-
sion of this Ministry has brought out
books on varioug leaders under the
‘Builders of Modern India’ Series.
The ‘Cultural Leaders of India’ series
being brought out by the Division
include books on devotional poets,
religious leaders, Seers, Thinkerg and
Dramatists. The Publicationg Divi-
sion also published books of interest
to minority communities which
include ‘Churcheg of India’, “Sikh
Shrines of India’, ‘2500 years of Bud-
dhism’, ‘Mosques of India’, ‘Amir
Khusro’, A book on Sant Ravi Dass
in Hindi is also in the publications
programme. The Division has
brought out three books on Adivasis:

(i) Adivasis.
(ii) Our Tribal Children.

(1ii) Gypsies—Forgotten Children
of India.

A biography of Dr. Ambedkar and
a book entitleq ‘Removal of Untouch-
ability’ have also been published.

Under the present publication pro-
gramme, there are many titles which
are of interest to minority communi-
ties. Some of these are ‘Muslim
Shrines’. ‘Indo-Islamic Architecture’,
‘Muslim Sants’, ‘Bhartiya Muslim
Tyohar or Riti Rivaj’ ‘Hasrat Mohani’.
‘Jain Shrines of India’, ‘Buddhist
Shrines’, ‘Guru Nanak’, ‘Sant Nam-
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dev', ‘Ranjit Singh’, ‘Sant Kanakdas,
“Tribals of India’, ‘Tribal Heroes of
Freedom Struggle’ etc.

S.E.Bs, and power development im
6th Plan

1369. SHRI RAJESH KUMAR
SINGH:

PROF. AJIT KUMAR MEHTA:

Will the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that because
of the existing conditions of the State
Electricity Boards, Sixth Plan power
development programme is likely to
receive considerable setback;

(b) if so, details thereof stating the
extent to which the SEBg are expected
to generate resourceg to finance the
power development programme assign=-
ed to them; and

(¢) the measureg contemplated by
Government to achieve the power
development target?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b)
Ministry of Energy is at present of
the opinion that the plan will be
achieved, Howecver, the extent to
which the State Goveinmentg would
be able to fulfil their power develop-
ment programmes would depend,
inter-alia, on whether the additional
resources mobilisation targets laid
down in the Plan are fulfilled by them.

In formulating the Sixth Five Year
Plan, it wag estimated that SEBs would
undertake measureg of economy and
tariff revision ang thereby raise addi-
tional resources to the extent of
Rs. 3500 crores to finance the power
development programme assigned to
them.

(c) The tariff revision measures
undertaken by SEBs in a number of
States in 1980-81 and 1981-82 are esti-
mated to yield Rs, 2711 croreg during
the Plan period. The State Govern-
mentg have been advised to under-
take various measureg including the
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wationalisetion of tariff so that the
power fevelopment programmeg as 5€t
out in the Plan are realised optimally.

Introduction of elecireniy telephones

1370. SHRI RAJESH KUMAR
SINGH: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government are aware
of the smuggling of telephone sets
commonly known us “wirelesg tele-
phone” into the country;

(b) if so, in how many caseg Gov-
ernment have granted permission to
the owners for the installation of
electronic telephone;

(c) whether Government have con-
sidered the working and advantages
of such telephones with g view to in-
troduce such an instrument in the
country; and

(d) if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The Ministry of Communications i3
not aware of smuggling of “Wireless
Telephones” into the country.

(b) No permission has been granted
to any applicant,

(c) and (d) The ‘wireless telephones’
which require operation on discrete
frequencies offer the advantage of
mobility within the subscriber’s pre-
mises. However, they could be sub-
ject to interference in the vicmltgv
Secrecy of conversion alsc may be
affected. Hehnce, the Department has
not approved such “mobile telephones”
as attachment,

Discussion on Election Reformyg with
Politieal Partiey

1371. SHRI RAJESH KUMAR
SINGH: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether the Chief Election
Commisgioner hag submitted any poll
reforms Plan in the country;
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(b) whether the matter relating to
the Poll Reformg in the has
been discusged with all the political
parties of the country before arriving
at g decigion; and

(c) it not, the reasong thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): (a) to (¢) Yes,
Sir,. Decisions on the proposals
would not only require carefu] consi-
deration of the full imoprt of the im-
plicationg but also discussiong with
politica] parties, and in some cases
with the State Governments ag well.
However, no such discussion hag yet
taken place, since it could pe done
only after certain provisional conclu-
siong have beep arriveq at on those
proposals.

Installed capacity and generation of
power in all pjants

1372. SHRI SUSHIL, BHATTACHA-
RYA: Wil] the Minister of ENERGY
be pleased to state:

(2) the tota] installed capacity of
all power plants in the country;

(b) actual power generated by
those plants during the last one year;
and

(c) the gap between the capacity
and actua] genevation in each plant
for the same period?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) The total
ihgtalled capacity (in utilities) ip the
country at the end of March, 1981
was 30271 MW,

(b) The total energy generation in
the country —during the year 1980-81
was 111566 million units,

(¢) The varioug efferts of govern-
ment have rosulted in increase in
power generation leading to reduc-
tion of shortages as compared to the
last two years and at the same time
meeting the increase in demand, The
oapacity utilization of hydro stations
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mainly depends on the water avail-
abjlity and design potential, Capacity
utilisation of thermal power plants
depends on various factorg including
age of the plant condition of equip-
ment, quality of fuel, stabilization
period of the units gystem conditions,
system mix and load factor etc, Ex-
cepling for the capacity out for plan-
hed maintenance and repairs because
of forced outages, the remaining gene-
rating capacity ig generally utilized
for power generation if the load condi-
tiong so demand. A statement show-
ing Station-wise plant Jload factor
(capacity utilization) of thermal power
stationg during the year 1980-81 is
enclosed at Statement.

STATEMENT
Station wiss (Thermal) Plant Load Factor
Jor the year xgBo-8x
Sl.No. Name of Power Station PLF (%)
P .
1. Badarpur (1—-4) . . 46
22LP ., . . . . 61
3. Faridabad (1—2) . 30
4, Panipat (1=2) . . . 34
5. Bhatinda . . . . 38
6.Obra(T) . . . . 45
7. Obra Extension (1—3) . 40
8. Obra Extenaion . . . 37
9. H. Ganj ‘B'. . . . 36
10, H. Ganj*'A" . . . 2
11, H. Ganj G~a1 . . 59
12. H. Ganj =5 . . . 19
13. Renusagar . . . . 92
14. Panki Extension . . 47
15. Panki . . . . 55
16, Dhuvran . . . T2
17. A E.Co. . . . . 55
18. Sabarmati Extension . . 59

8L Name of Power Station PLF

facel . R,
19. Ukai (1:4) . 35
20. Gandhiragar . . 56
21. Utran . . 0!
22, Satpural=§ . . n
23. Satpura 6.7 24
24, Korba-II ., . s1
25. Korba-ITI . . . 20
26. Korba-1 . . 52
27. Amarkantak . . 57
28. Amarkantak . . 73
29. Tarapur . . . 43
30. Trombay . . . 70
31. Nasik 1.2 . . 61
32. Nasik Extension . 38
33. Koradi 4 . . 63
34. Koradi-5 . . 49
35. K. Kheda . . 52
36. Paras . . . 67
37. Bhusawal | T
38. Bhusawal Extension . 43
39, Parli 1-2 . 83
40. Parli -3 . 20
41. Kothagundam 49
42. Kothagundam B . 21
43. Kothagumdam C . 28
44. Ramaguadam . 69
45. Chola .o 571
46. Nellore . . . 8
47. Vijaywada . 42
48, Neyveli . ., 60
49. Ennore . . . 36
50. Basin Bridge . . 42
51. Tuticorin . . g0
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81, Name of Power Station PLF

No. (%)

52. Patratu . . . . 3
53. Barauni . . . . 26
54. Chandrapur (DVC) . . 40
55. Durgapur (DVC) . . 24
56. Bokaro (DVC) . . . 4
57. Talchas . . . . 34
58. C.E.S.C.. . . . 57
59.D.P. L. . . . . 29
60. Bundel . . . . 60
61. Santaldih . . . . 25
62. Namrup . . . . 35
63. Chanderpur . . . 45

Pending Demanjg of Extra Depart-
menta] Employees

1373. SHR] SUSHIL BHATTACHA-
RYA: Will the Minister of COMMU-
NICATIONS be pleased to state what
steps have beszn taken to settle the
long pending chartey of Demand of
Extra Departmental Employees?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
The Government have been receiving
varioug demands from different P&T
Unions which claim to represent E. D.
employeeg from time to time, Such
demands are considered ag and when
received. The Hon’ble Member has
not made any specific reference to a
charter of demandg of Extra Depart-
menta] employeeg and it is, therefore,
not possible to give specific reply to
the question.

Telephone service in Asansol-Durga-
pur area

1374. SHRI SUSHIL BHATTACHA-
' RYA;
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SHRI KRISHNA CHANDRA
HALDER:

SHR] BASUDEB ACHARYA:

Wil the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whethey Government are aware
of the fact that the telephone service
in Asansol—Durgapuy isg in a bad con-
dition;

(b) whether it is also 3 fact that the
trunk cally anq the demand lines are
out of order most of the time; and

(c) if go, details of the action taken
by Government to improve the tele-
phone servicag of this area?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) There have been some complaints
about the telephone service in Asansol
and Durgapur,

(b) No, Sir.

(¢) The following steps have been
taken to improve the telephone service
in Asansol—Durgapur sarea:

(i) The loca] telephone exchange
at Asansol hag recently been
overhauleg for improving its
performance.

(ii) The trunk circuits between
Raniganj-Asansol are being
augmented py installing a 60-
channel UHF radio link bet-
weepn these two stations,

(lii) There is a programme to in-
stal better quality junction
circuits between, Asansol and
Bahula,

(iv) A Telepragh Engineering Di=
vision is being opened at
Durgapur. Thig will help n
better supervision and control
in the area.

(v) Work is in progresg to com-
mission UHF radio linkg bet~
ween Durgapur-Bolpur-Suri
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Thoeat by Natlonal of Post
apd Telegraph employees to go on

1375. SHRI GEORGE FERNANDES:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) whether the National Federa-
tion of Post and Telegraph employees
(NFPTE) have threatened to go on
strike;

(b) if so, what are the issueg on
which the employees have threatened
a strike;

(c) whether Governmenj have made
any moves to arrive at a negotiated
settlement op the demands raiseq by
the employees; ohd

(d) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (d). The National Federation of
P&T Employees and Bharatiya P&T
Emplovees Fedcration have conduct-
ed a 'Strike Ballot’ during the last
week of July, 1931, Their main de-
mand relates to the grant of ‘Two
Time Bound Promotions’ to the em-
ployeeg during their service career.
Thig demand has been discussed with
the representatives of the National
Federation of P&T Employees and is
under consideration of the Govern-
ment,

High Power Body for Judicia] Reforms

1376. SHRI K. MALLANNA: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleaseq to
!t&te:

(a) whether there is any proposal
under the consideration of Govern-
ment regarding the question of setting
up a high-power body to go into the
matter of judicia] reforms;

(b) whether Government are aware
that mere administrative measures
Mmay net be sufficient to deal with the
delay in the disposal of cases in the
subordinate courty and in the High
Courts; and
1478 LS—9.
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{c¢) i s0, whether Government pro-
pose to have a comprehensive look at
the matter to fing out effective reforms
to bring reformg with a view to ex-
pedite disposa] of cases?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR); (a) to (¢). A pro-
posal regarding the setting up of a
high powereq body to go comprehen-
sively into the question of judicial
reformg is under the consideration of
the Government,

Newg item captioneq “Fhone Import
Proposa] Opposed”

1377. SHRI K. MALLANNA. Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the “Hindustan
Times” dated 15th July, 1981 that the
Electronics Corporations set up by
various State Governments have
strongly opposed the Union Commu-
nication Ministry’s proposal to import
telephones and demanded that they

be allowed to make these instruments;
and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). The report in the Hindus-
tan Timeg dated 15th July, 1981, cap-
tioned “Phone Import Proposal Oppos-
ed”, has come to the notice of the
Government. However, the Ministry
of Communicationg hag hot made 1y
proposal for import of telephones, as
indicated in the report. It may also
be mentioneq that the Indian Tele-
phone Industries, a Public Sector
Undertaking under the Ministry of
Commun’cations, has planned adequate
production capacity for the manufac-
ture of telephone instrumentg to fully
meet the requirementg of the P&T De-
partment by the end of the Sixth

hn. '
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Import of Telephone Instruments

1378, SHRI K, MALLANNA:. Wil
the Ministey of COMMUNICATIONS
be pleased to state:

(a) whether any recommendation
hag been made by the Telephone Re-
search Centre to import telephone in-
struments for establishing facilitieg for
the manufacture of latest design tele-
phone in our country; and

(b) if so, the detailg thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b) The Telecommuhications
Research Centre under the P&T Board
there being no Telephone Research
Centre hag not made any recommen-
dation for import of telephone instru-
ments for establishing facilitieg for
manufacture of latest design telephone
instrument. The experts of the Cen-
tre have, however, been associated
with evaluatioa of the samples of
telephone instruments considered suit-
able for working in the Indian net-
work,

M/s. Indian Telephone Industries,
Bangalore, in consultation with the
P&T Department, had inviteq offers
of collaboration for manufacture of 1
million telephone instrumenig and 1.5
million critica] sub-assemblieg of con-
temporary design annually in its two
factories at Naini and Bangalore,
After field trialg of the proven models
and the technical evaluation of tenders
" received, the offers of two foreign
Companieg were recommended by a
Technical Evaluation Commuttee con-
sisting of experts from P&T and ITL
Action for final selection of the Colla-
borator, for sanction of the Project,
ete, is in progress.

Raising of power tariff by State
Electricity Board

1379. SHR] K. MALLANNA.
SHRI N, E. HORO:

Wiy the Minister of ENERGY be
pleased to state:

(a) whether it is a fact that the
centre hag asked the State Electricity

AUGUST 25, 1981
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Boardg to raise power tariff rateg and
evolve a rational structure that fully
takes into account escalations in the
cost of generation from time to time;

angd

(b) if so, what are the suggestions
forwarded by Centira] Government to
the State Electricily Boards recently?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) and (b).
While the prime responsibility for
improvement in the performance of
the State Electricity Boards restg with
lthe State Goverbments, the Central
Government have issued guidelines
from time to (me to improve the
working of the State Electricity
Boards. These guidelines cove, inter-
alia, improvement in the financial per-
formance of 1hp State Electricity
Boardg through hetterment of plant
and equipment and increa-ed capacity
utilisation, rationaiisition of tarff
structure, control cie, minpower and
inventory and better project manage-
ment,

T.V. Relay stations at Asansol and
Murshidabad

1380. SHRI R, P. DAS;

SHRI KRISHNA CHANDRA
HALDER,

SHRI BASUDEB ACHARYA:

Will the Mini:ter of INFORMATION
AND BROADCASTING be pleased to
state precisely when the T.V. Relay
stations at Asansol and Murshidabad
wil) start functioning?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): The TV Relay
transmitting Centres Asansol and Mur-
shidabad are expected to be opera-
tiona]l by 1983-84 ang 1984-85 respec-
tively.
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Import of Parafin

1381, SHRI R. P, DAS: Wil the

-Minister of PETROLEUM, CHEMI-

TALS AND FERTILIZERS be pleased
1o etate;

(a) whether Government have been
sustaining heavy losses in respect of
import of Paraffin Wax since long;

(b) whether there is acute scarcity
of Paraffin wax stili prevailing in the
market; and

(e) the reasong for such scarcity?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR P. C. SETHI): (a) No, Sir,

(by and (¢). There are no reports of
acute scarcity of paraffin wax, how-
ever it anpears (hat the demand based
on the registered capacity of units
manufacturing various articles from
paraffin wax is much higher than the
availability of wax from different
sources including imports. Steps are
being taken to increase the domestic
production of paraffin wax,

Supply of paraffin wax to West Bengal

1382. SHRI R. P, DAS: Will the
Minister of PEIROLEUM, CHEMI-
CALS AND FERTILIZERS be pleased
1o state:

(a) whether Government are aware
that due to irregular supply of paraffin
wax to West Bengal, paraffin industrieg
are facing problem; gnd

(b) if so, steos taken by Govern-
ment to improve the supply to West
Bengal?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): (a) We have no
reports of irregular supplies of para-
fin wax to West Bengal. It is likely
that the quantity allocated to West
Bengal may not be sufficient to meet
the entire requirements of the State
as demand in the country exceeds
availability,

(b) Steps are being taken to increase
availability by importing larger quan-
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tities and by increasing the capacity
for indigenoug producton.

Asgistance by Worlg Bank for expan-
sion of Coastal Refineries

1383. SHRI M. V. CHANDRASHE-
KARA MURTHY: Will the Minister of
PETROLEUM, CHEMICALS AND
FERTILIZERS be pleased to etate:

(a) whether World Bank hag offer-
ed aid for financing the expansion of
Coasta] refineries in. India;

(b) if so, whether it is a fact that
a team of senior officialy from the
Bank visited New Delhi for talks with
the policy makers in this connectiom
during the month of June 1981;

(c) if so, whether any agreement
has already been approved of Rs. 250
crores for the expansion of these re-

fineries; and

(d) by what time the work for
expanding refinerieg is likely to be
started?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) to (o)
A Worlg Bank Refinery Mission visit-
ed India in June 1981 to appraise the
on-going refinery expansion, conver-
sion ang modernisation projects, for
World Bank financing. The results of
the appraisa] are still awaited from

World Bank.

(d) Work has been initiated in re-
gard to the refinery expansion projectg
already approved by Government so
far,

Canadian Firm to prepare feasibility

repor¢ for introduction of Hydraulie
Mining Technology

1384. SHRI M. V. CHANDRA-
SHEKARA MURTHY: Will the
Minister of ENERGY be pleased to

state:

(a) whether €oa]l India Limited hae
engaged a Canadian firm for DPre-
Paring feasibility, reportg for iniro-
ducing Hydraulic mining technology
at two collieries in the country;
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(b) if 80, when the firm js likely
to submit itg repart;

{(c) what are the other steps that
will be covered by the study report;
and

(d) to what extent it will be use-
4

THE MINISTER OF STATE 1IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): (a) Yes, Sir,

(b) Reports are expected by
November, 1981,

(c) The study report will cover
inter alia feasibility of Hydraulic
Mining, mine development plans for
hydraulic mining operationg at diffe-
rent levels of coal production, deter-
mine plan layouts and cost estimates
of the scheme besides providing list
ang specifications of equipment.

(d) It will be wuseful in mining
certain difficult reserveg of coal and
for extraction of pillars.

Amendments on M.RT.P, Act,

1385. SHRI M, V. CHANDRA-
SHEKARA MURTHY: Wil the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state;

{a) whether TUnjon Government
proposed to amend the M.R.T.P. Act
to remove provisions which inHibit
industrial growth in the country.

(b) if 50, whether the main objec-
tive Is to make the law more effec-
tive in term of the recommendations
of the high level Sachar Committee;

(c) i so, what are the other main
features of the proptsed amendment;

(d) whether the main purpose of
thig Amendment is likely to liberalise
provisions for big house; and

(e) i 90, the details of the same?
THE MINISTER OF LAW, JUS-

TICE AND COMPANY AFFAIRS
(SHRL P. SHIV SHANKAR): (a)
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to (e), "The High FPogmered (Expert
Committee on Companies and Mono-
polies and Restrictive Trade Practices
Acts (Sachar Committee) which stb-
mitted its report in August, 1978, has,
inter-alia, made various recommen=-
dations for the amendment of the
Monopolies and Restrictive Trade
Practiceg Act. (Copy of the said Re-
port was laid on the Table of the
House on 30-8-1978). These recom-
mendations are under active consi-
deration of the Government in the
overall context of the Bocio-economic
objectives sought to be achieved
through the Monopolies ang Restric-
tive Trade Practices Act,

Poll Reformg

1386. SHRI INDRAJIT GUPTA:
SHRI R. P, GAEKWAD:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether it is a fact that Gov-
ernment have been considering some
electoral reforms for a long time;

(b) if so, the details of the reforms
under Government's consideration;
and

(c) reasong or delay in arriving at
a final decision thereon?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): (a)
Yes, Sir.

(b) Details of the recommendations
made by the Election Commission on
varioys occasions have already been
placed on the Table of the House in
connection with the Lok Sabha
Unetarred Question No, 22T dated the
10th June, 1980 and Lok Sabha
Starreg Question No, 221 dateg the
2nd December, 1880,

(¢) Decisions op the proposals
would not only require careful confi-
deration of the full import of the
implecations but also diseussions with
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political parties, and in some cases
with the State Governments as well
Hence, the taking of final decisions
would necessarily involve quite some
time,
Frequent Faults in the Telephoney in
the Capital
1387. SHRI N. E: HORO:

‘SHRI PIUS TIRKEY:
SHR] P. K. KODIYAN:

SHRI CHITTA BASU:
PROF. MADHU DANDA-
VATE:

‘Wil] the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether some complamnts have
been received by Government regard-
in the frequent faulty in the tele-
phoneg in the capital;

(b) if so, whether Government are
satisfied with the functioning of the
machinery, instruments; and

(c) if not, the measures takep by
Government to replace some of iis
instruments?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] KARTIK ORAON):

(a) Yes, Sir,

(b) and (e¢). The net-work efficiency
of Delhi Telephones is constanily
monitored and programmes are ungder
way to further improve the perfor-
mance. Plang have been chalked-out
to replace in phases the old subscri-
bers’ telephone instruments.

Wriiten Avawers 206
Opening of New Sub-Posi Ofice in
Orissa.

1388. SHR] K. PRADHANI: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of new sub-post
offices sanctioneq during the year
1980-81 in the State of Orissa, dis-
trict-wise;

(b) whether Government propose io
open another head post office in
Koraput district; and

(c) what are the conditions laid
down for a head oflice ag per Gov-
ernment rule?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) The required information is fur-
nished in the statement annexed.

(b) No, Sir.

(c) A new Head Post Office can be
created by upgrading one of the sub
post offices by bifurcating the parent
heag post office if that Head Post
Office has got more than 60 sub post
offices under its accounts jurisdiction
and provideq that a minimum number
of 20 sub offices remain with the
new/old head offices, However, for-
mation of new Head Posy Officeg by
upgradation of sub offices hag been
held in abeyancCe pending review of
the policy. A committee of senior
officers of the Department has already
been set up for this purpose,

Statement
The number of new sub post office s sanctioned during the year 1980-81 in the State of Orissa, ditsrict-wise

No of Number

18
No. Name of the Distt. new sub bof Total
t sub post

o?oes offices

opened opened

by up-

. gradation
1 2 3 4 5
t Balasore .

‘4 Bolanir .

3 6 9
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3
4
5
6 Kalahandi
%7 Keonjhar
8 Koraput .
9 Mayurbhanj
10 Phulbani .
1 Pur
2 Sambalpur
13 Sundargarh

3 L 5
3 16 19
1 1 2
. 6 12 18
. 1 1
1 3 4
2 3 5
4 ¢
2 2
1 X 2
1 1 4
T

Additional Post of Director for Post
Offices in Maharashtrza.

1389. SHR] UTTAM RATHOD: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that an
additional post of Director for Post
Offices hag been sanctioned for Maha-
rashtra State;

(b) is it also a fact tha: there is
a demanq to locate this Director’s
Headquarters at Aurangabad to faci-
litate supervision of Marathwada re-
gion; and

(c) if so, the action taken in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] KARTIK ORAON):
{a) Yes Sir,

(b) Yeg Sir.
(c) The matter is under exami-
nation.

Opening of Night Post Offices in

Orissa.
1390. SHR1 HARIHAR SOREN:
Will the Minister of COMMUNI-

CATIONS be pleased fo state;

(a) whether it is a fact that the
night post offices liave been opened
in certain commercially and industri-
ally important cities and towns;

(b) if so, the number of such night
post offices opened in Orissa in
1979-80 and 1980-31; and

(¢) the detaily about the additional
number of such night post offices
proposed to be openeq in Orissa in
19817

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR] KARTIK ORAON):
(a) Yes, Sir.

(b) 1979-80—NIL
1880-81—3

(¢) Norms for opening of Night
Post Officeg are under review, Neces-
sary action will be taken up by the
Postmaster-General, Orissa Circle to
open night post offices in the light of
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norms which are expected to be fina-
lised ghortly.

Findings of ONGC in LPG Project at
Uran

1391. SHRI AJOY BISWAS: Wil
the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether ONGC and other pub-
lic sector agencies associated with
the liquified petroleum gas project at
Uran have analysed the causes of de=
lay in their plan of project execu-
tion; and

(b) if so, the salient pointg of their
findings?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHD): (a) Yes Sir.

(b) Shortage and/or delayeq deli-
veries of certain essential materials
like steel, cemenl, power cuts, port
congestion, labour problems ete, were
responsibile for the delay.

Introduction of Drama Programme
at AIR, Agartala

1392. SHR1 AJOY BISWAS: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose
considering to introduce drama pro-
gramme at the Agartala Station of
Al]l Indis Radio; and -

(b) it so, when it will be intro-
duced?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE):
Drama programme are already being
broadecast from All India Radid,
Agartala,

(a) and (b). '
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Constitation of P 3 T and Telephdnic
Adivisory Comuiities.

1394 SHR] RAMAVATAR SHAS-
TRI; Will the Minister of COMMUNI-
CATIONS be pleased to state:

v {a) whether there is a provision
for constituting Posts anq Telegraphs
and Telephone Advisory Committees
for ‘giving advice to the officers in
Post ang Telegraph and Telephone
Departments;

(b) if so, whether such committees
have been constituted in all the cir-
cles and districts of the country;

{e) if so, circle-wise and district-
wise details thereof;

(d) whether it is a fact that Advi-
sory Committees for Bihar Posy and
Telegraph Circle and Patna and other
telephone districts have not been
constituteq so far; and

(e) if so, the reasong therefor
and the time by which these com-
mittees are likely to set up there?

AUGUST 25, o8t
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI.
CATIONS (SHR; KARTIK ORAON):
(a) Yes, Sir.

(b) No, Sir; these have not been
constituted at a few places,

(e) A list of Commitiees which
have been constituted so far is given
in the statement.

(d) and (e). The nominations of
vatious intertsty on the Post I Advi-
sory Committee are made on the
recommendation of the State Govern-
ment. The State Government of Bihar
has not furnished the required infor-
mation for which the Pobimaster
General, Patna is pursuing the matter,
The pane] af nameg for Bihar Tele-
com. Advisory Committee has not
yet been receiveq from the General
Manager Telecom., Bihar Circle,
Palna. Ag soon as complete infor-
mation Ig recelived from the concerned
authroities these Committees will be
reconstituted. The T.A.C. for Patna
'tl‘melzephone District is under considera-

Statement

Telephone Advisory Committees for Telsphone District which have been reconstituted and functioning
(As on 18-B-1981)

Sk Name of the T.A.C. Stations
No.
1 2

——— e i

1. Delhi Telephone District

2. Bombay » »

Indore " »

Jaipur " ,,
Coimbatore ,, »
Hyderabad ,, »
Madras . .
Amritsar " .

m = oW bW

Date of
expiry

. . . . . 30-9-1982
31-5-1983
30-4-1983
30-4-1983
31-5-19%93
30-4-1983
. . . . . . 91-5-198g
. . .t . . #o-5-1983

-
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1 2 , 3 -
10. Agra Telephone Disuict . . . . . . =  30-4-1983
11. Bareda » . . + - 31-5-1983
. Kanpwr » . . . . . . - 80-4-1983
13. Ludhiana ,, ” . . . . . 30-6-1983
14. Nagpur " » . . . . . 31-B-1983
15. Ahmedabad ,, " . - . . 31-8.1983

Telecom. Advisory Commiitees for SME:LUM Tervitories which have been reconstiuted and functioning

_ on 18-8-1081)
Sl Name of the T.A.C. Stations Dtte of
No. expiry
1. Madhya Pradesh Statc TAC . . . . . . 30-4-1983
2. Andhra Pradesh ,, »woo. . . . . 30-4-1983
3. Tripura . " . . . 31-5-1983
4. Himachal Pradesh ,, » . . . . 31-5-1983
5. J&K » T . . . 30-4-1983
Rajasthan v s . . . . 30-4-1983
9. Chandigarh U[Territory TAG . . . 30-4-1983
8. Pondicherry ”» ”» . . . 31-5-1983
g. Punjab State TAC . . . . . g0-5-1483
1o. Haryana ,, " . . . . . . 30-6-1983
f1. Maharashtra ,, » . . . 31-9-1983
12. Goa, Daman & Diu UfTerritory TAC . . 31-B-1983
13. Lakshdweep » » 31-8-10983
Postal Advisery Committee :
Chandigarh . - . . . . . Constituted on 17-5-1980

Dilution of Foreign Equity by Foreign
Dm‘ Firms

1395, SHR] HARINATHA MISHRA.:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS
be pleased to state: °

{a) whether it is g fact that the
foreign controlled pharmaceuticals

firms which account for a large chunk
of the market, have not diluteq their
foreign equity;

(b) whether it is also a fact that
fresh investment in the industry has
dried up and even those units which
are expanding have mostly chosen to
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diversify into production of non-con-
trolled and non-essential pharmaceuti.
cals such ag insecticides and chemicals
rather than life-saving drugs; and

(¢) if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
position with regard to dilution of
foreign equity by foreign drug firms
has been indicateq in reply to parts
(b) and (c¢) of Lok Sabha Unstar-
red Question No. 9864 answered on
5-5-1981, Since then M/s. Geoffery
Manners Ltd. have brought down
their foreign equity to 40 per cent,

(b) No, Sir. During the three year#
1978, 1979 and 1980, 176 Letter of
Intents and 143 Industrial Licences
have been issued in favour of Pub-
lic Sector Indian Non-MRTP Units,
Indian MRTP Units and Foreign Com-
panies, During 1-1-1979 to :7-6-1981,
133 DGTD Registrations have also been
given to Indian companieg for the
manufacture of drugs and pharmaceu-
ticals. These approvais are likely to
invelve substantial investment in the
industry.

(¢) Does not arise,

Total Power Generation

1396. SHRI HARINATHA MISHRA:
Will the Minister of ENERGY be
pleased to state:

(a) the total power generation
during the first seven months of the
current years, from different sources,
and how it compares with the gene-
ration during the corresponding period
of last year; the estimated generation
during the remaining months of the
current year and fhe year as a whole;

(b) if an appreciable increase in
the total power generation jg expect-
ed in the current year, the various
factors responsible for this increase;
and

* AUGUST 25, 1981
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(¢) in what areas o the country
(State-wise), the per capita consump-
tion of power ig lower than the na-
tional average, the steps that have
been taken or are proposed to be
taken to make up the leeway, spe-
cially in these comparatively low-
power consumption areas?

s

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN):. (a) The
total actual power generation during
the first seven months ie. from
January, 1081 to July, 1981 and dur-
ing the corresponding period last
year ‘from different sourceg is given
bel rwri—

January to July 9 increase

——————— on gene-
1981 1980  ration

(MW) (MW) during 1981

over 1980
Thermal &= ——————
including
nuclear . 43182 36496 ()18 327,

Hydro . 26ug6 23862 (+) 9 15%

ToraL . —6-93_2; _50;53 (*1:]-:; E{;;f.

Anticipateq generation for the re-
maining: months ie. August to De-
cember, 1981 and for ithe current year
as a whole ig 51,740 MU and 120847
MU respectively,

(b) The increase in anticipated
generation during the current year
1981 over the previons year is expect-
ed to be about 11.4 per cent This
increase in generation is due to a part
from additions to the installed capa-
citr the improved generalion {from
thermal units already in operation
including those which were commis-
sioned earlier but had not stabilized

(+) The All India average o per
capita electricity consumption during
the year 1979-80 was 130.48 kwh. The
statzg which have lower per capita
consumption than the All India con-
surrption are: Himachal Pradesh,
Jarimu and Kashmir, Rajasthan,
Uttur Pradesh, MP, Dadra and Nagar
Haveli, Bihar, Orissa, West Bengal,
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¥
Andaman Nicobar Islands, Sikkim,
Andhra Pradesh, Kerala, Lakshdweep,
Assam, Manipur, Meghalaya, Nagaland,
Tripura, Arunachal Pradesh and
Mizoram.

It is up to the State Governments
and State Electricity Board concern-
ed to take necessary measures for
improving the per capita consumption
of electricity in their respective States,
by expeditious completion' of projects
already sanctioned, and better perfor-
mance of existing power plants,

Formation of Telephon, Advisory
Committee in each State

1397. DR. VASANT KUMAR PAN-
DIT: Will the Mipister of COM-
MUNICATIONS be pleased to state:

(a) whether Telephone Advisory
Cor imittee hag been formed in each
State; if so, when;

(b) the pnameg of Members of Par-
liament (Lok Sabha and Rajya Sabha),
Memberg of State Legislatures on
thege TA Cs. in the new list ag well
ag previous twp T.ACs, State-wise
indicating, whether they bhelonged to
Rvrlung Party or Opposition;

‘e¢) whether there ig an accepted
Convention and norm for such
appointments on T.A.C. giving repre-
sentation to Opposition also; and
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(d) what are the reasons of above
appointmentg in Contravention of
afcresaid convention ang norm in the
formation of TACs in 18817

THE MINISTER OF STATE .IN
TFE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
A Tlelecommunication Advisory Com-
mitteg is formed for each State, Such
Committees have been formed in 8.
States go far. Formulation of T.A.Cs in
the remaining 14 States ig under pro-
cess. The dates of formation of
TACs in 8 States is given in State-
ment L

(a) Names of Members of Parlia-
ment and State Legislature in the
newly formed TACg are given at
Statement II. The names of Members
of Parliament and State Legislature
in the previoug T.A.Cs. are given at
Statement TII. Prior tg 1877 there
wer, no State TACs. The informa-
tion whether these Memberg belong
to Ruling party or Opposition, ig being
obtained from the Department of
Parliamentary Affairs and the respec-
tiv: Stat, Governments.

(c) The State level T.A.C. were
constituted in 1977 only. It is not yet
tir » for any convention to get settled.

(d) The question does not arise.

Statement 1
State TACS re-constituted in 1681

Sl Name of the State

3 J&K . . . .
4. Rajasthan . . .
5. Punjab . .

Date of Date of
constitution Expiry

. . . . 1-4-1981 30-4-1983

. 1-4-1981  30-4-1983
- . . 1-4-1981  go-4-1983
. . . . 1-4-1981 30-4-1983
- . 156-1981  g0-6-1983
. . . . 15-6-1981  go-6-1983
. . . . 8-5-1981  gr-5-1983
. . . . 8-5-1981  g1-5-1983
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Statement I
Name of State Lagisiature and Mambers of Parliement

%l' Name of the State Name of M.L.A. Name of M.P.
0.
}. Madhya Pradah . (i) Shri Vijay Guru (i) Shri B.R. Manhar

. (ii) Shri Vishau Rajoria (ii) Shmt. Vidyavati Chaturvedi
2.. Andbra Pradesh . (1) Shri Doraiswami Naidu (i) Shri D. Pullaiah

(ii) Shri G. Veeranjaney Sarma

(i) Malick Mohi-uddin
(ii) Shri Dharampal

.4. Rajasthan . + (i) Shri Amra Ram leucibary
(ii) Shri Harendra Mirdha
5. Punjab . . (i) Shri Ram Swarup Baghi
(ii) Mrs. Bhatal
«6. Haryana . . . (i) Shri Virender Singh

(ii) Shri Inderjit Singh
(i) Shri Khagen Das
(ii) Shri Daru Kumar Raing

7. Tripura . .

(ii) Shri. Anatha Ramulu

Mallu.
(i) Shri G.L. Dogra
(ii) Shri Sharief-Ud-din Sharig
(i) Maulana Assarul Haq.
(ii) Shri Jai Narain Roat.
(i) Shri Harvinder Singh
Hanspal
(ii) Smt. Gurbinder Kaur Brar
(i) Shri Pandit Chiranjilal
Sharma.
(ii) Shri Hari Singh Nalwa.
(i) Shri Ajoy Biswas
(ii) Shri Baju Ban Riyan

8. Himachal Pradesh (i) Shri Bachitra Singh (i} Mrs. Usha Malhotra
(if) Shri Kaul Singh Thakur (i) Shri Kishan Datt
Sultanpuri
Statement III

Names of State Legisiatures and Members of Pariiament of the previous T.A.Cs.

I*?I. Name of the States Name of the M.L.As Name of the M.Ps.
o,
1 2 3 4

1. Andhra Pradesh

(i) Shri K. Satyanarayana
(1978—80) Raj

aju
(ii) Shri G. Raji Reddy

2. Assam (1977—79) ) s::i Digendra Twekaya-
st

(ii) Shri Md. Hannan
Choudhury .

(i) Shri 8.B.P. Pattabhirama
Rao

(ii) Shri B. Satyanarayan Reddy

(i) Shri Charan Narzari

(ii) Shri Diren Singh Ingty
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1 2 3 4
Bihar . . (i) Sh. Md. Hussain Ansari (i) Sh. Shyam Sunder Gupta
(1978-=80) )
(ii) Sh. Fudeni Prasad (ii) Sh. Kameshwar Singh
4 Gujarat . . (i) Sh. Jawanshnh Jilubha (i) Shri Anant Dave
(1978-—280)) Parmar
(1i) Sh. Diresha Zaverbhai (ii) Sh. Motibhai. T.
Patel. Choudbhari.
5 Hn(.?;_;:a " (i) Sh. Ude Singh Dalal (1) Sh. Raghbir Singh Virk
(if) Sh. Mani Ram (i) Sh. Dharam Vir Vasisht
6 J&K (1978-.80) (i) Sh. G.M. Din Shah (i) Shri Baldev Singh
(i) Shri Mangat Ram (ii) Shri Om Mechta.
7 Karnataka (i) Not nominated (i) Shri Nanjesha Gowda
(1978—480)
(i) (i) Shri U.K. Lakshmana
Gowda
8 Kerala . . (i) Sh. S. Varoda Rajarm (1) Shri V.M. Sudheeran
(1978—-80) Nair
(ii) Sh. Korambyil Ahmed Haji (ii) Sh. George J. Matew
9 Madhya Pradesh (i) Shri Babulal Gaur (i) Shri Madhavrao Scindia
(1978—80)
(i1) Sh. Kannaiyala Dungarwal (ii) Sh. Gurudev Gupta
10 Tri;(rlu;as '&0‘} . (i) Sh. Tapan Kr. Chakravarty (i) Sh. Sachindralal Singh
7 -
(i) Sh. Abhiram Deb Barma (ii) Sh. Birchandra Deb
Burman
11 ashtra (i) Dr. T.S. Patil (i) Sh. H. S. Mahale
(1978~-80)
- (ii) Sh. Jaideo Sinha Rawal (ii) Sh. Viyay Kr. Patil
12 Mc%}l;%asg:l-s 0 . . (i) Sh. S.D.D. Nicholas Ray (i) Sh. Hoping stone Hynx-doh
(ii) Sh. Reidson Momin (ii) Sh. S.K. Shilla
13  Manipur . - (i) Sh. M. M i) Sh. N. T i Si
157 ) ) Singh eghachandra (i) ‘ombi Singh
(i) Sh. O. Joy Singh (ii) Sh. Y. Shaiza
14 Nagaland b (i) Sh. Rainbow Ezung (i) Smt. Rano M. Shaiza
(1978—80)
(ii) 8h. I. Vikhosho (ii) Shri Khyomp Lotha
15 Orisa . . (i) Shri Bad Prakash (i) Shri Aintha Sahoo
(1978—80) Agarwalla
(ii) Sh, Suresh Kr. Routra (ii) Sh. Lakshmaoa Mabapatra
16 Tamil Nadu . (i) SkriS.J. Ramaswamy (i) Sh. P. V. Periaswamy
(1978—80) .
(ii) Shri Ethiraj (i) Shri V. Dandayuthpagpi
17 jasthan . . (i) Sh. Kartar Singh (i) ShriS. S. Sornani
M{ms- 30)

(i) Shri Shatwan Lak

(ii) Shri Mobd. Osman Arif

282.
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18 Sikkim . . . (i) Sh. Nanda Bahadur Rai (i) Sh. C.B. Chhetris
(1978—80) .
(ii) Sh. Nim Tshering Sherpa  (ii) Sh. Leonard Soloman Swrin
19 Punjab . . . i) Shri S. Baldev Singh M Shri Y Dutt Sharma
un(j?978—80) (i) ingh Mann (1) Shri Yagya Du

20 Uttar Pradesh

(1978—80)
(ii) Shri Braj Lal
21  West Bengal . Not nominated
(1978—30)
.22 Himachal Pradesh Not nominated
(1978—20)

(ii) Shri S. Sukhdev Si
) Dhillon ngh

(ii) Shri Balwant Singh
Ramuwe

(i) Sh. Raghuber Dayal verma (i) Shri Raj Keshar Singh

(ii) Shri Mahadev Prasad
Verma

(i) Shri Tirs Tirkey
(ii) Sh. Mohd. Hayat Ali

(i) Shri Durga Chand
(ii) Shri Jagannath Bharadwa

Submission of demands py P and T
Employees ypnion and Associations

1398. SHRI RAMJIBHAI MAVANI:
Wil the Minister of COMMUNICA-
TIONS be pleased to state:

a) whether it ig a fact that
N: liona] Federation of P & T Em-
plcyees, Bhartiyy Posta] ang Tele-
gruiph Employees Union and many
other such National Federation,
Unions, and Associations have sub-
mitted their demands during 1-2-1980
to 31-7-1981 to various departments
and Government;

(b) if so, the detailg thereof;

(c) the action taken to fulfil each
such demands;

{d) how many of these have been
fulfilled and partially fulfilley and are
under consideration of Adjudication
and Arbitration; and

(e) the steps taken 1o fulfil the
remaining demands?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON). (a)
Tlere is a well knit machinerly for
redressal of grievances of employees
in thg P & T Department. Besides
the interviews granted at the Central,
Cirtle and Divisional levels to the
representatives og the Staff Unions
where theip demands are discussed and

appropriate decisions taken, the De~
partmental Council (Joini Consultative
Machinery) at the Central and Re-
gional levels have been functioning
and meetings held regularly. During
the period from Ist February 1980 to
31st July 1981 5 meetings of the De-
partmental Council at the Ceptral
level were held where more than 300
items were discussed. The National
Federation of P & T Employees and
Federation of National P & T organi-
sations only have been allocated seats
gn the Departmental Council.

(b) Their demands mainly related
to Pay, Allowances, Working Condi-
tions, promotional prospects, Holidays
and various other allied matterg for
the benefit of employees.

(c) to (e). On about 100 items
agreements|settlements were reached
and a good number of jtems are still
under consideration. The itemg which
are Arbitrable under th, Joint Con-
sultative Machinery and on' which
final disagreements hav, been record-
ed are referreq to the Board of Arbi-
tration under the Scheme.

Over pflﬂll!g of Anti-Biotices by

Multinationals

1399. SHRI SATISH AGARWAL:
Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be

_ pleased to state:
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(a) whether Government of India
is trying 1o reach an out-ol-court
gettlement with the American multi-
nationals, the Pfizer Incorporates,
American Cynamid, and three others
in an anti-trust case pending in a
Washington Court for alleged over-
pricing of certain antibiotics by the
companies; and

(b) if so, how much damageg were
claimeq and on what amount the
settlement is being made?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI DALBIR SINGH): (a) The
Government of India hag settled out-
of-court with M/s. Pfizer, Inc, Ameri-
can Cynamig Company, Bristol-Myers
Company, Olin  Corporation, th Up-
john Company Squibb Inc, and ER.
Squibb and Sons, Inc., in the Ant-
Trust Case pending in the U.S. Courls
for alleged over pricing of tetrac:line
group of drugs.

(h) Based on economic modei &
total amount of 38.315 million U.S.
dol'ars was claimed. This was, how-
ever, subject to refinements based on
further information Out of the
settlement amount of 2 million U.S.
Dollars for the Government of India,
Revublic of Philippines ang the Gov-
ernment of Columbia, together the
Government, of India®s share is 0.9
million U.S. Dollars,

Ban on strike in P and T Department

1400. SHRI UTTAMBHAIL H.
PATEL: Wil the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether he ha: threatenegq to
invoke ordinanc, in Post ang Tele-
graph Department banning strikes if
any Union of the Postg and Telegraphg
department employees gave a call Yor
strike during his recent press con-
ference addressed at Delhi by him;

(b) if so, the details of the said
press conference;

(c) the reasons for the said an-
nouncement by the Minister;
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(d) steps taken by the various
Departmentg and the Government to
fulfif the demands of th, employees

and their unions, federations and
associations; and
(e) what precautionary measures

Government have taken and are likely
to be taken to avert the strike in case
strike occurs?

THE MINISTER OF STATE IN.
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON). (a)
to (e). A Presg Conference was com-
vened on 1-8-81 at New Delhi where
promulgation of the Maintenance of
Es<sential Services Ordinane, was
defended. The P & T Employees had
conducteq a ‘Strike Ballot’ during the
last week of July, 1981 for which
there was no Jjustification. They
were, therefore, warned against going
on strike.

(d) and (e). There is a well knit
machinery for redressa] o¢ grievances
of employeeg in the P & T Depart-
ment. Besides th> interviews granted
at the Central, Circle and Divisional
levelg to the representatives of the
Staff Unions where their demands are
discussed and appropriate decisions
taken, the Departmenta] Council
(Joint Concultative Machinery) at the
Central and Regiona] levels have been
functioning ang meetings held
regularly 'The Department is, how-
ever, taking a'l precautionary mea-
sureg to meet the situation in the
event of, if at all, strike threat mate-

rialises.

12 hrs.
RE QUESTIONS OF PRIVILEGE
d@taft wm ardt (fgax) o
NETH TEET, VW |WATI FT A § |
87 1980 ¥ HEq Fiywa # RO m
AR IR FFTIEIT ) OF
i F [RT A3R ¥ gITR 9T [@T Al
Tifgy av, ¥fem wt A% A dxad
TRy Fofima #Y oo M w3x @
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qEe 9 Al AT AT Y | T WITH AT
4§ Wi agmu 2, .. ..

wEue W : ur g for wedn
ofed, 7 @ s

st A R AT | o, L.

RN HETR BT T At g o,
ma q2 wiwdy |

=t WAL TR WAOTFY T W FY a| X
qEr WTAY FQ § Wi § Q¥ 1T HgAT
wIgar g -wyr aeh Ao A g ?
oY fe w1980 F mE AL ...

WRR WY : 7 3| AT

AN RATUA Y : wmW g2y,
# WY ¥ BN G 93 qm@i FWTE
wfa 4 @H FAE a1 garer g, 99
fedig gz dyer qAT A 4T IH F A=A
& gz« 9T WY A <ET W ..

MR. SPEAKER: [ will look into it.

ot O FEYY @ 8 TEIT TGS 9
feai w afr or 47 &

MR. SPEAKER: I have told you
that. I will look into the matter.

coo. (STFEAN L.
weusw wERa
w|E
Nothing is going on record which is
said without my permission.

qT 3 W AW

(Interruptions) *

DR. SUBRAMANIAM SWAMY
(Bombay North East): Sir, first of
all, I want your protection on one
matter. The Times of India has a
news-ifem today, “Swamy in fraud
case’”. I am not involved in that...
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MR. SPEAKER: You can bring out
something in a motion, if you want

DR. SUBRAMANIAM SWAMY: It
is a question of protecting my
honou:. ..

MR. SPEAKER: You can give a pri-
vilege motion.

DR. SUBRAMANIAM SWAMY: I
am not that “Swamy”.

There must be a ruling that when
Members of Parliament are named
“Swamy”, no other person should be
called a Swamy.

Now, I wanted to draw your atten-
tion to the breach of privilege motion
I gave you. I want to make a sugges-
tion to you. This is a very important
matter., I am very happy that you
are taking it up. Why don’t you ask
whichever Members of the House
want to give you opinion on whether
this constitutes a breach of privilege

_ or not, because we are treading on

new ground.

MR. SPEAKER: It is my concern.

DR. SUBRAMANIAM SWAMY: I
am not interested in my mail being
intercepted. My parliamentary work
ig being interrupted. I do not mind...

MR. SPEAKER: I am logking into
it very seriously.

DR. SUBRAMANIAM SWAMY:
Will you ask the House to give you
suggestions?

MR. SPEAKER: No, no. I will
look into it. I am always open to

suggestions, ‘

ot g gere v (fifa)
AR RER, v HET urEn 7 e
%Y 3gF 9T 4w A AWX &F art ¥ wpyr
mar g, ..

*Not recorded.
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"o wgwd c wAA vm ke F
twm, fo @ # ww Swrw
g EE? N
I have said, I will look into it. What

more do you want? Nothing is going
on record without my permission.

(Interruptions) **

Mr, Tewary, what do you want to
say?
PROF. K. K. TEWARY (Buxar):

Yesterday, I had raised a very impor-
tani issue...

MR. SPEAKER: That was under
my consideration. After full consi-
deration, I have not allowed it.

PROF. K. K TEWARY: Please al-
low me to make a submission...

MR. SPEAKER: I have not allowed
it. My ruling is not to be subjected
to any criticism. Nothing is going on
record except with my permission.

{Interruptions)

SHRI RATANSINH RAJDA
(Bombay South): On the question of
interception of mail of the Members
of Parliament, 1 am giving a sugges-
tion, Yesterday, you assured us that
you are seized of the matter... (In-
terruptions)

MR. SPEAKER: I have said that. I
am looking into it. No suggestions.
Papers to be laid.

SHRI RATANSINH RAJDA: Pen-
ding your final decision, would you
kindly ask the Home Minister not to
continue this interception which en-
croaches upon the functioning of the
MPS.

MR. SPEAKER: Suggestion noted.

SHRI RATANSINH RAJDA: Pen-
ding a final decision, let them not
continue it. .

Papers Laid 290
MR. SPEAKER: Nothing doing.

12.05 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT AND REVIEW Or PRESS
Councin oF INpiA, New DErLHY FOR 1980

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
VASANT SATHE): I beg to lay on
the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Press Council of India, New Delhi,
for the year 1980 together with
Audited Accounts, under gection 20
of the Press Council Act, 1978.

(2) A statement (Hindi and Eng-
lish versions) regarding review by
the Government on the working of
the Press Council of India, New
Delhi, for the year 1980.

ANNUAL REPORT OF PETROFILS (OOPE-
RATIVE LtD., BARODA FOR 1979-80

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI P. C. SETHI): I beg to lay
on the Table a copy of the Annual
Report (Hindi and English versions)
of the Petrofils Cooperative Limited,
Baroda, for the year 1979-80 along
with Audited accounts,

NOTIFICATIONS UNDER COMPANIES ACT,
1956 anp MRTP AcT, 1969

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR): I beg to
lay on the Table:—

(1) A copy of Notification No.
G.S.R. 448(E) (Hindi and English
versions) published in Gazette of
India dated the 23rd July, 1981
making certain amendment to Noti-
fication No. G.S.R. 50(E) dated the
1st February, 1977 raising the limit

**Not recorded.
1478 LS—110.
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of jnvesiment by Small Scale in-
dustrial units in plant and machi-
nery, under section 642 of the Com-
panies Act, 10856,

(2) A copy of the Monopolies and
Restrictlve Trade Practiceg Com-
mission (Recruitment of Members
of Staff) Amendment Rules, 1981
(Hindi and English versions) pub-
lished in Notification No. G.S.R.
507 in Gazette of India dated the
30th May, 1981 under subgsection
(3) of section 67 of the Monopolies
and Restrictive Trade Practices
Act, 19869,

(3) A copy of the Report (Hindi
and English versions) under section
22(3) (b) of the Monopolies and
Restrictive Trade Practices Act,
1969 in the case of Messrs Indian
Oxygen Limited Calcutta for set-
ting up a new undertaking at
Kharagpur, West Bengal for the
manufacture of submerged Arc
Fluxes and continuous welding con-
sumables and the Central Govern-
ment's Order dated the 18th June,
1981 thereon, under section 62 of the
Monopolies and Restrictive Trade
Praclices Act, 1968,

o) gOq FRIC Wawrd : (Fefrem ) ¢
gerE @@y, 4% 9 CIFRARZ WA
far § 1 ... (suwwmA)*>, ...

MR. SPEAKER: Not allowed.
Nothing is going on record because it
ig without my permission.

o A PRI WEAR 2 A7 39aEAT
1 yey &1 AR E nanfaarded ara agi
FTW@IE, B8 71 312 AN FT QTR

MR. SPEAKER: Because it is with-
out my permission. What is said
without iy permission is not going
to be fbrorded,

ot A e Wl (Fgee)
Gt Wik wE & qa wfag
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MR. SPEAKER: There is no point
of erder. : :

g avax faar § 1 o waarfaer-
Fzd giard, o wr AETA wear g
TH! W ATAY ® QRS TEY HaT |
1 do not do it. What I have said is
in the Rules. If I do net allow and
everybody wants to speak, without my
permission, then nothing will be on
record and nothing is going to be on
record. That is what I have said.

(Interruptions) **

MR. SPEAKER: Ne¢ adjournment
motion is to be discussed and nothing
is going to be on record.

(Interruptions) **

MR. SPEAKER: This loose talk is
not to be recorded.

12.07 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DETECTION OF ‘Hawara’
RACRET InvoLvING Boeus TRANSAC-
TIONS IN BOMBAY

SHRI HARISH CHANDRA SINGH
RAWAT (Almora): Sir, I call the
attention of the Hon. Minister of Fi-
nance to the following matter of Ur-
gent Public Importance and I request
that he may make a statement there-
on;—

“reported detection of a big
‘hawala’ racket inveolving bogus
transactions of more than Rupees
forty croreg in Bombay”.

THE MINISTER OF FINANCE
(SHRI R, VENKATARAMAN): Mr.
Speaker, Sir, the Intelligence Wing of
the Income-tax Department at Bom-
bay received information that a limi-
t!tf coltipany had obtained hawaia for
about Ri. 16 lakhx ostensibly describ-
ed as commission payment. They wére

**Not recorded.
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infemmed that although crossed ac-
count-payee chequey were being issu~
«ed by the Co. for alleged payment of
dominission, the amounts were later
returmed by the hawala agent to cer-
tain persons connected with the Co.
after encashment of the cheques. It
was also learnt that amounts to the
extant of BRs, 9.26 lakhg had already
been returned, and the balance was
about to he returned shortly. On re-
«ceipt of this information, the Income-
tax Department conducted searches
in the premises of Shri Chandrakant
P. Vora, Prop. Ashok Kumar & Bros.
and Harit P. Dholakia. Conseguen-
tial search action u/s 132 was also
taken in the case of Shri P. S. Shah
and survey u/s 133A in the premises
of a public limited Co. During the
course of the gearch, cash amounting
to Rs. 8.15 lakhs and jewellery and
silver of the approximate value of
Rs. 8 lakh which were admitted to be
unaccounted for, were seized from the
residence of Shri Praful S. Shah.
.Bhri Shah ultimately admitted that he
Lad business connections with Shri
'Chandrakant B. Vora and H. P. Dho-
lakia, Earlier cash to the extent of
‘Rs. 2.50 lakhs had been seized from
S/8hri Chandrakant B. Vora and Harit
P. Dholakia. From the preliminary
-examination of the seized documents,
it ig estimated that the concerned Co.
has used hawalas to the extent of Rs.
40—50 lakhs approx. during the last
few years, As a follow up action to
the above searches, the Department
also took similar action in respect of
-¢ertdin other persong allegedly indulg-
ing in hawala transactions i.e. S/Shri
Dinesh Chandra Doshi, Hasmukh
"Gandhi and Dinesh Kapadia. Action
-u/s 133A (Survey) was also taken in
respect of two other persons fie.
“S/Shri Ramesh V. Kapadia and Vinod-
chandra V. Gandhi. All these peo-
ple have admitted to have taken
‘part in large scale hawala transac-
tions. A preliminary examination of
~the seized @ocuments from the above
persons so far, show that the hawalas
‘to .the .axtent of over -Rs. 35 crores
must have been tramsacted .in the last
Sew yoaxs. The entire matter is
wader investigation by the Income-
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tax Departinent, -Appropriate action
under the Direct Taxes Acts will be
taken az soon ag the investigations
are completed. I can assure the House
that the Department will deal sternly
with those against whom e case of
tax evasion may eventually be prov-
ed.

12,10 hrs,

[Mr. DepuTYy SPEAKER in the Chairl

o g wex fag - sure o,
ag o srAar &1 § veX fau & fRer
Hefl At 1 %A aga TAAR  WEATE 1
AfFa ©F am ¥g  SAAT Srgar § fo
o) rzm g framr faasy fendde
¥ s WwgwA atar wwar § Iad
[T T FEATE HTA ! QT WHT
d@ur gv g s/ a1q @ A & fa wm
1975, 76 HIX 77 # | AR F oY
AW M F T 39 wEl ¥ eraa A
gFATAS 9% I 9, Afem ag HIG? @
F 1T q2E, g 7T 1 ardare) A
g€ 71X 2%t oF gaT i hre e ¥ am
o oA <@ o §, § A N e ST fed
AR fadr vaIz A ard gy a1 ?
#T TadW 239 feardde A N 0% Am
T § i fo faana awefadl & am
frr gu 1 § =T s Y W 7d
arell awafagl ar e\t & ) TREr.
R § 3% 7 § 37 FAfaal e wat
By war 2A § ? aqr g el @
TAGMT FT YT T WX IA AN
& guft fora st & ey my & arfom
aafad} & am Ay § 7wy ogad
g gar a1 Af Harfe Fasw TR
FaAE & ¢ @ ¢ ¥y aqg R
1975, 76 W 77 & WQHT ¥ B9F
oYz i fed oF geaRel & s
g av- 5 Wk wrdang adi gf o WX
AAAT a4 BT W WO T R
F4y i 017 W g 53
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wyaer »T whafay ¥ gk AN
et wrdagy ¥ wred, v w wie-
furm wr DR wAar AT 5 @
i A § 3 W aw ¥
wasiiz 9 omdr & e wmow ¥
any & feardn &1 o) ST W grard
t w ¥wm g Al & el
Wi [Ey wiamsa wrdardy #) omgly ?

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, Sir. ..

SHRI KAMALAPATI TRIPATHL
(Varanasi): What is ‘Hawala’?

AN HON, MEMBER: Does it come
from ‘Halva'?

SHRI R. VENKATARAMAN: 1t
does not come from ‘Halye’, ‘Halve
ig very sweet. ‘Hawala' is a peculiar
term used in the Bombay business
circles for nefarious transactions. I do
not want to explain the way in which
these ‘hawala transactions take place
because I will be educating a large
number of people who do not know
anything about it. Nevertheless, for
the purpose of this case, I must men-
tion a few facts. Certain persons, in
order to evade tax, show fictitious
sales and fictitious expenditure, They
thow in their accounts either purchs-
ges which had not taken place or the
purchases which hag taken place
though an intermediary and golg to
these companies at a higher price so
that, when the incomertax assessment
js done and profits are assessed, pro-
fits will be very low because these
are officia] payments, the person who
pays them may be traced,

Therefore, what he does is that he
pays an account payee cheque to the
person who is reported to have sold;
then he goes back to him after the
.amount iz got on the account payee
cheque and he gets back money. This
becomeg a black money. Thig is the
way this hawala transaction has been
going on, (interrupbions) This is my
mistake. What am I te do?
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SHRI KAMALAPAT] TRIPATHI:
Why is it called hawala?

SHRI R. VENKATARAMAN: This
is a common term used in Bombay for
the hawals transaction.

MR, DEPUTY-SPEAK7R: Hawala
is the other way for the black money.

SHRI R. VENKATARAMAN: In
this way, the Department got the in-
formation that a certain company was
in the habit of issuing these fictitious
bills and paying crossed cheques and
then getting the money back from him
in cash on this basis. The Depart-
ment conducted a raid and they were
able to establish that about Rs, 9
lakhs was paid in this way and an-
other Rs. 5 or 6 lakhs was going to
be paid. In one case, we actually got
hold of the person with Rs. 2.5 lakhs
and, on a close questioning that they
admitted that they were involved in
hawala transaction. The department
is doing a very intensive investiga-
tion The transaction is connected, as
my esteemed friend, Shri Rawat, said,
with sales-tax also. They not only
evade income-tax but also evade
sales-tax because they do not bring
in the purchases and sales. The De-
partment will work in close coopera-
tion with the Sales-tax Department
because, without the help of the Sales
Tax Department, it may be slightly
difficult for the Income-tax Depart-
ment to establish the fictitious sales.

Similarly, the Sales-tax Department
also will rely on cooperation with the
Income-tax Department. My friend
also said that a certain information
was given to the Department. This
wag disclosed earlier and, as a result
of which, there have been some
serious mishaps. I can assure him
that this Department will not convey
or disclose any information to any-
body. It will see that the information
which they get is very well protected.

Then, ag far ag the collusion is con-
cemed.rﬂnhtomunhimthatthn
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I can assure him that Govermment
will have a very close watch on all
these transactions.

SHRI JANARDHANA POOJARY
{Mangalore): &ir, we have seen
recent raids throughout the country
by the Income-tax Department. We
have also seep the raid conducted in
Kashmir, Now, we have to place on
record our deep appreciation of the
sense of duty and devotion and also
the efficiency of these officers who
have been conducting these raids.

The tax evasion is rampant and the
problem has; become very chronic.
In order to curb this malady, the
number of cases of tax evasion that
is detected, gtringent and exemplary
punishment should be given. Here 1
may say that in this particular
instance, hawali transaction, a large
amount of black money is involved.
Also, during the course of the raid,
incriminating documents were also
recovered. Our officials, particularly,
the Income-tax Officers are armed
with the powers of search, detection
ag also seizures. What is needed to-
day is the relentless drive against
this malady and I can say that we
have also to meet this menace with
a political will, -

As you know, this js one of the
methods of tax evasion as also one of
the methods that has been involved
in blackmoney. There is generation
ang circulation of blackmoney in the
society in this manner also. Sir, it
is very clear from the recent happen-
ings that an amount to the extent of
Rs. 600 crores has been found in
arrears but it ig in circulation and
this amount has not been collected by
the Department so far. This con-
tinuing arrear of Rs. 600 crores des-
pite the measure to reduce it ig also
a matter of great concern, The fact
that nearly Rs. 20 crores had to be
written of during the year 1978-79
and over Rs. 10 crores had to be writ-
ten off during 1879-80 is a reflection
on the Department’s efficiency also.
May I know what stepg are being
taken to intensify the messureg to
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realise the tax dues and glso maintain
the relentless efforts on all fronts to
achieve better results in collecting
current demands and also reducing
the arrears?

Sir, it has been stated on the Floor
of the House that some of the film
actors and actregses are in arrearg of
tax. I call upon the Government of
India to take stern action against
these actors and actresses. Whether
it is Hema Malini or M. G. Rama-
chandran stern action hag to be taken
because these people by evading the
tax invest the amount in certain ven-
tures thereby creating an atmosphere
of blackmoney and also they generate
this parallel economy. In this con-
text I would 1like to urge upon the
Government to take action against all
these pegple. It is also no gecret that
in spite of these measureg the business
community including the profession-
aly have outmanoeuvreq the Adminis.
tration. Therefore, 1 ~ubmit Sir that
stern, prompt and deterrant action
has to be taken and the measures
have to be intensified so as to curb
the parallel economy.

Regarding the power of searches
and seizures I do not know whether
it ig the duty of the State Govern-
ment to give full protection to the
officers who conduct the raids because
otherwise the lives of our officers
will be in danger. May I know whe-
ther Government is going fo install
wireless communication in major
cities like Bombay and Delhi so that
search partiegs going on raids can
maintain touch.with the head office?
Lastly, I would Ilike to know what
steps have been taken to curb the
generation and circulation of black-
money, Whether Government has
got any fresh proposals in hand to
curb blackmoney?

SHRI R. VENKATARAMAN: Sir,
the hon. Member insisteg that stern
measures should be taken through
searches, seizures etc. to unearth black
money. I will give a few figureg to
show what we have done. Firstly.,
in thé year 1980-81 we conducted
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3746 searches and seizures and the
approximate value of assets seized
wag Rs, 19.26 crores. In the current
year, from April to 14th Augugt, we
have conducted 758 searches, but the
value of assets seizeq ig Rs. 10.76
crores. That ig in four months, if on
the same rate we go, we may reach
even Rs. 30 to Rs. 40 crores. The
secong point which he has gaid jg that
collertion of arrears should be given
a high priority. Actually we have
got a monthly progress report of
recovery of tax arrears monitored by
the Central Board of Direct Taxes.
We gre keeping a close watch on it
and every month we review what is
the amount which has been collected
out of these arrears.

The third point which he mention-
ed was that professionals including
film actors are evading the tax. Well,
the tax evasion does not seem to be
a peculiar habit of only certain class
of people. It seems to be almost
universal. But we know that in cer-
tain professions and certain kindg of
employment this on-money payment
hag become a habit. Government are
watching these cases very carefully
and the searches and seizures which
take place are mainly directed to-
wards those professiong in which
there is the habit of receiving black
money Oor on-money,

As regard: giving wireless commu-
nication equipment, we are now con-
templating providing the wireless
communication sets ang very shortly
we will be providing them.

SHRI AJIT KUMAR SAHA (Vish~
nupur): Sir, considering the magni-
tude of the problem of black money,
it is only a tip of the ice berg. I
thank the officers who organised the
raid. This is not the first time that
we are hearing about this problem.
There are so many reports about the
bogug tax evading firms. But we do
not know what action the Govern-
ment hag taken in this matter. More

in Bowday (%) 300

then ™% of the tdtal reat income of
the business gnd industry all over
the country has never figured in the
account hook for the purposes of
income-tax. I think the Income-tax
Department with its highly demora-
lised officers are either incapable or
unwilling to check the proliferation
of black money which runs a parallel
and powerful economy in the coun-
try.

Sir, there are many fake firmg in all
the big cities of our country who, for
a commission, will be ready to give
any number of vouchers both for gale
and purchase which can be shown imr
the books. Not only that, Sir. Ficti.
tious cash credits showing loans from
benami sources and squaring thenr
up before the year ends is another
way of manipulating account books.
The loans are not taxable. Instead
of putting some restrictions on SAS
scheme, the Government hag further
liberalised the scheme in May this
year under which the tax evasion is
a must.

Sir, Mr. Kacker has saig about the
agents that all of them are uneducat-
ed ang cannot write even. I do not
know how these uneducated persons
can run such a bogus firm. Sir, T
think, this is not the real fact. There
must have been gome organised brain
behind this racket. Now, I want to
ask two specific questions. First,
wil] the Hon'ble Minister assure the
House that he will inform the Memr-
bers of the results of the investiga-
tions after they are over, whatever
be the time lag between now and the
stage when the investigation will be
over? Secondly, will the hon. Minis-
ter gssure the House that not only
the recoverable taxes will be realised,
but also action under Cr. P.C. will be
initiated against these persons so as
to try for deterrent punishment to
be meted out to these persons for
defrauding the national exchequer?

SHRI R. VENKATARAMAN: I
agree with the hon. Member that
what we discovered is only a tip of
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the iceberg. I cannot pretany fhat
we have fane fn the hottom &f the
whole malady. But whenever we get
an opportunitty, Wwe are trytn to
prohedqepin‘bouandt;yhouuen‘th
all such activitiés at least in certain
areas. Our officerg are trying to do
their best and I would suggest that
we give them the strength when they
discharge their duties honesfly.
Otherwise they would be disconcert-
ed in the discharge of thelr obliga-
tions.

The hon. Member sald that there
are lots of manipulations going on.
I was just reminded of a gchool boy's
verse.

“Man is practising in disguise,
He cheatg the most giscerning eyes”

It ig the habit of people to cheat even
the most discerning eyes, probing
eyes. It is there, it is rempant, but
we are doing our level best to see
that these people do not escape.

The hon. Member hag asked two
questions; first question is, whether I
would give the results of the investi-
gations. I promise, I wil] place =a
statement on the Table of the House
on the results of the investigations.

So far as the criminal offenceg are
concerned, it depends whether there
is mens reg or not, and if it is found
that there is mens rea, and criminal
action will pe sustained, Government
will not hesitate to take such criminal
action.

SHRI SONTOSH MOHAN DEV
(Silchar): At the very outset, I must
say that the Finance Minister, time
and again, on the floor of the House
has gaid that there-are- two ways of
gettmg hold of the black money; one
ig to attract it and the other ig to
beat it out. He came ouft with the
Special Bonds scheme, - which was
frustrated by the Supreme Court
injunction, and now he hag taken out
the cane from his brief-cage é&nd

started using it quite well all over -

the country. And thig is one of the
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results for whith 1 congratuldte i,
I also congratulate the officerg who
have been able to find &.lt thiy racket
of forty creres which, according to
the stitement releaged in the news-
papers will atfract gabout 13—20
crores of revenue to our exchequer.
In the statement which has been
placed before the House, it has been
stated that the whole transaction
ranges round the past few years.

would like to know from the Finance
Minister gpecifically, what those years
are and what actions were faken or
initiated by the then Income-tax
Commissioners ang officerg for find-
ing out this particular racket. Was
any attempt made? If so, what was
the outcome? Secondly, these busi-
ness firmg from where this ‘halwa’
hag originated ... (Interruptions).

AN HON. MEMBER: Not halwa,
but hawala.

SHRI SONTOSH MOHAN DEV:
Yesterday, I was coming in a scooter
and the scooter driver said:

9 wlmr ww wr g ?
ST FUT A FT gaar
gs g & & fogr, @
I WA @7 gEAT R
feidr ?

Anyhow, this hawala business has
been organised by some well reputed
firms with the help of, as per state-
ment of the Income Tax Officer, some
illiterate people on a commission of
5% only. How ig it that these trans-
action could not be traced out by the
Income-Tax officer in so many years?
If these trangactions have been going
on, will the hon. Minister sssure us
that he will have investigations for
such cases not only in big cities like
Calcutta, Madras, Bombay etc., but
wil lset up special cells to investigate
such rackets at wvarious places?
This is very important. There is &
proverb: What Bengal thinks today,
India thinks tomorrow. Mr. Saha
has also mentioned it. In Calcutta
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v
teg m.nbw%p, I don't want to name

anybody—are underwriting the tea
prices for their own ends forgetting
the honour of the couniry. Tea
industry is facing sicknesg ang I feel
pergonally that this iz because of the
underhand dea] of the tea magnates
of the country. So, I urge upon the
Government to look into this gpecific
industry from the point of this experi-
ence which we have gained and to
find out whether gomething is going
on there. I am sure something will
came out.

One more question I would like to
put. What steps Government will
take to give security to those officers
who have bheen able to do this grand
job for us? There are paper reports
that in Kashmir these junior officers
who went from all over the country
to carry out the raids are being
harassed by certain political and
influential leaders of that area. What
step is the government going to take
to protect all those junior officers who
are stationed in thosg aress?

Lastly, Sir, I would like to know
from the Hon. Finance Minister about
the suggestion given by Shri Janar-
dhana Poojary to nab Hema Malini
and others. He ghould not do it at
least for Hema Malini. I have got a
cinema hall and she has got very good
sale in my area. This is my last
appeal to you, Sir.

MR. DEPUTY-SPEAKER: I think
Mr. Mohan Dev ig fond of Hema
Ma‘!ini.

SHRI R. VENKATARAMAN: Sir,
Shri Sontosh Mohan Dev, has asked
the question: from what date this
Hawala transaction is going on? From
the preliminary examination of the
seized documents we find it has been
going on from somewhere in 1973-74
to this year. This hag come to our
notice unly now after we seizeq thesze
documents.
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The second question which he asked
izg: Why was thiz not discovered

earlier? Sir, the way in which trans-
action goes on ie such that on the
surface it looks ag if it iz very cor-
rect. The Account Payee cheque is
issueqg and the Account Payee cheque
is credited in the account and then it
ig drawn so that when it goes to audit,
there would be payment of every-
thing according to rule, But after
the cheque is credited, this man
recelveg the money in cash and pays .
it ag blackmoney. This is a thing
which cannet be discovered unless we
have information, And once we got
the jnformation, we were able to nab
it.

Third question he asked: Whether
fuller investigation is carrieg on in
other areas?” Yes, Sir, whenever we
get instances of this kind of fraudul-
ent transactions, we immediately put
our staff on the glert in all the area
to find out whether such kind of
transactions take place in other
important centres.

Fourthly, he said: We shoulg give
protection to our officers. Sir, it is
our endeavour to give all the protec-
tion to our officers. In fact, they can
draw on the services of the Central
Reserve Police as well as the local
police whenever they go for searches
outstations.

So fer g Hema Malini i concern-
ed, T have no opinion.

=t yowr srwrq Fay (Agremaw ) ¢
garsad  wfm, @ 9% qdr wgEd
T AT el woRk o & dye
frar & fir xg dw # e T B
are} W) ot ¥ qwer argar w1 T
T w5 ¥ PER M A wedr |
EATR AT X 74, 75 WX 76 W oY
XY g WT ATAT GFET  HEX A ¥
TR WHg A ad af WA A
SRR 91 wga ER WA wwnw
* wg 7 ok g WA ¥ woow
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Twd W ¥ 1 T fRe A
qEf wras % wE @ s feufa &
94 Wl qgH WX WA Y F HHY
s ¥ T, TGoo TR AT F) (HIT
TqT AT, YT IR DTG THE 4G §
waan,  wigwfa & gr—ay
Al Farr S e ¥ faar fedt e
& wfayac wmal & s e fag
AR vk autir o® 7} forar wre sigr
qR W< AU TNT WY Q. A W QT
agt Foigr | § welr wfma & onwAT
agw o sqar ol & W w0 o
0% feed AR /i wETa wer . fre
aq & faawr fa gow fafh & ava
gAET qewR F TweT a7 7

4g TETT QAT F) WA W
T Y, TOW AR U WS A F IR
w§ safwad & i Qo T i ag gaier
gaT RT 1 FATG @I X IEI-
fermrficdr sar sl & go@r &
FIC CF WO F T G, AT 7Y 77
TR W e sr @ § e
FHQAg | TWE fag & g e
qar g i s var g A aen it
<@ oTg & q maw g W § vew
O AT T €T YA I A
A0\

SHRI R. VENKATARAMAN; I
have no figures as to how many cases
were withdrawn., But I should give
the number of searthes which were
carried out during that period. Dur-
ing 1977-78, 617 gearches were car-
ried out, and Rs. 8.8 crores were
seized. In 1978-79, 1345 searches
were carried out &nd Rs. 5.12 crores
were seized. In 1979-80, 2100 search-
eg were conducted and Rs, 12,14
croreg geized. In the first year, there
hag been a very small gmount of
searches and seizures; but gubsequent-
ly it increased.

in Bombay 306
MATTERS UNDER RULE 377,

(i) CORRUPTION AND MALPRACTICES IN
NATIONAL AGRLCULTURAL COOPERATLVE
MARRETING FEDERATION OF INDIA
(NAFED)

DR. VASANT KUMAR PANDIT:
(Rajgarh): Sir, under rule 377, I
wish to raise the following matter:

The National Agricultural Co-
operative Marketing Federation of
India (NAFED) was established for a
laudable purpose of becoming a ser-
vice cooperative agency to the far-
mers and agriculturists of India,
Thus, cooperative marketing was the
essence of itgs existence. Unfortu-
nately, this national agency has be-
come a breeding ground for.corrup-
tion and malpractices. Besides, the
affairs, administration ang function-
ing of NAFED are far from satisfac-
tory. Ev the employeeg are dis-
satisfled gt its working.

The House is aware that since June.
editorials ang various news items
appearing in papers have totally
shaken the faith of Indian agricul-
trurists and farmers in this cooperative
agency and its  utility. Serious
charges of corruption have been level-
led against NAFED regarding exports
of onions to Russia. An enquiry
board of NAFED is probing into
these charges and the huge losses
suffered by NAFED in their exports
and the unlimited corruption and
mal-administration. Such 3 state bf
affairs is indeed alarming and dis-
turbing from the nationa] point of
view. Even the faith and trust of
foreign importers of NAFED -have
been shaken.

It hag also come to light that admi-
nigtrative expenses in NAFED have
gone up above reasonable limiis.
There has been a gpate of court stay
orders, employees' agitations and
neglect of farmers’ interest in
NAFED. .

May I, therefore, request the Gov-
ernment to step in  immediately to
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rehabititate faith and confidence in
NAFED, and to re-organize itg admi-
nistrative set-up and to lay down pro-
per normg for it operation? The
Government should appoint a High
Power Investigation Committes to go
into the charges of corruption and
mal-administration in NAFED. The
Government cannot Temain a silent
spectator when a National Service
Cooperative for the benefit of agri-
cultural marketing is going dowm in
it prestige and integrity. I appeal
to the Government to come forward
in the House with a comprehensive
report on the working of NAFED
and the steps taken to improve it.

st adem  wrrdt (e )
qreRs weew, ¥ ENRfew sifmafae
it m gEm E ...
SHRI MOOL CHAND DAGA
(Pali): Does he belong to that - rty?
MR. DEPUTY-SPEAKER; If he is
stating his new position, why do you
WOrTy?
=t A anre Tife,
R g s d ) A fwa g, i g,
§ FTAWR
MR. DEPUTY-SPEAKER: Now he

represents DSF. That js what he is
saying.

.. (T ) ..
) AANR woT¥r ;. WO &&T
afsy, &idfem  wfmafese 9
gar i ?

MR. DEPUTY-SPEAKER: 1 have
already introduced you as DFS mem.
ber.

o wATE ATWEY R QT
#nEfes wfmufoe arf

(e ) ..
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MR. DEPUTY-SPRAKER. AN thase
intetrugpions will nof be recendéd.
Only Shri Mani Ram RBagais sate~
ment under Rule 377 will be record-
ed.

(Interruptions) **

(ii) SuxE sy Woaxems or Hpaax
TexTiLes MiLLs,

ot wAew awer : SurERe

aew, ¥ fegw 377 ® weada §d4t
RERT F7 tqT e AT §

feam dweEngw o & ardiw
W AR AIGE § W a9 qqYw
wres frame oiw gare & 73« g
g1 wIgd 7 wodr s ami ®
AN AWH WM F JTa AR A &Y
fed ogd wifawa gEom ¥ 1 wEH
Hr smrET sawalh @ w67 @
g1 otw gar afire ¥ yat 73 w1
T Mg Fg
59 Hel g WIH AT GF 7
TR X W HALL T Y07 EH
feard arfe geom @w aF s
wTH gREE e swAD

(iii) ALLEGED HARASSMENT OF NON-
Mrzog v MizoraMm

SHRI SONTONSH MOHAN DEV
(Silchar): I beg to draw the atten-
tion of the Home Minister regarding
the following serious matter and I
humbly request a statement from
him,

From 28-7-81 collection of unautho-
rised taxes from all non-Mizo busi-
nessmen and Government employees
of Aizawal, the Capital of Mizoram
has been restarteq openly by the fol-
lowing organisations:

(1) North Eastern Region Stu-
dents Union & MZP.

**Not recorded.




309 Matter Under BHADRA 8, 1008 (SAKA)

(2) MNF. (Undergroung with
arms),

The orggnisation named N.ER.S.U.
is ynfamiliar to most non-Mizos gnd
their objectives are ag unclear,
However both organisationg have
persisted in heavily taxing the non-
Mizos who are gbliged to pay up
under threats of physical violence.

Besides this the M.N.F. gre colfect-
ing Rs. 50 per head from incoming
and outgoing non-Mizpg fncluding
Government employeeg on the Silchar-
Aizawal and the Aizawal-Lunglei
Road, They are also collecting
Rs. 1000/- from every truck driven
or owned by non-Mizog and carrying
essential goods.

This type of collection of money in
broad day light ang in front of law
enforcing agencies is 3 matter of seri-
ous concern so far ag jnnocent lives
and the properties of non-Mizog are
concerned.

These organizations seem to be
spreading communal feelings in the
area and much against the policy of
the Government of India. Commu.
na] feelings and lawlessness are
increasing day by day along with
the harassment of non.Mizos. Paral-
lel governments have also sprung up
and remedial action is required
urgently before the situation gets out
of hand.

(iv) RELIEF MEASURES FOR DROUGHT-~
AFFECTED DISTRICTS OF BIHAR

PROF. K. K. TEWARY (Buxar):
The month-long dry spell in many
parts of Bihar has created 5 drought
like situation there and rendered the
farmers ranicky. Failure of rain
coupled with erratic supply of elec-
tricity hag completely destroyed the
paddy €rops and the untransplanted
se_edhng‘s. The worst affected Dig-
tricts like Bhojpur, Rohtas, Auranga-
bad, Gaya and Jahanabad normally
have sufficient rains in the crucial
month of August but this year’s

played by the rain gods has

Rule 8T7 310»

shattered the dreams of the poer
farmers adso expossd our akiect.
depéndence on the vagaries af natupe.
It in unfortunate that the exishing.
canals in thege areas were mot ubilis~
ed to save the dying asddy crepd
when the reservoirs had suffipient
water to irrigate the lands under
their command areas. Now for a:
vast majority of farmers the future
has only starvation in gtore for them
and of course Government doles
which may not trickle down tg them-
in all cases.

Their miseries have been com-
pounded by the sudden disappear-
ance of consumer goods both from-
the open market and the fair price
shops. Blackmarketeers and profi-
teers are selling thege articles at
fancy prices.

I urge upon the Central Govern-
ment to allot sufficient funds for the
rellef work in these areas and evolve
suitable schemes for providing assur-
ed irrigation facilities and streamline:
the Publie Distribution system for
the benefit of th people.

(v) PERMANENT AFFILIATION OF ST.
Jorng MeDICAL COLLEGE AT BANGALORE
wrrH BANGALORE UNIVERSITY

SHRI GEORGE JOSEPH MUNDA.-
CKAL (Muvattupuzha): St. Johns
Medical College was established in
1963 after investing over Rs, 3 crares.
This medical College is an outstanding
institution with high standards in ad-
mission, academic training and ser-
vices. 333 per cent of admission is
for the State of Karnataka and 18 per
cent for the Scheduled Caste and
Scheduled Tribes, Though the
Medical College is outstanding, it is
not accorded permanent affiliation.
Medical Council of India also has re-
ported favourably. The affiliation is
given annually, The Medical Council
also has recommended this college for
Post-graduate courses bhut the Banga-
lore University has not given sanction
for these courses as well. There is a
St. John'’s Medical College Hospital
with the investment of over Rs. 49
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crores, This Hospital is one of the
best Hospitals in the country. ‘This
iz also not recognised for training
programmes, There is a patent in-
justice in this matter and the public
is wery much concerned over this
attitude of the Bangalore University,

Therefore, may I request the Gov-
ernment to use its good offices and do
justice in the matter of St. John's
Medical College and Medical College
Hospital of Bangalore?

(vi) NEED RESOLUTION OF MAHARASH-

TRA-KCARNATAKA BORDER ISSUE BY IM-

PLEMENTING MAHAJAN COMMISSION
REPORT

SHRI T. R. SHAMANNA (Banga-
lore South) After Independence, the
Government appointed a States Re-
organisation Commission headed by

Justice Fazal Ali. The Commission
after through examination (taking
more than 7500 witnesses) vcave a

report, ‘The Government of India
accepted the report of the Commission
and took steps io form new States on
the basis of language spoken by a
large section, The criteria taken by
the Commission was that—the divi-
sion and regrouping should not
endanger: —

(1) the unity and security of the
country;

(2) linguistic and cultural homo-
geneity of the areas:

(3) financial, economic and ad-
ministrative convenience;

(4) successful working of the
National Plan,

The new States were formed in
1958, -On account of the narrow out-
Jook of a few selfish leaderg the full
benefit of States re-organisation
could not he got and on the other
hand much hest has been created.
This has cost heavy losg to the
country,

The Maharashira leaders were dis-
atisfled with the SRC, award and
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pressed for reconsideration of S.R.C,
recommendation. Much against the
wishes of Karnataka leaders, one man
Commission, Mahajan Commission
was constituted, To respects the wishes
of the leaders Karnataka accepted
the appointments of the Commission.

Justice Mahajan after careful exa-
mination of all aspects gave a report
and award. It is regretied that
Maharashtra, instead of accepting the
award passed by the Commission (of
their choice), is making unreasponable
demands tograb the areag legitimate-
ly belonging to Karnstaka (Belgaum,
Nippani, Karwar etc.). The coercion
method is not the sole property of
Meaharashtra friends, Karnataka, is as
it is, hag lost wvaluable areas like
Kasergod (now in Kerala) and a good
portion of Sholapur, Kolhapur, etc
(in  Maharashtra). The Kannadigas
will nat be idle spectators and are
ready for any sacrifice to gurad the
Kannada areas. Karnataka is ready
for small mutual adjustments, on the
basis of Mahajan Report.

I, on behalf of 30 million Kanna=-
digas, appeal to the hon, Prime Minis-
ter to advise our Maharashtra bro-
therg to live as members of one
family. Reopening of a closed case
will be opening of Pandors box. Letus
spend ourvaluable time in nation-
building activities.

(vii) CRISIs 1N TEA INDUSTRY AND
NEED FOR TMPLEMENTATION OF A COM-
PREHENSIVE PACKAGE OF RELIEF
MEASURES

SHRI B, K. NAIR (Quilon) Sir,
under rule 377, I would like to make
the following statement. The tea
industry everywhere in India is psa-
sing through a very srious crisis.
Apart from the severe drought that has
been sgerously affecting production
during the past two years, the steep
rise in the cost of production on the
one gide coupled with an unpreceden-
ted fall in prices both in the export
market as well ag internally, have
been fagt eroding the capacity of the
industry,
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While the prospects for the entire
country are quite glomy, the aituation
is much more alarming in Kerala
with its low average productivity,
poor quality of the product, highest
cost of production, heaviest taxburden
and incessantly rising wage , And
the unavoidable result has been that
a good number of estates have already
closed down and a growing number
is sliding into the red, broken down
with unbearable burden of arrears of
taxes and wages,

A confrence of the parties was re-
cently convened in New Delhi by the
Commerce Ministry and some pro-
posals are reported to have been dis-
cussed. But no concrete steps have
so far been adopted. The need of the
hour is quick adoption and speedy ‘m-
plementation of 8 comprehensive
package of relief measures both by
the State Government of Kerala as
well ag the Centre, Further indeci-
sion and delay in this respect is
bound to cause irreparable damage to
the plantations, especially those in
Kerala and result in tens of thousands
of workmen and their families who
belong io the lowest strala of syciety
being deprived of their only means
of livehihood. And let it be remember-
ed, unlke in other industries, the tea
estates once closed and left idle will
within a short time and turn them-
selves into jugles entailling colossal
expenses for clearing, weeding prun-
ing, menuring, ete. and a waiting
period of geveral weeks to go into pro-
duction again,

It is time for immediate attention
and remedial action on a wide front.

(viil) NEED FOR ABOLITION OF CONTRA-

CTUAL sYSTEM OF Safai Karmachgris

AND OTHER LABOURERS IN ATR INDIA,
BomBay

W dmm o fn (feai )
Iureqw  wErza, aryt & que gfear
¥39 Tt wagd o8 wew  wad

BHADRA 3, 1903 (SAKA)
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®i gmfc wifew feafa e &
uhu wf @@ g1 & Skt
war & frsire &% gu & 1 o wagdl
w 3Ware grar ¥aw 7 wwr whafya
qrfoafas faar smar & s e 3R
oo ¥fent & 25 w9 wfa wage e
A 1wt wagw wagd W ofar
e o sy § Wi F A € wagdy
o wrz o ol 81 featRaawg ¥
wfis 3T A 9¢ 1,25 A i
Tage 71 2 & wfafe o @ar
¥ @@ TR IR W 225 T
sfeag T L H Bam fasar 1 A
wage SERigra @ sy g Tag
K& WET WE< K 225 w¥ N AT
fram & ssmfuaslfal & fasw
q< iy sa faaq & wqAy swavaar
THE Hi |

UF ACE TP AT IR F fgr
§ i Fqur AAgd &0 w97 ;AT
W g B §, 7Y gAY aTh
TRICHF S &% F iy fag g1
AHZUT &7 Wiy farar 5@ & 1 T
dav % foifEa w1 & swume wae S &
g W AT § 1 S WInres
Wi frarar frguga gE g e @
fedi & Wi 6 Wi ¥ A Wt 7w faww
# 39wt four s s wre g gfwar
Howg oo peaw T H )

UA: TH g4 T HEEH & I
Faq awg 2 @ awd wage oT w9
wiwa swafedd # fgg & 3D
G # WG WIH THTR F gEfEa
wAfcdl & Asv #7 carf soaw A
T W)
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Bill and Prevention

13 brs.

BSSENTIAL COMMODITIES (SPE.
CIAL PROVISIONS) BILL
AND

PREVENTION OF BLACKMAREE-
TING AND MAINTENANCE OF
SUPPLAES OF ESSENTIAL
COMMODITIES (AMENDMENT)
BIL1 Contd,

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration of the motions for conside-
ration of the Essential Commidities
{Special Provisions) Bill and Pre-
vention of Blackmarketing and Mainte-
nance of Supplied of Essential Com-
modities (Amendment) Bill

THE DEPUTY MINISTER IN THE
MINISTRY OF CIVIL SUPPLIES
(SHRI BRAJAMOHAN MOHANTY):
Mr. Deputy-Speaker, Sir, I am very
grateful f{o the hon. Members, who
have participated in the debate, Some
of the hon Members have given some
useful suggestions in the course of the
discussion. I am also very happy
that all the Members who have parti-
cipated have expressed their senti-
ment thai stringent action against the
anti-social elements, strong measures
against the blackmarketeers, should Le
taken, Perhaps that is a reflection of
the popular upsurge outside, But, {
regret to find some hon. Members
are pressing their amendments for
referring this Bill to a Select Com-
mittee,

MR, DEPUTY-SPEAKER: He may
continue his speech after lunch.

13.02 hrs.

The Lok Sabha adjourned jor Lunch
til Pourteen Hourg of the Clock

(Spl. Provisions) 316
of Blackmarketing
ete, (Amdt,) Bill

The Lok Sabha re-assembled after
Luwch at five minutes past Fourteen

of the Clock.
[Mzr. Depury-SeEakEr in the Chair)
ESSENTIAL CoMMODITIES  {SPECIAL
PROVISION: ) BILL:

PREVENTION OF BLACKMARKET-

ING AND MAINTENANCE OF SUP-

PLIES OF ESENTIAL COMMODI-
TIES (AMENDMENT) BILL—

MR DEPUTY-SPEAKER: Shri
Mohanty, you can continue,

SHRI BRAJAMOHAN MOHANTY:
This Bill has been passed in the
Rajya Sabha, If the Bill is referred to
the Select Committee and if any
amendments are adopted, imagine how
much time it will involve and natur-
ally our efforts to take stringent mea-
sures against anti-social elements will
be defeated, That is why those who
have sponsored the amendments to
refer the Bill to the Select Committee
are indirectly serving the cause of the
black marketeers. I would request
them to withdraw those amendments
During these difficult days of our eco-
nomic situation when the  Govern-
ment is taking all efforts to check
black marketing and other economic
offences, there should not be at this
stage any attempt on behalf of the
hon, Members to delay the matter in
any way.

I would place before the House
what has been our experience with
the operation of the Essential Com-
moditieg Act. Since this Government
came to power we have taken all
steps to check economic offences,
About 30,000 cases are pending in the
court, Out of ii 9,000 cases are pendng
for the last two years, Almost 6,000
cases are pendig for more than a
vear, Thoze who are criminals, those
who are playing mischief with the
economic system of the country need
immediately be punished.....

SHRI XRISHNA CHANDRA HAL-
DER (Durgapur): Please given me
statewize break up,
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SHRI BRAJAMOHAN MOHANTY:
I am coming to that. We have got this
break-up.

If you do not amend this statate
and it speedy dispesal of the cases
is not possible, then we cannot coun-
feraet this menace, That is why this
Bill has provided for sefting up
special courts, summary trials. These
nffences have been made non-bailable.

Some hon, Members suggested that
if this amendment is passed, by this
Amendment could you check black
marketing? Could you bring down
the prices? My answer would be, so
far as theft is concerned Sections 379
and 380 of the LP.C, have been there
since time¢ 1mmemnrial. Has anybody
calculated if the offcnces of theft have
come down? But il will serve as
adeterrent. It will serve Jifferent
psychology in the society. I would
submit to the House that since this
Government came to power, it has
taken all steps to check this menace.
In the yar 1980, 12080 persons have
Leen prosecuted. In the year 1979 ie.
calendar year only 6615 persons have
been prosecuted. In the year 1880
arlicles worth above Rs. 38 crores
have been geized, My submission is
that this Bill is needed immediately
to be brought into the statute book.
Covernment should have the puwer to
catch hold of those anti-social ele-
ments and prosecute them and they
should be punished immediately, That
itsell will gerve as a deterrent in the
society.

Some hon. Membere have discussed
almost the entire economic policy Per-
hapg it does not come within the
dimension of this Bill However I
would refer to one or two comments
made by some hos, Members—parti-
<ularly our friend Shri Chandrajit
“Yadav. He has almost criticised the
entire economic policy, He has gone
on te say that the Censtitutional
‘mandates have nct been implemented
snd s0 en and 90 forth Ultimately
he comes to the cenclusion that this
Government is enti-peassntry. My
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submission would be he is an old
friend of mine, We have worked to-
gether for years. He was a party {0
the formulation of the policies of the
Congresg Party as well as the Gov-
ernment for pretty long years, May I
know when he came to kuow which
policy is anti-peasantry? When did he
realise it? Our position is aosolute-
ly clear. Our position is that we are
striving for more production, That is
the only answer to rising prices due
to inflatiohary pressure, Production
should match the demands of the
community, Our aim is to achieve
that objective. Qur policy is to pay
the peasantry the remunerative pi.ce.
At the same time we have to look to
the vulnerable section of society, Es-
sential articles and goods must be
available at fair price, Shri Halder
will agree with me that we have to
achieve all these ends. It will no! one
way trafficc We have to look to the
interest of the peasantry as well as
to the interest of the poor consumers
who are not in a position to auproach
the market with prevailing  prices.
Everybody knows this is not a laissez
faire economy. It is not a socialist
economy. It is a mixed economy.
We have to balance them, In that
way we are giving remunerative prices
to th peasantry and are supplying
essential needs at fair price. My sub-
mission is hon. Member should realise
all this We have te analyse thuse
forces which conspiring and wwhich
are persuading the producer not to
sell to the Government unless the
Government pays Rs. 150 per quintal
for wheat. May I know whose inter-
est gre those forces serving? That is
the problem. I know and the Govern-
ment is aware of this that there is a
section of peovle who are out to
sabotage all the economic measures of
this country, And they are creating
difficulties in our way, Everybody is
conscioug of it.

Bome Memberg have resented very
much the provision tiat the appellste
power has been given te the State
Goverament instead of to the judicisl



319 Essential Commodities
Bill and Prevention

[Shri Brajamohan Mohanty]

authority, M-, Daga, my hon. collea-
gue, has said that this Government has
no faith in the judiciary. From which
provision of the Bill has he read it?
‘We have comulete faith, a hundred
per cent faith and confidence in the
judiciary in spite of the fact that, by
repeated judicial pronouncements, the
authority of this Parliament is being
eroded every day, in spite of the fact
that a number of economic measures
could not be implemented because
they are pending in courts for years.
In spite of gl] these things, we have a
hundred per cent faith and confidence
in the judiciary. (Interruptions) I
take full responsiblity when 1 say this,
In spite of all adverse situations we
have confidence and faith in the judi-
ciary, Now, what has been
done in this Bill? We  have
given the power of appoirtment to the
High Court. Special judges will be
appointed by the hon. High Court,
and that will be done under section 9
of the criminal procedure code, Abso-
lutely. the adjudication part will be
done by the courts, not by the Gov-
ernment. Only appeals in respect of
the order of the Collector regarding
articles seized and confiscated will lie
before the Government and not before
the judicial authority or any judicial
body, Some suggestions have been
made that this power should be given
to the High Court or to the special
courts, and some amendments say that
it should be given to the Governor.
My submission would be that we can-
not accept them bLecause it is all a
time-taking prncess and we do not
want that the articles seizeq should
be wasted if they cannot be disposed
of in time, That was the difficulty for
which we have incorporated this
amendment—the power has been given
to the State Government,

Another aspect of the matter that
the hon. Member has suggested is that
this judicial process will not give
justice to the smal} traders. That is
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what Mr. Daga contended. My reply
would be—if he properly analyses, he
will find this—that this judicial system,
which we have adopted, very often
does not do justice to the weaker sec-
tions of the society., Who doeg not
know it? Are you not aware of it?
We are operating the existing system
with all its limitations. We know the
mischief played by money-power,
But are yoy in a position to eliminate
it? So, that is the problem. My sub-
mission would be that within the
existing system ag we have conceiv-
ed, there have been limitations for
the weaker sections as well 25 for
the small traders Any other systems
carry more limitations. Our system
atleast assures us minimum justice
and works well. My submission
would be that we should not be af-
raid that the small traders would be
very much harassed because of the
money power of the big traders al-
though that danger cannot be comp-
letely elimiated witbin the present
system, Mr. Halder knows that the
leader of his party once characteris-
ed the Supreme Court as administer-
ing class justice and he was
prosecuted for coniempt of court.

Some apprehensiont has beep ex-
pressed regarding abement. Ag you
know, abetment is equally an offence
ang those who abet are treated on an
equal footing with the, principal
offenders.

So, this is what has been proviaed
for here. The only exception is for
those abettors to the offence for this
reasqgy namely, for the wuse of thos»
essential commodities for ersonal use
for the wuse of their family and
members who depend upon them. So
far as punishment or penalty, is con-
cerned there hag been some leniency
shown to them. They will only be
fined but there will be ng substantive
punishment of imprisonment given
to them. This is for the offence com=
mitted in respect of foodstuffs and
drugs only. For their clasg of
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offenders there has been some leni-
ency shown to them (Interruptions)
Thig a very reascnable balance. For
them lighter punisnment ig provided.
The fine is there. No substantive puni-
shment is there, They wil] be
allowed enlargement in bail. Under
the existing arrangements this has
been provideq for, Another aspect is
relating to the categorisation of these
offences. As a mater of fact, the
offence has been categorised. The
imprisonment for some offehceg is
for three months and for some six
months. Previously it could be relax-
ed by the court, Now it is not pos-
sible. We have provided the provision
of imprisonment for a period of three
months, This cannot be waived by
the court. As regards offences, they
are of different types, Some hungry-
men go about and pick up some
pieceg of bread. Thot offence also comes
under Sec. 379. If someone steals a
stainless utensil, that offence comes
under the same section, The punish-
ment inflicted by the court will be
different. In some case, it will be less
and in some case it will be severe.
I¥f someone commits an economic
offence in respect of essential como-
dities or if someone purchases one
kilogramme of sugar the punishment
given to him will be different. It is
left to the court.

SHRI MOO], CHAND DAGA:
(Pali): The minimum punishment of
three months should be there,

SHRI BRAJAMOHAN MOHANTY:
The punishment of three months
imprisonment will be there. But, if
the offence is very substantial, then
it may be extended upto two years.

Another aspect is this. My learned
friend Mr, Parulekar expressed his
doubt about the implementation of
this provision as also investigation in
the case. He himself i an advocate
and he knows very well about our
limitations. Investigation angq imple-
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mentation are two different things.
Of course, they need improvements,
Everything depends upon the coope-
ration of the people. You know that
in foreign countries whenever the
offence is committed and when it is
published, many people rush to give
evidence and cooperate with the in-
vestigation ag to make it a success
We have to consider whether that
special condilion is existing here,
Further the normg of analysis of
evidence both in India ang England
are different. Our approach is to
pick up grain out of chaff but the
Englith jurisprudence does not accept
a witness speaking falsehood. the
entire evidence iz rejected there but
in India the evidence will be analys-
ed and a little bit of 1ii1uth that is
there is used. So, different conditions
are prevailing.

There is another aspeot relating to
bail, It hag been commented that it
is made non-bailable, Non-bailable
is nothing new because Uls 380 the
offence is non-bailable, It can be sum-
marily tried. So, nothing new has
been incorporated. Only economic
offenceg have been brought at par
with theft in general law.

Mr. Deputy Speaker, Sir, I would
like to urge upon the House that this
Bill be passed with unanimity and
enthusiaism, That itself will create

a deterrant in the society against
those anti-social elements Thank
you.

wwEd i A (wedk)
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MR. DEPUTY-SPEAKER: (He has
replied to Both the items. Now, the
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House will take up Essential Com-
modities (Specia]l Provisions) Bill,

I will now put amendment No. I
moved by Prof. Madhu Dandavate to
the vote of the House.

Amendment No. 1 was put and
negatived.

MR. DEPUTY-SPEAKER: Mr.
Daga, are you pressing your amend-
ment No, 2.

SHRI MOO]1, CHAND DAGA: No.
Sir, I want to withdraw?

MR. DEPUTY-SPEAKER: s it the
pleasure of the House that the amend-
ment moved by Shri Mool Chand
Daga be withdrawn?

HON. MEMBERS: Yes.

Amendment No. 2. was, by leave,
negatived.

MR. DEFPUTY-SPEAKER: I wil
now put amendment No, 3 moved by
Shri Bapusaheb Parulekar to the vote
of the House,

Amendment No, 3 was put and
nagatived.

MR DEPUTY-SPEAKER: 1 will
now put amendment No. 11 moved
by Shri Krishna Kumar Goyal to the
vote of the House.

Amendment No. 11 was put and
negatived.

MR. DEPUTY-SPEAKER: 1 shal
now put the mnti'n the vote of
the House. The question is:

“That the Bil] to make certain
special provisions by way of
amendments to the Essential Com-
modities Act, 1956 for p ‘emporoty
period for dealing more effectively
with persons indulging in hoard-
ing and blackmarketing of, and
profiteering in  essential cominodi-
ties and with the evil of vicious

Inflationary prices and for matters

AUGUST 25, 1981

(Spl. Provisions) 824
of Blackmarketing
etc, (Amdt,) Bill

connected therewith or incidental
therety as passed by Rajya Sabha,
be takep into consideration.”

The motion was adopted

MR, DEPUTY-SPEAKER: Now, we
will take up clause by clause consi-
deration of the Bill,

The question;
“That clauses 2 and 3 stand part
of the Bill.”
The motion waes adopted.

Clauses 2 and 3 were added to the
Bill,

Clause 4—(Amendment of section 6A4)

SHRI T. R. SHAMANNA (Bang-
lore South): 1 beg to move:

“Page 2, line 34,—

after “Collector’ insert—
“or such other person autho-
rised by him” (48)

MR. DEPUTY-SPEAKER. I will
now put amendment No. 48 moved
by Shri T. R, Shamanna to the vote
of the House,

Amendment No. 48 was put and
negatived,

SHR] SATYANARAYAN JATIYA
(Ujjain): I beg to move:

“Page 2, line 35,—

ajter “sold” nsert ‘“uniformly”
(60)

MR. DEPUTY-SPEAKER. I will
now put amendment No, 60 moved
by Shri Satyanarayen Jatiya to the
vote of the House.

Amendment No, 60 was put and

negatived,

MR DEPUTY-SPEAKER: The
question is:
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“That Clause 4 stand part of the
BilL”

The motion was adopted.
Clause 4 was added to theh Bill,

Clause 5— (Amendment of section
6C)

SHRI KRISHNA KUMAR GOYAL:
1 beg to move:

“Page 2, lines 40 and 42—

for “the State Government con-
cerned and the State Govern-

ment”’
substitute—
“the High Court having
jurisdiction and the High
Court” (8)

“Page 2, line 43,—

for “the State Government”
substitute (“the High Court” (9)

SHRI T, R, SHAMANNA: 1 beg to
move:

“Page 2, line 40,—

for “Governmeni¥
“Governor” (34)

substitute

“Page 2, line 41—

for “Governmeni®
Governor” (35)

“Page 2, line 43,—

“Government
“Governor” (36)

SHRI MOOL CHAND DAGA. I beg
to move:

"Page 2. Iines 40 and 41,—

substitute

subsitute

for “the State Government
concerned anq the State govern-
mmt"
substitute—

“the Special Cowrt and the
Special Court” (56)

SHR] G. M. BANATWALLA (Pon-
nani): I beg to move;

of Blackmarketing
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“Page 2, for lines 38 to 41,
substititute—

“(a) in sub-section (1), after
the words “any judicial authority”
the wordes “including any special
court” ghal] be inserted; (38)

“Page 2, omit lines 42 and 43"
39

ot gow guTe whaw  ((wEv ) ¢
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“6C, (1) Any person aggrieved
by an order of confiscation under
section 6A may, within one month
from the aate of the communica-
tion to him of such order, appeal to
any judicial authority appointed by
the EBtate Govermment concerned
and the judicial authority shall,. . .”
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and the State Government shall, , ”
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RAO BIRENDRA SINGH: The
amendment is not acceptable, because
this will defeat the purpose of this
amending Bill. We want to burden
the State executive with greater res-
ponsibility for maintaining the price-
line and the judiciary and the execu-
tive should not work at cross purposes
in this matter and there should be
np delay on account of judicial pro-
nouncements, trails and appeals.
Therefore, the entire responsibility
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is now sought to be given to the
State Government,

MR DEPUTY-SPEAKER: 7 shall
hiow put amendmentg No. 8 and 9
moved by Shri Krishna Kumar
Goval to the vote of the House.

Amendments 8 and 9 were put and
negatived.

SHRI T, R. SHAMANNA: Sir, though
the Bill is an essential and important
one, the.way in which it hag been
brought is not going to be helpful to
the public, Unlesg and until, corrup-
tion is stopped and we have more
production, it is impossible to bring
about any control in all these matters.
As long as unscrupulous people are
there, administration is corrupt, it ie
impossible to control the black-market-
ing, or save the consumers from being
exploited., I, therefore, urge upon
the Government to take suitable
steps in that direction. It ig neces-
sary to see that the moral of the peo-
ple is brought to a certain level and
corruption js wipeq out from society.
Only then justice will be done to the
peovie, otherwise it is not possibla to
bring about any change..

SIIRI G M. BANATWALLA: !
wou:d like fo add only two sentences
This is the last minute appeal to the
Gosernment not to take an attitude
of denigrating the judiciary. Why
bring - this question of confronta‘ior
between the judiciary and the execu-
tive, blame the judiciary for delay
etc An appeal against the action of
the Co.leclor etc. must lie with the
judielary. On the day when the execca-
tive erodes judiciary that would be
the end of democracy. I, therefoie,
appeal to the Government t{o accept
my 2mendments,

SHRI MOOIL. CHAND DAGA: You
"have already provided for a special
court and that court will be presidad
over by a judge. What I want is that
“instead of ‘State Author'ties’, you
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should substitute the word ‘special’
court’, Yoy have provided for a spe-
cial court. If any propérty is con-
fiscated and the person concerned wants
to go in appeal against that order, he
can go to the special court, which is
presided over by a judge, This will
easure an independent judgement,

Section 6(C) of the Act provides:

“Any person aggrieved by an
order of confiscation under section
6(A) may, within one month from
the date of communication to him of
such order, appeal to any judicial
authority....”

It is there. We must respect the
judiciary. I want that an appeal should
be provided against the order of Col-
lector or an executive officer to the
judiciary. Ag the special court is
there, 1 suggest that those powers
should be given to the special court.

RAO BIRENDRA SINGH: The pur-
pose behind the Amending Bill is that
the essential commodities have to be
equitab'y distributed amongst the
people The real trouble has arisen
on account of the fact that production
in the country is not yet to the extent
that such measures would not be
reeded and that the whole demand
will be met by the free market mecha-
nism. Thig ig a temporary measure
for five ye only. And since the
Collector also is an executive officer
and it js the order of the Collector
which is sought to be appealed
against, it ig considered proper that
the appeal should lie with thé autho-
rity nominated by the State Govern-
ment.

Sir, the objective behind thig pro-
vision is that whatever goods are con-
fiscated must be available to the State
Government and its agencies for being
distributed according to the needs of
the people, If we accept the amend-
ment proposed by my Hon. friends,
the whole objective will be defeated
and We may not be able to make use
of the confiscated goods. Experience
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1n the past hag shown that the difficul-
ties are on account of the existing
provisions in the bill because it was
generally seen that the confiscated
goods were auctioned under the orders
of the judicial authority and that these
very goods were purchased by a group
of traders. They again made consider-
able profits on it and it was not pos-
sible for the public distribution sys-
tem to |utilise these commodities.
Therefore, I am gorry, Sir, I cannotl

. accept any of the Amendments pro-
posed,

MR. DEPUTY-SPEAKER: 1 shall
now put Amendment Nos. 34, 35 and
36, moved by Shri T. R. Shamanna,
Nos. 38 and 39 moved by Shri G. M
Banatwalla and No. 56 by Shri Mool
Chand Daga to the vote of the House

Amendments Nos. 34, 35, 36, 38, 39

and 56 were put and negatived

MR. DEPUTY-SPEAKER: The
question is:
“Tha. Clause 5 stand part of the
Bill."”
The motion was adopted.
Clause 5 was added ip the Bill.
Clause 6—(Amendment of gection 6E)

SHRI MOOL CHAND DAGA: I beg
to move:

Page 3, lineg 3 and 4,—

for “State Government con-
cerned” substitute “Special Court”
(57)

MR. DEPUTY-SPEAKER: I shall
now put Amendment No. 57 moved
by Shri Mool Chand Daga to the vote
of tha House.

Amendment No. 57 was put and
negatived. ’

MR. DEPUTY-SPEAKER: The
question is:

“That clause 6 stand part of the
Bill.»
The motion was adopted.
Clause 6 wag added to the Bill,
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The motion wag adopted,
Clause T—(Amendment of section 7)

MR. DEPUTY-SPEAKER: Now Mr.
Banatawalla.

SHRI G. M. BANATWALLA: I beg
tu move:

Page 3,—
Omit lines 8 to 11. (40)

Section 7 of the Act provides for
penalties. It also lays down the pro-
vision for, or authorizes the court ta
nake an order for lesser penalties
than the ones laid down in the Act.
The courl is, however, required t¢ dv
s0 only when there are adequale
rcasons, and the court js also asked
to specify those reasong in writing
There is no reason why there should
be any mustrust ag far as the courts
are concerned. There is no reason
given as to why the courts should not
be given the power to give lesser
penalties under special circumstance-
which they have to mention in thei
judgment. There 15 no reason to mis-
trust the courts; and, therefore, there
iy no reason for the deletion of these
powers, Hence I have moved my
amendment.

MR. DEPUTY-SPEAKEI}: Mr.
Daga, your amendment No. 38 is the
same as Mr. Banatwalla’s amendment.
So, you gannot move., But you can

speak,

SHRI MOOL CHAND DAGA:
Clause 7(1)(a) of the Essential Com-
modities Act says:

“If any person contravenes any
order made under section 3,—(a)
he shall be punishable,—

“(i) in the case of an order madc
with reference to clause (h) or
clause (i) of sub-section (2) of
that section, with impr'sonment
for a term which may extend to
one year and shall also be liable
to fine wne
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(ii) in the case of any other
order, with imprisonment for a
term which shall not be lessg than
three monthsg but which may ex-
tend to seven years and shall
also be liable to fine;

provided that the courl may, for
any adequate and special reasons to
be mentioned in the judgement,
impose a sentence of imprisonment
for a term of less than three
months,”

So, the court will give the reasons, if
it is a technical offence. A business
man or a small trader might not
have put up a list or might have com-
mitted a mustake unintentionally. In
that case, what will be the position?
Now you will send him to jail for
three months. It is a mandatory pro-
vision. Clause 7(2A) of the Act has
a provision which says:

“Lrovided that the court may, fo:
any adequate and gpecial reasons
to be mentioned in the judgement,
impose a sentence of imprisonment
for a term of not less than six
months.”

The learned Deputy Minister was
glving a reply. He has understood
the law wery well; and he was giving
the reply. Suppose the offence is a
minor one, Then the Magistrate
shall not give a major punishment.
While understanding his argument, I
say that the man might not have
committed the offence intentionally.
He hag simply failed to put up a list.
So, for a technical offence—i.e. an
offence which has not been committed
with a guilty intention, don’t punish
him for three months, A man aged
80, sitting in a shop, might not have
put up the list. Do you want to send
him to jail for three months? The
magistrate or judicial officer will say
that the man is aged, and has not
committed the offence intentionally.
He will give the reasons for it. Don't
make it a prestigious issue. Kindly
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consider it in the light of my obser-
vations,

RAO BIRENDRA SINGH: The
umendment and its purpose are very
well understood by my hon, friend
Mr. Daga, as also my friend Mr, Ban-
atwalla. Mr, Daga hag himself given
the reasons which Government had
in mind, while doing away with this
proviso. We want to ensure that no
shopkeeper will conveniently forget to
fulfil the requirement of rules and
law. It is only for technical offences
that this minimum is provided. But
this punishment is to be given after
conviction. If g person is convicted,
found at fault under this Act for the
least of offences, even then he should
get three months imprisonment. This
ig the purpose and we have delibera-
iely provided this amendment in the
Bill. (Interruptions) There is no ques-
tion, as you said Mr. Banatwalla, that
we distrust the court. No reason has
to be given because there is no ques-
tion of any distrust on the judiciary.
We only want to ensure that this Act
is fully enforced and implemented,
that there is no loophole. So, I am
noi very sure that lawyerg like you
and Mr. Daga will still be finding
some loophole.

SHRI G. M. BANATWALLA: I am
not a lawyer,

RAO BIRENDRA SINGH: You
appear to me to be a lawyer. So, 1
wag afraid of you also. We know that
we cannot plug all the loopholes yet
with all good intention we have tried
to make the law as fool-proof as pos-
sible.  Therefore, I am unable to
accept Mr. Daga’s suggestion.

ot Ao wfeqr . oqeRe
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MR, DEPUTY-SPEAKER: You have
not given your amendment. I will
come to you. This is clause 7.
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MR. DEPUTY-SPEAKER: Now we
are going clause by clause. I will call
you. You should c¢heck up. Now, in
Clause 7 you have not given any
amendment, That is our record.

o werarouw wfear: s AW
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MR, DEPUTY-SPEAKER: You
check up with the office,

Now I shalli put amendment no. 40
moved by Shri Banatwalla to the vote
of the House.

Amendment No, 40 was put and
negatived.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 7 stand part of the
Bill.”

The maotion wag adopted,
Clause 7 was added to the Bill
Clause 8—(Amendment of section 8)

SHRI NARSINH MAKWANA
(Dhandhuka): I beg to move:

Page 3, lines 18 and 18,—

omit “for his own use or for
the use of any member or his
family or for the use of any per-
son dependent on him, and not”
(26)

Page 3, line 23,—
for “fine only” substitute “imp-
risonment and fine” 27)

MR. DEPUTY-SPEAKER: Then
Mr, Bhogendra Jha is not present in
the House. Then Mr. Shamanna, are
You moving your amendment?

SHRI T. R. SHAMANNA: No.

MR. DEPUTY-SPEAKER: Then
Mr, Chaturbhuj is not present in the
House. Mr. Narsinh Makwana, now
You can speak on your amendment.

of Blackmarketing
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oY arefiry wwarey ¢ (I ) ¢
LA AEIXT, WEAAG Wl WERA
#ft fadmw sg § SO WE-8
¥ g s g fr o RE Wt =fe
qeA afa & « & frg, 1w &
fag amrFTawy § 1 TA AR X
ar swrae Fam & ag A ofa
el Ffac g ar A sfag g
ww fag o fiden 2 e et w8
arar fafraa % ar ifgg f@ @A
HET % qFeqre & @ a1 weg sfaat
% fag sar fear smawar )

W) am ag & T ww¥ fad
AW FT W fFaoman g
¥ gEE @ B oS A & 3 A
o, afew gEd e S o
] W wrra Wt g wrfge, arfe
™ FEA ¥ aga aerd § ww fear
ST AR

W ¥ wew 7 Ry owgar
HATHIE X FgT 3 AR 50 47 100 wTEHY
t— % g wam o wrAw gwEer
fran ar, R T @ 91 zafeg
¥ fAdew & & m@r aa #Y e
Tifge & Surr § s goeT AT
oo OefHal & fag  Qan fear o
gFar g\

T 1w fag © W @1 A
A AT {77 T q9Y §— MNfefrdwm
TR, UAT AECH FFAE 1 @R
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. [ A feg)
I gE AR, X W AR d T AG
FT K @ 94d Hq ag foama <& 7
g uz faama afae § v @R
wifgg |« & wrar wear § f@ AAAa
gTEE WUl gHEdEE ® afde §
L :
MR. DEPUTY-SPEAKER: Are you
pressing your amendment or are you
withdrawing?

qY  Adug wew o Ffve ar

¥y Far g Afes A wgar Tgar g
fraR segfo & wdarw qrdE
qd S 5 fRar & qg SRESiqe
#EY § HIC TF T FEAGT AW

MR, DEPUTY SPEAKER: Has Mr.
Narsinh Makwana the leave of the

House to withdraw amendments Nos.
26 and 27 to Clause No. 87

HON. MEMBERS: Yes.

The Amendments Nos. 26 and 27
were by leave ‘wjthdrawn.

MR. DEPUTY-SPEAKER: The ques-
tion 1s: .
“That clause 8 stand part of the
Bill."”
The motion was adopled.
. Clause 8 was added to the Bill.

Clause 9—(Amendment of section
104)

- MR. DEPUTY-SPEAKER: Now, we
take up clause 9.

SHRI MOOL CHAND DAGA: I beg
to move: .
Page 3, Line 25— .
after *“non-bailable” insert—
. “but in exceptional cases the
. court may stand bail”. {59)

MR. PEPUTY-SPEAKER: The
question is,—

. (Interruptions)
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SHRI MOOL CHAND DAGA: 1
want to say some thing, Bail is a
right. You know as much as I know.

MR. DEPUTY-SPEAKER: I do not
know how much you know!

SHRI MOOL CHAND DAGA: You
know, the offence is cognizable, but
this has been made non-bailable. Why is
1t non-bailable? For a small offence
it has been made non-bailable, The
poor fellow will remain in the custody
of the Police for a period of 24 hours
and they can ask for a remand even
for 15 days and then he can apply for
bail and that too if it is a non-~bailable
offence. You know how it is done.
Here in this case if bail ig to be
granted, then again the Public Prose-
cutor will be asked to stand and
argue, So, you want to change some-
thing what has been made a cogniza-
ble offence. I have added “but 1n
exceptional cases the court may grant
bail”. I have added it because in
some cases 1t is not necessary, even
for non-bailable cases it can be grant-
ed

RAO BIRENDRA SINGH: The
word ‘“cognizable” only means that
Government agencies can take cogni-
zance of and take notice of the offence
and move to prosecute the offender;
and if it is not bailable the only dif-
ference is that will be a bailable
offence. The Police can then bail out
the person. He need not be put be-
fore the court. But when it is non-
bailable the person has to be produced
before the Court. The Police have
no power to bail him out. There is
nothing to stop the person being bail-
ed out by the competent court.

MR. DEPUTY-SPEAKER: Mr,
Daga, I think you are not pressing
the amendment. Are you withdraw-
ing the amendment in v‘}ew of what
has been gaid?

SHRI MOOL CHAND DAGA: Yes.

MR. DEPUTY-SPEAKER: Has Mr.
Mool Chand Daga the leave of the
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House to withdraw his amendment
No. 59 to Clause 9 of the Bill?

HON. MEMBERS: Yes.

Amendment No. 58 was, by leave
withirawn.

15 hrs.

MR. DEPUTY-SPEAKER: The
question is;

“That clause 9 stand part of the
Bill.”

The motwn was adopted.
Clause 9 wag added to the Bill.
Clau ¢ 10 was edded to the Bill,

Clause 1l—(Substitution of new sec-
tions for section 124)

SHRI G. M. BANATWALLA; I beg
to move.

Page 4, une 3, for “qualified for
appointment as” substitute “or has
been” (5).

Page 4, hneg 17 to 20,

jor “not cxceeding fifteen days in
the whole where such Magistrate is
a Judicial Magistrate and seven
days 1n the whole where such
Magistrate 15 an Executive Magis-
) trate”
substitute “not exceeding seven
days 1n the whole”. (41)

Sir, a perdon accuseg or even sus-
pecled of the commission of a crime is
forwarded to the Magistrate and the
Magisirate has powers of detention.
This power must be exercised with
great caution and where detention is
necessary, it should be for the mini-
mum period necessary. I have, there-
fore, tried to seek through my amend-
mentg that this period, whether it is
a judicial magistrate or anybody else,
should not be more than seven days.

Then, in the case of a gpecial court,
a person who is qualified for appoint-
ment ag judge of a High Court, may
be appointed. Mere qualification for
appointment as High Court judge is
not sufficient. Any person who is an
advocate, who has practiseq for 10
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yearg or more, can be taken. This
provision can be only viewed with
suspicion. I know very well that the
Constitution also contains similar
guidelines. But even at that time,
submissiong have been made that it
should be headed by a sitting High
Court judge or a person with such
ofger qualifications which are men-
tioned there. Merely a person who
is qualified to be appointed ag High
Court judge is not sufficient for this
purpose. Therefore, I say that a spe-
cial court ghould be presided over by
a sitting judge of a High Court or
by one who has been Sessions Judge
or Additional Sessiong Judge, ag men-
tioned in the Bill,

RAO BIRENDRA SINGH: They
have to get up a large number of
special courts. The hon. member
knows that it is not easy to find sit-
ting judges of a High Court or retired
judges of a High Court for zo many
courts that we have in mind. There-
fore, the provision has been made for
special courts consisting of judges to
be appointed by the High Court upon
a request made by the State Govern-
ment. I think this provision ghould
be acceptable because he wil] be a
person who can be appointed as a
judge of a High Court. Therefore,
he has the necessary qualification.
He knows law; he js a lawyer.

As regards the other amendment of
the hon. member, provision is already
made for 7 days’ detention in the case
of an executive magistrate and 15
days’ detention if it i5 ordered by a
judicial magistrate, What difference
doeg the hon. member gee if it is 15
days and not 7 days? After all, this
detention is for a person who is sus-
pected or accused of an offence under
the Essential Commodities Act and
the intention ig to be as tough with
those persons as possible, as is the
demand from this House ang also
from the people outside.
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MR, DEPUTY-SPEAKER: [ will
now put amendment Nos. § and 41,
moved by Shri Banatwalla, fo the
vote of the House.

Amendments Nos. 5 and 41 were put
and negatived.

MR. DEPUTY-SPEAKER: The
question is:
“That clause 11 stand part of the
Bi”
The motion was adopled.
Clause 11 was added to the Bill.

Clause 1—(Short title, commence-
ment and duration)

SHR] G. M. BANATWALLA: I beg
to move:
Page 2, line 1,—
for “five years” substitute “two
years” (4)
SHRI KRISHNA KUMAR GOYAL:
I beg to move;
Page 1, lines 12 to 14—

for “on such date as the Cen-
tral Government may, by notifi-
cation in the Official Gazette, ap-
point and different dates may be
appointed for different States”.
substitute—

“immediately” (6)
Pagﬁ 21_"
omit Imes 6 to 9. ()
SHRI MOOL CHAND DAGA: 1 beg
to move:
Page 2, line 2—
for “of commencement of this
Act” substitute—
“on which it receives the
assent of the President” (54)
Page 2, lines 3 to 5—

omit “and section 8 of the Gene-
ral Clauses Act, 1887, ghall apply
upon such cesser of operation of

AUGUST 25, 1981
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this Act as if it hag then been
repealed by a Central Act” (55)

SHRI G. M. BANATWALLA: The
entire Bill has been envisaged as a
temporary measure. But it is laid
down that it will remain in force for
a period of five years from the date
of commencement. How can a tem-
porary measure remain for a period
of five years, which ig too long a
period? In fact the whole term of
this House is five years. If the Gov-
ernment wants to continue the mea-
sure, it should come after two years
before the House; let the House
review the situation ag it exists, and
then take a decision. Five years is
too long a periog for a temporary
measure. I have, therefore, tried to
say that the measure ghould be res-
tricted to a periog of only two years.

ot oo YA AWW :  SATEAS
wglaw, o fam faw FR F ="
¥ At wgRE ¥ ¥ wigRar wwe #y
¥ o wE o ow wE W
FET qga T § AT 0 $19 @
wW g1 wWwhaFagraar g fe ag
A 99 ot & @ @) s, on
gz TaAdz mfeww o § @
Afefedmm gra ffma s 1+ dar
i ? 9T I FEA qAMT Ea
gl @) a1 g W W F far aE
e # FE A T @ § A
EE gER A0 FC AT wifeq 1 W
wezmafaraaft § 5 @ wE
1 wifagedh ar o fear og

sTHQ W ToOT ¢ SUTSAE
ey, ¥ Fw ¥ wg o § fa
¥ F S A w0 ¥ g s w@w
Sy ¥ wety WA 829 QU W A |
D wwary f shHarH e maEn
s e fagr oy, wra™ ¥ frasE,
ar st ARl § wry fear sy, sk
g & wrag awEl e H g )
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ga¥ ag v wgr war § By ag s
Qi qT9 § W P | qAW qAAT
ag & f 7 Wi fggearT o1 we-
O R H vt Wt ardat T A
g SR W et ardat o ¥ oo
grrr, FEifE ofT q1 F T_W A T
aff @ | (vwraw)  Stov f &
g §, fewie Sza # fewde @
Qe A W) wfe ag ST
g | A% Ay @ g, W fag
ferte @@ § 77 forle @
W M a3z fewe Awd
gt fewde dgg # w60 1 A
oY oF € ¥ 96 FifAg, @ F A0
# ag wiiwie fear av i

“of commencement of this Act”

& TR 9T

“on which it receives the assent
of the President.”

g faursa )

W Ml Ag F g qw 19 N
& AT & g S @

FAU S AU wHSHE 9T 9 WX
s @ e i wnfeadde a g
Hifg, ag wo & sie sre Ad
qr

“....and Section 6 of the Gene-
ral Clauses Act 1897 shall apply
upon such cesser of operation of
this Act, as if it had been repealed
by a Central Act.”

What does Section 6 of the General
Clauses Act say? It says very clear-
1y:

“Where this Act, oy any (Central
Act) or regulation made after the
commencement of this Act, repeals
any enactment hitherto made or
hereafter be made, then, unless a
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different intention appears, the
repeal shal]l not—

(a) revive anything not in force
or existing at the time at which
the repeal takeg effect; or

(b) affect the previoug opera-
tion of any enactment so repeal-
ed or anything duly done or guf-
fereq thereunder; ...”

Like this, Section 6 is already there.
Then what is the necessity of adding
these words? So, what I have to say
is that this is not at all necessary.

agT Mg 5 fTqEHe 3 w5 foar ?

“....and Section 6 of the Gene-
ral Clauses Act 1897 shal] apply
upon such cesser of operation of
this Act ag if it had been repealed
by a Central Act.”

These are all irrelevant and un-
necessary and I think you will agree.

¥ famr mama & &

Ty qroew feog :  SaTSwe Wi,
g @ Wl g [ I8 W UuT 97 ¥
*T, 9% AR A ¥ M FrdaArgy @)
;1 AR amdr qrd & T fe
30 ZWTT A Sarer AyHaH oY wa §faw
¥ waeEl & geax gafmaw safedy
gw Hwada SE Xy s-10q@R ¥
FITNAAR A, 6-7 FTAH
Fq9 1 ¥R IR EHR T agd 59
6 AT T § | ™ aw fedww &
t mEdgw ¥ wor fFqE) 1980 @
78 frdwma sme v e Tw e
wis wafmge snfeds @ &,
9T & 4 IW F X 350 A F)
fHaawy & addgr @ ¥ ¥
@ Wz IaANEE ¥ OF fIy, §%
gt FAAT ¥ 913 fag ok @
weF ¥ HF R 1 fee oy 9w ¥
W T R Wl wen fidm
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[xrx d T fig

qu wF fAex & & ow T
WY w78 3w 78 @
W ag faoer A FE gar @ ¥
A NI o gk Ty Ty QA 7
gA X gl FTdaTE) Y, G AN T I
¢ B uadlgy ¥ Nl ¥ I
foar & 3a% Qv ¥ Frg i wdfraer
sHifEAT & oo @i Tragr w1 I,
s{tw WAl & gy, AN ATQ B
sd fuadt @ H/E wa o=
af ® wifa zafwg @i T & gw
gefiE F@ & fr arg 4t ¥ weae
eI ARG AT | A AW GE HIAT
ger #@ & ag WY §O ANg AwT
T ard ged oAy $rF @Y sA A &
afw a8 F F2 gN A Fv wTvd HEY
Q1w dER X A W w9s
wIST FA1 A, AT AV E frzw
F X g w1 wrdard < T
R 931 ¥ W 25 wegw@a e
FIA F) qA 5T X FTAQE T @) gy
g fa To oad ww A= feww &
Ad AR AT A AT | WY T Y
ATRA AGL g A O I F wgy TH
fodia s ¥ @ genre F gmA 9f
Frar s 1 T FIATAT qRT
Tq A F FASHAT AN T FA I
for ot =7 A FX A=A ALY @V A ZA
gy | I 1 ary ad o
T F AT TEA F ATQ@ A BN
Fi qga ¥ arA @ @@ N ARy §
gg %1 fqages wast & w1 fRar g,
qeamee 72 fRar I 1 gw X @)
@t o AT fRemar g i ggw a-
oz Yy A qam R TG @ 0E
W F A g, TAfAT 9T a§ @y
T F e ar g

qF a1 A WA I
N X e wus 41X 7 TH g W
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& fn ag ot g9 7 o WTE Y
Hfuw & § T R & wfm W
W FY gHER etk & fig @
XSS gy 9 1 qg A S
NI TR F qHAT & | g &
R q gefrgi B, ad e qnw
g o fog o s ardy wr o
g s AT 1 A AR T A
WA HE WA gl wyga e e
Tg faw a7 fenddc d g ar ) &
gHA S B A Er g fam ugi @ g,
%@ fast o gz wva wn s &
Tmn 8, IEH & Opd fanr § o
a7 wWOw  qrEE T fwer @
MR. DEPUTY-SPEAKER: 1 shall

put amendments No. 4, 6, 7, 54 and
55 to the vote of the House.

Amendments Nos. 4, 6, 7, 54 and 55
were put and negatwed.

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1 stand part of the
Bill”

The motion was adopted.
Clause 1 was added to the Bill

The Enacting Formula wag addeq to
the Bill.
Preamble

MR. DEPUTY-SPEAKER: Shri
Makwana, are you moving an amend-
ment to the Preamble?

SHRI NARSINH MAKWANA: 1
beg to move:

“Page 1, Iine 7,—

omit ‘“for a period of five
years” (23)

AT Iqemer AY, g Ser ar
gmas Tofay v & fr AR qar
waar § f& oot oft o vdw & ug
frgas @1d § 9% s Wy ¥ frew
1 WM e g g e
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ardd afwa warcag @ A off TrRv
wr gfefede & sl A Fogr § wed+
geare fody wY ow fgq o o ¥
4§ @ @i 1 gafeg # car @
fo wax wex fAwm @@ 9 “ar
7 BN argds swfmg) ' wife
‘gl afefee A0 aga wEe
‘§ amar & 1 S S FEAF WA R
ag uF fad N\ Ia F4ff @1 w9-
fag & agar  fa a7 ol &Y gz
ST

vy qreer fag ;. fedt e
grgd, WR @ur § Mo wefas draz
Fl adi frarg ol ag aqa ¢ &
FAIE T q@ ¥ aga § FigEr F
oA ¥ ag agr o ag srA Twr
e & foe of ag ag oww @ &
fa  ga¥ s W 79 fagdn W
wigferd s 1 gw @ 9 s
arfgear faarr #1 Fifow w1 @ §
Wi g4t gifear weer ) Wi,
TFNFH  HATHAA FWI Y& (T W
73 qF WIHHT AT W [T ArAT |
wR NEr aga s wfgar R Ay R
T GFF A Frg F@ Fr wiforew 57
i T WA qIR ¥ g 98
g P W g | Afeq gwawm f@anr
g oa¥ ¥ 1 W@ g, dar lgw
gHAY & |

MR. DEPUTY-SPEAKER: 1 shall
now put amendment to Preamble
moved by Shri Narsinh Makwana to
the vote of the House,

Amendment No. 23 was put and
negdtived.

MR. DEPUTY-SPEAKER: The
question is: . '

“That Preamble and the Title
- stand part of the Bill".

The motion was adopted, *
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The Preamble and The Title were
added to the Bill.

RAO VIRENDRA SINGH: I bheg to
move;

“That the Bill be passed.”

MR. DEPUTY-SPEAKER:
moved:

Motion

“That the Bill be passed.”
Shri Madhukar

SHRI G. M. BANATWALLA: Why
don’t you take third reading of both
the Billg together?

MR. DEPUTY-SPEAKER: He has
given notice 1o speak on third read-
ing of this Bill only. The discussion
on both the Bills can be taken up
together. But every Bill hag to be
voteg separately.

Shri Madhukar.

N wamr faw wawy (MdErd):
IR QEIEH, 7 FE-ATAT AR
& AT W AW F A A AFq0 A
w1 ¥g draa U w€ D wa aF &
Fforr ¥ anmar g fagave A ug
faa ged grvr 9w faar a1 &, 39
A g A EE T | g Adfe
fam & ot wg awr war & far ag wan
A AWy v 5 gwr & Iy
fear &< 06 Fi, HTAT T IO
F) A A A0 WEATA & oA 8, Whwa
TF TM@ A& & = wEten F)
# foao  wre g gFE N wY
fradft  =rfar, sa% sar sow & 7
g awEa g g I TAR A €
% AT, THART ATZ 8, To SATEEN®
WEE T 3T AT ggEa A A
L ST O T B I
¥ wer frar om0 AfER @ W
wr & foad oo zEr W W@ E
FasT & WA ;AT TAT AT Wl &
WTYH S THAEAT ¥ FEEA F1 HY
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) GORT W9 gy ¥ awe Y frafa
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W gad SmEl X &w qrwlew §)
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Axar Fre-wma 21 grragd fis
fraar s *ier W fqawr somre
#7fl sarar war WK qdiom Fav ga
q fFae o % we ¥ war
T | W RW B AW F fag W
oY faaarae adf @, womawd &)
it ag & B Y ¥ AW A< aF
fasft-wrra & 1 & o) Famr wEar
g f ST § o THL A UE -
AMREAT H) THIT, A FEY A F
Wohdz s srsTag¥ I e T
a7 ffeg 1 ag fro "o wwww
a7, 3% W (w1€) & ofid s
wff wrr ) zefau sz g
wiasyr fadl-wora @ B ag @

orET  swwrEw faega e
t oud g5 & wfierd sm @
g a | 7 A= ARdraT
T FET g E |\ gwrs wfu-
TMaradargargar &, & T o
€ frarfy o ¥ ng@r 1 FEN
fs w7 SAs-ARieT %, AW
wrare &, Sfem wftar gewy T A
&qearvrar § 5 gaw QeI ¥ fag
wTreqr aTX E? 3w fam Weww
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vy ¥ fag vk srewe aff &
§ wgar wigar § o ow aw wewr
s W @, Gl @,
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waT arar § 1 g fag g  gEe
faqr  fe QR sfawg Al AN w4
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agr aga @ farcer afufaar GO §
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w g o gy § f tw-
wrRten 1 AfFg, T 9T *°r A-
ST WO gre § afere, fagwor,
AT WX TATIA I F/RF Rfag
qT qw #%  wrRfeT Ag I g,
g ardy ad faareaer ¥ gEw
gy |
MR. DEPUTY-SPEAKER: Mr.
Ramavatar Shastri, please give a
brief gpeech. This should be your
shortest possible speech in the House.

oY AT wrest (9T )
gqrene Y, ¥ TR AW FEWT
Frgar g1 i N g wrar @
g & g fadely «f & e
TEATR FX AT, ATEETY W
i, T F) FEC GHET ATAT
=1fee 1. Jfwe qit a2y & fe oo Qar
FTCERT | @R WA R R
7z ¥ f xa ¥ Arr o amy @R FE-
Tra, Fwrd =Y &Y savar o w37, Faifn
gg A% Car &Y gt wrg  afx
e aw WA T W ¥ faems
FEAME Y § A AT H FAAAT
aifgg frgw Yoz srdardrav ...

T v faw @ 9 @) qaamr
g

H{ TWEATC AT g FOA
N TP TEA S IATEATE, W W
R IFERN AR IR )
§ orrar wigar § e oW a%s wio ¥
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T e fag : gw & @@
gl oz AT QREL 350
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ot YR urest . wa7
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AR fraY g, gy 7 &
g wraT SrRaT § s w350
%1 o feifRdy oo Ao @Y S+
¥ o gwrare fray § o @ fmay
2? wrRe s ar A A ¥
= fear g

trey iker g ¢ gk fag @
NWETR FE Ay a@ § TE e
a& B1... (sowarr)

oY TTRIRATT AEHT © Bl wY
faage dr aff wer wifge + @
arAl § S B2 gEmE g, ® W€
gEWETd & Wqa W X § W
faw 8 Fr &7 ¥ FY 7 =y N 4
2t =1fgT 1 we g ¥ aF Ay
#1 76T #IT a8 Tawnze f "o &
fead % @i ST qwer § ?

/N IA--a7 fewer qonely &
F1T A MY HTT GO FT A7 1A &,
Tt fag s sra-faaeor sorrely =@
@ e

WTATE WA A (FOAT) : wWEy
of, F7 BY B <1 ¥ wds § ?
T BIET gHARTT [ A Far § 7

Y TWEATe wreat | § 98 A
TAT | § 7 6, ST §O FFAT &
NI WA w7 9, 2@ g g iw
¥ wra 7 9d® @Y E |

U AT F I F v Howg
W AT | T wa agt #Y o feaver
NOAY #Y TIAT A AT 4-5 QY
XY & Afiwq o § 18 awQy 4 ot §
fam # rurst am wnfwer &, @ ST



953  Essential Commodities BHADRA 3, mos (SAKA) (Spl Provisions) 354

Bill and Prévenition

2 e oY fox w wv @
® ST )

F w79 FY I SR HT CH AL
&1 Wgm 1 ws wEw W ufa AR
3 IR 27 Xfre W Fy Py fean
rat § W} ag feamgadtsr %1 § fear
77 § AfF T gare F@mmaw
A o ¥ AT UF AL A7 wafg ¥
A 9% R gu AW 1 af et wv
T I WY AW 8 wu 25 43 wh
foet 3fgm gt a gami A sar A
famrar wifi, R 37 #1 7 fremr
AT gz ¥ I faer wiferst arer
16 TU AT 18 &qq i fret do faar
AT | g awen ¥ & 9% qarar wmgar
7 ¥ wgRa agr UF T, ) Wi
T8, 3a § gt ¥ G iy ofir <o
& ot domw @ A o o e
™ 80 sfama ®Yz1 fiwren & &
faq fear war | Tafg iy wewr ag &
& 73 @rf a0 WawE aR i
A q3w F A wler faar wr g,
I AT 1% FW F T0@ AW INEVAT
F JTTTE AT CAT AT ? W™
T A S STy

/Y A F ag wgAr wEgar £ &
fars @ waF & v
T qEY [ POV ST GAAT O IIF
Seteht AT st & qre ur, S
s’ g F g wial e frarsm )
3 gu WAl @T J7 AT §, ) 4wl
ara #@f vt | safe F ¥ Yo mg
wargar o fp it famw agro ¥ ‘s
ged’ & fgel %, e et ean wedieRe
& % oerdr o 3 99 ¥ e A @
g (wream) . g Wt 30 @ ad
WA oalar @ #d & a3
T T WOF YUY 1
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of Blackmarketing
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e NXex Tag : gwsaw wdem,
oF AME ardr ¥ gF qTa9 w7 q=r
firar & fe @R ¥ arg fae adl B,
AL | O GO F qra @ T
Tga AAga g WX I WR ¥ s@rfaw
gH TE HIW F UL & A WY
gar aEyI A g e Arwn g
T TR FY oA § Y 7z FH FE I
T 9 g AT urely € 1 O @ WY
Fga g fa NI N IR, FA
WL GO T, TG FS FT TG
Wi & W T g o FAr agy &
@t mw NEEraE F 99 98 §
S & WA F FIL TR A7
E A & 1 FAT T Ay fast A
T R & uTEr AT ) awar o

ofi gl gHR Awar (NAfia) ¢
oY & A < T FET F) gwe
frrar, av fady &waw arer 911 937 faar,
AT 3g Fare & 7 & o fow 9@
FqreT d, P @ ad fie A dD
g #1 IHST & 7

T Hilew fog 9 ¥ QI &
araqE W F A WAH qATaT g W
SHIferT awTar § | g% ¥ W A
TCY S R & A R TR W A
f& g7 @R B THT | WK AT
& WY & W of g g oA Q9 )
(sawen)

ol TREATT WA ;WY a7 A/
¢ R o7 a® WAt & AT IS T W
g 1 (waws@)

€y fag : fedt efiwT A1Ew,
A AHAT F Wl off § g
¥ o Re I N TN AT wrdY
far gt ufsrs fefesqww faew @
WYST W WI g 1 WRAT it A /W
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& g o fox w6 s o )
® W

W Y s SR AT T T
AT WP | A WRw @ Afd AE
3 EATX 27 WeE wEd w1 By fear
rar § s 7y fopmgade 1 § fear
Arar & Afwa o g Femd
A S F I O THY W gafw ¥
39 9% g gy dor Y ad sody W
W FIW Y AW 8 Wy 25 §a ofa
foe Sfwa Tt gai A orrar Y
fawar g, g < =Y 7 freray £
WX & qrre ¥ e et vt grer
16 ™Y HR 18 &7q A feey 3w fear
war ¢ 1 g geea ¥ § 77 FavaT Tgar
2 & ugy agra ¥ F, o W
e, I § gt e der it ofr
& o Sy wEro A o ol dwd
1 80 whwma wer fogm =@ &
farg fear war | safrg ¥ sgvr ag &
% W o an wamr an i
A Rw wy o wyer frar S g,
| AT qr% T F TR WA IoWIAT
Fmmea N ATCarar g ? @
T AT W FE

o0 am # 3g FgAT wgar ¢ e
fars maagm Ak &1 R
WTq TEX F T AT AAT 1 ITH
Jearemt /R sy & o ar, |
‘dre’ ¢ F g T e frar s | ek
% gU Wrl g7 9T oA §, ) ug af
an 4@ gl | i § ¥ v ag wg
NTEAT o1 fp &Y wow sgro ¥ ofw
Foid' & figall &, wn vioh i weivew
&, % amerd o # 97 ¥ arw arEr B
¢ (wawam) . .qeq Ao 9@ A g
AN vty za v § Ak
¥ [OFTT Wi WY
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e i fay : Susaw g,
Q¥ WA 9TeT 7§ ATa &7 wW@t
firqr & fo o ¥ qrg faor adl §,
O AE | 69 TR F TN g
aga wwga AT S ToX ¥ sqarfew
TR FTE W 6T T& A WY
wTad g 1y § 1w faaar i
aT TR WY FAT & O 73 ¥ wH A
T {99 o "o Wi | O a<F @ WY
Fgy & fe M AT F1 9, S
F ST &7 ¥A, T T W g
W § A 9T g TP AT a0y €
ar Y NEmrfat & g o §
S & I T F I T FATAT
WE F X § | T AT WA farar v
AT € & S @ @ wwar

) g0 gwre g (Adida) -
"eA S T T DAL FJET F) 9
ferar, at fad Sere oy Y 93 far,
Y ag Fa1¢ f5 ®¥7 & 7@ foaw amr
#1 9FET §, FY7 oy a6 e ¥ Y
X FY qPEr g 7

U fier Fag W & A ¥
AR @W ¥ AZ T FATAT T W
T awTaT @ | €9 48 W W
FIA ST @ ¥ 87 R TR FT 6
fo g1 N@EY 7 QAHT | W AT
78 WTEY & @ ot g @ A AFA
(saamia)

st TREATC TR : W9 R TR
& ¥fFa s R T Y S gE Y
g 1 (voxuam)

ore §ex Yeag : fecdt afret wrgw,
¥ qrAAry Sica et off § ogwr 2w
¥ Ry IR G AT W d
fir wgt afers fefigsqa faew agn
wvor we @gr & | wrelr ofr @ ¥q
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[x= #itar fag] ey e s feat H A QE 1 ghiam

fiker § (sqaem), TR Ag FAQ
g (saww)

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : One clarification I seek
from him.

MR. DEPUTY-SPEAKER; I do not
know whether he is yielding.

RAO BIRENDRA SINGH: I am
yielding.

MR. DEPUTY-SPEAKER: He Is
yielding.

SHRI JYOTIRMOY BOSU: He is
known for his modesty. I have no
doubt about hig yielding. The point
is this, There is a famous S K
Mody’s case in 1975, If I remember
aright, 9,000 quintals of wheat was
discovered from his stocks. I want
to ask from 1973 till 1981—leave
aside 2/1.2 years for others—what
have you done? Shri S. K, Mody is
still untouched. You cannot live
without blackmarketeers, Rao Saheb.

RAO BIRENDRA SINGH: Mr. Bosu
would be knowing what js happen-
ing in this case. If he wants fto
know from me, I will find out and
let him know. We are not proiect-
ing any offender in the matter of
civil supplies.

7t gCtor wew frg wrew : (warHvTET)
wree €< afewdt darer ¥ fray a8 a2
=® qrRfeqd w1 HIF 99 A7 7

e AR Fag - med St ¥ FE
& ofeern feehemmw faew #Y arlie
7t & Fn g aga wewT A w@r ) Sfe
wTe] Sft wt ag wrepw & f ag oY wia
T & NS 99 @ &, 78 Wy A
AN TS T T gy (vwwaT)
T HEA 90 ZATT ET A AR W AT
FERT WE | R A AN

TG, WA F AW W@ R A
Rea v W Foa ¥ ¥ wrehr wraw &
@ W fmr Irrg ) @ faaar v g,
I7 H qE@ & Wi vaTar g 39 F) W
#1 §arT § 1| <A W o ofsmw fefe-
wqwe faeew 9w @1 § ag M@ T
Y & g€ i+, =, wram, W2 W,
LCESICEECE AR AE i i)
¥w ¥ afsas fefigequm foww & 2
METES @AY 7. . (qwE™) ..
A ¥ g #Y T v E—
WA TR FT q10 ;T Ag F@?
.o . (vaEmE) . ..
MR, DEPUTY-SPEAKER: He is
only appreciating Kerala.

iy S fag @ & & o wifana
T, AT AT AWA H—IN ¥ A
aMad, WA, @ w1 A, waer, gt ar
Fq—F T W@ T TA T R
T g awy ¥ faga ¥ ay asfi 95
F faw 1€ s =& qrodt | w7 am
G-

st qremor AYF (framge) - WA
HLRR &fE 3 i g @ TS g1 51 I%
T F——wT Fdew FT G &

T Nx Tog 79w 3T A}
qr ardie W @ F0 )

T Y HiegH § b ®a srew wmew
AR d¥z qrw H g, e H G &=
¥ fl—a% ¥ fagwra Fanz wEAe
TSR |ae a8, Foaifes d@iwy
& fau gafady 36 &, o faaar &,
FERE F aEaw fFar a@r §, aT
ag fewdismuw waqr & Wl i, ag
WY &Y 9T #Y @w ax w@F 9 Fwar
... (vawwrw). ..

MR. DEPUTY-SPEAKER: It seems,
Rao Sahib, Mr, Shastri visita Kerala
more than any other place.



357 [Essential Commodities BHADRA 3, 108 (SAKA) (Spl. Provisions)

Rill end Prevention

T e g - SR WY AT AR
A TR G 6T @ g 9 F | A%
gwatg ?. . (vaaeer) . F @) oo qa™
FT T E, I oI § 5 AN BT G
g e al¥ v i faeew
AT GRIT oAl &, wweardy &, fos-
fFe WIETEE SEgHT FT IR @
g, faadt gafadi gv 39 §, av we
feefisqmm @ <1 @ 1 w@lg @
oY 33 agy § B waw T ¥ meae
fefisqmw  fawew w=31 A W@ &
@ g Al W & 1w o,
ay foeeli % foad fdisamm fawew
H OTHE AT T | FUT WIGHT CH
B W AT @ E—ATOET qwa Ry
4 AR, (sFAEw) L.

MR. DEPUTY-SPEAKER: Order,

Order. You expect some reply from
the Minister then why don’t you hear
him fully. This is not the way. This
shoulg be avoided.

Vg @it fag : SuTemer S,
I a9 Fo wMA Y, SAWA T F9 §,
I & WA M3Eh § AT s wT
wrar, agfe i w3s g 5 ad fan
AT, afF gRga ag & 5 A e &
FNT FATAEA I AW F HAR_C T
TE g %< gRT ww & fa afes
fefidgmm  fawew & fan 600 adiw
¥ aux g wafadi g & S
¥ R @ i fewfemmw
fowem a1 wEfargee fymar §, 3z
Wi wafewa  awifeEdlw §,  ww
W owET FEfad 1 AHA
#1 fecfisgma g, gadt & s &
% 64 g @iy afe feeht-
e faew & feg 1 w2 @<
TR & 64 T 64 F) BYT AyFF WH
T rugTh g F@IT 18R
WY Wt fagre aowre 9wTe T wwdr

_ 358

of BlacKmarketing

ete, (Amdt.) Bill
% 1 e g arel wr g feg
W gY H AqE FY TR T oY
21 o R faer vm @ Ty #
HET WIg gH 94T ggmar s\ &
faega RERAE ) wrw Sy gy
FQ § AN g0 @l & g ¥ fag
dary 1 IWT e W W ¥ feg
FarC & | AFER & 0w AW @ o
A s agm i fws g e
¥ qEiN S AR K1 AT AW
XA AT AW A T

e Y wY sy fedl @@ ged
®at ¥ fuwrn &, afearge &
Tod & WE1 W1 BT gl 1@ Sl &
BHIT F17 & % 717 38 ) ghik Aifew
¥ wrg WR gw sEw gL a1 W
FH TATC W THAT AR T AW
saml dF aom # sifmw w3
TR S AR FT_gRT 2
S W A R IR FAC I AT T
FIREI TT AT FATRE T IO
IHT GAT W ATH HACA | W TV
was ¥y § 0 gaw geis Wi faar
g fegaataamrs gWIR ARV
R far @ g gamar e F@
¥ A< 9O FIT WGH! 919 ) W
g1 m o faey @ 6t g4 seamad
F AT AIT ASEM A Z L AT @A
o wragmaa g ®Q T
A N e am AE A A
=@l ®&), @ ¥ & @@ qre oy gaTar 91y
T d@ A o AW T @ -
amFTvgRE g | fag A Fr
A @I 3w ¥ &9 fa@ &, &1 £
FATIRd 8 A0 g sw
¥ Amg A T AT F, I B9
¢ arfe gw =@ SR A AF
g%, udfmam safed faadr ey -
R ¥ g, wawT Saelr Wi giEead
feedieqer <7 §% WX TOAT @@ I
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[z #rTeg fag)
qgwr 9%, geirafa sarer daT ¥ F%

SqTET A WAT HF | GTT ) WA W
MeFwT FY WY A W aFAR W]
ATAAT TF ATH G WX NeFWA HT ZqQ
AYH | TSR eaTe gHT Y TP TR
99§ 39F) AT FUN 9 & IqY
HE  SOTEr eATA EART SYTENR Sg
F I g IR o & & a1 -
aml ¥ T97 It wegEL TEW A
Bl ! 3T A T FH AALT & 8§,
T AF IS E ) S AR gW Tl
IREY T I T H W9 W g
TEa ax, €S ) F7 afaar 9T #w
rgfar T eama < | AW F qAr
fear @ saFT WEL IO WR G QW
frgam F T AR A0 WY,
A-ARD FW Q@ F), ARG
F1 qar a7 A & wnshiwa =g
97 43 gu afsws F Al § off ow
AT qarger agl § 9 N ararfeat A
22 FTAT ATLATE), BAF 9 & Wrars
TEWT FRuTal | 43 F1a Jg fawadl
Tifge. 62 w9 ¥feg, NI
s gl g arwdi 1 afed wm @ N
Frarfcdi AR @ E, WA SARY
A E T W E, SAW aH & qaTRH
™ ... (vm@mA),.. § @ F
fog ndi S WIE 1 T A=A § N
wfEs €1 § sawr weE AN, F
IR @ FLA | AfEF qEAT S A
RELE TR ECE RS T il

§ oot ey § oo gew
g O ¥faa #r ¥ aga & wg@q
fam = ox @ § 9w [0
MR. DEPUTY-SPEAKER: The
gquestion is:
“That the Bill be passed”.
The molion was adopted.

(Spl. Provisions) 360
of Blackmarketing
ete, (Amdt) Bill
MR. DEPUTY-SPEAKER;: The Bill

is passed unanimously.

15.50 hrs.

The House will now take up the
next Bill, Prevention of Blackmarket.
ing and Maintenance of Supplies of
Essentia] Commodities (Amendment)
Bill.

I shall now put amendment No. 11
to motion for consideration moved by
Shri Krishna Kumar Goyal to the
vote of the House.

Amendment No. 11 was put and
negatived.
MR. DEPUTY-SPEAKER: I ghall
now put the consideration motion to

the vote of the House. The question
is:

“That the Bill to amend the Pre-
vention of Blackmarketing and
Maintenance of Supplies of Essen-
tial Commodities Act 1980, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: Now, we
will take up clause by clause consi-
deration of the Bill.

Clause 2— (Amendment of section 9)

SHRI G. M. BANATWALLA: T beg
to move:
Page 1, line 11—
omii “or are qualiied to be
appointed as,” (2)
SHRI KRISHNA KUMAR GOYAL:
I beg to move:
Page 1, lines 12 and 13—

for “appoirted by the appropri-
ate Government” substitute—

“recommended by the appro-
priate High Court”. (7)
Page 1, line 14—

for “Government”
“High Court”, (8)

substitute
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Page 1, line 15—
omit “,or hag been' " (9)
Page 2, line 8,—

for “State Government” substi-
tute “High Court”. (10)

SHRI G. M. BANATWALLA:
Clause 2 of thig Bill, which ig the
principa]l clause, is the most objec-
tionable clause. A plea hag been
taken that the provisions of the Pre-
vention of Blackmarketing and Main-
tenance of Supplies of Essential
Commodities Act are sought to be
brought in line with the provisions of
the National Security Act. It is well
known that we had, with all the
vehemence at our command, opposed
similar provisions in the National
Security Act.

There are two amendments that
are -ought in this particular clause.
First, the principal Act provides for
an advisory board. The principal
Act says that this advisory board
shall be constituted by the Chief Jus-
tice of the appropriate High Court.
Now the Government wantg that the
advisory board shall be constituted
by the State Government. This is
highly objectionable and I woulg say
::!hat a great injustice ig sought to be

one,

The second amendment that s
sought by this clause is that while
the principal Act laygs down that the
memberg of the board shall be the
sitting or retired judges, now the
Government wantg that even those
people who are qualified to be appoin-
ted as judges can be nominated not
by the Chief Justice, but by the Gov-
ernment itself on the board. This
again ig an objectionable point. I
have, therefore, moved my amend-
ment,

When the Government iz going to
nominate members on the State
advisory board, any advocate of ten
years standing who iz to the conveni-
ent choice of the Government can be

of Blackmarketing
ete, (Amdt.) Bill

appointed o the board. It jg only the
retired judges or sitting judges that
should be appointed to the board.

In fact, the entire Bill iz objection-
able and, I not only thig particular
clause, but the entire Bill which seeks
to bring this particular Bill in line
with the provisions of the National
Security Act should be thrown out
lock, stock and barrel by this House.

St gew gRIT AE® @ STy
wgre, 9 fat & wwag F AR § q¢-
A 37 T o fora sre & srerarar
dmw  fergfidy o # ¢ W@ s
F draam IEY §  gHAIET AT AT
g1 ogt aw Juwwt fawafid o
@T gy g, faQdr zef ¥ o
q s faQy frar a1 wely wEa
w9 g TR Fofed faet
ar %@ fqQu «&f fear, fer @ faer
& warfa® faefy Wi T =afim #Y, oz
TEwd FNAAT A Foem§ F O X
mEgr 8§, faMr wmor @@
&2 foar s gwar § o fag-=afer
FY e fama v Y, IaY g Wit
fear ot & fo St qeaTREd §1F FM,
g ITF gl U HC gHar g |

g a¥ YEATRAL T W gEeT
&, wfefiaq ore ar &¥wm 9(1) (2)
W IR g

“The constitution of every such
Board shall be in accordance with
the recommendationg of the Chief
Justice of the appropriate High
Court.”

w d@mes fadas § sawr g
T W@ TTE —

“Every such Board shall consist
of 3 persons who are, or have been,
or are qualified to be gppointed as,
Judges of a High Court, and such

persong shall be appointed by the
appropriate m&”
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[ ooy AT Aiawr)

ug g feege arw & fr woee W
gfewd av, g€ i qewtegf FE ¥
wrw wifeg o faega fawar w€i &
wrafrdfes miessa & aX & wgr
nar § v s wasec foadt wifeas
N  wEAfeede wear § @ 99w
fefezsyma ¥ faq Rz qadde warfedr
Y | ATHA 9g wedAz aue §F A
wret @ T8 geargwd A ®, wet
qfeaw ferfma arc Yfeas owaw
F HEAAFI §, ©T madde ao RN
uerge woh, wafs oger ag  wvaHmA
ar fe fedr cafioe gf ¢ & 0w
wlfezn 4 favafor w2 a1 w1 azw ferr
qRT | 3A8 mwfaE gatogl feafa
wYr  gwhagy faa ¥ A & amar
fm w7 qfead ¥ aft war o=y
KR YRS W I G AU
ART AT

Atfkfaqa nge & qama 9(1) (3)
# @gr owar §—

“Every such Board ghall consist
of a Chairman gnd not less than
two other members, and the Chair-
man shall be a serving Judge of
the appropriate High Courti and the
other members shall be gerving or
retired Judges of any High Court”

AT A 9T AGI A HAlEA
F arer ¥ wex v foo & —

“The appropriate Government
shall appoint one of the members
of the Advisory Board who is, or
has been, g Judge of a High Court
to be its Chairman, and in the case
of a Union Territory the appoint-
ment te the Advisory Board of any
person who is a Judge of the High

(Spl. Provisions) 964
of Blackmarketiny
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Court of a State shall be with the
previous approval of the State
Government concerned.”

¥ gawar g s faagar ot s s

aATY § <TX wrq A Hwy w4v §, A
qmrrwmw T TR § WK wely
aw W gEAEST  AYE WOy wE
FaTC § &Y S WA wE IT W O
F wdTT TG I HY AW G AT FE I
s wferd o foed  aror e
stfee gr& R ¥ g wlarEmass
¥ W ST qavie F WEFT v
IEX & ag FTW ATAT WwEA 1wy
forg 2a e & e Mgt WY A4dRT we
e wfeen g€ 1@ & T9rA T HMAT
¥ 3% wFrA 0T Ui wheEm g v
A1 vy ) am Ewy A &

16 hrs.

o+t qmar Tem faSwa ww
T WiEfow 02 ¥ed o arg ga frys
safedts g% 1980 ¥
Tifer fraT aR 1981 F =T OF AT
& gral AHIHT FBT @T AT | OF
ar # wrg 78 qared fa fon wrer @
7g AdsHz aEATwE & 7 1980 &
T 1 U qT 394 §FAT 9 ¥E AT

“Every sguch Board shall consist
of a Chairman and not less than
two other Members, and the Chair-
man shall pe a serving Judge of the
appropriate High Court and the
other Memberz shall be serving or
retireq Judges of any High Court"

oMWY T ATT F AW A IR
e ¥ g mdedz ¥ o @ IER
war Qo 7w Agwr Sy e aar
gut ur ag T Iw Ew A wear
qr 7 IRET A FIEESTUT 4y I HF
Al 4r, qg AR gEeR W oo
wewgr ot forad feg e ag eMadz
FuT I am ¥
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“Every such Board shall consist of
three persons who are, or have been,
or are qualified to be appointed....”
Qualified to be appointed,

ATT €A QIT T3 ¥ R THo
THo dfo FT faddt ¥ oY wtc gre ¥ &
Iy AW AR * afaT A gar dr oy
d 39 ¥ faqg #nfamree @ mar

Then I am qualified because I have
served for the last ten years.

AT Y3 PV AT Iy g 7 &E
FIE FT ST JF&T FAAT 2 AT 9GH
ITHAT IAY FAV AT F wAeNc faar
Oqre A7 AEE QT OH QT & AT AR
T AT 9T 4, Ag T SOAAT AEN
F | AT WASHE TA A7 AW gAAT
g A fn

“Every such Board shall consist

of three persons who are, or have
been, Judges of a High Court, and
such persong shall be appointed by
the appropriate Government”

Aagdratryar fFraaa A
v Tafae enfrerces @Y vaardds
TR Aiw § aumar ¥ f¥ § dm e
ez WIT g1 &fe R 943 gara
yuogr @1 favrEer @ sy

T dew fag @ 9 ag  wWAr
gfar fa A wod gww T @A &
TN A F AAAE A=E F S 7 g
T WIT ) F@ FgA ORT AT
ag WY ag A« f qgd ot wwaic e
mATF a7 | €e T STEr Tw
A AT qT AR A geAnId aAre
FEH FT 4 TR TN AT, 70 TT4E T
famear § ot g€ 712 § v afey
N Frwifor & w93 ag & =d g
wTaT 97 | 99 A A Q1 F
AY IuF  Jgedw N Ay afEm wor
e A & T afen ke fend

366

f
2&:, (Amdt.) Bill
afty ¥ A @ 1wy e W

g ot fggem § ow @ew ¥ W
a7 Cmmwd O wnw far o
T X aferr st A A ewd
oo Y A1E ¥ T dm Alm g e
g § ? wmgw femd aw
g forerdr s ferer €1 R wm-uF A
#Ffor aR T §¢r &Y AR W
afqn awr oz femd s§w @ o agl
afgr qd9 3 9@ qgy #) YA o
& T gwT &, FOr T @ &, qrf
FREIHART FAS  qra-afa G@-A@
g 3 qfenr & & | agr AR I
FUT HIT Ag | T T, W 3@
AT TN AFe amar g
g smafr 1 a¢ a8 o Fr g fE
T MAFAT TEATLTIAT ArS Ay
wgr ey § 1 Afwa X @
Ayca @€ Frow gfa ar fewd
S gMr ) A ) AT g 98
gfgr ar fremd o= Wt @1 T
g afer s @ mac A G, av
qarfae srAY AT & fae fend s
A, v OF nrdr 6 gAwr a1 awa
¢ 9 s aw/TER wEoA
918 HAUT 10 ATT FTTA o THo Yo HTY
& T3 AZAG B vedAT F WT F
FEF AT VY AT E @ VY AEET FqR@r
ST AT R | QY 4T FE O LA QY
aFaT @ ?

MR. DEPUTY-SPEAKER: You
cannot appoint him ag the chairman.
That is his difficulty.

g dYeEfag - wfea F awen
g fd mny =am AmEm R Wt
ga 7 fer g, dvw @ X A 0
g, afa 10 I ar arEEw A Wik
T TN e AR ¥ d N
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fmafl § wRe X 66 TY ORI
! €z TEies Tum gEd 3,
Re weidige ¥ ge  afv W™
AT F I W RNGH LAY A1
afid, e mEe ¥ g afem-
w8 sourfl Frew fear 1| A
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 Hm iz oF, flm wRd N w
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# qta 7E B WK DT AL
¥ Wy qEEAEed S g &) sAdY
T R galt | W} 7 IWR
Fal § % 98 g9 ¥RN F§ SR
#D 343 wrd¥E g UF I & we3T
fdwa &, afen ffmm a1 fod
57 WRAEATF 1 a6 ATaar &
W, ®W ¥T  wwH fedmm ame
@ §1 s7eEdl f@mmger FT&
fawer @ 1oAY 343 ¥ mﬁ #
50, 60 wfY & &f._:mmr i
st ¥ YR®ar ¥ 4g arm am §
W T UG SR IS AT ST AT
fr ag T WYY srow @fde W@
TOT | WA U ST FTRE S A
& fov ag ST w1 dWma & 1 AN
wfier 9% 3@ EOEw F1 9w a7 Sifvo,
g8 fygar = faar & 0 fwT as
@Y farderd FT & wowr 7T
fearit & B &n mAF I 34y s
TR AgY EN EA | &l A@ WA F
A BT @ &, 5 TIF AW W<
JWN F FEer gEw # oA a@
Y oo amT @ W gE 8
W ¥ 39T WS A0 S el
Igmefmt & Wy & A A
FQAT |

MR, DEPUTY-SPEAKER: Now 1
shall put all the amendmentg moved
Clause 2 to the vote of the House,

SHRI KRISHNA KUMAR GOYAL:
You put my amendments separately.

SHRI N. K. SHEJWALKAR (Gwa-
lior): All the amendments gannot be
put together.

MR. DEPUTY-SPEAKHER: 1 have
almady taken permission of the House.

It you want your amendments to
be put separately, I can put them.
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Now I shall put the amendment
moved by Shri Banatwalla to the
vote of the House.

Amendment No. 2 was put qgnd nega-
tived.

MR. DEPUTY-SPEAKER: Can I
put your amendments 7 to 10 to the
vote of the House together Mr. Goyal?

SHRI KRISHNA KUMAR GOYAL:
1 have got no objection.

MR. DEPUTY-SPEAKER: The
question is;
“Page 1, lines 12 and 13,—
for “appointed by the appro-
priate Government” substitute—
“recommended by the appro-
priate High Court”. (7).
“Page 1, line 14—
jor “Government” substitute
“High Court”. (8)
Page 1, line 15—
omit “or has been,”. (8)
Page 2, line 3,—

for “State Government” substi-
tute “High Court”. (10)

The Lok Sabha divided:
AYES

Division No. 1] 16.20 hrs
Banatwala, Shri G. M.
Barman, Shri Palas
Chaudhary, Shri Motibhai
*Choudhury, Shri Saifuddin
*Giri, Shri Sudhir

Goyal, Shri Krishna Kumar
Hannan Mollah, Shri

Horg, Shri N. E.

Jatiya, Shri Satyanarayan
*Kusuma Krishna Murthy, Shri
Mehta, Prof. Ajit Kumar

of Blackmarkeiing
ete, (Amdt.) Bill

*Muzaffar Hussain, Shri Syed
Nihal Singh, Shri

Rejda, Shri Ratansinh

Rajesh Kumar Singh, Shri
*Reddy, Shri K. Brahmananda
Shamanna, Shri T. R.
Shejwalkar, Shri N. K!

*Singh, Dr. B. N.

Swamy, Dr. Subramaniam
Varma, Shri Ravindra

Verma, Shri Chandradeo Prasad-
Verma, Shri Phool Chand
Yadav, Shri Chhotey Singh
*Zainal Abedin, Shri

NOES

Abbasi, Shri Kazi Jalil

Ahmed, Shri Kamaluddin
Araka], Shri Xavier

Azad, Shii Bhagwat Jha

Bansi Lal, Shri

Barot, Shri Maganbhai
Barway, Shri J. C.

Behera, Shri Rasabehari
Bhagwan Dev, Acharya

Bhakta, Shri Manoranjan
Bhatia, Shri R. L.

Bhoi, Dr. Krupasindhu

Birbal, Shri

Birender Singh, Rao

Brar, Shrimati Gurbrinder Kaur
Chakradhari Singh, Shri
Chaturvedi, Shrimati Vidyawati
Chaudhary, Shri Manphool Singh
Chouhan, Shri Fatehbhan Singh
Daga, Shri Mool Chand
Damodar, Shri Somjibhai
Dennis, Shri N.

Dev, shri Sontosh Mohan
Dhandapani, Shri C. T.
Digvijay Sinh, Shri

Dogra, Shri G. L.

*Wrongly voted for AYES,

37>
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Dubey, Shri Ramnath Poojary, Shri Janardhana
Faleiro, Shri Eduardo Potdukhe, Shri Shantaram
Gamit, Shri Chhitubhai Prabhu, Shri R.

Ghufran Azam, Shri Quadri, Shri 8. T.

Gohil, Shri G. B. Rahim, Shri A. A.
Gomango, Shri Giridhar Rajamallu, Shri K.
Jadeja, Shri Daulatsinhji Ram, Shri Ramaswaroop
Jain, Shri Nihal Singh Ramamurthy, Shri K.
Jamilur Rahman, Shri Ranga, Prol. N. G.

Jha, Shri Kamal Nath Ranjit Singh, Shri

Kailash Pati, Shrimat: Rao, Shri M. Nageswara
Kamakshaiah, Shri D. Rath, Shri Rama Chandra
Kamal Nath, Shri . Rathod, Shri Uttam
Karma, Shri Laxman Rawat, Shri Harish Chandra Singh
Kaul, Shrimati Sheila Reddy, Shri M. Ram Gopal
Kidwai, Shrimati Mohsina Saminuddin, Shri
Kosalram Shri K. T. Sangma, Shri P. A.
Krishna Pralap Singh, Shn Sebastian, Shri S. A, Dorat
Kuchan, Shri Gangadhar S Sethi, Shri P. C.

Kunwar Ram, Shri Shakyawar, Shri Nathuram
Lakkappa, Shri K Sharma, Shri Kali Charan
Laskar, Shri Nihar Ranjan Sharma, Shri Mundar
Mallikarjun, Shn Sharma, Shri Nawal Kishore
Mane, Shri R. S. Sharma, Shri Pratap Bhanu
Mishra, Shri Gargi Shankar Shingda, Shri D, B.

Mishra, Shri Uma Kant Shiv Shankar, Shri P.
Misra, Shri Harinatha Shukla, Shri Vidya Charan
Misra, Shri Nityananda Sidnal, Shri S. B.
Mohanty, Shri Brajamohan Sonkar, Shri Kalapnath
Mukhopadhyay, Shri Ananda Gopal Soren, Shri Hari Har
Murthy, Shri M. Rajeshekhara Sukhadia, Shri Mohan Lal
Murthy, Shri M. V. Chandrashekhara Sultanpuri, Shri Krishamn Dutt
Nair, Shri B. K. Sunder Singh, Shrj
Nihalsinghwala, Shri G S Suryawanshi, Shri Narsing
Pardhi, Shri Keshaorao Tayeng, Shri Sobeng
Parmar, Shri Hiralal R. Tayyab Hussain, Shri
Patel, Shri Ahmed Mohammed Tewary, Prof. K. K.
Patel, Shri Amrit Thorat, Shri Bhausaheb
Patel, Shri C, D. Tripathi, Shri Kamalapati
Patel, Shri Shantubhai Tripathi, Shri R. N.

Patil, Shri Uttamrao Vairale, Shri Madhusudan
Patil, Shri Veerendra Varma, Shri Jai Ram

Pilot, Shri Rajesh Velu, Shri A. M.
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Venkataraman, Shri R.

Verma, Shrimati Usha

Virbhadra Singh, Shri

Vyas, Shri Girdhari Lal
Yadav, Shri Ram Singh
Yusuf, Shri Mohmed

Zainul Basher, Shri

MR. DEPUTY-SPEAKER: Subject

to correction the result of the Divi-
sion is—Ayes..25; Noes..119.

The motion was negatiwed,

MR. DEPUTY-SPEAKER: The
question is:
“That Clause 2 stand part of the
Bill”.
The motion was adopted,

Clause 2 was added to the Bijl

MR. DEPUTY-SPE v Clause
3—There is amendment No. 22 by Mr.
Daga,

SHRI MOOL CHAND DAGA: I am
not moving,

MR DEPUTY-SPEAKER: The
guestion is:

“That Clause 3 stand part of the
Bill”,
The motion was adopted
Clause 3 was aedded to the Bill.

Clause 1, the enacting formula and
the titel were added to the Bill.

RAO BIRENDRA SINGH: I beg to
move:

“That the Bill be passed”

MR DEPUTY-SPEAKER: Motion
moved:

“That the Bill be passed.”

SHRI G. M, BANATWALLA: Mr.
Deputy-Speaker, T oppose the Bill and

(Spl, Provigions) 7
of B A 8is

ete, (Amdt.) Bill

I request the hon. Minister to seek
leave of thig august House to with-
draw the Bill. Let us not have any
misunderstandings about the Bill. Let
us not have any misunderstandings.
Let us be very clear in our minds
ag to the purpose which will be ful-
filled by passing such an obnoxious
Bill. Sir, thig Bill does not represent
a war on the blackmarketers; hag it
represented a war on the blackmar-
keters, T would have been the first
and foremost to support it. But un-
fortunately, the Bill represents a war
on the judiciary. The provisions of
the Bill are such as to provide that
the advisory board shall be constitu-
ted by the State Government. The
principal Act says that the advisory
board shall be constituted in accord-
ance with the recommendations of the
Chief Justice of the appropriate State.
Now that power ig sought to be taken
over by the Government itself and the
Government wants to nominate the
members of the advisory board who
are supposed to ratify detentions and
so on That is a very unhealthy prac-
tice which is going to do harm. We
know very well that a number of
detention orders confirmed by such
types of advisory board have been
quashed when taken up at the appro-
priate judicial levels, Therefore, I
appeal to the <Government not to
press this obnoxious piece of legisla-
tion. As T said, it represents not a
war against blackmarketers but it
represents nothing but a war on the
judiciary and represents unfortunately
the most objectionable attitude Gov-
ernment has taken towards the judi-
ciary. If the Government failg to
withdraw the Bill, I have to appesl
to all sections of the House to rise
above party level and throw away
this Bill

SHRI N. K, SHEJWALKAR (Gwa-
lor): I rise to oppose the Bill. From

*The following Members
AYES: Dr. Vasant Kumar Pandit.
NOES:

also recorded their votes-

Sarvshri Shiv . Kumar Singh Thakhur, R. P. Mahala, Chan-

dra Shekhar Singh, Kusuma KrishnaMurthy, K. Brahmananda Reddy and

Dr. B. N. Singh.
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the facts and figures the Minister has
given regarding the number of deten-
tions, it is clear that in 50 per cent
of caseg the power hag been misused.
The advisory board released them,
the court released them and in some
cases, the Government themselves
withdrew the detention order. That
meang in 50 per cent of the cases,
they were falsely implicated and un-
necessarily detained. I find that the
approach itself is not correet. I am re-
minded of an old story. One person
lost hig needle in his house and he
was trying to find it outside the
house! Thig is like that. Where the
defects lies, that iz not, tried to be
amended. Efforts are made {o amend
the Act as if the powers are not
sufficient. He has promised that,
“Give us this power and we will see
that it iz eradicated.” If it is not era-
dicated, what will you do? Of course,
this Bill is going to be passed ang I
am sure no material change will be
brought about by the Government in
the present state of affairs. Every
day cement, atta, suji, maida and
everything is being sold in the black
market. There is nothing which is not
available in the black market. I feel
even with this measure the Govern-
ment will not be able to do anything.
In that case, will the Minister assure
the House that he wil]l resign? He
will not do that, I am sure. There-
fore, I oppose the Bill. It is incorrect
in principle. Tt takes away the rights
of individuals. It shows disrespect to
the judiciary and leads to concentra-
tion of power in the hands of the
bureaucracy, which is a great danger
to democracy.

RAO BIRENDRA SINGH: This Go-
vernment doeg not comprise if people
who are such pessimists ag the hon.
Member, We are forward-looking, we
gre progressive, we are taking these
measures with full confldence thatwe
shall be successful in our objective.
Some of these people, some of
whom we have ﬁ;t:;led m‘;

beset with sankhas; are
:? doubts, Tt is understandable
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that anybody in this Houge should
oppose this measure, which is called
the Prevention of Blackmarketing and
Maintenance of Essential Supplies
Amendment Bill. The opposite on to
such a measure, the purpose of which
is signified by its very title, at least
to me is not understandable,

But what is really regrettable arc
the remarks of Shri Banatwalla. In
his usual] manner, he hag tried to
drive a wedge between the executive
and the judiciary which, to my mind,
is not justified. Democracy can sus-
tain only on a system of a fair judi-
ciary. Even here we have provided
that the Chairman of the Advisory
Board will be either a serving or re-
tired Judge of a High Ciurt. That
shows our abiding faith in the judi-
ciary., But, as I said while speaking
on the other Bill, there are practical
difficulties in finding a large number
of people for these Advisory Boards
from serving or retired Judges of the
High Court... (Interruptions) I would
seek to allay the fears of the hon.
Members opposite with all the force
at my disposal. I assure the House
that the intention of this Amending
Bill js only to try to plug the loop-
holes which the traders find with the
help of other clever people.

SHRI G. M. BANATWALLA: My
suggestion hag nothing to do with the
traders; it is only with respect to the
Advisory Committee.

RAO BIRENDRA SINGH: For
whom is the Advisory Committee
meant? To deal with whom? It is not
meant to deal with honest people. It
is meant to deal with unscrupulous
traders, hoarders and blackmarketeers.
Therefore, it should he the responsi-
bility of the State Governments to
set up these Advisory Commitiees
and to put really responsible people
for the working of these Advisory
Committees in the interest of the pub-
lic at large,

MR. DEPUTY-SPEAKER: The
question is:
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‘That the Bill be passed.”
The motion waz adopted,

16.29 hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF COMPULSORY
DEPOSIT SCHEME (INCOME-TAX
PAYERS) AMENDMENT ORDI-
NANCE AND COMPULSORY DEPO-
ST SCHEME (INCOME-TAX PAY-
ERS) AMENDMENT BILL

SHRI SATYANARAYAN JATIYA
{Ujjain): I beg io move;

“This House disapproves of the
Compulsory Deposit Scheme (In-
come-tax Payers) Amendment Ordi-
nance, 1981 (Ordinance No, 7 of
1981) promulgated by the President
on the 11th July, 1981.”

-9 WERT, A N 4T
FC § IAEr T dA 7 g e
fadt Wit fedas #Y o7 & fag ag
mfedsn @ agrr ¥ 2

16.291 hyrs.
iSurr K. RATAMALLU in the Chir]

feft Wl =% w1 wa & fao
arfzdeg w1 Fgra fagr wmr § az
qrErr rxn adf &

ag afrard anar AW, FEHTIG
teiife e uae § dardn F@ N
a0 S fariRr dn §
It fag #@a far g fag o
a7 W § 3% Iw FW & fag
e gad aff §, a@ ww feafa
Halwad & gWan § & Qua
frae ame TFm TIRgo m
FI G =- W WHAAC B
i W@ ¥ 9N F a9 dver wdy
avr Mn §, T3 ¥ gy Doy @

Res. Re, Ordinance BHADRA 3, 1903 (SAKA) and Compulsory g78

Deposit scheme etc. Bill
fasfty el Tyt Wog FT @ @
wix o & ww Sgwm oY el
Y IedEAT W A o W §—
ooy arar o7 e Sgveaien & wfen
eh SRl g awmT mar dar e
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afva  3El W THw S &1 aX )
wEx dmar  aaté Hik @en it
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R T AR | ) W 91 gAY
o g AE F A% 1 gafae X
formm & @ 3@l oY wwe A w
fadar ¥ <qwl *1 +1 oy qHwA-¥-
qES TEY AW |

guefn agea, @ fe  ar oY
Jew §  wa® fadr o frw ad
g HAr | TEFT WA I AW
gt & «misra ot feaEr fwar
wrar § AR fewa-edl AN aEr §,
gadr TFAT g1 fa-77 =@ s0
ZATC @ 70 TN OF &, I oo
ars feeerg er far & 1 na @
arg? wfawa F asw 15 sha fegamm
83 HIT 70 g ¥ ofus avEy &
o 15 sftma & e 18 gfm
fegenn ax ey ar § 0§ goar
arm % ag o fesama g avem g,
ZHH FAT AR FFIAI & & AW
YEREE T ? Y@ T o am
qz  faure acar =fgr 1 W) e
feafaz #@ a0 | §, S FEAY
UFZ F TIETT 9T T § |

T TG A F AR HATATQT A=
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AT F@ a dm qAT @ &)
ad, gad A ¥ fadmw
um  wEe qra fear §, Afea @
A X d IO AN I, Ag
a3 i R TR TR
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ete. Bill

. g R ¥ aamz 70 EAX ¥ TH wr@
fafwz ifwg | fesar susr Aw-
T iaurmw@mﬂtmﬁﬂﬁ
wrar  Swifea &A@ @@ dar
fav #T Fsr wma &, fom 7 adf pasw
§ Sa% I A @WE B WA A
qgar ¥few o Sree W § o ag
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MR, CHAIRMAN:
moved:

Resolution

“This House disapproves of the
Compulsory Deposit Scheme (In-
come iax Payers) Amendment Ordi~
nance, 1981 (Ordinance No. 7 of
1981) promulgated by the President
on the 11th July, 1881.”,

THE MINISTER OF FINANC
(SHRI R, VENKATARAMAN): I beg
to move:

“That the Bill further {o amund
the Compulsory Deposit Scheme
(Income-tax Payers) Act, 1974, be
taken into consideration”.

This Bill geeks to replace the Com-
pulsory Deposit Scheme (Income-tax
Payers) Amendment Ordinance, 1981
which wag promulgated by the Presi-
dent on 11th July, 1981,

The circumstanceg which necessita-
ted recource to legislation by Orui-
nance have heen explained in the
statement placed on the Table of the
House, However, with the indulgence
of the House, I shall briefly explain
the bagckground and the provisions ot
the Bill.
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This is a short and gimple Bill.
As the Hon'ble Members know, the
Compulsory Deposit Scheme was
started in 1974 as a part of the anti-
inflationary measure, The Compul-
gory deposit is required to be made
by individuals who are citizens of
India; Hindu undivided families and
trustees of discretionary trusts. The
liability to make compulsory deposit
arises only in cases where the current

Income of the tax-payer exceeds
Rs. 15,000.
The Finance Act, 1981 . has con-

siderbaly reduced the tax burden on
the middle class by raising the ex-
emption limit to Rs, 15000 and by re-
alignment of the rates of income-tax
in respect of persong having income
upto Rs. 30,000, The rates of com-
pulsory deposits have, however, re-
mained unchanged at all levels of cur-
rent income, In the context of the
prevailing inflationary conditions, it
is considered necessary to restrain
conspicuous consumption,

I wish the hon. Member to kindly
hear. It has nothing to do with the
black money or anything of the
kind,

It is considered necessary 1o restrain
conspicuous consumption of persons
in higher income brackets, The Bill
accordingly secks to raise the rates of
:ompulsory deposits on the income slab
of Rs. 50,001 to Rs. 70,000 {from 12
1/2 per cent....

SHRI JYOTIRMOY BOSU  (Dia-
mond Harbour): He has opposed the
way you have done it, Why Ordi-
nance?

SHRI R. VENKATARAMAN: I will
explain all that....from 12 1/2 per cent
to 15 per cent and on income exceeding
Rs. 70,000 from 15 to 18 per cent, This
will also improve the ways and means
position of the Government to some
extent.

SHRT JYOTIRMOY BOSU: He did
not \oppose the direct tax,

Deposit schewe etc. Bill

SHRI R, VENEKATARAMAN: This
will also improve the ways and means
position of the Government, I am sure
the hon. Memberg of the House will
give unanimous support to this Bill.
The account year of certain persons
ends on 31st March. In respect of
certain other persons they have
different dates. 'The compulsory de-
posit has to be paid before the date on
which the last instalment of advance
is due or any case before ithe financial
vear ends,

In order to take care of these
things we have introduce by way of
Ordinance and not by way of Bill,

SHRI JYOTIRMOY BOSU: Under
what provision. ..(Interruptions)..
World Bank and repayment of debt.

MR, CHAIRMAN: Motion moved:

“That the Bill further 10 amena
the Compulsory Deposit Scheme
(Income-tax Payers) Act, 1674, be
taken into consideration.”

PROF., RUP CHAND PAL
(Hooghly): This Government has a
style of functioning, Sometimes
when they are going to attack the
common people, they iry to show as
if they are very firm recgarding the
upper classes, regarding the black
money holders, regarding the black
markeieers etc, But all this is
simple ‘fasad’ because from our own
experience we have seen when the
slogan of garibi hatao is given it is
the poorest section who are severely
atfacked and the people belonging to
the upper strala, the black money
holders, the black marketeers, those
who are holding our whole economy
to ransom, they are rewarded. Just
a few days back an appeal was made
to the black money holders thal you
change your heart and suriender, de-
posit the money so that we can im-
prove our ways and means, so that we
can meet lhe deficit and we know the
fate as to 'what has, happened to that,
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Very recently, an  Ordinance has
heen promulgated—the strike-ban
Ordinance, Then, the prices of diesel,
petrol, urea, etc.,, have been increased
by the Government itself, There is
a proposal—even on the floor of the
House, the other day, we got a hint—
that the fourth instalment of addi-
iionsl Dearness Allowance which is
Aue to Central Government employe-
es and other employees is going to be
mmpounded. The reports are, =al-
though there is a statement made by
the Finence Minister in this regard,
that all this iz being done at the in-
ztance ¢f the IMF which has sanction-
rd SDR rnights to the tune of $5
illiome

Why is this compulsory depaosit
necessary at all? It is said that the
Government has not got the ways
and means and enough deposits are
not there, The whole economy is
veing held to ransom by some people
whom the Government cannot con-
trol. The crisis that we are in is the
«1eation of the ruling party, During
the last 34 years, they have pursued
certain policies which have landed us
i fhe severest economic crisis which
this Government does not know how
+*o meel. They are trying to shift
the burden of the crisis to common
people, We know, in regard to this
compulsory deposit scheme, what is
being done in respect of higher in-
«ome groups will be shifted {o lower
.ncome groups also. We have the
wyperience of 1974, At {hat time, even
a non-income-tax payer was asked
to make a compulsory deposit. It
wag later on withdrawn by the pre-
rous Government in 1977,

It 1s being said that this is to
meet the inflalionary pressures and
that 1t is being done ilo stop conspi
ruous consumption. But what is
nur experience? Even today, when the
discussion was taking place on the
Calling Attention Motion regarding
the Hawala rackef, we learnt many
things. We noticed how helpless this
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Government is, If we analyse the
deposits in the nationalised banks,
what do we see? These are coming
down, The high-priced funds are
operating, They are giving interest to
the tune of 48 per cent, sometimes
36 per cent and all that. But on
paper, it is only 12 per cent, One
such case has been taken up by the
West Bengal Government—I do not
like to name it; the case iz gonig on
in the Supreme Court—that the com-
mon people, industrial workers are be=
ing induced {o deposit their money in
high priced funds. Those funds are
being used in the film industry, in
the speculative trade and in smuggl-
ing operations, But this Govern-
ment hag no intention to touch the
high-priced funds.

The other day, when I was speaking
about black money, I asked the Gov-
ernment ag to whether it has the poli-
tical will at all to iouch black money.
The Wanchoo Committee wag institu-
ted as far back as in 1969 and it sub-
mitted its report in 1971, It has
made certain recommendations. But
this Government is sitting tight over
all those recommendations and they
have been put in the cold storage.
Nothing is being done, Only pious
declagations are being made saying,
“We are very much serious about
controlling bla.k money or mopping
up black money " It is only because
of the policies pursued by the Gov-
ernment that black money to the
tune of millions and millions of rupe-
es is being generated in our country.
A parallel economy is running and
our economy is going downwards
day by day. Everything is in doldrums
today,

Now, when the measure to increase
the rate of compulsory deposit for
the higher income groups of people
earning more than Rs. 50,000 or
Rs. 70,000 is being brought before the
House, 1 specifically ask the hon.
Finance Minister, what about the
existing deposit rateg for the lower
income group people?
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The price of every commodity has
gone up, People earning above Ra.
15,000 are not able to make both
ends meet, They are reeling under
inflation and higher prices.

Is this Government prepared to
give them some relief? This is my
specific question. They only made a
show a5 if they are going to touch the
higher income bracket only.

My specific question is: Can the
‘Hon, Finance Minister give an assu-
rance on the floor of the House that
the additional DA that is due to the
employees of the country is not going
1o be impounded?

My specific question to the Hon,
Finance Minister is: Is the Wage of
the wage earners, the salary class not
going to be freezed in the coming
days? Can ap assurance be given
that it is not going to be freezed?

That is my question because we are
in such a position today that we are
10 look to the imperialist countries, to
the forces that have, from our own
experience, put the sovereignty of the
countries in danger. Their freedom
has been in danger. This is in res-
pect of different countries, We have
the experience of Brazil and other
countries, in respect of International
Monetary Fund and other organisa-
tions,

This country is being allowed to
be looted by multi-nationals. Cqn-
cession after concession is being
given. Black-money is being pam-
pered, In such, a situation the economy
cannot be saved and day by day we
find that measures are coming from
Government side which means that
the people will have to suffer more,
But the people of this counfry, the
working class, the peasantry, will not
take too long to set things right, This
is our experience,

In case of compulsory deposit, it
has been our experience that people
even after retirement are not
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having their return of money. Even
after death, they have to wait, When
they are badly in need of money,
they are not given their own money
which they have. In the case of
resignation also, that is the same fate
of the people, When this compul-
sory deposit was started in 1874 in
respect of even the people who were
not within the range of income-iax, it
was described as ‘Indira Fund'. 1 do
not know whether this Government
is preparing the ground for attacking
the common people, the people belong-
ing to the lower strata in the coming
days. I hope the Hon. Finance Minis-
ter will reply to the specific guestion
I have asked regarding assurance to
be given {o the common people, the
wage earners that this Government
is not going to impound additional
DA, that this Government is not go-
ing to touch the people belonging
to the lower strata who are reeling
under unprecedented inflationary
pressure and price rise which has been
caused by the very policies of this
Government,

SHRI G, L. DOGRA (Jammu): Sir,
I stand to support the Bill introduc-
ed by Hon. Finance Minister.

This Bill has three purposes. It is
there to stop conspicuous consump-
tion. It is an anti-inflationary mea-
sure, It is to find resources for the
country,

The people who have got money,
must pay something by way of saving
to the resources of the nation and for
that purpose, this Bill has been
brought, I fail to understand the op-
position that has been made by the
friends opposite. Anything that comea
from this Government, they oppose.
When there is need for resources.
they cry hoarse; they say that, far
flood relief and other things, they
want for their States as much re-
sources as possiole; in fact, they esk
for more than what we can afford,
But when the question of raising re-
sources comes, they go on opposing
it. They do not oppose for the sake
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of ‘oppesition only they oppose for the
sake of ;maligning the Government.
This "aftitude is not constructive or
creafive; it is a destructive attitude.

I request the hon, Finance Minister
to consider one point, All the eco-
nomic poliries of our Governmeni are
going in favour of the agricultural
sector whatever tax is imposed on
the industries, business or the ser-
viea, the benefits go to the agricul-
tural sector and rightly so  because
that is.the major sector in our coun-
try and we support that, Bud, at the
same time, our Finance Minister has
no power to tax the mgricultural in-
come. As far as the Compulsory De-
‘posit Scheme is concerned, that is
also restricted to . the income-tax
payers;’ that is, the non-agricul-
tural-sector. I would suggest that this
should ‘be made applicable to the
agricultural sector also. You cannot
levy tax on agricultural income
under the Constitution, but you can
at least make them deposit com-
pulsorily—some savings—in the gov-
ernment treasury and use it as &
part of national resources, This is
very necessary. You can make the
rates higher, especially in those States
wheYe" the agricultural income is not
taxed by the State Government. They
should be made to pay as much as we
pay as inc?me-tax plus compulsory
deposit” on’ non-agridultural income.
These two rates could be combined
and the agr;lculturists should be made
to pay that towards Compulsory
Deposit, This is very necessary and
thig will help in fighting Inflation and
also in raising resources, As my hon,
friend was saying there is lat _of
black money, people who indlllle in
black money are using the agricul-
tural sector as their cover. ‘They
have their farmg and they show the
black money ag “agricultural income,
and the Finance Minister and his or-
_’glnizationn cannot touch them in that
cige. In ¢ase they are asked to
pay towards Compulsory Deposit on
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their agricultufal incorhes they will
have to muintain accounts, as is done
in the cage of non-agricultural in-
come, It will be very easy to’check
their accounts and also to see thad
agriculture does not become a shelter
for people with black money and for
black-marketeers,

With these remarks, I support the
Bill which has been moved by the
hon, Finance Minister,

PROF. MADHU
(Rajapur): Sir, I would just take
one minute. I want to place on re-
cord the views of our parfy as far as
this Bill is concerned. As regards
the contents of the Bill, they are
completely non-controversial There
is not the least doubt that this Bill ig
an anti-inflationary measure, and it
cannct be upposed especially by those
who do not stand for the lobby of the
rich in the country. In fact, it has
been our perspective that, wherever
resource mobilisation is to be done,
{hose who'can bear the burden should
be made to bear more burden and only
the lower echelons of the society,
whose incomes are low, should nut be
allowed to bear the burden which fhey
are not capable of bearihg There-
fore, from this point of view, I fully,
completely, support the Bill thet has
been moved by the hon. Minjcter,
with only one constructive suggestion
to him. Looking at the nature of this
Bill I do not think that in the House
ther¢ can be any difference of opi-
nion at all. Therefore, when such
occasjons arise, I would requeat the
hon, . Minister to bring ard
strmghtway—not by bnckdoqr by
front door—a Bill which will receive
the unanimous supnoit cf the entire
House and it is only to the style of
his bringing, a Bill to which 'we are op-~
posed. We, axe opposed to the .un-
necessary promylgation of ordinances
even on such issues where they need
not suffer from any complex that they
will have to_face any opposition,

DANDAVATE

In"fact, even when they expect a
very virulent opposftion, even then,
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they do not suffer from any complex
that it is likely to be opposed. As far
as this Bill is concerned, they can take
it for granted that they will get un-
animous support. It is from that point
of view I am not enamoured 4f these
ordinanceg.. I-fully support this Bill
because it w. - put a burden on
those sections whose income js more
than Rs. 50,000. T
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SHRI R. VENKATARAMAN: Mr.
Chairman, Bar, we had a very interest-
ing discussion on all subjects, *like
black money, workers’ provident fund
and then generally about the economy
and so on; but not very much related
to the Bill under discussion.

“A¢ far as the Bijll is comerned, the
short statement by Shri Dandavate
ep1tormzes the’ pmnc:ple of the Bill
It was made in the best traditions of
parliamentary democracy under which
even the opposition *egrees with, or
supports the principle of a Bill. This
Has-a-very ginrple-object,'viz- of bring-
ing about a certain measure of disin-
ﬂatxonary- -effect on circulation, and
Improving the ways and means posi-
tion. And it was brought at g time
when several other measures were
brought together, - -

. The only criticism w}iich\I have to
aswer is: why was it brought in as
.an ordinance, and not gs a Bill. I

scheme etc. Bill

was wondering whether, when we
brought so many other ordinances
which affected the poor people, if we
had brought this messure as a Bill,
Prof. Madhu Dandavate would not
have told me: ‘You brought other
thingg as ordinances; and because this
affects the richer and bigger peopie,
you have brought it in as a Bjll. You
did not have the courage to bring it
as an ordinance.

This‘whs part of a package, and thig

was done. No serious damage or
harm js done to anybody.
On the contrary, jt might, T am not
sure, have hag an effect or bringing
into a taxation net certain people
whose accounts were closing around
thig period. Otherwise, if the accounts
are closeq before that. dnate, they they
would aat-be.baund by the compul-
sory deposit. That is why this was
brought ds™"a mMmeaslife Government
have taken note of the wvarious points
raised and we had a fuller opportunity
to discusg.the points about the rise in
prices, about thié black money, #bout
the importance of levying a higher tax
rale on upper income and so on. I
thank the House for the support it has
given and I reguest the House to
accept the motion. -

i wea AxTAN At Ear -ug fraaw
ST wTEr § A T X A4F & oA
¢ T F AAr WEIIT T FAH AT
Fifuer #7 & 1 G A€ GCAGT q
T e Y fraey frar . fod Fe o
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agqqrﬂwm%mmw! agr aw
dl q g o g | FeRg gmaar A
g § 96 & Iy ¥ faww aq A
T AT w9 & g wE § 1 i
wgwmmwmrmwm:ﬁe
& X a & | WAz T 9 W A
WX a1 gg WA ar SEY F qrE W
AT FIQT AT qAT AT W IT FLIA
Fradrer qoft §, “afow e taz
wgar | AT s Gt g g | Al
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MR. CHAIRMAN: Now I shall put
the Statutory Resolution moved by
Shrf Stayanarayan Jatiya fo the wvote

of he House, -

The question is:

“This Hoyse disapproves of the
Compulsory ~ Deposit Scheme (In-
come-tax Payers) Amendment Ordi-
~nance, 1981 (Ordinance N2. 7 of
.1981) Prcmulgated by the President
.,0n the 11th July, 1981.”

The motion was megatived,

MR. CHAIRMAN: The queslion
ig—

“That the Bill further fo amend

" the Compulsory Deposit Scheme

(Incume-tax Payers) Act, 1974, be
taken into consideration.

The Motion was adopted,

Clause 2—(Amendment of ‘section #)
,

MR. CHAIRMAN: '‘Mr. Shamanna,

are you moving yosr smendment?
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SHRI T. R. SHAMANNA (Banga-
lore South);

I beg to move—

Page 1, lines 14 to 16,—

omit “the assessment year com-
mencing on the Ist day of Aptil,
1979, the assessment year com-
mencing on the Ist day of April,
1980 and” (1)

I am not opposed to the principle
leid down in the Bill. But I am oniy
concerned about the amendments I
have moved. One is in connection
with the assessment year. For, here
in clause 2 sub-section (a) the asses-
see is asked to deposit the amount for
three years. It will be very difficult
to deposit the full amount for all the
three years Therefore, some conces-
sion or relaxation should be given. It
will be very helpful. Therectore, I
moved an amendment that the Asscss-
ment Year from the Ist April, 198)
only be taken ang ihe other two years
may be omitted.

Ag regardg the other amendment
I moved, in the Schedule you will find
that where the current income ex-
ceeds Rs. 15,000 but does not exceed
Rs. 25,000, 4.5 per cent of the current
income has to be deposited, whereas
it the current income exceeds Rs. 25 -
000 but does not exceed Rs. 35,000
Rs, 1,125 plug 11 per cent of the
amount by which the current income
exceeds Rs 35,000 has to be deposited.
Thizs affects the middle classeg and
the upper middle classeg. It is very
difficult for these people to pay these
taxes and gurvive. Therefore, 1 urge
upon the Finance Minister to see that
some relief is given to this ..ass of
people. Of course, the income-tax
exemption limit has been raised to Rs.
15,000|-. After all, the cost of living
has gone up abnormally and any false
concessions will not be of much yse.
Therefore I urge upon the Finance
Ainister to give some relief to the
Middle class and upper middle ciass
people to see that they can mamntain
their family though not in a luxurious

Compulsory Deposit 408
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manner but. at least in a tolerable
manner. Some sympathy must be
shown to them, I just moved that
amendment and of course I do want
that such measures to mobilise the
resources are taken, and at the same
time %avings should &lso be made
possible because it has become very
difficult for people to save. 1 there-
fore want the Finance Minister to
show sympathy towards these people
who are now very much harassed.

SHRI JYOTIRMOY BOSU: I rise
on a point of order, Just now we have
been, given a paper within the Cham-
per, which informed that a paper will
be laid on the Table, a copy of the
Notification (Interruptions)

MR, CHAIRMAN® Mr. Bosu, you
raigse it when it comes,

SHRI JYOTIRMOY BOSU: I can-
not wait till 6 O’ clock. Unless
we get the time to read the
Gazette .. (Interruptions) We should
get time to read it.

MR CHAIRMAN: When we come
to that item at 6 O’clock you raise
your point, if any.

SHRI R. VENKATARAMAN: I rise
On a point of order, on a point of
mudst of a Bill. Let us proceed. (In-
terruptions)

SHRI JYOTIRMOY BOSU: You are
on g point of order. We are in the
order. (Interruptions)

MR. CHAIRMAN: I shall now put

Amendment No. 1 to the vote of the
House,

Amendment No. 1 was put and
negatived.

MR. CHAIRMAN: The question is:

“That Clause 2 stand part of the
Bil.”

The motion was adopted.
Clause 2 was added to the BIIL.
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Clause 3— (Amendment of the Sche-
dule)

SHRI T. R. SHAMANNA: I beg to
move:

Page 2, line 7, for “4.5 per cent”
substitute “3 percent” (2)

Page 2, lines 10 to 12, omit
“plus 11 per cent of the amount by
which the current income exceeds
Rs. 25,0007 (3)

1 do not want to speak but I want
1o know the opinion of the Finance
‘Minister.

SHRI R. VENKATARAMAN: He
wants reduction of other rates This
is a budgetary matter which will be
considered during the budget.

MR. CHAIRMAN: I shall now put
amendments Nos. 2 and 3 moved by
Shri Shamanna fo the vote of the
House.

Amendments Nos. 2 dnd 3 were put
ang negatived,
MR. CHAIRMAN: The question is:
"Tnat clause 3 stand part of the
bill.”
The motion was adopted.
Clause 3 was added to the Bill

Clause 4, clause 1, the Enacting For-
fule and the Title were added to the
Bill.

SHRI R. VENKATARAMAN: I beg
to move:

“That the Bill be passed.”

1 thank the House for the coopera-
tion.

MR. CHAIRMAN: Motion moved:

“That the Bill be passed.”
SHRI JYOTIRMOY BOSU: (Dia-

mond Harbour) I would put a ques-
tion to Mr. Venkataraman Avargale—

Deposit scheme tte. Bill

ig thiz new imposition an outcome of
the failure of the bearer bonds? I am
supporting the Bili whole-heartedly
and fully; there js no question about
it. But I am trying to elicit cerfain
information, Ig this one of the fall-
outg of the failure of the bearer bonds?
Let us hear that, [ have great respect
and regard for you, Mr, Venkataraman
and I promise, I shal] not offend you.
But that is what it is. You should be
courageoug enough to admit it, be-
cause your party and your political
philosophy has been teaching you that
these bandicoots; the blood-sucking
capitalists, can bz tamed and persu-
adeq to do things. Bwui I am saying
that you are living in somebody else’s
paradise, because I do not want to call
you a fool,

This is a Government of paper tigers.
I remember, my old employer, who
became Chairman of Benga] Chamber
of Commerce and Associateq Chambe~
of Commerce and made millions of
rupees, a Scotsman, said, “We have to
function in a country where we are
surrounded by an ocean of paper laws,
Thig is one of tr.e paper laws. That is
why I support it in principle and I
wish they can implement it, but I
treat it with the contempt that it de-
serves, because they would never be
able to touch where the real blood
and flegh is. I have been Chairman
of the Public Accounts Committee.
Mr, Venkataraman, you ask your Sec-
retariat, what are the thihgg you were
able to bring out and what brilliant
work the Centra] Board of Direct
Taxes did—the then Chairman, Mr.
Shah and so on and so forth; I do not
want to take names, You catch hold
of gome of the reports.

1

They will show you what the perfor-
mance is like. These tax laws are all
to suit the rich people. The loop-
holes are made in consultation. A
new society has come up of retired
senior tax officials, who become tax
consultants, creating cartels, advisory
councilg and what not. You cannot
undermine them. They will come and
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|Shri dyotirmoy Bosu)

tell you “here is the hole, grin in”
and the Government will pe on the
fioor; the-Government wi]] be gladly
on the floor for a consideration, and
the consideration we know, The San-
thanam Committee hag referred: to this.
Have you any reply to’this Shri Ven-
kataraman? Although "the Santhanam
Committee Report is very old, it ig
still valid, more tvalid than ever be-
fore. What does it say? It sajs that
you cannot survive without this tax
evaded money,

Let ug see the budgets of very re-
cenf years. How nicely have you
treated the corporate sectog? Why?
Are they making less profits, or they
are making record profits? It has
never been so good fop the corpoirate
sector. Mr, Venkataraman, would
you kindly enlighten the House as to
how many Birlas, or that variety of
persons, thave paid taxes and how
much have they paid per person per
annum rduring the last ten yearg? It
would be a paltry sum. They have
so wonderfully distributeq their in-
come through equify holdings in the
names of dummios, managerial exe-
cutives very beautifully, all in con-
-gultation with the former 'stalwarts
of“tHe tax department ang éxsensive
lawyers. The laws are made in.con-
sulation with chambers of Commeice,
‘We were able to get a copy of the re-
port of the Federation of the Indian
Chamber ¢f Commerce and Industry
They were boastin®, “the Government
have been compelled to adont the
planning we have suggested.” It is
not only money rlanning for industry,
it is pianning for taxation also.

The great economist who has over-
taken the country. Shri L. K. Jha,
whom doeg he stand for?

MR. CHAIRMAN: He should con-
clude.

SHRI JYOTIRMOY BOSU: I will
take some more time,

MR. CHAIRMAN: Be reasonable;
take another two minutes.

scheme etc. Bill

K JYOTIRMOY BOSU: Let
Shri Venkataraman place on the table
of the House the individual tax re-
turns of each individual memben of
the 20 large business houses and the
quantum of tax paid by them. One
of the famjly members of Birlas told
me that they are making. g profit of
Rs. 100 crores a year. But go and see
the direet tax they are paying, be it.
GD, BM, Murlidhar or Aditya, What
are the taxeg paid by them indivi-
dually during the” last ten years?
What is the arrears and what js the
amount evaded with the help of
eminent tax consultants?

Who are the people in arrears?
One is Dunlop & Company. Really
speaking, the amount, dye from these
big bandicootg would come to Rs 1,000
crores. They went through a drama
that they have been realising the
arrears. How? By doing a paper jug-
glery. 1 do not want to elaborate on
it, because that will take ten minutes.

In the Public Accounts Committce
I caught the Finance Ministry by the
scruflf and <ad “you have come to
bluff us, here is the truth.” They couid
g;vra no reply, .

How unscientifically they are func-
tioning iz evident from the fact that
they have no priority for high income
assessees. They have hardly any re-
lationship between the cost of reali-
sation and the amount realised.

MR. CHAIRMAN: He should con-
clude now. The total time allotted
for this Bill is only one hour

SHRI JYOTIRMOY BOSU: It is on
record by the Chairman of the Ceutral
Direct Taxes Board that the high
income assessees are treated on par
with the small assessees, But the
middle income assessces, paying a
paliry tax, are harassed, while the
multi-nationals are the most privileged
class. Mr., Venkataraman. why did
you have a raid on the Metal Box
Company very recently for g show,
when they were given prior intimation
in Calcutta? What iz that you got out
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of them? What ig that you expect to
get-out of them? r In-one cmse it-was
found that & Board Member was ad-
vising a Canadian multinational firm
about the loopholes of Indian Iaw. It
is_on record in the Public Accounts
Committee Report. And what hap-
pened -to the National Grindiays Bank
case? How muchmoney do you think
the country hag lost? We estimate
the country lost at least Rs, 18 crores
only through one British Bank, name-
ly, the National ‘Grindlays Bank. In
respect of the Calcutta  Electricity
Corporation what was the amount?
What punishment has been given?
You kindly fell us how many multi-
ngtionals, .. e

(Interruptions)

MR. CHAIRMAN: Mr. Bosu, please
conclude. I am sure the valuable sug-
gestions have been noted by the Fin-
anee Minister, ’

SHRI JYOTIRMOY BOSU: I would
like to know how many mullina-
tionals have so far been prosecuted
and punished for iax evasion, direct
tax evasion and indirect tax evasion,
and Mrs. Gandhi gave a customs ex-
emption t{o ICI, Do you know the
amount? [t is Re. 232 crores. It iz in
black and white Apart irom the
consideration of the Bill, what is the
deposit...

! (Interruptions) ¢
MR. CHAIRMAN: Please conclude.

SHRI JYOTIRMOY BOSU: I am
only saying for the small income group
deposits, What is the deposit in to-
day’s circumstances? When the mone/
value' is eroding you will be taking
deposits at a much dear value of the
money and you will be paying back. ..

MR. CHAIRMAN: Please cooperate
with the Chair.

SHR! JYOTIRMOY BOSU: And
they know that today in the country
the black wealth is around Rs. 30,000
craores, What do they want to control
and what do they want to say? The
Government is headed by a person
whose newspaper, National" Herald,
itsel? had Rs. 82 lakhs of black money,

Scheme ete Bill

You want to prevent black ‘'money?
Until you prevent that money, - you
have to go on putting more and more
taxation. It might distress you, but
that ig a fact. But still, in spite of
that, I support this Bill althdugh’ I
know it is a paper exercise only.

SHRI R. VENKATARAMAN: Mr.
Chairman, Mr. Jyotirmoy Bosu is a
very experienced Member of Parlia-
ment. Many things he said. In fact,
he is 50 much in the habit of differing
that even when I say he is a good
man, he will differ.

So far as his first question that it
has been brought because there has
been a failure of the Bearer Bond is
concerned, I deny that Bearer Bond
schemes that have been put forward
hag been a failure. Out of all the
so far, this is the only scheme which
hag netted Rs, 387 crores and no other
scheme has come anywhere near it
And I do not want to go further into
it.

So far as his other question are con-
cerned, I would invite him to put
question whether it relates to the tax-
ation arrears or whether it:is mssess-
ment of certain individuals or whe-
ther it relateg to Nationali Grindlays
Bank, T will get a collective answer
and give it to his satisfaction.

So far as the Bill is concerned, ~
thank him for the support he has given
and I hope the House will pass it

PROF. N. G. RANGA: (Guntur):
The last statement he has made should
be refuted, He said, the Government
is headed by a person who has made
something,

SHRI JYOTIRMOY BOSU: I said
the National Grindlays Bank and ithe
National Herald which is owned by
Associated Journals. 1If I remember
correctly, they have got Rs. 82 lakhs,
There wag no source to disclose. That
is all black money. Let him refulte it.

SHRI R. VENKATARAMAN: I wilF
request the Chair to-look into this.

(Interruptions)
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MR. CHAIRMAN: We shall look
into it.

SHRI JYOTIRMOY BOSU: I will
let you know something.

SHRI R. VENKATARAMAN: I
thought you are saying something. 1
can face any amount of criticism.

MR. CHAIRMAN: The Minister has
Mot yielded,
i (Interruptions)
MR. CHAIRMAN: He is not yield-
ing,
The question is:
“That the Bill be passed.”
The motion was adopted.

17.50 hrs.

STATUTORY RESOLUTION RE.
DISAPPROVAL OF CUSTOMS
TARIFF (AMENDMENT)
ORDINANCE, 1981

MR. CHAIRMAN: We take up Items
10 and 11 together.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): A paper has to be
liad on the Table of the House and
1 am going to oppose it.

MR. CHAIRMAN: 1t is admitted to
be laid on the Table of the House at
6 O’Clock.

SHRI JYOTIRMOY BOSU: Would
you be kind enough to allow us? I am
saying that can we not defer our
statutory resolution for tomorrow?

MR. CHAIRMAN: We take up
Items 10 and 11 together.

Mr. Bosu will please move his reso-
Iution.

SHRI JYOTIRMOY BOSU: Sir, 1
beg to move:

“That this House disapproves of
the Customs Tariff (Amendment)
Ordinance, 1981 (Ordinance No. 9
of 1981) promulgated by the Presi-
dent on the 26th July, 1981.”

(Amdt.) Ordinance 416

Sir, firstly I would like to repeat
the same question that hag been pui
by a number of my learned friends
sitting in this side of the House. Why
you require to promulgate an Ordi~
nance? I know that in certain cases,
promulgation of Ordinances for non-
circulation of the Bills is necessary. 1f
you see the record, you will find that
I resented it. They are trying to im-
pose a duty on a commodity like
Petroleum which was in the private
sector. They are manipulating and
avoiding payment of taxes worth mil-
lions of rupees. If you justify that in
this case, we shall certinly be very
pleased. But I would like because you
represent the Cabinet, which has a
collective responsibility. You are Go-
vernment as far as I am concerned. 1
ask you why this Order is not circu-
lated to the Members of Parliament.

Why is it that I have to keep on
telephoning people of different Sec-
tions to get these orders? And
only the other day I got an Order
that cement price has been increased
and the Industry Ministry has told
the Lok Sabha Secretariat that no
Order has been issued by the Indus-
try Ministry, Now tell me, Mr. Ven-
kataraman, how can such an increase
be valid unless the Government issues
an Order? The Press hand-out is no
authority at all. If that is the way
you use to run the Government, it is
your baby. We would like to have a
reply right here and now as to whe-
ther an Order authorising increase in
the price of cement has been issued
and, if so, on what date? Why is it
that the Lok Sabha Secretariat has
been told that it has not been issued?
If it. has not been issued at all, the
money c¢ollected go far without autho-
rity has to be refunded to the con-
sumers who have paid the money.
Will the hon. Minister kindly enli-
ghten first before I proceed further.

MR. CHAIRMAN: In any event,
this doeg not deal with cement I
believe,

SHRI JYOTIRMOY BOSU Thig is

a cementation,
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Tariff (Amdt.)
Ordinanoe

. CHAIRMAN: He tas assired
you 2 satisfactory reply during his
tusn, s oakin Bl aine..

sSHAR1 mcrrmuov BOSU: Let us
come 1o the Bill. Am I able to catch
youf m? B e

'MR. CHAIRMAN: Yes, you have
all my attention.

SHRI JYOTIRMOY BOSU: Sir,
kividly regulate the Hoose, Now, I
conve 'to the Ordinance, In thig Ordi-
nince, Section 2 says:

“In the Customs Tariff Act, 1975,
in the First Schedule, in Chapter
15—

(i) in Heading No. 15.01/06, in
sub-heading No. (2), for entry in
column (3), the entry “200 per
cent” shall be substituted;”

MR. CHAIRMAN: I hope, the hon
Member can take it that the members
have at least read the Bill,

SHRI JYOTIRMOY BOSU: You
can speak on my behalf that way.
Further, it says:

“(ii) in Heading No. 15.07,—

(a) in sub-heading No. (1), for
the entries in columns (3) and
(4), the entries “200 per cent”
and “190 per cent” shall, respec-
tively, be substituted;

(b) in sub-headihg No. (2)
for the entrieg in columns (3) &
(4), the entries “200 per cent”
and “180 per cent” shall, respec-
tively, be substituted;

{c) in sub-heading No. (3),
for the entries in c¢olumns (8)
and (4), the entries “200 per cent”
and “190 per cent” ghall, respec-
tively, be substituted;”

MR. CHAIRMAN: It would be bet-
ter it you paraphrase or make 8
precise of it

SHRI JYOTIRMOY BOSU: You are
a brofegsionn] lmwyer,

MR. CHAIRMAN: There should
not be any reflection on the Chair.
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'SHRI JYOTIRMOY BOSU: I said,
“You are professional lawyer”. Yeu, a
very successful lawyer.

SHRI C. T. DHANAPANI
chi): Indiréet influence.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): Mr. Jyotir-
moy Bosu is reading for the first time.

SHRI JYOTIRMOY BOSU: Théh,
it says:

(Polta-

(lii) in Heading No. 15.08/13, for
the entry in column (3), the entty
200 per cent” shall be substitu-
ted;” etc. éte,

Let us now come to the Customs
Tariff Act, 1975. What are the itema
and for whom it is meant? I quote:

«15.01106 Animal (including #sh)
fats and oils, crude, refined or puri-
fled: Column (8)

(1) Not elsewhere specified 80
per cent,

(2) Tallow 40
per cent,

15.07 Fixed vegetabls oils, Huid
or solid, crude, refined or purified:

(1) Not elsewhere specified 80
per cent,

(2) Soyabean oil ]
per cent,

(3) Palw oil 60
per cent,

MR. CHAIRMAN: Now, your agory
is over for the day. Shn Maganbivei
Barot,

SHRI JYOTIRMOY BOSU: I must
be allowed to speak.

MR, CHAIRMAN: Shri Maganbhuli
Braot,

18 hrs.

PAPERE LAID ON THE TABLE—
Contd.

SHRI JYOTIRMOY BOSU (Dl
mond Harbour): I am on a point oY
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[Shri Jyotirmoy Bosu)

MR. CHAIRMAN: Point of Oruer
on what?

SHRI JYOTIRMOY BOSU: Court-
esy demands that when this gort of
abrupt itemg are hurled at us, we at
least have a little time in hand to see
what the Gazette Notification is. You
eee the date of the Gazette is 25th
August, 1981, Therefore, we have
not even seen in what ink the Gazette
has been published. I have written
to the Hon. Deputy Finance Minister
kindly to make available a copy of
Gazette as soon as I got this piece of
eyclo-styled paper in hand, But so far,
although he is singnalling from there
indicating his affirmation, it has not
been done, Courtesy demands that
the Gazette be circulated and he can
lay it on the Table of the House, It is
up to you to decide,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT);: I have not
said that, I will read the position as
laid down by ihe House in regard to
such matters.

You will be pleased to see that
Section 159 of the Customs Act, 1962,
provides inter alic that every rule
made under this Act and every noti-
fication issued under Sections 11, 14,
25, 43 66, 69, 70; 74, 75 and
76 and 101 and 123 shall be Ilad
as s500n as may be after it
is made or issued before each House
of Parliament while it is in Session
for a total pcriod of 30 days which
may comprise in one Session etc. etc.

Now that because these Notifica-
fiong under Section 159 are required
to be oplaced as soon as they are
brought, I would point out that the
Committee on Subordinate Legisla-
tion had to deal with this matter and
it hag been pleased to make this
finding. This is what the finding of the
Committee is.

“Although the Committee appre-
ciate the straing and stresses which
Jthe Ministry of Finance, Depart-
ment of Revenue had to undergo in

AUGUST 25, 1981
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following the existing procedure
for laying sensitive notifications
before Parliament, more so such
notification are sent to the Press for
publication in the Gazetie after
6 P.M. in addition 1o other parlia-
mentary work as also maintaining
the utmost secrecy in the matter,

“But here the question is more. of
parliamentary propriety; {hen the ad-
ministrative convenience of the Minis-
try, the Committee find it difficult to
accept the plea, of the Ministry for
two clear days grace time for supply
of cyclo-styled copies of such noti-
fications for circulation to Members”,

“The Committee are of the opi-
nion”.... ..

SHRI JYOTIRMOY BOSU: Who
is , the Chairman of the Committee?

SHRI MAGANBHAI BAROT: The
Committee is Committee,

“The Committee are of the opi-
nion that keeping in view the time-
honoured and well established con-
vention that when Parliament is
in session an important an-
nouncement should be made
before it rather than anywhere else.
The only relaxation possibly could
be that the Ministry should send
the number of copies by midnight
of the day they are sent to the
Members with prior intimation to
the Lok Sabha/Rajya Sabha Secre-
tarat to enable circulation to
Members”.

Therefore, we in all respect o the
House as laid down by the Committee
we bring such sensitive mnotification
at 6 O'Clock. It is a sensitive notifica-
tion wherever the amount involved is
Rs. 50 lakhs or more it becomes
sensitive and, therefore, we are bring-
ing it to the House before the House
riseg for the next day and accordingly
this is a notification which we seek
permission before the House before
6 O' Clock. The question of other
parts of Gazette etc. as soon asg it is
placed, the hon, Member shall be en-
titled. I therefore seek your indul-
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gence to put this notification before
the House as it is a sensitive notifica-
tion, and as the Committee has direc-
ted, we are required to put it before
the House because the House is in
Session and it complies with all the
Rules.

MR. CHAIRMAN: Are you putting
the number of copieg as per recom-
mendation by the midnight?

SHRI MAGANBHAI BAROT: Yes,
Sir,

SHRI JYOTIRMOY BOSU: 1 had
said one thing that hon. Dy. Finance
Minister is giving an assurance that
a8 copy is going to be provided.

SHRI MAGANBHAI BAROT: No,
no I did not tell you that I will give
a copy.

SHRI JYOTIRMOY BOSU: Who
said that you told me. Have 1 said?

MR, CHAIRMAN: I will give my
ruling. The Committee on Subordi-
nate  Legislation, in their Twelfth
Report (Fifth Lok Sabha), had

recommended that Notification
making changes in export duties,
major changes in procedures

and changes in import and Cen-
tral excise duties involving reve-
nue of more than Rs. 50 lakhs, per
annum, if issued before 6.00 p.m, on
a day should be laid on the Table of
the Houses of Parliament on the same
day, This recommendations was reite-
raled by the Commiitee in ther
Twenty-first Report (Sixth Lok
Sabha) presented to the House on
17th May, 1979. Shri Barot has re-

BHADRA 3, 1903 (SAKA)
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fered to those Reports. The Notifi-
cations included in today's Supple-
mentary List of Business involve re-
venue of not less than Rs. 50 lakhs.
The Notifications hiave been issued
today and the Deputy Minigter for
Finance hag sought permission to lay
them on the Table today, The noti-
fications have been allowed to be laid
in pursuance of the recommendation
of the Committee on Subordinate
Legislation.

Shri Barot may now lay the papers.

NOTIFICATION EXEMPTING GoODE  IM-
PORTED IN CONNECTION WITH IX ASIAN
GAMES FROM CUSTOM DUTIES

SHRI MAGANBHAI BAROT: I beg
to lay on the Table a copy each of
Notification Nos, 195/81-Customs and
196/81-Customs (Hindi ang English
versions) published in Gazette of
India dated the 25th Awugust, 1981
together with an explanatory memo-
randum regarding exemption to goods
imported in wconnection with con-
duct of the IX Asain Games or train-
ing of Indian competitors from the
whole of duties of customs leviable
thereon, subject to certain conditions,
under section 159 of the Customs Act,
1862.

MR, CHAIRMAN: I am sure the
recommendations of the Committee
will be observed by the Government.

The House stands adjourned till
11.00 a.m, tomorrow,
18.07 hrs

The Lok Sabhg then adjourned tll
Eleven of the Clock on Wednesday.
August 26, 1981/Bhadra 4, 1803
(Saka).

. .
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